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The Lok Sabha met at Eieven of the
Clock

[MR. SPEAKER in the Chair)

st Qo AAATIAY 1 AT AG-

Srod @rAt g

MR_ SPEAKER : T do not know why
have you been left alone ?

SHRI SATYASADHAN CHAKRA-
BORTY : No, Sir,

MR. MPFAKER : | was rather fecling
sorry for that.

SHR! SATYASADHAN CHAKRA-
BORTY : They arc preparing for a
bigger strugglc.

sto s g7 Ngar : uF Wiz

ST I 97T AT F O ¢ |

SHRI SATYASADHAN CHAKRA-
BORTY : I am hcre to hold the fort.

'ORAL ANSWER TO QUESTIONS

Modernisation of Rourkeln Steel Plant

*343. SHRI ARJUN SETHI : will
the Minister of STEEL AND MINES
be pleased to state

(a) whether Government are aware
of the necessity of modernising the
Rourkela Steel Plant ;

(b) if so, the active efforts which are
being made in this regard ;

(c) whether some negotiations have
been held between Austria and India in
this regard and to set up a hydro-
electric project and small plant by using
coal reduction process in India ; and

(d) if so, the details regarding the
progress in this regard ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N.K.P. SALVE) (a) to
(d) : A Sratement is laid on the Table .
of the House.

Statement
{a) Yes, Sir.

(b) A number of facilities for the
modernisation of the Rourkela steel

plant have been undertaken as
follows :—

desulphurisation —~commissioned in

facilitics October 1982,
secondary steel -—commissioning
refining commencing in

stages from
January 1983,
manufacture of ~—under
silicon steels commissioning,
seam normalising —under completion
for pipes
jet coating in
galvanising

captive power
plant (2x60 MW)

—under completion

—under erection.
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In addition to the above schemes
which will entail an expenditure of about
Rs. 340 crores, further schemes of
technological upgradation and moderni-
tion have been formulated and are
under the consideration of Government.

(¢) In connection with the Rour-
kela steel plant no discussions either
for hydro electric Project or the **Coal
reduction” process have been made
with Austria.

(d) Does not arise.

SHRI1 ARJUN SETHI : According to
the statement the process of modernisa-
tion of the Rourkela Steel Plant started
since October 1982. In spite of the
modcrnisation  scheme undertaken by
the Government since 1982 at RSP, the
Rourkela Stcel Plant has suffecred a
loss to the tune of Rs. 74.99 crores.
The main cause is that the annual
rated capacity of in got steel as well as
salcable stecl has not been achieved
during the year 1982-83. It is in the
order of 1144 and 992 thousand
tonnes as against 1203 and 1091 in
1981-82. What steps the Government
has taken to see that the process of
modernisation that has been undertaken
in the plant bears fruits and the losses
that have been there in the plant arc
stoppad for all time to come ?

SHRI N K.P. SALVE: The hon.
Member is right to the extent he states
that due to unsatisfactory functioning
of the plant we have sustained losses.
There have been lapses on account of
inadequate production and the produc-
tivity has not been optimum and
therefore—as he has himsclf said—
we have now undertaken in November
1983 a scheme for modernisation which
inter alia takes in the replacing of
essential facilities of the hot rolling
mills, facilities to improve blast furnace
performance, modernisation of sintering
plant, introduction of coal dust
injection, corporation of combined
blowing facilities and other aspects
which will optimise productivity and
maximise production and this is being
done at a cost of Rs. 861 crores. For
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this purpose our note to b: sent to
P.I.B. is under preparation.

SHRI ARJUN SETHI : According to
the statement of the Managing Director
of the plant, the cost of production at
Rourkela had increased by 80 per cent
during the last ycar. And, on the
other hand, the increase in the price
allowed by the Government during this
period was about 40 per cent. It is
true that the process of modernisation
has taken place and itis good for the
country and for the plant as a whole,
but what about the cost of production
that has beea increasing ? The hon.
Minister has  nwnstioned that  about
Rs. 861 crores are going (o be spent
for modcernisation  and  improvement.
May ! know the details that are being
considered for this plant ?

M

SHRI N.K.P. SALVE : So far as the
first part of the question is concerned,
that the cost of production is always
overtaking the increcase in prices, my
only answer would be that there are
certain  ingredients in the  cost  of
production over which we have no
control and to that extent we will have
10 pay the market price for the cost of
raw materials which we utilise. To
the extent we need 10 minimise on the
various expenses ; a4 VCry  rigorous
effort is being made and we are monitor-
ing every possible step which we are
taking to minimise the cost of produc-
tion,

So far as the other aspect I8
concerned, about modernisation, on
which we are going to spend Rs_ 86l
crores, I have already pointed out the
various steps which are proposed to
be taken modernisation and a draft
note is being finalised to be sent to
the PIB. '

SHRI RASA BEHARI BEHERA.:
The Rourkela Steel Plant was commis-
sioned as the first public sector steel

‘plant in the country. At that time it

was expected that the Rourkela Steel

Plant would ‘become a pioneer steel
plant. In terms of manpower - and
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industrial relations the Rourkela Steel
Plant is second to none. But its
modernisation is long delayed and it
is long awaited. 1 would like to know
from the hon., Minister whether there
is any proposal for th: modernisation
of this steel plant, from the Federal
Republic of Germany.

SHRI N.K.P, SALVE:
s in the megative.

My answer

AN HON. MEMBER ; Why do you
not say ‘No’ ?

SHRI1 RASA BEHARI BEHERA : 1
want to know about the proposal from
Germany.

MR. SPEAKER :‘ﬁ,_..,',_ othing more or
strenger answer than this is needed.

SHR!1 BHIKU RAM JAIN : There
are five steel plants wn  the country
which are supplying stecl to the
nation and are also exporting. I under-
stand that the modernisation proposals
have been  under consideration of the
Government for the past secveral years.
As a result, therefore, no implementa-
tion has been made during all these
years, including the proposal for sinster
type of plants in this country. |1
under.tand, that there was a proposal
from the Rumanian Government for
self-financing of the plant under which
they would by your product which ts
lying unutilised and would help us. Has
the Government taken into considera-
tion this, and has it been thought that
it would give a lot of good advantage

to the nation ?

SHRI NK.P. SALVE : With
reference to the Rourkela Steel Plant
there is no proposal from Rumania,

SHRI BHIKU RAM JAIN : I have
asked about the five plants that are
there in the country, which need
modernisation including the Rourkela
Steel Plant. Has sinster ~ type of
technology peen implemented and if it

has not been implemented what about:

CHAITRA 1, 1906 (SAKA)
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the proposal for self-financing of plants
for which money is not required ?

Has the Government taken any deci-
sion in regard to the implementation of
such proposals which would givea lot
of benefit to the nation? Here I am
talking not only of Rourkela but of
the four other plants also.

SHRI N.K.P. SALVE: For Rour-
kela there it no proposal from Rumania.
But with reference to some other plants,
there is a proposal from Ruman'a
specially for a sinster plant and in
return they would be willing and realy
to buy iron-ore and other products
from India, which is undar examination.

SHRI SATYASADHAN CHAKRA-
BORTY : What is the reaction of the
Government ?

SHRI N.K.P. SALVE : We act; we
do not react.

(Interruption)
examined,

When something is being
how can I give my reaction ?

Operation of Spy Ring in Kutch
District, Gujarat

*344  SHRI R.R. BHOLE :

SHRI B.V. DESAI : Will the Minist:r
of HOME AFFAIRS be pleased to
state :

(a) whether Government noticed the
news in ‘Daily’ dated 6 January, 1984
that there is a spy ring operating as
smugglers in Kutch district of Gujarat
and that photographs of strategic army
installations were recovered from

them ;

{b) if so, the particulars of the
persons arrested and the punishment
awarded to them ; and

* (c) the steps Government propose
to take to. curb the trade of smuggl: ng
across the border ¥ -
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) (a)
to (c) :—A statement is laid on the
Table of the House.

Statement

Government have seen the ncws item
in ‘The Daily® dated the 6th January,
1984 under the heading ‘Spy Ring
Busted’,

According to information received
from the Government of Gujarat, onc
Pakistani national was apprehended
with smuggled heroin by the Border
Security Force in Kutch district of
Gujarat on 2nd November, 1983. On
investigation, the State Government
have ordered detention of 13 persons
under COFEPOSA,

The State Government have registered
3 cases, the brief particulars of which
are given below :—

(i) Lakhpat P.S, CR No. 78/83
against persons under the Foreig-
ners Act, Pass Port Act,
Customs Act and the Official
Secrets Act. Out of the 8
accused persons, 5 have been
arrested and 3 are absconding.

(i) Lakhpat P.S. CR No. 81/83
against 4 persons under the
Foreigners Act, Pass Port Act,
Official Secrets Act, Official
Secrets Act, Dangerous Drugs
Act, etc. Two of the accused
persons have been arrested and
the remaining 2 are absconding.

(tii) Bhuj PS. CR No, 272(83
against 6 persons under the
Official Secrets Act, Foreigners
Act, etc, Of the 6 persons
accused, 4 have been arrested
and 2 are absconding.

Investigation of the 3 cases is in
progress.

The field formations on the borders
have been instructed to remain vigilant.

MARCH 21, 1984
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The preventive and intelligence machi-
nery of the Customs Department bas
been reinforced in terms of iman-
power and equipment in the arcas
vulpnerable to smuggling activities. Thc
pattern of smuggling is kept under
constant review by Governiment and
appropriate anti-smuggling mcasurcs
are adopted in close coordination with
the concerned Cential apd State
Government authorties as wa: anted by
the situation.

SHRI R, R, BHOLE: The news is
very disturbing bscause it is reported
and it is admitted now in the answer
that something is therc and some cases
also are filed, 1 find that .omchow
or other we are not able to muke our
intelligence cfficient. There app:ars to
be infirmities in the persornel as well
as the structure'b@‘of our intclligence,
may be military, may be civil, may be
any other unit. Every other day, we
hear that there are large scale exercises
going on across the border in occupied
Kashmir. We also know that sophisti-
cated weapons are being given to our
neighbouring countries, Therefore, we
must be very alert against this menac-
ing attitude We know that w= are
not able to find who the spies are and
who the damgerous pcople are n:zar the
border. They are caught on’'y when
heroin or dangerous drugs are found on
the person and when they are moving
near the border. This is not a happy
state of affair. In the statement which
is given in the Housc thcy have not
said about the photographs found,
about which it is mentioned in the
newspapers. Arc the photographs as
mentioned in the newspapers, found ?
Do you say that the spy ring was there
or not there ?

SHRI P. VENKATASUBBAIAH
The Kutch border is a very long border
and it is also vulnerable, As a matter
of fact, the Central Government arc
taking all possible steps.with the help
of several agencies like the revenue
intelligence and other intelligence which
are involved in this matter. BSF has
got 21 posts to maintain vigilance
along the border, In order to tighten
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the border security measures and to
check smuggling BSF has a set up
cight additional outposts in verious
places along the border,

According to the BSF, neither smugg-
ling nor.illegal entry is possible to the
arid stretches of the district of Kutch
and it mainly takes place in the coastal
area where the BSF is not deployed.
In order that sca route is adequately

covered by the Police force and the -

Customs forcz, the BSF has alieady
made the following suggestions to the
State Government :

(a) Since the BSF has  already
established some outposts in the coastul
region, the State poiice may consider
opening of other BOPs south of Rod-
hasar up to Mandvi.

(b) These posts can perform effecti-
vely if they get the active support ol
the intelligence agencies, particularly,
the CID. Since the CID particularly
the Intelligence Wing, has got a sizeable
prasence, the intelligence set up in the
district of Kutch, with special reference
to coastal area, needs to be strengt-
hened.

(c) The Water Wing of the Kutch
police which lacks proper boats, needs
to be strengthened.

(d) Since the BSF is carrying out
sea patroling 1n and around Kori
Creek, the boats of the Water Wing of
Gujarat Police coule take up more
intensive patrolling of the area b:tween
Mandvi and Rodhasar.

(e) Since the dctection of illcgal
entrants and smugglers can best be
achieved by getting prior information,
a very close link has to be established
between the armed constabulary posted
in various BOPs and the intelligence
agency, namely, the CID, It is
suggested that the possibility of attach-
ing personncl of CID (Intelligence) with
the BOPs may also be considered... ..
(Interruptions).

SHRI R.R, BHOLE : I have not

. CHAITRA 1, 1906 (SAKA)
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asked anything about smuggling. My
stress was on the spying.

SHRI SATYASADHAN CHAKRA-
BORTY : He wanted to know about
the photographs whether the photo-
graphs have been recovered,

SHRI P. VENKATASUBBAIAH : 1
am coming to that point. What he
has said is whether any arrangcment
has been made to check smuggling and
other illegal activities. ..

(Interruption)

SHRI R R. BHOLE : 1 am not on
the smuggling part of it. '

SHRI P. VENKATASUBBAIAH :
We have made some break through and
several gangs have been buste:d and
contraband material has bein recovered
from those p2ople. So far as those
photographs and all these things arc
concerned, the matter is bsing examined
in all its scriousness. So at this stage,
wh=an the interrogation and also
investigation is going on, [ do not
want to divulge to the House in public
interest,

SHRI SATYASADHAN CHAKRA-
BORTY : This is a very important
question, Sir,_ .,

(Inzerruption)

THE MINISTER OF HOME
AFFAIRS (SHRI P.C. SETHI): I am
sorry, I would add that six cascties
and few video films were also recovered
from them. Then these video films
were photographed and these photo-
graphs contained some photographs of
Military installations which are incrimi-
nating and which are dangerous.
These include the Air Force base and
some of the river bridges also. Action
is being taken and they have all been
confiscated.

SHRI SATYASADHAN CHAKRA-
BORTY : The othér Minister should be
dismissed. You are with-holding the
information from the House.

MR. SPEAKER : :Until and unless
full information is provided, you

cannet, ..
(Interruption)
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DR. . SUBRAMANIAM SWAMY :
Mr. Bliole has talked about the
smuggling of heroin. Hc meant heroin
and not heroine.

SHRI R.R. BHOLE: Mr, Subra-
maniam Swamy is very fond of
heroines.

MR. SPEAKER :
that age now. Only you
about it.

He has passed
can talk

SHRI R.R. BHOLE : He likes to be
a hero in every sphere, along with the
heroines, of course.

My point is this. I asked this question
with a specific purposc of knowing
what exactly the structure, the infirmi-
ties, the strength of our intelligence is_ |

( Interruption)

MR. SPEAKER : I do not think they
will give you this information.

SHRI R.R. BHOLE : At least they
must tell us that they are strengthening
the intelligence structure, the intelligence
personnel, the methodology that is
followed . (Interruption).

(Interruption)

MR. SPEAKER : He has already
said that they are strengthening it,

SHRI R.R. BHOLE : What cxactly
is the connection between the 8-+-4-+6
persons, against whom charges are laid
and the 13 persons mentioned in the
first part of the statement? It is
mentioned here that on the basis of
investigations, the State Government
ordered detention of 13 persons under
COFEPOSA that is one part. Three
charges are laid ; persons were prose-
cuted for some offence, 4 wbre prose-
cuted for some other offence and 6
others . for yet another offence.
8 - 44 6 comes to 18. Is there
any connection between these two sets

of persons ? ‘

SHRI P. VENKATASUBBAIAH :
There arc three sets of persons who
have been detained under the COFE-
POSA. Out of these 13  persons,

MARCH 21, 1984
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against whom detention orders were
issued, 12 have been apprehended and
kept in jail under COFEPOSA. The
ring person is absconding and we have
not been able to apprehend him,
though the detention o¢rder is pending
against this particular gentleman.

Regarding the other information which
the hon. Member wanted (0 know,
these people huve been accused not only
under the COFEPOSA, but also for
various crimes under the Official Sccrets
Act, Pass Ports Act, Forcigners™  Act,
the Foreigners’ Registiation Act  and
the Customs Act. Of the 8 persons, S
have been arrested and detained under
the COFEPOSA and the remaining 3 arc
said to be absconding, Two pursons
among the 5, who have been absconding,
have been arrested, Mohamad Samad
has been accused  of eatering o prohi-
bited area for spying activities  The
case against four porsons

MR. CHAIRMAN : You can give
this information in writing.

SHRI P. VENKATASUBBAIAH : 1If
the hon. Member wants it, we can give
it in writing.  All these people are  in
detention under COFEPOSA. Apart
from that, we have registered cases
against them under the various offences.
The Gujarat Government has referred
it to us for taking action against these
people.

SHR1 JAMILUR RAHMAN: It
appears that this case has been taken
very lightly by the department, whether
it be in the field of smuggling, in the
field of political affairs or in other
areas. Prior to this particular case,
there were other cases of spying, which
were busted in Delhi ; [ am referring
specifically to Larkins and his friends.
The smugglers by their activities have
completely and virtually ruined the
economy of the country. What actually

- happens is...

MR, SPEAKER : You do not have
to explain it ; you put the question.
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SHRI JAMILUR RAHMAN : I would
like to know from the hon. Minister
how many smugglers were released
between 1977 and 1979.

MR SPEAKER : It is not connected
with the main question ; it is irrelevant,

" SHRI JAMILUR RAHMAN: 1|
would ¢ like to know whether  those
smugglers are in this list and, if so,
what steps have been taken to deal with
them.

MR SPEAKER : This is not a
question of smugglers alone.

SHRI JAMILUR RAHMAN : They
have rencwed  their  activities in the
Kutch arca. I would like to know
whether these persons are in this list
and, il so, what steps are taken against
them.

MR SPEAKER : Why are you
wasting the time of ihec House. How

is it relev.ot.

SHRI P.C. SETHI : As far as Luar-
kins case is concerned, we are taking
action undcr the Official Secrets Act.

MR SPEAKER : This is something
different.

SHRI SUNIL MAITRA : This
question relates to espionage, not to
smuggling. From the long statement
of the hon. Minister. it appsars that
the Government have referred it to
the State Government, Espionage and
counter-espionage are Central subjects.
Thercfore, may I know from the hon.
Minister whether Governm2nt have
taken cffective steps to strengthen the
espionage and anti-cspionage measures,
so far as our internal security is
concerned ?

SHRI P, VENKATASUBBAIAH : I
have already referred to the steps that
have been taken in order to prevent
espionage activities.

CHAITRA 1, 1906 (SAKA)
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Modernisation of Indian Iron Steel 'Company

*346. SHRI NIREN GHOSH : will
the Minister of STEEL AND MINES be
pleased to state :

(a) ‘whether Indian Iron and Steel
Company’s conversion technology is old

and obsolete;

(b) whether there is any proposal
to renovate and modernise Indian Iron
and Steel Company;

: el

(c) if so, whether a technical report

has been prepared and completad;

(d) to whom do the Government
propose to entrust the work of renova-
tion, modernisation and expansion of
Indian Iron and Steel Company; and

(¢) the time by which the work will
start ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N. K, P, SALVE) (a) to (e) : A
Statement is laid on the Table of the
House,

Statement

() to (e) : In the Indian Iron
and Steel Company, steel is made thro-
ugh Duplex process, using Acid Besse-
mer converters and open hearth furnaces,
This steel making process is considzred
old and obsolcte. The plant and equip-
ments in most of the units are old and
outdated, The proposal to modcrnise
the Burnpur Works of Indian lron and
Steel Company is under formulation.
M/s. Tiajoromexport of the USSR has
been assigned the work of preparation
of a feasibility report for th: moderni-
sation of the Burnpur Works; this report
is awaited. The project authorities of
IISCO will primarily to responsible for
implementing the modernisation progra-
mmes. Work will commence after the
feasibility report prepared by M/S Tia-,
jpromexport is received and examined
and an investment decision on the sch-
eme is approved by the Governmant.
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SHRI NIREN GHOSH : IISCO was
taken over by the Government a decade
ago, At the time when they took over, they
knew whatever has bscn mentioned in
the statement ie. that it has obsolete
machinery, out-dated machinerv and an
out-dated and obsolete process because
of which it is sinking So, my first qu:s-
tion is why Goverrment took tenr years
or more to come to a decision that this
plant has got to be renovated and mode-
rnised if it has to be saved, At the
same times, crorss of rupecs have be:n
spent for e¢xpansion and medernisation
in other plarts and for setting up niw
units. The rcsult is that hundreds of
crores of losses have been incurred by
IISCO. This is very strange. Why do
the Ministry plan or run the industry in
this way ?

SHRI N.K.P. SALVE : The hor. Mem-

ber is right. When we took over 1ISCO
in 1973, we did not do it becausc of our
choice; we took it over because of many
considerations, including social conside-
rations: mainly, thc labour force would
have beecn on the roads, if we did not
take it over. This was a plant built
way back in 1922 and it started m=:king
steel in 1939. The entire plant was in
sheer shambles and financially the com-
pany was totally crippled, Wec immedi-
ately took up measures to cnsure that
there was no further deterioration in
the matter. Willy nilly, whether we
liked it or not, it is not of our choosing,
the plant has been built on what is

known as Duplex process, which
requires Acid Bessemer converters
and open  hearth furnace  process.

The equipments arec considered to be
out-moded. Therefore, the problems
are that we do not have the proper raw
materials and blending matcrials; we do
not have the coke even batteries working
satisfactorily and the blast furnaces are
small. It is a steel plant without cinte-
ring and the power plant is very old.
Therefore, to modernise it we gave a
contract to Messrs. Tiajpromexport of
Soviet Union for preparation of the
feasibility report sometime back, in
January 1983. We are expecting tlfg
report. As soon as the report is recci-
ved, we will consider it and start work-
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ing upon it. The basic issue in this
is that it is a plant which is out-dated;
the equipments are very old and they
are breaking away. Whatever we want
to do now by spending the nation’s
money has to be very c‘arefplly planned.

SHRI NIREN GHOSH : Sir, I must
seek your protection. In his long statement
he did not answer my question.  Whata
ever be the sociul obligation and other
considerations, when you took over the
plant, did you not know that it is an
old dilapidated plant which requires reno-
vation and modcrnisation at once ? Yet,
a decade has gonc by. Only in the
year 1983 you took a decision to entrust
it to the Sovict experts to submit a
report. In between  losses running to
hundreds of crores of rupeas have been
piled up. They should have taken a
decision forthwith. They have not ans-
wered that question.

SHRI N.K.P. SALVE : He¢ quoted the
figure of losses running to hundreds of
Croras, In 1980-8! the Joss  was
Rs, 28.79 crorcs.

MR. SPEAKER : He has added 28 and
79!

SHRI N.K.P. SALVE In a stecl
plant which has becomc old, modernisa-
tion cannot be taken up just lik: that. In
Europe a plant of this wintage is just
abandor.cd and thrown away.

We cannot afford to do a thing likc
this. We have to keep the plant going
for quite seme time, for which we have
spent quite a bit of money and that is
the reason why the plant had been
working and producing both pig iron
and steel. It is also producing cast iron
pipes, Therefore, now we have reached
a stage wherc we want the whole thing
to be modernised and to be looked into
and for that we have engaged the USSR
agency, It does take some time before
we can come to this stage and as soon
as we have come to this stage we have
come to ask for modernisation.
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SHRI N{REN GHOSH : Sir, he has
again successfully avoided the question.

MR. SPEAKER : At least you have
admitted that.

SHRI NIREN GHOSH Either
he does not know anything or he has
avoidcd.

MR. SPEAKER : What can I say?

SHRI NIREN GHOSH : However, you
have not been abl: to make him answer
the question. But it shows complete irres-
ponsibility on the part of the Govern-
meint and the planning process. That
much | can say. At once they should
have gonc in for a technical report from
a comperent consultancy and by this
time it should have been renovated and
modernised.

Now, thc second question I would
like to put is this, Hc¢ said he would
get the report very soon and thereafter
work on it, But in the statement laid
on the Table he has said : *“After appr-
oval of the expcnditure by the Govein-
ment.’”” Then, who will approve that ex-
penditure ? Will he tell us that that will
be approved and that will be allocated
immediately ? It is bacause [ know that
they will say that somebody is consider-
ing some other report and another 3-4
years will go by that time and it will
betray the purpose. $So, you assure the
House that the moment you get tue report
the necessary expenditure will be appro-
ved and the reconstruction of the plant
will start in order to savc the country
from huge losscs, or you scrap it or fin-
ish it.

SHRI N.K.,P. SALVE : [ have given
the assurance that I could give that we
have entrusted the task to a very eminent
USSR agency, The report will come; we
have t0 follow,
Government for gefting the cxpenses
approved and there is no possibility of
my giving any other assurance to the
hon. Member. '

SHRI INDRAIJIT GUPTA : 1 would
like to have an assurance from the

We have to go to the .

Minister that there is no point of view
in the Ministry which advocates or was
advocating, which may be incidentally
one of the reasons why,such a long
delay has taken place, that actually
this plant should be scrapped altogether
on the plea that it is making so much
of losses. Is there such a point of view
in the Ministry still or was it there
previously and has it been given -up
now ? We want an assurance that you
will really go in for modernisation and
renovation of the plant and not for
abandoning or scrapping.”

SHRI N.K.P. SALVE: I have already
said that we are awaiting a report.
As soon as it is rcceived, we will take
further action.

Misuse of Facilities by MRTP and FERA
Companies

*350. SHRI INDERJIT GUPTA :
SHRI SANAT KUMAR MANDAL: Will
the Minister of INDUSTRY be pleased
to state :

(a) whether a recent study by the
Indian Institute of Public Administra-
tion’s Corporatc Study Group has
highlighted misuse of facilities for small
units by MRTP registered and FERA
Companies, their subsidiaries and asso-
ciates and other well established large
Companies in violation of the Industrial
Policy Resolution of 1956;

(b) if so, whether Government have
examined the above Report and found
the Companies/Industrial Houses indul.
ging in such malpractices;

(c) which arc these companies,
Houses and their subsidiarics and the
type of small-scale. units established by

" them; and

(d) the steps Government propose
to takc against these Companies ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWERD :.
{(a) to (d) The report has been publi-
shed in February, 1984 and the Govern-
ment is getting it ecxamined, The
exemptions from the licensing provisions
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‘under the Industries (Development &
. Regulation) Act, 1951 are not available
~ to asmall scale industrial unit or an
. ancillary which is a subsidiary of, or
is owned or controlled by, any other
- undertaking. Necessary action would
be taken on the basis of the examination.

SHRI1 INDRAJIT GUPTA : Since the

Minister says that he has not yet studicd
the Report, [ cannot ask him very
much about the contents of the Report
because he is unaware of it. 1 have
studied the Report, | would, therefore,
at this stage ask him, is it not a fact
that the ceiling on investment to qualify
as small scale industry has not very long
ago -been raised to a figure, plcase tell
us the figure, which makes it possible
for a large number of companizss which
cannot be described as small scale at
all to be registered as small scale
Industries ?  What is the present ceiling
of that investment figure below which
anybody can be registered at a small
scale conccrn irrespective of whether it
is really small scale or not ?

SHRI NARAYAN DATT TIWARI :
Is is not correct to say thatl am not
awarc of the Report. 1 never said that
I am unaware ol the Report. T am

~aware of the Report, Therefore, we are
getting it examined. It is a compre-
hensive report covering many aspects and
giving many examples and illustrations.
We thought that it should be examined
in depth. As far as the definition of
the small scale industry goss, it was
changed in 1980 to cover the inflationary
aspects of investment. The latest 1980
ceilings are Rs. 20 lakhs of investment
as far as value gocs for plant and
machinery purposes, For ancillary it
is Rs. 25 lakhs.

SHRI INDRAIJIT GUPTA : Pending
the final exemination of the Report,
~would he be prepared to say as he has
said in his reply that cxemption and
other concessions which are available
are not extendcd to those small scale
" concerns which are functioning as anci-
Haries or subsidiaries of large houses ?
Is he prepared to say that therc are
-no such coneerns which are actually
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functioning ecither as. ancillary or as
so-called marketing selling organisations
or as subsidiaries of houses which are -
actually MRTP or even FERIA compa-
nies which are registered in various
States as small scale industries and are

‘enjoying benefits of e¢xemptions and

concessions ?

SHRI NARAYAN DATT TIWARI :
It would be difficult for me to say, .. ..

SHRI INDRAJIT GUPTA : They have
given in the report so many examples.

SHRI NARAYAN DATT TIWARI:
It is exactly on the basis of this Report
we decided to go into it. 1 am thank-
ful to the Institute of Public Adminis-
tration - for having mads a study.
Therefore, we are goiag into it. We
are going into the specific examples.
As the hon. Member knows, because of
its very nature the registration is done
at the States Directorate. Most of the
work regarding monitoring of small
scale industries is at  the statd level
and therefore, it requires some time before
we can make an  announcement of what
they havg studies. We are thankful
for this study and certainly we wiil give
a positive look as far as its cxamination
goes.

SHRI INDRAJIT GUPTA : Only
last  wecek the Parliament has passed
this Amending Bill of the industries
Development  and  Regulation, Act.
They brought an Amending Bill. When
this Report was already in their hands,
why did they bring an Amending Bill
which docs not cover this problem at
all and has nothing to do with it ? '

PROF. N G. RANGA : They can
amend it further. ’

SHRI NARAYAN DATT TIWARI ;
When we camc out with an ordinance
it was not in conncction with this parti-
cular matter. [t was in connection
with the reservation; the Government
taking over powers for providing for
reservation of items exclusively manu-
factured by small scale industries under
specific conditions and now we are
considering a comprehensive Legislation
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_ is'required to protect the mtorests of the
senumc small scale industries.

DR. SUBRAMANIAM SWAMY :
One of the conclusions of this study is

that despite all the controls and regula-

tions the MTRP companies, particularly
the large industrial houses’, asscts have
been growing at the rate of 15 to 209,
per ycar. In view of the fact that
Government has set up a Committoe
to cxamine whether (hese controls can
be replaced by financial incentives and
disincentives—1 think  the Commi-
ttee was appointed a couple of months
ago—is the Government considering
now in view of its failure to control
the growth of MRTP companies to scrab
the Act altogether ? In view of the
setting up of this Committee, the
Committec’s terms of reference are
that fiscal control should be replaced
by financial incentives and disincentives.
This is the terms of reference of the
Committee. I would like to know whe-
ther the Government is thinking in
this direction.

SHRI NARAYAN DATT TIWARI :
Sir, as you know, the Khushroo Commi-
ttce in the Planning Commission is
going into the whole matter as to
what is to be donc for the development
of smal} scale industries. This report
does not concern the MRTP companies
directly,

DR. SUBRAMANIAM SWAMY : I
would like to know whether they are
considering any change in the MRTP
legislation in view of the fact that the
monopOly houses are finding ways and
means to grow at this rate.

MR. SPEAKER : He means, scra-
pping altogether.

SHRI NARAYAN DATT TIWARI :
There is a separate MRTP Bill on the
anvil .and I think, it is ‘already a
subject-matter of consnderatnon in this
House.

SHRI SOMNATH CHATTERJEE :
Sir, the hon. Minister is, ne deubt,

Legislation
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right that the registration 'of ~small
scale units is done at the State level:
But the implementation of the MRTP:
Act and the FERA and overseeing .and -
functioning of the MRTP companies
are to be done by the Central -
Government, | | |

‘May I know from the hon. Minister
whether unti} the publication of these
reports, the Government had any inti-
mation or information about the big
companies  sponsoring small - scale
units ? In some cases, their employees
are being projected as entrepreneurs in
the small scale sector and those small
scale units, at the bchest of (he big
industrialists and big concerns, were
trying 10 get the maximum benefit
meant for the small scale units. Has
the Government dany information amd
if so, when, and in respect of which
companies and what action has been
taken so far ?

SHRI NARAYAN DATT TIWARI :
Sir, whenever the Government have any
information regarding any particular
matter or any complaint, we take
action just based on that parteeular
detail. Now, I again propose to write
to the Chief Ministers drawing their .
attention to this particular report also
so that in future the Directorates of
Industries in the States should be more
careful while registering the small scalc
industries in this matter.

SHRI SOMNATH CHATTERIER :
You have to look into the MRTP
companies.

SHRI NARAYAN DATT TIWARI :
As I said, we look from case to case.
The hon, Member would agree that it
is difficult for me to catalogue the
whole list because it is not registered
by us but by the MRTP Commission, and
by the Company Law . Board etc, There
is a whole mechanism which deals with
this matter and _the hon. Member .

would agree that during the course of

this supplementary, I catinot furnish all -
the dctalls |
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Death of Convicts and Undertrials in
Tihar J ail

*351 SHRI NARAYAN CHOUBEY :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that many
convicts and undertrials in Tihar Jail of
Delhi have died on mysterious grounds
during the last one year;

(b) if so, the particulars of the
persons died in  custody during the last
one year;

(¢) whether enquiries have been
coiiducted into the causes of their death;
and

{d) if so, the resultg thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBA[AH) (a)
and (b) During th? period from  lIst
January, 1983 to 29th February, 1984,
there have been cases of death of 6
.convicts and 5 undertrials in the Central
Jail, Tihar,

(c) and (d) Inquest proceedings have
been held in these cases under Section
176 Cr. P. C. Inquest reports have
been received in 6 cases and are awaited
in the remaining 5 cases. The inquest
‘reports have held the dcath in 5 cases
due to disease and due to suicide in one
case.

SHR!I NARAYAN CHOUBEY : Sir,
the hon. Minister has given the reply in
the most casual manner. 11 persons
have died and least concern has been
shown in this reply. As you know and
the Housc knows, Tihar Central Jail is
a heaven for the very bad criminals and
a torture chamber for the common per-
sons.

SHRI RAM PYARE PANIKA : We

are not aware. Only Mr. Choubey can
saow,
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'SHRI SONTOSH MOHAN DEV : 1
don’t know why people go to jails. ‘

- SHRI NARAYAN CHOUBEY : Sir,
Mr. Sontosh Mohan Dev says, why do’
people go to jails ? 1 want (o know,
why he does not go to jail. He should
go to jail, -

SHRI SONTOSH MOHAN DEV:
He is fond of going to jails.

MR. SPEAKER : Look here, I will
like all you to be here because I have to
run this House.

SHRI NAKAYAN CHOWBEY : Sir,
the Minister has very kindly mentioned
that L1 persons have died (64 5) and of
which he has secured only 6 reports, of
this, 5 have died duc to disease,

] would like to now in what age
group these persons were, what were
the diseases they were suffering from and
whether attampts  were madc to arrange
for their treatment or not. In the case
of suicide, I waat to know whether the
person who committed suicide had stated
reasons for his suicide.

THE MINISTER OF HOME
AFFARIS (SHRI P.C. SETHI) : When
these people were found to be ill, they
were sent to the hospital and -they
died in the hospital.  After the death
in the hospital, the post mortem was
carried out and the magistrate who was
carrying out the inquest was also present
there. Therefore, these persons have
not actually died in the premises of
Tihar Jail. Of course, [ would admit
that the conditions in Tihar Jail are
very bad because whereas Tihar Jail is
meant for 700 pcrsons, there are at
present more than 3000 persons in Tihar
Jail. That is why the sanitation and
other conditions are bad. We have got
two proposals to have separate jails.
However, I would like to point out that
the juveniles and the women prisoners
have been separated and they are now
being kept in se¢parate wards.

SHRI NARAYAN CHOUBEY : So,
Sir, my apprechension has proved to be



_correct.
a place where 700 ‘persons are to stay
and, if the Government remains callous
and cold, is it not the callousness of
the Government which is responsible for
the diseases and the death of these per-
sons ?

DR. SUBRAMANIAM SWAMY :

What would happen if there is anothcrh

Emergency declared ?  There will be no
place in Tihar Jail.

SHRI NARAYAN CHOUBEY : The
second part of my question has not been
answered.  About the pzrson who com-
mitted suicide, T wanted to know
whether he had stated any reasons for
committing suicide. ~

Secondly, T would like 1o know, since
yon are keeping 3000 persons in a place
where 700 persons can live, what are
you going to do about it ? People will
be going to jail, people will be committ-
ing crimes and if therc is another
Emecrgency declared,  people will be sent
to jail. It the Government changes,
you people also  can go to jail—thdt is
something different. So, | want to
know what arrangements are being made
to expand Tihar Jail which is the
Central Jail in this capital and what
arrangements are being made to see that
the sufferings of these pcople who are in
jail are lessened as quickly as possible.

SHRI P.C, SETHI : At present, we
have enhanccd the capacity by opening
one more camp jail and the total
capacity thereby has come to 1800. But
there arc proposals to construct two
more jails separately, Land has been
acquired; walls have been constructed.
The financial sanction has been given for
one and the financial sanction for the
other is under the consideration of the
Ministry of Finance. Thercfore, it is
not propcr to say that the Government
is callous about the sufferings of these
persons. As regards the pcerson who
committed suicide, I do not know the
reasons why he committed suicide.
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Allotment of Steel Quota to Industries
*353. SHRI DHARAM  DASS
SHASTRI :
SHRI K. LAKKAPPA : Will
the Minister of STEEL. AND MlNES be
pleased to state :

(2) the number and names of those
industries which have applied for the
grant to Steel quota to Gov«.mment
during the last three years;

(b) whether any criteria has been
adopted by his Ministry to allot steel
quota to industries; and '

(c) if so, details thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI NK.P. SALVE) (a) There
is no control by the Government on the
distribution of iron and steel materials

' so the question of issuing quota alloca-
~ tions or certificates does net arise. ..
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(b) aﬁd {(c) Do not arise.
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Stqel plants, Coal sector, Defence,
Railways, CEA-Sponsored projects,
Irrigation scheme, Public Sector Heavy
Engineering Units, CPWD, P&T, ONGC,
State and Small Industries Corporation,
Department of Atomic Energy, Cement
industries in charge of medium sector,
Fertilisers, News print and paper.
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARI SINHA) : (a) to
(c) Government have all along realised
the importance of trained personnel for
working in the tribal areas. During
induction training IAS probationers are
given talks on problems of development
of Scheduled Tribes. Later during the .
Professional Course, the IAS proba-
tioners are attached in small groups of 3
or 4 with tribal villages for about 2
weeks with a view to give them a first-
hand feel of . the problems
of the Scheduled Tribes, prospects
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for development of such areas and
to develop in them an ampathy for the
tribals, Central and State Government
training institutions regularly conduct
seminars and in-service training courses
on different aspects of tribal develop-
ment for the 1AS and other officers who

are working in the Scheduled Tribes

" areas or are otherwise . concerned with
the development of such ar:as.

(d) and (¢) Do not arisc in view of
the position explained in parts (a), (b)
and (¢) above.
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SHRIMATI] RAM DULARI SINHA :
In addition to  this (training which is
imparted to 1AS Oificers, during  their
probation, as [ have alrcady stated,
claborate -training courses have been
devised for them. As [ have alrcady
stated, elaborate inservice -training
courses have been devised for them.
These are being conducted both at the
Central level and at the State level.
During the last three yours, seven train-
ing courses and seminars in tribal deve-
lopment have been conducted at the
Central level and 16 training courses and

seminars at the State level. These have
been found to be quite useful.
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SHRIMATI RAM DULARI SINHA ;
The Mahceshwari  Prasad Committee was
formed in 1979. It went into the ques-
tion of personnel policy relating to all
categories of personnel posted in tribal
areas. This Committee suggesticd a care-
ful selection of personnel for tribal areas
and it also suggested incentive allowance
to such officers who are posted there.
It also recommended housing and educa-
tional facilities to the officers working in
tribal arcas. The recommendations of
this Committee were sent to the State
Govcrnments who have accepted them in
principle.

SHRI KRISHNA CHANDRA HAL-
DER : The Minister has stated many
things. But, as you know, the tribal
pcople live in backward areas, hilly
areas and forest areas. When the IAS
officers are posted in tribal areas, they
should know their language, they should
know their culture, they should under-
stand the pecople there. They should
leave their bureaucratic attitude because
those peopl: are very backward, siniple,
culturally  backward, educationally
backward and e¢conomically backward®
At the time of posting of. the IAS
officers, [ want to know whether the first
critcrion would be that thoze IAS
officers should know the ‘Jlanguage of
those people, should know their culture
and also their economic backwardness so
that they leave their bureaucratic attitude
and understand the people. I want to

know whether this would be one of the

criteria or conditions for appointment
and postmg of -IAS oﬂ‘icers in those

-areas,
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THE PRIME MINISTER (SHRIMATI.
INDIRA GANDHI) With your per-
mission, Sir,—1 am not answering the
question—1 should like to fiegister a
protest. The hon. Member, whether by
mistake or intentionally, I do not know,
has said that the tribals are culturally
- backward. I do not think that we should
have such an attitude. They do have their
culture and it is worthy of our respect. It
mayv be diffzrent from that of some of us.
All of us herc have different  culturcs,
but 1 do not think that anybody should
be considered higher or Jlower than
others,

 MR. SPEAKER : i was a slip,
think.

SHRI KRISHNA CHANDRA HAL-
DER : 1 did not say ‘culturally’ ;T
sdid ‘cconomicaily’.

SHR1I SATYASADHAN CHAKRA-
BOKTY : Actually what he meant was,
educationaliy backward; not culturally,

SHRIMATI INDIRA GANDHI :
But he uscd the word ‘cultural’.

(Intcrruptions)

SHR1I P.C. SETHiI : As far as
selection of thae officers is concerncd,
only those officers who have got the
psyche and sympathv for the tribal areas
and for (he tribal opcople are being
selected to be postad in  those areas.
Durtng the (raining they are posted in
the nearby arecas where the tribal people
remain and they are acquainted with
thegi, So, the question of posting such
people who are not acquainted with their
language or culture does not arise. But
it is possible that because the tribals
have got so many - dialects that some of
the diale:ts may not be known to tham,
As far as their psychology is concerned,
these officers are acquainted with that.

st @asatg TRIT ; a9 ;AT S|
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Setting up .of Electronics Units in Goa

*345. SHRIMATI SANYOGITA

RANE :

DR, PRATAP WAGH : Will

thc PRIME MINISTER be pleased to
state

(a) whether it is a faci that the
World Bank had shown interest in the
potential of Union Territory of Goa as
an clectronics growth centre;

(b) whether & comprehensive survey

for locating the site for sctting up of

elactronics unit in Goa had been carried
out; and

(¢) if so, the details thereof ?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHl) : (a)
According to information, a Decputy
Manager of IDBI alongwith an official
from World Bank - visited Goa. The
World Bank official showed some intcrest
in th¢ Economic Developmznt Corpora-
tion’s proposal of developing  the
electronics industry .in the State.

(b) No, Sir,

‘ . \
(¢) Does not arise.



33 Written Answers

Committee on Problems of Small
Scale Industries

*347. SHRI K. MALLANNA :
SHRI CHHITTUBHAI
GAMIT : Will the Minister of
INDUSTRY be pleased to state :

(a) whether  Government  have
decided to sct up a high powered com-
mittec on small scale industries to look
into the problems of the industry in each
State ;

(b) if so, details rcgarding the per-
formance of these industries in relation

CHAITRA 1, 1906 (S4KA)
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to the targets, the procedure for -sanc-
tion and disbursement of loans to the
small sector and the need for proper
marketing facilities for small entrepre-
neurs; and

(c) the directions issued in this
regard by the Central Government ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) :

(a) No, Sir. .

(b) and (c) A Statement is laid on
the Table of the Housc.

Statement

It will b= seen from the table below that the performance of small scale

industries has been higher than the targets :

1980-81 1981-82 1982-83

[.  Production (Rs. in crores)

at 1979-80 prices

Target 33,150 25,000 27,500

Achievemrent 23,566 25,920 27,700
2. Employment (Lakh Nos)

Targct 70,0 74.0 78 40

Achievement 71.0 754 79.00
3. Exports (Rs. in crores)

at 1979-80 prices .

Target 1,150 1,280 1,430

Achievement 1,378 1,649 1,663

So far as the sanction and disburse-
ment of loans to the small scale indus-

trics is concerned. ths applicants can

apply for financial assistance directly or
through District Tndnstries Centres to
State Financial Corporations for term
capital and to commercial Banks for
working capital. As far as marketing
is concerned, the National Small
" Industries Corporation and various State
Corporations help  Small Industries
in marketing their products.

Under the Central Government’s Stores
Purchase Programme over 400 Products
have been raserved for exclusive purchase
from the small scale units. In addition,
small scale units are accorded price
preference subject to certain conditions
upto 4 maximum of 15 per cent in the
case of items which are procured both
from large and small scale units,
National Small Industries Corporation
operates single point registration system
for this purpose.
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Gold Dcposits in Kerala

¥343. SHRI V.S. VIJAYARAGHA-

. VAN :
_ SHR!I K A. RAJAN : Will
the Minister of STEEL AND MINES be
pleased to state :
(a) whether the Geological Survey
of India has found off-shore gold deposit
in Kerala; and

(by if so, the details thercof and
measures being taken for further surveys
and for commearcial exploitation of the
deposits ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) (a) No,
Sir.

(b)y Does not arise,

Self-Sufficiency in Aufomobilos
Components Industry

*349, SHRI CHINTAMANI! JENA :
SHR1 MOHD. ASRAR )
AHMAD - Will the Minister  of
INDUSTRY be pleased to state :

(1) whether the automobile compo-
nents industry in India has been success-
fully catering to the complete needs of
the country’s automobile industry; and

(b) if not, the steps being taken to
make the industry self-sufficient ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI) :
(2) and * (b) The automobile compo-
nents industry is by and large success-
fully meeting the requircments of the
“country’s Automobile Industry. How-
ever, import of certain components is
permitted under following conditions ;| —

(i) For new range of vehicles and
internal combustion engines
according to the phased manu-
facturing programme as indigeni-

sation of these components takes -

time;
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(ii) To meet a situation created by |
any adverse labour situation;
and

(iii) Such spares of the vehicles of
imported origin for which it is
not economically viable to
manufacture components,

Import of Aluminium

*355. SHRI BISHNU PRASAD :
Will the Minister of STEEL AND
MINES be pleased to state ¢ .

(a) whether Government propose to
import  aluminium  during  1984-85;
and

(b) if so, the= quantity and details
thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVELE) : (a) Yes,
Sir.

(b) Import of 15,600 tonnes of
aluminium during the fiist quarter of
1984-85 is under active consideration
of the Governmoent.  Further import
will be arranged depending upon the.
level of production and the demand
therefor in the country. .

Detection of Infiltrators

*¥356. SHRI RAJNATH SONKAR

SHASTRI ¢

SHRIT B.D. SINGH : Will

the Minister of HOME AFFAIRS be
plcased to state :

(a) how many infiluators were
detected during 1983 along the Punjab,
Jammu and Kashmir border and the

‘Bastern Sector and how docs it compare

with the number of‘inﬁllrators detected
during 1981 and 1982;

(b) whether in view of the prevail-
ing law and ordcr situation in the State
of Punjab and the activities of the anti- -
national elements in Jammu and

‘Kashmir and also of the extremists in
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- the Bastern  Sector,
taken any measures to prevent infilira-
tion from th: neighbouring countries
and also to ckeck the smuggling of arms
into the country: and

(c) if s, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) A statement is laid on the Table
of the House.

(b) and (c) About 54 battalions of
BSF are deploved in Punjab/] & K-
Pakistan and Indo-Bangladesh borders
in 1090 border out posts. 3 more
battalions of BSF sanctioned will be
inducted on castern border after their
raising., In addition, Government have
taken necessary steps to strengthen the
anti-smugeling drive especially in vulner-
able areas which also include land
borders with Pakistan, Nepal, Bangla-
desh and Burma. The prevention and
intelligence machinery of the Customs
Department has been reinforced in terms
of manpower and ecquipment. Suitable

anti-smuggling and  anti-infiltration
measures have  been  taken by  the
Governm:nt of India in consultation

with the State Government authorities.,
All the security agencies are on constant
vigil and the matter is kept under
review. Government have also decided
to construct a barbed wire fencer and
border roads alongside on the Indo-
Bangladesh border to prevent infiltra-
tion and trans-border crimes.

(a) The number of infiltrators appre-
hended by B.S.F., and handed over to
B.S.F. by other agencies in  Assam/
Meghalaya /Tripura and West Bengal in

- the Eastern Sector during the years 1981,
1982 and 1983 is as follows :

1981 1982 1983

| CHAITRA 1. 1906 (Saka)

‘Government have

PATNAIK : Will the

¢)) Assam 1,074 1,715 658
(i) Meghalaya 179 128 145
(i) Tripura 789 1,319 1,728

12,628

-~

(iv) West Bengal 7,228 21,852
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The number of infiltrators. apprehend~ -

ed in J&K State was  85. in 1981, 89

during 1982 and 55 during 1983.

The number of infiltrators apprehend~
ed in Punjab State was 1,175 during
1981, 756 during 1982 and 538 during
1983 according to the State Government, - -

A

The number of infiltrators apprehend-

~ed in Mizoram was 684 during 1981,

1020 during 1982 and 1,133 during 1983
according to the U.T. Administration.
Crisis in Iron Ore Mines in Bihar
and Orissa '

JAYANTI -
Minister  of
STEEL AND M[N!_ES be pleased to

*357. SHRIMATI

- state :

(a) whether it is a fact that the

- gradual reduction of off-take from the

non-caplive mines by the steel plants
has led to the crisis in the iron ore
mining industry in Bihar and Orissa;

(b) whether Government of Bihar
and Orissa as well as the Ministry of
Commerce have bern making repeated
requests to his Ministry to increase off-
take from non-captive mines;

(¢) if so, the measures taken by
Government thereon; and

(d) the details _thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P, SALVE): (a) No, Sir, The
main reason for the reduction in the
off-take from non-captive iron ore mines
in the Eastern region has been a decline
in = exports. Exports through the
Paradip Port (which serves the principal
iron ore mining area in the Barajamada -~
region) declined from a level of 17.25
lakh tonnes in 1978-79 to a level of

© 9.84 lakh tonnes in 1982-83,

There has been a reduction in the.
off-take by SAIL of iron ore (lump) .
from non-captive mines in 1983-84 but -
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this occurred due to a limited produc-
tion of hot metal arising from the short
‘supply of power and the poor quality of
coking coal. SAIL has to use the

maximum capacity of its own existing
captive iron’ ore mines ; the plants are

designed to be self-sufficient in iron ore
supplies from their captive mines, and
the captive mines were accordingly
designed to suit the requirements of the
plants—their production is progressively
increasing to meet designed capacity.

(b) to (d) It was only in response to
the request of the Government of Orissa,
SAIL agread to increase its purchases of
iron orc from the Orissa Mining Cor-
poration from the plant of 120,000
tonnes to 150,000 tonnes. '

Stock of Saleable Steel with Steol
Authority of India Limited

#3538, SHRI T. R, SHAMANNA :
Will the Minister of STEEL AND
MINES be pleased to state

(a) whether itis a fact that still

MARCH 31, 1984
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(b) whether effective steps have been

taken to manufacture products of -
required quality needed in the market;
and

(c) whether other steps nceded to
check huge loss that public sector steel
industry is incurring have also been
taken ?° )

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N K.P. SALVE) (a) As on
1,3.1984 stocks at plants and homesales
stockyards of Steel Authority of India
Limited have declined to 0.9 million
tonnes (from a level of 1.45 million
tonnes on 1-4-1983), A further reduc-
tion in stocks is expected 10 take place
in March and the stocks are expected to
reach the requisite optimal level very
soon,

(b) Yes, Sir, As a result of special
measures that include technological
innovations by the Research and
Deovelopment Scientists of SATL and the
technologists in SATL plants, the
production of high valuc import substitue
tion items in currcnt year is likcly to be
substantially higher than the production

there is large stock of unsaleable steel of these items  during 1982-83  as
with Steel Authority of India Limited, follows :—
(Quantity in tonnes)
Production Likely
during Production
ITEM 1982-83 in 1983-84
LPG Sheets 17,744 62,500
DD/EDD Sheets 6,409 18,000
Boiler Quality Plates 6,730 14,000
IS-2062 Plates 44,240 54,000
GP/GC Sheets (.4/.5 mm) 16,613 29,000
Electrode Quality Wire Rods 10,353 22,000
90 U.T:S. Rails — 2,500
Electrical Sheets 12,073 16,50O
Tin Plates 33,088 46,000 ‘
Rimming Quality Wire Rods 10,188 22,500
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(©) 'Ye_c, Sir. In order to reduce
- losaes, the Steel Authority of India Ltd.

(SAIL) is making ‘every effort to diver-

sify its pfoduct—mix to better match

demand, accelerate sales by the adoption

of an aggressive marketing strategy and
thereby reduce stocks of finished goods,
raw materials, stores and spares and
export the surplus production. Special
measures to achieve cost reduction by

improving technological processes,
better maintenance to maximise (he
availability of equipment by timely

repairs and minimisation of purchases of
stores and spares and restriction of
- expenditure in all possible ways have
been also adopted.

Prices of Colour T.V,

*359. SHRI AMAR ROY
~ PRADHAN: Will the PRIME MINISTER
be pleased to state :

" (a) whether it is a fact that Govern-
meng were considering to bring down
the prices of colour T.V. so that even
the weaker sections of the society could
afford colour T.)V. ;

(b) if so, results

the details of
. achieved ; and ‘

(c) if prices have not come down,
the reasons therefor ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a) and (b) As a
result of the reductions in customs
and excise duties on electronic equip-
ment, components and raw materials
announced by the Government on 18th
August, 1983, the prices of electronic
goods including Colour TV sets are
expected to come down. For example,
during ASIAD, the Government had
fixed the customer prices in Delhi
of a CTV Set of 51 cm. Screen
Size at between Rs. 7500/— and
Rs. 8000/— depending on the type of
Tuner used. However, with reduc-
tion in customs and excise duties
referred to above, some manufacturers
have already advertised customer prices
of their CTV Sets in Delhi ranging
from  ‘Rs. 5800/— to le. 5570/ —.

CHAITRA 1, 1996 (SAKA)

. Wn’tien,;dh.ﬂ;ef‘:: " 42

As more CTV sets come into the
market and competitive pressures
build up, some further n,ductlon in the
prlCCS of CTV sets should occux

(c) Dozss not arls_e.

Code of- Conduct for Political Parties

*360. SHRI BRAJA MOHAN
MOHANTY : Will the Minister of
HOME AFFAIRS be pleised to
‘state : ’ '

_.(a) whether any code of conduct
for political parties is proposed to be
evolved ;

(b) if so, what are the broad. features
of such code of conduct ;

the political parties
regard ;

(c) which of
have been consulted in this
and

(d) their reaction thereto 2

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) to (d) The Committee on
Communal and Caste Harmony of the
reconstituted Nationat Integration
Council (1980) at its first meeting
suggested that a Codc of Corduct may
be evolved for political parties to keep
communal issues above ' party politics. -
A draft code of Ethics for political
parties was  placed before the
Committee at its sccond meeting.
Members of the Committec =~ wanted
time to study the draft. At the third
meeting of the Committee, it was
decided that members should first send
their detailed comments in the matter.
Comments have not yet been received
from all the' members of the Committee.

The matter has not been referred to
political parties. :
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Details of Mini Cements Plants in
. Gujarat

*362. SHRI AMARSINH RAT-
HAWA : SHRI MOHAN LAL PATEL :

Will the Minister of INDUSTRY be
pleased to state :

(a) the number of mini cement
plants functioning in Gujarat State,
their location and annual production ;

(b) the number of mini cement
plants under construction there—with
their Jocation, and by when these are
likely to be completed and start produc-
tion ;

(c) the number of applications .
pending before Central Government for
clearance for establishing mini cement
plants in Gujarat ; and

(d) the steps taken by Government
for clearing them ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARI):
(a) There are, at present, two mini
cement plants in production in Gujarat

State, The details thercof including
production during 1983 are given
below : :

Name of the Unit

1., M/s. Kutch \
Cement Pvt, Ltd.

2. M/s. Sandeep
Cements Pvt. Ltd.

Distt.

Location

Annual Production
(1983)

Distt. Kutch

Bhavnagar

2482 Tonnes

Commenced
production only in
Pecember, 1983.
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(b) .37 mini cement plants have been
approved for installation in the State of
Gujarat, the details of which are. given
in the statement laid on the Table of the
House. - These are in various stages of
implementation. - :

oA

L )3

'(c) No "applica't‘io.n from Gujar

at

is pending with Government at present.

" (d) Does not arise.

Statement

Approvals granted for setting up Mini Cement Plants in Gujarat Staté

A. Industrial Licence :

Name of the party Location

1. M/s. Shriram Cements Ltd. Dt,

~J

Ltd, _
4. M/s. Kamdar Cements Dt.
Pvt. Ltd.

B. Letters of Intent :

1. M. Jagdamba Ceemnts Dt.
2. M/s. Jupiter Cements Dt.

3. M/s. Amirgadh Cements Ltd. Dt,

4. M/s. Nayak Cements Pvt. Dt.
Ltd.
5. M/s. Shatrunjuy Cements Dt.
Ltd.
6. Shri Yuvraj Digvijay Singh Dt.
7. Shri Niranjan Shah Dt.
8. . M/s. Ambika Cements Dt.
9. M;s. Combined Cements Dt.
Co. Pvt. Ltd.
10. Shri H.C. Kohli ‘ Dt.
11. Shri Om Prakash - Di.

Shyam Sunder Agarwal

12.  Ms. Paras Cement & Dt.
Chemicals )

13. M/s Vokma}i’s Pyt, Ltd. Dt,

14, Shri S.K. Gadhvi & Dt

R.B. Gandhi

M/s. Punchmahal Cements Ltd. Dt.
3. -M/s. Radha Kishan Cements Dt.

Banaskantha .
Panchrﬁahal

Banaskantha

Junagarh

Banaskantha
Junagarh
Banaskantha

Bhavnagar
Bhavnagar

Rajkot
Junagarh
Junagarh

Kutch

Amrolli

Mahsana

Junagarh

Junagarh

Banaskantha

Capacity o
(in lakhs tonnes) .

0.66
0.66

0.66 .

0.66

0.66
0.66
0.66.
0.66

0.66

0.66
0,66
0.66
0.66

0.66
0.66

0.66

. 0.66

066
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' Name of the party _ Location Capacity
' ' (in lakh tonnes)

*

C. Registration witb DGTD

I, M/s, Shakti Cements Dt, Surendra 0.300
(P) Ltd. ' Nagar

2. M/s, P.H.P. Cement Ltd. Dt. Bhavnagar o 0.270

3. M/s, Kutch Cement (P) Ltd.  Dt. Kutch 0.210

4, M/s. Girnar Cemznt Co. Dt. Junagarh 0.300
Pvt. Ltd.

5. M/s. Swastic Cement Dt. Junagarh 0.300
Industries Pvt. Ltd.

6. M/s. Gujarat Cement Dt. Bhavnagar 0.495

7. M/s. Pravin Cement (P) Ltd.  Dt. Bhavnagar 0.300

8. M/s. Suvin Cements (P) Ltd,  Dt. Surendra Nagar 0.300

9. M/s, J.LK. Cement (P) Ltd. Dt. Kutch : - 0.100

10. M/s. Swaminarayan Dt. Kutch 0.100
Cement Co.

11-_ M/s. Ruparal Cements (P) Dt. Bhavnagar . 0.300
Ltd.

12. M/s. Ajmera Cements (P) Dt. Junagarh 0.300
Ltd. |

13, MjJs. Patel & Lalka Dt. Kutch 0.108

Cement Pvt, Ltd.

14, M/s. Ramchand Cement Dt, Kutch 0.108
Pvt. Ltd.

15.  MJs. Gopalbhai .Dt. Junagarh : 0.300
Mcrhjibhai Patel

16. Ms. Sarvauttam Cement Dt. Mahsana 0.309

17. M/s. Doshi Cement (P) Ltd. ~ Dt. Rajkot 0.150

18. M/s. Gala Cement (P) Ltd. Dt. Kutch 0.108

19. M/s. Star Cement Werks Dt. Kutch O.IS‘O

Pvt. Ltd,
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- %363, SHRI BHOGENDRA JHA :
Witl the PRIME MINISTBR be pleued
to state :

(a). whether public assurance given
by the former Prime Minister while in
the U S.A. that India would not resort to
nuclear explosions even for peaceful
purposes is starding in the way of sueh
explosions and nuclear development;

(b) if,not, causes for slow develep-
ment of nuclear energy in the country;

Pakistan has made
makin; enriched
threshold of

(c) whether
breakthrough in
uranium and is on the
making Atom Bomb; and
reaction

(d) if so, Government’s

thercon ?
i

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a) Government’s
policy continues to be to utilise atomic
energy for pcaceful purposes and to
remain abrcast with all significant
technologics to this end.

(b) The development of nuclear
encrgy in India has been repaid. India
is one of thz few countries in the world,
and the only devcloping country, with
an entirely indigenous fuel cycle and
with the proven capability of designing,
building and opcrating all the sophisti-
cated facilities required to generate
clectricity from-atomic cnergy,

(c) and (d) Government is aware of
Pakistan’s efforts to acquire uranium
enrichment capability to produce nuclear
material nesded to construct a nuclear

weapon.
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Frustration Among Scientists in BARC
3961  SHRI VIJAY KUMAR

YADAYV :
SHRI AJIT KUMAR SAHA :

SHRI DS A. SIVAPRAKA.

SAM :  Will the PRIME MINISTER be
pleased to state :

(a) whether the . Bhabha Atemic
Research Centre  Director has recieved
any communication/memorandum from
- Bhabha Atomic Research Centre Officer’s
Association;

(b) ifso,’
decision taken thercon;

(c) whether Government are aware .
that enginecers and scientists joining
BARC . feel frustrated because they are
provided with no work and are given

irrelevant or useless work; and
> @ e

(d) if so, steps being takem fto
improyve the situation ?

THE MINISTER OF STATE IN THE .

DEPARTMENT OF SCIENCE AND

- TECHNOLOGYg ATOMIC ENERGY,

~SPACE, ELECTRONICS AND OCEAN
DEVELOPMENTS (SHRI SHIVRAJ V.
PATIL) : (a) Yes, Sir.’

(b) Communications ~ relate  to

mathods of assessmznt of work, premo-
tion policy, working atmosphere, acade-
mic freedom, redressal of grievances,
representation in. BARC Family Relief
Schems, Bencvolent Fund, etc. Com-
murnications recieved from the Associa-

tion are carefully examined and appro- °

priate action is taken,

(c} No, Sir,
meant in Bhabha Atomic Research Centre

is conducive to good scientific ressarch,

The scientists are given ample apportu-
nities-to take up challenging assignments
and therefore there is high degree of
job satisfaction amongst them,

(d) Does not arise.
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_ Memorandum Abeut Economic Sitnat]
in the Country

3962. SHRI E. BALANANDAN
Will the Minister of PLANNING be»
pleascd to state :

(@) whether - Government  have-
received a memorandum from the oppo- -
sition Parties about the deteriorating
economic situation in the country;

'(b) if so, the points raised in the
memorandum; and <

(c) the reaction of Government on
the charter of demands ?

THE MINISTER - OF PLANNING
(SHRI S.B. CHAVAN) : (a) Yes,
Sir. :

(b) In the communication addressed i
to the Prime Minister, the represenatives
of 10 Opposition partles hdve submitted “1
a charter of demand$ for immediate
action. These are as per the statement -{
annexed. :

(c) The questions raised in the
memorandum are mostly those of policy.
Government have, in policy pronounce-
ments made in Parliament from time to
time, clearly enunciated the approach to
the economic and other problems which
have been referred to in the Memoran-
dum. Bspecially as regards economic
planning as well as  on matters relating
to financial policy, reference iS invited
to the Sixth Plan document, the Mid-
term Abpraisal of the Sixth Plan and
the Economic Surveys placed before
Parliament from time to time. Further,
statements outlining Government’s
policies arec made both at the opening of
Parliament as well as in the presentation
of the General Budget, whvch may please
be referred to. >

o

In so far as specific matters, relating
to aspects of policy or implementation
falling within the administrative com-
stence of the respective Ministries, are
be .posed by
the time the

Hon’ble Members at
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_ Ministrywise ~démands for grant are
- discussed in Parliament. >

Statement

The Union Government should
guarantee adequate supply ‘of”
essential  Commodities to the
consumers at reasonable prices by
drastically curbing the profits of
wholesalers and organising a
_comprehensive network of thes
public distribution system,

This calls for ' charging the
prioritics of production in favour
of mass consumption goods
needed by the poor and middle
classes, and for subsidised supply
of such commoditics as major
foodgrains, pulses, edibleoils, salt,
sugar, domestic -~ coal, kerosene,
common cloth, paper, lifé-saving
drugs, match boxes, etc. Excise -
levies on all such goods nced to
be drastically reduced and their
movements given up priotity;

Emunerative prices be ensured
for agriculiural produce by
adequate purchases  through
State agencies;

A total re-structuring of econo-
mic policies  with a view to
increasing  the production of
mass consumption goods and
expanding employment opportu-
nities for all sections including
small artisans and craftsmen;

The food-for-work programme
be revived and expanded;

The right to work be included as
one of the fundamental rights in
the Constitution;

The existing land reform legisla-
tions be speedily implemented
after plugging the loopholes, and
immediate assent be accorded to
land reform bills passed by State
Legislatures;

Ensure cheap - credit and supply
of farm input to the peasantry;

.

8.  Ensure minimum wages to farm
workers and initiate  other
measures to improve the living
and working conditions of the
rural people; ) =

9. The anti-labour policies of the
Union Government be reversed
and obnoxious measures such as
the NSA and the ESMA be |
scrapped and the demands for-
mulated by the National Cam- °
‘paign Committee of Trade
Unions be accepted and effective
steps be taken to. prevent in®s-
trial closures and lockouts;

10,  The national policy of economic
self-reliance  be restored and
fiscal, monetary and investment
policies which encourage the big
monopoly, houses and  multi-
national  corporations at the
expense of the interests of the
poor and working classes be
abandoned; and

11.  Energetic measures be introduced

~ to put an end to the continuing

- economic injustice and physical

attacks on the scheduled castes

and scheduled tribes, religious

minorities, women and other
weaker sections of the society.

20 gt FEFA ¥ weawa UwEl &
agmar

3964. st wegmvimw  wiEan o
7 MeAr AAT TZ IATT B FIT HLT
fo g 20 gt Frdww F dana FeE
g geAE UsA F WA 4T & T
FETAAT BT AIFTL A1 44T § 7

QrwAr #at (57t gEo dto FEE) ¢
20 AT FEFA UST  ASATHT FT
ufier o & zafao za sg=a & fag
9T § arged wg) fr S g 1 UST
ATl & fqu BT GEAAT @S
= g HIEAEl F ¥7 H O war g
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st fafswer wrdsdi fefrAl & fag agf
& widl ¥ zafag 7 g saw
ST H1 20 gAY rAwRA F oA &
g AT 1 qan g fagiwe #wen
awg agl 1 AfET 20 gA FrAwA F

asaia sg A ¥ Fw WAl &
fag deita ufr % g2 gfgal & «f
g ST a9 1982-83 qgr 1983-84 & faq
9 Y 15 & FAFF €7 F1E%wA FT
Fratragd 1982-83 ¥ & gair av |

Wz | 1982 83 1983-84 (3 Q% o)
e srfw w3 Froqan
F1d %7 w fam quraa

@ gier
saqfa Framy 127.50 199.6 75.0
g3gfag sfaal
& fav ggz® qidar 120.0 125.0 —
JAFTIG g FAT 95.0 110.0 —
w4l afeagt #1 gur — 12.0
wiifas aqr 9z foar — — 10.0
THRIHT FIHI
fasra Fraswq 242.6 269.3 —_—
AT Ay QAN FAFH 190.0 200.0 -
o YT T
faw Qs 9rE = — 160.0 -

45 —

T wAGL K AT 2.0

ggt arr frmiaa Atswr & g 400

feamitas [ 160 feotdler & fad

fevd & wRw & Amy § qdm

WX 9gd A & gHry wHarfa

WT WY [ wn sHmfal & e
faanar

3965, =t TWAAT ZEAr o w4l
qg wAl ag qary &1 97 39 {5

(7) a1 qAT AR aqd Ao b
- &edly vl st o) gu faare

BZT AT A9 ANSAT & T FAw:
400 framizT otT 160 fHATHIZT &
forg freat exd B qear ;

(&) war 39F AT @ wwArfe)

#) gzt qrar feqraa & fau saq I
vﬂ aq’? 29T 94T §;

(v) afx g, @ s*7 o foral i:
FHAIAT & T gEEIT U NEAA
fsdr sy & aqr ®H1Ov §; AR
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() %41 GIHR FT AL A
w17 1 g 7 &1 § A afe agl, o
Tad #a47 For § 7

g wwea ® wow wu o (o dvo
dwegeazar) (7) o, gf 1 aarfa,
afe 1T ad & fod) sqre ¥ wrag &
fret card g3 oA & fao faaa ard)
gzdt g figga 1 9@ g
faara vprA gv 313 ¥ frg Frar srar
g @1 g faary eqra £ qEt A1AT B
farg gt afaqfa 4t @idr & w1 ag
FrAl WA # {FAY wq1a qv 9 F fag
w1 7 41

(&) & (x) : ¥@q FHI0T 9OF
gfayre sred F39 & gFare §, dafs
T FAFI 7T frferza) aT<e grat
arar £33 &, gafaq wqarfay 5 3
T P2 A A frarga AT F Wiy
Agr &ty § 1w vaarfgy & g7t
AT q o i A9 . A AT F g
FAAIE] & @19 Jewrg &1 g7 @
agy g3ar &

Opening of Vocational Centres by
K.V.I.C,

3966. SHRI K. PRADHANI :  Will
the Minister of INDUSTRY be pleased
to state :

(a) whether thereis any proposal
under consideration of the Khadi and
Village Industries Commission to open
some vocational centres for promotion
of village industries in the tribal belt
of Orissa;

and

(c) if not, whether he will ask the
Khadi and Village Industries Commi=

ssion to examine this aspect acd chalk

CHAITRA 1, 1908¥(S4KA)

" Balasore in the tribal belt

(b) if so, the broad autlines thereof;
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out a plan to  improve the economy and
level of living in the most backward

‘tribal areas in Orissa ?7

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) to (c) The
Khadi Gramodyog Vidyalaya, Gopalwadi,
in the Koraput District is imparting
training to artisans in the Khadi and
Village Industries activities. The Com-
mission will be requested to examine the
feasibility of opening more vocational -
training centres for promotion of village
industrics in the tribal belt. Presently
Khadi and Village Industries activities
cover the districts  of  Mayurbhanj,
Sundargarh, Koraput, Sambalpur,
Ganjam, Keonjhar, Kalahandi and
of Orissa.
The total production achieved in Khadi
and village Industries sector during the
year 1981-82 in these districts was of the
order of Rs. 335.34 lakhs  providing
cmployment to 50,608 persons,

Kudremukh Iron Ore

3367. SHRI S.B. SIDNAL : Will
the Minister of STEEL .AND MINES
be pleased to swate

(a) whether it is a fact that the
Kudremukh Iron Ore has been shut
down ;

(b) if so, the rcasons therefor; and

(¢) the proposals to provide power
to the Kudremukh  Iron Ore  Company
Limited; the present position of the
scheme; and financial assistance given by ’
the Centre for the purpose ?

THE MlNlSTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) and (b) The
production activity at the Kudremukh
Iron Ore Project had to be stopped from
29th December, 1983  to 191 February,
1984 and again on 7th March, 1984 due
to 65%, out imposed by the Karnataka
Elecmcxty Board on the supply of powcr
to the prOJect

" (¢) To meet the power requirements |
of the Kudremukh Iron Ore Company
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Limited, the Government of Karnataka
are implementing the Chakra Scheme
which is cxpected to be completed in
1985. The Central Government has
advanced a loan of Rs. 63.15 crores to
the Government of Karnataka for
implementing this scheme. Meanwhile
the Government of Karnataka has been
requested to restore the supply of power
to the project.

Lokpal Bill

3968. PROF. SAIF-UD-DIN SOZ:

Will the Minister of HOME AFFAIRS

be pleased to state

(a) wiether there is necd for setting
up the institution of Lokpal (0 end
corruption which is premeating in all
walks of life all around;-and

(b) if so, whether Government pro-
pose to introduce Lokpal Bill in the
current Scssion of Parliament ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH)
(a) and (b) The question of introduc-
ing legisluation for the sctting up of the
institution of Lokpal at the Centre is
receiving Government’s attention.

Setting up of Paper Mill in Gujarat

3969, SHRI NAVIN RAVANI :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether there is any proposal to’

establish a paper industry in Gujarat;

(b) if so, whether the site has been
selected;

(c) the progress made in this regard;
~ and

(d) if not, whether Government will
consider to establish paper industry in
Gujarat ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
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PATTABHI RAMA RAO) : (a). No
fresh proposal has boeen received for
grant of an Industrial Licence to set up
a new undertaking for the manufacture
of paper and paper board in Gujarat.
(b) to (d) At present, thcrc are 30
units engaged in the manufacture of
paper and paper board, in the State of
Gujaral, with a total installed capacity
of 78915 tonnes per annum, The
following units are likely to commence
production during 1984.85 : —

1. M]s, Jayant Paper Expansion
Mills, 9000 tonnes/
Surat, IL No. 308 (8) annum.
dt. 13-10-80

2. M/s. Rama Pulp and Expansion
Paper Pvt. Ltid, 10000 tonnes|
Vulsar annnm.,
IL No. 257 (81)
dt. 1-9-81

Price of Steel
3970. SHRI G.Y. KRISHNAN :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether it is a fact that Steel
prices are going to be hiked inv near
future;

(b) if so, whether any study has
been conducted by the Bureau of Indus-
trial Costs and Prices on the Steel
Industry; and

(c) if so, the details in this regard
alongwith its recommendations ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) (a) The
prices of common varieties of prime
steel produced by the integrated steel
plants are fixed by the Joint Plant
Committee and not py Government,

(b) and (c¢) The Bureau of Indus-
trial Costs and Prices conducted an
indepth study of the steel industry and
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- submitted its Report to Government. .

This report is being studied.

faard geqra dox & fadiy feafn

3971, s renawnd s faene

gARTC : FAT A SR @ A
- 9 AFTA A HI7 ®IA &

() : %97 faard geqry q9x &1

fasia fewfa gadl a1 K+ §
fr gz fas™ 2) aaf @ sFUT ogar
w:a wifzgY grar frg g wrat wraar
gerd & fan ymard 4l 3 amay §;

(@) a1 FaFE 3y & 3F
wurfaaY ®y- gaxt g vl #1799y
gaarT q &7 a1 & s W gfy
Iz1A! g7 1E AT A% 9 34 gAY
¥ 5% a1v g fam 797 & o

() 37 wsafagi & amm 301 § el
fege | soar 2 a9 & g1 quanw
€Y far war § aar wrafla aFva
ufg frast gatva: fravana @

AFIIT 3 9y 9957 2q ufw &1 T2
AT TIF & fam ey wqw IS AT

g7

I WY @A gWwaw ® e
wst (o7 oA &), k) (%) faerd
¥eqry w1I@id 1 fagy dta agl
w1 ofzorrd AY fear war 8 -

(w71 &)

——

.o ary (+) #g1fF (—)
1980-81  (+) 1784
1981-82 (+) 66.09
1982-83 (+) 19.95

¥ 1982-83 aw fwear§ seqry |
FITGIN FY TIATT TI9 grar W &1
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qg wreEral qfegrEy geaedt argy

& fag e g $T G § ) da

qftrg sgq & wwx § garEAl ®
wfzarf & o gra § faal &
igo fagea gar g1

(@) s () : Tar g o} Arwar g
¢ fora® fagd 14-2 aut & gwisr &
yrara agy fE war g o wve wdark
#7341 gfec & wrv@mr @t gwrEt
(wFFar & gars Wi mifre §) &
3r ufw ¥ wwat a1 waq adar
FIAT )

Survey of Craft-based Rural Industries
in Bankura, West Bengal

3972. SHRI1 SANAT KUMAR
MANDAIL :. Will the Minister of
INDUSTRY be plcased to state :

(a) whether a  techno-economic
survey of the craft-based rural industries
of Bankura, West Bengal conducted by
the Nationa! Institute of Science and
Technology Dcvelopment of the C.S.1.R.
has revealed that the cconomic condi-
tion of the artisans in Bankura is fast
deteriorating and that the artisan village
is haunted by a spectre of paupcrisation;

(b) if so,” whether his Ministry has
studied the above survey report and his
reaction thereto; and

(c) the assistance the Central
Government propose to render to prevent
Bankura artisans fading away ?

- THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) to (c)
C.S.1.LR. has undertaken a techno-
economic survey of the craft based rural
industries of  Bankura, The report is
yet to be received. ' -

~ Production of Todised Salt

3974, SHRI CHHITTUBHAI
GAMIT : Will the Minister -of
INDUSTRY be pleased to state :
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~(a) waether Goverament of Gujarat
have approachad the Uunion Government
with the planning for the production of
Iodised Salt in the country, <he approval
of Union Gov.romeant during the current
financial year; and

(b) if so, the details in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO): (a) No,
Sir,

(b) Does not arisc,

Disparity in Allowing Specin! Pay Renefit
In Fixation of Pay to “mployees of P & T
and Delhi Police

3975, SHRI NAWAL KISHORE
SHARMA : Will  the Minisicr of
HOME AFFAIKS bz pleased to state -

(a) whether the bonefii of Spocial
pay was allowed to post officc. RMS
employees and Accountants- of P & T in
fixation of their pay w.¢.f | January,
1973, by the Order of the President of
India, in modification of Rule 7 of the
Central Civil Services (Ruevised pay) Ruiles,
1973 ;

(b) vhether the stid bonefit of Spe-
cial pay was not allowed to Ministerial
staff und Accountants of Dclhi Police
in their fxation of pay w.e.f. 1 Jan-
uari, 1973 which resulted into loss of
emolumonta to them and making stag-
nation in their pay for three years and
more ;

(c) if so, the reasons  for which the
Delhi < Police  employees (ministerial)
were denied the above benefit in fixation
- of their pav w.e.f. 1 January, 1973; and

(d) whether Government propose to
consider now to remove this disparity ?

~ THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P . VENKATASUBBATAR)
(a) ¢ Yes, Sir,

(b) and (c) :  The order icferred to
in Part (a) of the quecstion is applicable
to certain categorics of employees of the
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P & T Decpartment only . Even though
this benefit was not given to personnel
of Delhi Police it was decided that if the
emoluments in the revised pay scale
happened to be less than the total
emoluments drawn by the official concér-
ned in the pre-revised scale, the
difference may be allowed as personal
pay to be absorbed in future increases

in pay.

(d) :  No, Sir, in view of the setting
up of the 4th Central Pay Commission.

Monitoring the Progress of Letters of
Intent

3976. KUMARI PUSHPA DEVI
SINGH ; Will the Minister of INDUS-
TRY be pleased to stale :

(4) whether his Ministry has sent
guidelines and directives to the States
to evolve a comprehensive system of
monitoring the progress of letters of
intent and Industrial licences ;

(by if so, specific steps taken by
ditferent States to implement the Central
directives ; and

(c) the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABAI RAMA RAOQ) () to{c) ;
A lctter deted the 23rd Februury, 1984
has baen sent to Chief Ministers reques-
ting them to evolve a comprehensive
systcm of monitoring the progress of
implementation of Letters of Intent and
[ndustrial Licences. This will be in
addition to the cxisting monitoring being
donc by the concerned Administrative
Ministries[Departments in the Central
Goveriment,

Computerised Number of Maruti Vans ¢
Instead of Cars

3977. DR, A. U, AZMI : Will the
Minister of INDUSTRY be pleased to
state :

(a) whether persons who_has applied
for Maruti car were given the compute-
rised number for vans instead of cars ;
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(b) if sb, how many such errors have
come to light ; and -

(c) steps taken to rectify them and
to ensure that this does not happen
again ? .

THE MINISTER OP STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) (a) and (b)
Yes, Sir. Errors have come to light in
respect of 39 applicants.

(c) The affected applicants have been
given the option of cither availing cars
from the manufacturers’ quota in a
manner that the last customer gets the
car by 31.3.1986, or seek refund of
deposit with an interest at the rate of
15% per annum.

Implementation of Mandal Commission
Recommendations .

3978. SHRI A. NEELALOHITH-
ADASAN NADAR : Will the Minister
of HOME AFFAIRS be pleased to
state :

(a) which are the State Governments
~ who sent their opinion in Support of the
implementations of Mandal Commission
Report

(b) which are the State Governments
who sent their opinion against the
implementation of the Mandal Commi-
ssion Report ; and

(c) which are t-hc State Governments
who did not send their opinion so far in
this respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI-
MATI RAM DULARI SINHA) (a) to (c)

The Second Backward Classes Commi-
ssion (Mandal Commission) have made
several recommendations in their Report.
Comments on various recommendations
have been received from most of the
States and Union Territory Govern-
ments. Others want more time or want
to await the outcome of Commissionf
Committee already appointed by them.
selves. Broadly speaking, no State or U T
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Government have accepted the list of
backward classes or thie whole scheme of
ressrvation recommended by the Mandal

- Commission to be applied to their res-

-

pective States or Union Territories.
Import of Tractors and Hervestors Combines

3979. SHRI LAKSHMAN MALLICK:
Will the Minister of INDUSTRY. be
picased to state :

(a) whether India is importing large
scale tractors and harvestors combines ;

(b) if so, whether Government have
decided to bring tractors and harvestors
combines manufacturing activities within
the ambit of the industrial licences under
Special Recgulations of the Industries
(Development and Regulation) Act,
irrespective of the levels of investment ;
and

(c) ifso, the details regarding the
plan and policy of Government in this
regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY

(SHRI PATTABHI RAMA RAO)
(a) No, Sir.
{b) and (c) The matter is under

consideration of Government.

wforge & quwamaTd €= T v
afre ast we awfe Fam
T ERAT

3980. st gwraalt wvaw WO : A
U EEUREECICRIR LU CRE

(%) whrge ¥ frgd i ast &
T qawarardt WY grer oAE 6 -
dfre ¥af ¥ gzedt ok qwdfes
FaraY 9T w§-are P g feg Tg;
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(@) g7 guel # feaq =afeq o
TQ HIT Ged et ST T § ?

qztrm ¥ wey wA (sfwal
g fagr) ¢ (F)
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aq eI faw wg.-afas
3t 9T qAT 9%
gaat #1 E
geqr qeqT
1981 W 6
1982 q=q T
1683 2 1
T 9

(@) sk wu safsqal (vadifas
Faran N ag-dfAw 97 §F wifaF)
F! g&qr 12 4Y MR 97 gzani & 3
AR A, F A & aE § o-

(i) 15 sFady, 1981 #1 &g
frad gfae as &1 e

FIAATE 9 9T FTAfAT TqrT

qv Iuifea) grwr ST SFMET
i fwar smar, fagd &2l
fiad gfrg aa & 3 wifas TR
AR T AR 3 JeH gu gq
FoWT # 3 IAAET AR TQ R
7 SI§HY Q)

(ii) 1 feaway, 1981 ®1 Iwarfzay
¥ ¥frzs § NFex afeqtaar
¥ | a1 g Py fad
qfeg aw Y ST & 2 ATgAY
93 WIT FT A HT BT

fear mar 1 el frod gfeg
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I ¥ 6 wifg® atr 4 adfas
aRk g AT wegly fead gfaq
I ¥ 2 ®1f9% N 4 qdfa®
T g | -

(iti) 1 wTad 1983 & 97 FANG
feord gfas aw &1 0¥ Fveaw
UF ATGE & g9 "X s
93 gATT 97 &) (YA GEF
93 §T AMT GUEN qAADT A
I qT A I | ¥ T2Ar
% ¥t frad gfawe aq &
us Frfas a1y aqr

(iv) 7 a3y, 1983 %1, fafgw qgw
93, #fog ageq g1l & wgl-
afsg =N u. &. fasrsas faz

w1 g At Iaqriedi 7 M
& wie frary

(v) 15 @nEd, 1983 #1, 2 &w1d
aegwarfial A, fgq9Tuqendo
dloqdo & Yfuad gzEa 1T #1
w2 &, WA TiT & M) ToHo
qif Exge (yaqd fowr afvag
qxeq) ® M 7 )

1981 & 1983 a% & &= gt Ay
F1T gearat § #1§ sufer agf wa
aqy Afsq 3 ad-dfig wifas olx

4 adfa® et gu

Details of Financial Position of Public
“ Sector Undertaking

3981, SHRI J.S. PATIL : Will the
Minister of STEEL AND MINES be
pleased to state :

(a) the names of the public sector
undertakings that come  under his
Ministry; and '
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~ {b) the (i) Authorised and issued/
subscribed capital, (ii) Reserves, (iii)
Assets, (iv) bad-debts, (v) profits earned
or losses incurred by each of these
undertakings as on/for the year ended on
31 March, 1980, 31 March, 1981, 3lst
March, 1982 and 31 March, 1983 ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI:N.K.P. SALVE) (@) A list
of the names of the Public Sector
Undertakings under the Ministry of
Steel & Mines is attached,

(b) Information is being collected
and wil} be laid on the Table of the
House. ' '

The list of public sector undertakings
under the Ministry of Steel and Mines :

Department of Steel

1. Steel Authority of India Limited.

2. Indian Iron and Steel Company
Limited (Subsidiary of Steel
Authority of India Limited).

3. IISCO Stanton Pipe & Foundry
Company Limited (a Subsidiary
.of Indian Iron and Steel Company
Limited).

4. Metallurgical & Engineering
Consultants (India) Limited,

S. Hindustan Steel Works Construc-
tion Limited. '

6. Kudremukbk Iron Ore Company
Limited. :

7 National Mineral Development
Corporation Limited.

8. Manganese Ore (India) Limited,
9. Bharat Refractories Limited.

10. Indian Firebricks & Insulation
Company Limited (a Subsidiary
of Bharat Refractories Limited).

11, Metal Scarp Trade Corporation.

12. Ferro Scrap Nigam Limited (A
Subsidiary of MSTC).

13. Sponge Iron India Limited.
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14, Rgshtriy.ai.i_spat Nigam Limited,
15. Neelachal Ispat Nigar_ﬁ Limited,
16, "'.'Vijayanag'ar Steel "Limitcd. ’

Departmeat of Mines
1. Hindustan Zinc Limited,

2. Bharat Aluminium Compan‘y
Limited. '

3. National
Limited.

Aluminium Company

4. Hindustan Copper Limited.

5. Bharat Gold Mines Limited.

6. Mineral Exploration Limited.
Igtemal Plan Outlay for Seventh Plan

3982. SHRI R.N. RAKESH : Wil
the Minister of PLANNING be pleased
to state :

(a) whether it is a fact that 90 per
cent of Seventh Plan outlay is to be met
internally; and

(b) the percentage of internal and
external outlay for each of earlier
plans ?

THE MINISTER OF' PLANNING
(SHRI S.B. CHAVAN) : (a) The
Seventh Plan is yet to be formulated.

(b)" The percentages of outlay
financed through internal and external
resources in each of the earlier Plans
are as under :

Percentage outlay
financed through

Internal External

. résources resources
First Plan 90.36 9.64
Second Plan 71.55 2245
Third Plan 7175 28.25
Three Annual Plans  63.62  36.38
Fourth Plan - 86.62  13.38
Fifth Plan 1974-79  86.50 ~ 13,50

Sixth Plan =~ 89.82 10.18
(origiml_estimates) :
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Moderaisation of Chasnala Coal Handling
Plant by Indiaw Iron and

-Steel Company

3983. SHRI M. ISMAIL : Will the
Minister of STEEL AND MINES be
pleased to state :

(a) whether it is a fact that Indian
Iron and Steel Company has undertaken
Chasnala Coal Handling Plant’s moder-
nisation programme; .

(b) if so, whether Indian Iron and
Steel Company has received tenders;

(c) whether it is a fact that the
Rehabilitation Industries Corporation
(RIC) has offered the lowest tender as
per price opening bid for undertaking
the job; and

(d) whether Government are consi-
dering to give the work to (RIC), a
Government of India Undertaking ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) (a) The
Indian Iron and Steel Company has
undertaken a project for providing
balancing facilities for its Chasnala
Washery. Balancing facilities of coal
handiing plant forms a part of this
project.

(b) and (¢) Yes, Sir. For the
balancing facilities of coal handling
plant.

(d‘) Indian Iron and Steel Company

has already awarded the job of balanc-
ing facilities of coal handling plant to
the Rehabilitation Industry Corporation
(a Government of India Undertaking) on
February 18, 1984.

Out of Turn Allotment of Maruti
Vehicles

3984, SHRI R.P. SARANGI : Wil
the Minister of INDUSTRY be pleased

- to refer to the reply given to Unstarred -

Questions No. 234 on 16 November,
1983 and No. 4788 on 21 December, 1983

* MARCH 21, 1984
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regarding out of turn allotment of
Maruti Vehicles in the commerciad
interest of the company and state :

(a) the type and category of persons
sought to be covered within the ambit
of “‘image building’® and ‘‘enhancement
of product reputation’’;

(b) the meaning of ‘‘enlargement of
market Share”” when the current waiting
lists of consumers will be exhausted in-
1987 and the current demand exceeds
the scheduled production till 1987 and
the types of persons sought to be cover-
ed under this phrase;

(c) the phrase *‘more efficient mana-
gement of environment external to’
Maruti’’ and specify the type of persons
in Maruti's external environment that
arec sought to be covered in this phrase;
and

(d) the share of allotments in com-
mercial interest of Company, out of §
per cent manufacturers Quota ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) and
(c) Each request for out of turn
allotment under these criteria is consi-
dered by the Board of Directors ona
case to case basis;

(b) Tt is company’s policy to make
all efforts to ensure a continued large
market for company’s product even
after 1987;

(d) There is no predetermined share
of allotments in *‘commercial interest of
company’ out of 5%, manufacturers
quota.
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' City-wise Delivery Schedule of Maruti
Vehicles

3986. SHRI SATISH AGARWAL:
Will the Minister of INDUSTRY be
pleased to refer to the reply given to
Unstarred Question No. 4669®on 21
December, 1983 regarding production,
distribution and road worthiness of
Maruti cars and state : '

(a) the city-wise delivery schedules
for Maruti cars, vans and pickups during ~
1984-85 alongwith the number in the
waiting list that will be covered upto
March 1985 in each catcgory/city;

(b) the minimum number of vehicles
allotted to each dealer in order to enable
him to financially break even during
1984-85; and

(c) how many applications for
change in the city of delivery have becn
received by the company till date vide
clause 9 of terms of booking and- the
number of persons in waiting lists of
Gauhati, Bhubaneshwar, Bhapal, Sri-
nagar, Lucknow and Jaipur as in the
end of February, 1984 ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAOQ) (a) A
statement is attached. '

(b) Minimum number of vehicles
required to ensure financial viability of
a dealer will vary from place to place
depending upon local costs, investment
levels etc. However, it is estimated
that for Phase-I cities an allotment of
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City-wise beh’very Schedule for Cars and Vans in respect of Phase-1
upto, March 1985
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abqut 800 vehicles in a ;.;“ y ga;’_ w.m:al.d City No. of Customers till
b_e necessary to ensure ancial viabi- © 7 29.2.1984
- lity. .
, ti
(¢) (i) 1250 customers have reques- :: uhati h 372
ted for change im the city of delivery . Bhubaneshwar 1464-
till 15-3-1984. Bhopal 2301
. _ Srinagar 1143
‘ (ii) ‘the number of persons in the Lucknow 2837
waiting lists in these cities are as ) X
under :— Jalpur 2747
Statement

S.No. City Cars Vans
I. Ahmedabad 500 55
2. Bangalore 600 110
3. Bhopal 400 45
4. Bhubaneshwar 400 35
s. Bombay 2500 475
6. Calcutta 900 150
7. Chandigarh 950 75
8. Delhi 4000 550
9.  Gauhati 400 26

10. Hyderabad 600 75
11. Jaipur 450 40
12. Srinagar 400 35
13. Lucknow 500 7
14. Madras 600 110
15. Patna 450 25

16. Trivendrum 450 45

“ "Sub-Total (1) 14100 1927
Manufacturers quota 900 84
Deluse Cars 4000
Total (2) 19000

2011

No pick up trucks are proposed to be manufactured during 1984-85.
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Allocation of Funds to States for -
Tribal Development

3988. SHRI PIYUSH TIRKI : Wil
the Minister of HOME AFFAIRS be

pleased to state :

{a) the details of the funds allocat- -
ed to different States for Tribal Devetop-
ment since 1980 till date, year-wise and’

- state-wise;

(b) details of the funds returned to
Centre by the states who could not
utilize them, since 1980 till date year-
wise and state-wise; and

(c) the steps which have been taken
by Government to ensure proper utilisa-
sation of the funds meant for tribal
development ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) A statement showing the amount
released to the States/Union Territories
as Special Central Assistance under the
Tribal Sub- plan from 1980-81 to 1983-84
is annexed.

(b) No State has returned any part
of the grant to the Centre. However,
some States reported unspent balance

~and they were- permitted to  utilise the

amounts during the subsequent yecar

~within the same plan period,

(c) The States have appointed Tribal
Commissioners 10 oversee the Tribal
Sub-plan programmes and have appoint-
ed Project - Officers/Special Officers and
other ancilliary staff with adequate
delegatnon of financial and administra-
tive powers to ensure that funds meant



79 Wriiten Answers  MARCH 21, 1984 Written Answers - 80
for tribal development: projects are spent different statos is made by Ministry of

for the concerned programmes. Review Home Affairs while finalising the Tribal
of utilisation of funds allocated to  Sub-plan for the State. '

Statement
State | : '1980-81 1981-82 1982-83 1983-84
- T (Rs in lakhs) -

Andhra Pradesh 337.22 383.00 . 428.41 511.52
Assam 319,01 367.00 411.00 477.33
Bihar 973.98 1212,28 - 1349 28 1566.89
Gujarat 568.64 718.26 798.26 908,26
| Himachal Pradesh 81.22 121.94 140.20 158.27
Karnataka 1;1.17 61.00 68.00 77.98
Kerala 57.00 48.00 56.00 62.5)
Madhya Pradesh 1923 51 2412.83 2677.83 3104.95
Maharashtra 544.16 578.67 646.00 758.75
Manipur 11205  150.00 171,00 197.09
Orissa 886.45 1166.42 1344.42 1495.89
Rajasthan 516.49 590.79 636.79 722.11
Sikkim | | 10,00 22.00 25.00 29.18
Tamil Nadu 80.87 95.00 105.00 121.88
Tripura 130 58 142.00 159.00 181.92
Uttar Pradesh 19,07 14.81 17.81 24.39
West Bengal 364.58 376.00 421.00 500.08

A & N Islands 14.00*  16.53% 40.00* 95.00"
Goa, Daman & Diu 12.81 400 500 - 6.00

. i

TOTAL : 6968.81 8480.53 9500.00 11000.00

Drawn by U.T. Administration.
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'Col.nt\ra’ctors Engaged in Dolomite and
' Limestone Mines

3989.
Minister of STEEL AND MINES be
pleased to state :

-

(a) names of the contractors engaged
in the Dolomite and Limestone mines
owned by the SAIL, facts in details
with mine-wize break up and the number
of workers cazaged by them as on
1 January, 1984;

(b) whether all the contractors are
having valid licences; if so, details of
that as on 1 January, 1934;

(¢) whather labour cooparatives are
working in some of the limostone and
dolomite mines: if so, names of the
labour cooperatives; the minss and the
number of workars engaged by them;
and

(d) whether there is any policy to
end private contractors by labour co-
operatives: and if so, steps taken there-
on?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K P. SALVE) Complete
answer regquires collection of voiuminous
data and information which s
collected and will be laid on the Table
of the House.

Out of Turn Allotment of Maruti
Vehicles

3990. SHR1 BABURAO PARANIJPE :
Will the Minister of INDUSTRY be
pleased to refer to the reply given to
Uastarred Question  No. 234 on 16
November, 1983 recgarding ont of turn
-allotment of  Maruti vehicles and
explain;

(a) the criteria  ‘*avoidance of un-
due individua! hardship® and categorics
of persons sought to be covered within
the ambit of ‘‘undue individual hard-
ship”’; .

(b) whether this category intends to

cover physically handicapped persons,.

CHAITRA 1, 1906 (SAKA)

SHRI A K. ROY : Will the

being -

Written Answers 82 |

medically sick persons, persons who are
required to travel long distances. every
day, women entrepreneurs who have to
travel extensively in the course of their
business; professionals like doctors; etc.;
and

(c)  the share of this cétegory in5
per cent manufacturers quota ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) (a) and
(b) ‘‘Avoidance of unduc individua) -
hardship® criteria is intended . to help
physically handicapped persons#

(c) There is no predetermined share
of this category in 5 per cent manuface
turers’ quota.

Orders Re : violation of Rules by
Disciplinary Authority in Suspen-
sion of Government Servants

3991. SHRI MANOHAR LAL ‘
SAINI : Will the Minister of HOMRB
AFFAIRS be pleased to state :

(a) whether there are any orders
that the disciplinary authority is liable for
action undcr the Central Civil Services
(Classification, Control and Appeal)
Rules, 1965 if that authority is found
guilty of violating the laid down rules
and regulations and suspends wilfully
government servant aud take recourse to
Rule 14 ibid; and

(b) if so, the details of the orders ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS '
(SHRI P.  VENKATASUBBAIAH) : (a)
No, Sir.  Rule 14 (3) of the CCS (CCA)
Rules already provides for the drawing
up the substance of the imputation of
miseonduct and distinct articles of charge
as also a statement of the imputation
of misconduct or misbehaviour, in
support of each charge. Government
have issued instructions for the guidance
and compliance of administiative autho-
rities regarding communication of reasons
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for suspension, There is thus ne scope

for wilful suspension of s Government

servant or wilful recourse-ta rule 14,
' . (b) Does not arise.

C.R.P.F and B.S.F Personnel Killed in
' States

3992. SHRI ASHFAQ HUSAIN :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) number of CRPF and BSF
personnel killed in wvarious States and
Union Territories in India during the

MARCH 21, 1984

S. No. Name of State
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last three years, year-wise and state-
wise [Union Territoryswise ; and

(b) the number of these -personnel
killed in 1983-84 from 1 April, 1983 to
31 Januar'};, 1984, month-wise and State-
wise 7

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) A statement indicating  the
number of C.R.P.F and B.S.F personnel
killed in various States is enclosed.

(b) Seven CRPF/BSF personnel were
killed as per details below :

No. of persornel . Month
killed
1. Assam I (CRPF) November, 83
3 (CRPF) December. &3
2. Madhya Pra;dcsh I (BSF) June, 1983
3. West Bengal 2 (BSF) December, 83
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State

Number of CRPF

Number of BSF

S. No. State/U.T.
| personnel killed in personnel killed in
1981 1982 1983 1981 1982 1983
1 2 4 5 6 7 8
1. Assam 1 9 — — e
2. Andhra Pradesh® — - - — —_—
3. Bihar —_ — — — —
4. Gujarat —_ — — — —_—
5. Haryana —_ — — —_ —_—
6. Himachal Pradash — — -— — — —
7. Jammu & Kashmir — - —_— - _ -
8. Kerala ) — —_ —_ —_ — —
9. Karnataka —_— —_— —_— — — -—
10. Madhya Pradesh — " — —_ — — 1
11. Mzaharashira —_ — —_ —_ — —
12. Manipur — 1 — _ —
13. Meghalaya —_— —_ — — — -—
14. Nagaland —_ 1 _ — — —
1S. Orissa
16. Punjab 1 — 1 — —_
17. Rajasthan — - — 2 - -
18. Sikkim — _ — - — L
19. Tamil Nadu — — —_— — . —
20. Tripura - 4 —_— —_ — —
21. Uttar Pradesh —_ —_ — —_ — —
22. West Bengal _ —_ 2 — 2
23, A.& N. Islands — — —_ -
24, Arunachal Pradesh — —_ —_— _— — _
25. Chaandigarh — —_ — — — _
26. Dadra and Nagar - o
Haveli —_— — — - -

27.  Delhi — - - _ B
28, Goa, Daman and -
Diu — _— — — _

29. Lakshadweep — —_ — — — B
30. Mizoram 7 — _ — —
31, Pondicherry -

K
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" Allotment of Maruti Cars, onder Directors

Discretionary Quota

.3993. SHRI DAYA RAM SHAKYA:

" Will the Minister of INDUSTRY be

pleased to refer to Unstarred Question
'No. 4788 on 21_ December, 1983 regard-
ing allotmbnt of Maruti “Cars under

Directors *Discretionary Quota and
state :

(a) the ‘‘practices already establish-
ed in the industry’’ which Maruti Udyog
Limited proposes to follow for inviting
applications and makjng cut of turn

allotment of wvechicles under manufac-
turers’ quota;

(b) the numbear of persons who huve
applied for out of turn allotments and
whether therc is any waiting list for out
of turn allotments, if so details thereof:
and

(c) the particulars of persons who
have boen made out of turn allo'ments
tilt date under cach category mentioned
in USQ No. 234 o1 16 November 1983 ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) Maruti
Udyog Limited does not proposc to
invite applications for out of turn allot-
ment of vehicles.  The requests reccived
for such allotments will be considercd

“accordance
criteria.

S WD
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by the Board of Directors of the
Company on a case to case basis in
with the predctermined

(b) and (¢) It would not be an
appropriate commercial practice to dis-
close particulars of each transaction
betwecn Maruti Udyog Limited and its
customers.

- N.N.P. and per Capita Income

3994, SHRI RAM PRASHA D
AHIRWAR : Will the Minister of
PLANNING be pleased to state :

(a) the N.N.P. and pur  capita
income at constant prices for 1978-79,
1979-80, 1980-8), 1981-82 and 1982-83;
and

(b) the contributions from Agricul-
ture, manufacturing apnd the tradese
tertiary scctor to Net National Product
in rupues and percentage  (constant
prices) in cach of the above mentioned
years ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) and (b) A
statement showing the cstimates of Net
National Product (NNP), per capita
income and the contributions from the
spaecificd seclors to the not domestic
product at constant (1970-71) prices for
the years 1978-79 to 1982'-83 is annexed.

Statement
1978-79  1979-80  1980-81  1981.82  1982-83
l - 2 3 ' -4 5 6
1. NNP at factor cost 46398 43830 47312 . 49639 50486
(Rs. crores) . )
2. Per capita income (Rs.) 714.9 660.1 696.8 715.3 712.1.
- 3. Contribution to Net
Domestic Product at
factor cost from :
(i) agriculture , o \
Rs. crores 19493 16778 18977 19577 18743
per cent 420 38.3 40.2 39 4 371
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- (i) ﬁman,ufacturing |
' Rs. crores - 7107 6974 : 7057 T 7402 7580 .
per cent 15,3 15.9 14.9 14.9 15.0
(iii) trade, hotels &
restaurants | ‘ |
Rs. crores 5713 5574 58359 6296 6371
per cent 12.4 12,8 12.4 12.7 12.6
(iv) tertiary scctor
including «(1i1) .
Rs. crores 15820 16182 17202 18441 19761
per cent 34.0 37.0 35.4 37.1 39.1

Note :

Setting up of Aluminium Plant at
Ratnagiri, Maharashtra

3995, SHR! BAPUSAHEB PARU-
LEKAR : Wil the Munister of STEEL
AND MINES be pleased to state :

(a) whether the project of Aluminium
Plant at Ratnaciri in Maharashtra has
been abandonud;

(b) if not, the action Government
propose (o take to implement the

recommendations of the Petition Commi-

ttee in this connection; and

(c). if the project has not been
"abandoned, when the construction of
the project would commence ?

THE MINISTER' OF STATE OF
THE MINISTRY OF STEEL- AND
MINES (SHRI NK P, SALVE) (a) No,
Sir.

(b) and (c)
of the Committee on Petitions (7th Lok
.Babhal contained in their 10th Report,
. With - regard to the setting up of a

medium-sized plant at Ratnagiri, was .-

examined, in detail, in consultation with

carry out fu ther etailcd

The recommendation:

Figures for 1982-83 arc Quick Estimates and for other years, provisional.

the Bharat Aluminium Compary Limited
(BALCO). It was observed that the
minimum vi.ble size under cutrent eco-
nomic coiid;lions vwould be of .. capacity
of 3-4 Jakh pa of Alumina. "t‘he reser-
ves earlicr assesscd by the Geological .
Survey of .ndia with refererce to the
Ratnagirt A uminiam Project, would not
be-able to sustain an Alumina Plant of
the above mendicned stze Tor an ade-
quate period.  To cxplore the existence
of additioral wu-eable resc.ves, the
Government has commissicaied the
Mineral E.ploraiion Corpo-ation to
investigations
in the are.. If adequate additiongl”

reserves are proved, the econo nic viabj®
lity of s.tting up a mediumtsized
Alumina Plant, along with a smelter. of
matching capacity, would be examined
taking into iccount the various relevant
parameters such as availability of powcr,
demand, etc,
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Large and small sick Units

3997. SHRI ERA MOHAN : Wil
the Minister of INDUSTRY be pleased
to state :

(a) the State-wise breakup of 439
large units that have been reported sick
as on 30 Junc, 1983 along with the names
of such units;

(b) the breakup of 26973 small units
that have reported sick as on 30 June,
1983; and

(¢) the .étcps being taken to nurse
them back to health ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : (a) Data
on sick units as on 30th Junc 1983 are
not yet available. However, the latest
state-wise data on large sick industrial
units as furnished by the Reserve Bank
of India for 30th. June, 1982 are shown
in the attached statement.

(b) The latest state-wise data on
small scale sick industrial units as
furnished by the Reserve Bank of India
for 31st December, 1982 are shown ia
the attached statement. '

(¢) Government have = announced
certain policy measures for gujdance of
Central Ministries, State Governments
and Financial Inst:tutlons to deal with
industrial sickness. ~Salicnt _features of .
the guidelines were furnished 1 treply to
the Lok Sabha Unstarred Question No.
4974 on 24th March, 1982, ’
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State/Union Territory.

West Bengal
Maharashtra
Uttar Pradesh
Gujargt

Tamil Nadu
Karnataka
Andhra Pradesh
‘Madhj'é Pradesh

Kerala

Bihar |

Haryana

Rajasthan

Goa

Ori.ssa

Punjab

Assam

Delhi

Pondicherry

Himachal Pradesh
J;mmd & Kashmir
Chandigarh

Manipur ~

Meghalaya

Nagaland

Tripura

Dadra & Nagar Haveli
Andaman & Nicobar Island

Mizoram

 Large si‘ck_ units

~(as at the end of
June, 1982)

L3
No. of units ™

‘ SSI f_isick u;ni“f:s‘ ’

(as at the end of .
December, 1982)
Nec. of units

X

1
88
53
42
35
20
13
16
17

1:.201
5,910
€,771
Z,564
8:111
4,094
4,595
1,197
1,236
2,504
1,107
689
133
1,438
1,085
2,565
1,326
489
193
449
77
385
176
51
177

. l\’

22

58,549
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«Zflorts to stop Peacking’’
13998, SHRI MANMOHAN TUDU :
Will the PRIME MIN(STER be pleased

to state :

(a) whether Government are aware

that poaciing is one cf the major pro- -

blems of wild life conservation;

(b) if so, the efforts made by
‘Government to stop poachig all over
the country; and

(c) the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) (a) to (¢)
Poaching of Wild life is a serious pro-
blem which is receiving the attention of
the Govcernment. The main mecasures
taken or initiated to deal with .this pro-
blem are mentioned in the attached
statement.

Statement

(i) T-e Wild Life (Protection) Act,

1972 (53 of 1972) is now applica-

ble throughou: the country. In
Jommu and Kashmir, a similar
Iow has been adopted with effect
from 10th of January, 1979. This
p-ovides the legal framework
under which cffences in respect
of wildlife are dealt.

(ii) T Statc Governments which
arc concerncd with the actual
rranagement  of  the  wildlife
res2rves  including  enforcement
~f protection mcasures have been
acvised from time to time to
g.ve special attention to this
matter.  Strengthening of the
w.idlife wings/units has been
repeatedly stressed for this pur-
pose along with the need for pro-

par and sirict enforczment of the .

Wild Life Act.

(iii) A nctwork of 47 Na‘ional
and 210, Saictuarias
about 90,000 sq kms has been set
up throughout the country in

Parks

: -

covering

MARCH _2_1_.‘ 1984
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~ which special protection is being

~ “nfforded to the wildlife and their

(iv)

v)

(vi)

habitats.

The National Wildlife Action
Plan for wildlife conservation
has recently been adopted after
it was endorsed by the Indian
Board for Wild Lifc in its meet-
ing held in October, 1983 under
the Chairpersonship of the Prime
Minister. Tho Action plan con-
tains inter-alia, specific recom-
mendations on measures to cont-
rol poaching and calls for effece
tive anti-poaching/law enforce-~
ment action to be taken particu-
larlv in multiple use arcas and
for this purpose recommends
the sztting up of appropriately
equipped and trained anti-poach-
ing squads. Thesc recommenda-
tions have been forwarded- to all
the States and Union Territories
for necessary action. Besides,
this aspect has been incorporated
in the VII plan proposals of the
department. ‘

The financial outlays for Central
Sector and Centrally Sponsored
Schemes on wildlife conservation
in the VI Plan is Rs. 1,244.00
lakhs as compar2d to Rs. 664.00
lakhs during the v Plan. The
Centrally Sponsorced Schemes for
assisting the dasvelopment of
National Parks and Sanctuaries
in the State lay emphasis on the
setting up of and sirengthening
of the capabilities in these wild-
life rcserves to take effective
measurss against poaching. Thase
include thz establishment of
wircless system of communica-
tion, purchase of arms, equip-
ment and vchicles, establishment
of checkposts and flying squads
etc. These measures have con-
tributed greatly towards control-
ling poaching, particularly in the
national parks and sanctuaries.

The Export Policy for wildlife
and its derivatives has been made
more stringent with a view to
exercise greater control on illegal



"trade nnd commeroe in them

This has resulted in tahng away

the incentive for persons angaged-

in such busmess

(vii) Honorary Wildlife Wardcns have
- been appointed in many States
and Union Territories under
“which public participation has
been enlisted to aid the State

wildlife organisation in the pro- .

tection enforcement work.

. (viii) For creating public awareness as
St wel] as for enlisting people’s
support for wildlife conservation,

_ specific measures have been
recommended by a task force set
up by the Indian Board for Wild
Life (IPWN) on which further
action is being taken in collabo-
ration with concerned depart-
ments and agencies.

Capital subsidy in Industries

3999. SHRI HARIHAR SOREN :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether Central guidelines have
been sent to the States to give capital
subsidy to the Industries;

(b) if so, the amount earmarked by
various State Governments for payment
of capital subsidy to industries in 1984-
85 financial year; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) (a) Yes,
Sir.

(b) and (c) No ear-marking of
amounts is made against various State
Governments. The entire Budget allot-
ment under the Central Investment Sub-
sidy Scheme is reimbursed to the State
Governments/Union Territories on the
basis of claims received.

Looting of Kendriya Bhandars

' 4000 SHRI RAM SINGH SHAKYA:
Will the Minister of HOME AFPAIR_S

be pleased to state :

' burgled during the last thtge years' ey

(a) how many _bmncheu of-
K.endriya Bhandars. have been: tcdf

(b) the details thereof mcluding tho 5
details of money and stores lost L

(c) how many of the cascs have _,
been solved so far and how ‘many are
pendmg and at what stage; and

«@ - whcthcr the money ‘and’ stora
are insured and whether the insurance
company made good the losscs, if so,
the details thergof ? ' :

THE MINISTER OF STATE IN THB
MINISTRY OF HOME AFFAIRS,_
(SHRI P, VENKATASUBBAIAH) (a)
and (b) During the last 3 years i.e.

. up to 1st March, 1984, there have been

following cases of burglary/robbery in -
four branches of Kendriya Bhandars :-

() Lady Harding Medical College
Branch : ;-

Burglary took place on 23rd of
November 1981 when stock and
cash amounting to Rs. 4897.85
were stolen. _

(1) Lady Harding Medical Collego
Branch : :

Again burglary took ‘place on.
25th of March, 1983 when stock
worth Rs. 1580.55 were stolen.

(i) R.K, Puram, Sector.IX :- -
Burglary took place on 3rd .
January, 1983 when cash and
goods amounting to Rs. 5840.59

~ were stolen. ' -

(tv) Pushp Vihar :

Burg]ary took plaoe in the mxht
of 6th December, - 1983 when .
goods worth Rs. 3639.00 were
stolen. " ' o

()} Pramtl Vibar : _
Robbery took place in the even- L
ing of 1st March, 1984 when

three armed people robbed -
Rs. 7085/-from the store Incharge,

() None. Four bave been ﬂléd'u'”
untraced and the mvemgation in thé
fifth case is continuing .

14
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(d) The entire stock and money
- including cash in transit are comprehen-
sively insured.
- has made good the loss suffered in the
burglary cases mentioned at (i) and (iii)
in reply to part (a) and (b) of the ques-
tion. Claims in respect of the remaining
cases are yet to be settled.

Black-marketing in Sale price of Maruti
Cars

4001, SHRI C. CHINNASWAMY :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether Maruti Car is selling in
the market at Rs. 1,25,000/- (rupees one
lakh twenty five thousand only) when the
actual price is Rs. 52,000/- (rupees fifty
two thousand only);

(b) whether any steps have been
taken by Government against the black-
market;

(c) if not, the reasons therefor; and

(d) whether there is any proposal to
allot Maruti Car on priority basis to the
Members of Parliament 9

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) (a) Although
possibilities of some such transactions
cannot be ruled out, no specific cases
have come to Government’s notice.

(b) and {c) Maruti Udyog Limited
is trying to step up production at .an
accelerated pace to bridge the ga‘p bet-
ween demand and supply.

(d) There is no contro! on the sale
and distribution of cars as such there is
no quota with the Government for allot-
ment to any category of priority uscrs
including Members of Parliament.

weq AW # @rE) AT A agrar A

4002. =t ®= =+ FAf : #4T FAwT
HAY ag qqTT Ft FIr F
(%) Far GTHYST TATANATT FTAHA

& yeaia wey gAW ¥ WrEr  grArghT

Y JF197 3T F I F 712 faoig Faar
T8
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Procedure Regurding Setting Aside

Decision of Departmental Promotion

Committee in case of Class III Selection
Post

4003. SHR{ ANWAR AHMED
Will the Minister of HOME AFFAIRS

~ be pleased to state :

(a) the procedure regarding -setting
aside the decision of the Departmental
Promotion Committee presided over by
the appointing authority-itself, when on
considering the representation of the
suparseded officer, the officer superior to
the appointing. authority is convinced
thit Departmental Promotion Committee
has given a wrong decision and com-
mitted certain technical errors; and

(b) who is competent to set aside
the decision of such a  Departmental
Promotion Committee in case of class 111
selection post which has already becn
implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS:
(SHRI P. VENKATASUBBAIAH) (a)
and (b) No instructions have be:n
issued Dby the Department of Personnel
and Administrative Reforms prescribiag
the procedure to be followed ia such
cases, Each such case will require exa-
mination on its merits and it is expected

that the authority superior to the
appointing authority, to whom the
representation has been made would

pass appropriate orders, s'uggesting re-
consideration of the findings of the DPC,
in case such superior authority is satis-

fied that there are sufficient grounds for -

doing so. If the DPC still reiterates
its earlier recommendation giving also
reasons in support thereof, it will be
open for the next superior authority to
accept the reccommendation, if the rea-
sons adduced by the DPC are convinc-
ing; however, if the next superior autho-
rity to the appointing authority does not
accept the recommendation of the DPC,
it may submit the papers to the next
higher authority with its own recom-
mendations. Normally the decision of
the next higher authority in such cases
will be taken as final. It may also be
added that according to existing instruc-
tions on the subject, review DPCs may

L

‘be held only in cases where material

facts have not been brought to the notice -
of the DPC, or where wrong procedures
have been followed. Even in such cases,
the review DPCs cannot go into the -
merits of the assessment made by the
earlier DPC, ‘

Crisis in Small Scale Automobile Filter
Manufactare

4004. SHRI RASHEED MASOOD : -
Will the Minister of INDUSTRY be

pleased to state :

(a) - whether Government are aware
that the existing import policy, the
small exemption limit from the excise
duty and the additional import duty on
impregnated filter; the small scale auto-
mobile filter manufacturers in the coun-
try are facing serious crisis as they can-
not sell their products at competitive -
prices because of prohibitive production
cost; and |

(b) if so; the details thereof with
the reasons for discriminatory import
policy being followed in the case of
small scale automobile filter manufac-
turers and the steps contemplated- by
Government to remove the anomoly
which is an impediment in its growth ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) (a) and (b)
Ministry of Industry received a represen-
tation from All India Filter Manufac-
turers Association (AIFMA) regarding
change in classification and reduction in
the impost duty on  impregnated filter
paper in 1980 and 1982, However, the
AIFMA have expressed their inability to
furnish apny data in support of their
contention by way of cost analysis etc.

Filling up Vacancies of Section Officers/
Assistants/UDCs in Ministry of Heme
Afl"aim

4005. SHRI RAJGOPALA RAO
BODDEPALLI : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether more than 13 Section

- Officers|Assistants have been retired in .
the Ministry of Home Affairs during the: ..

months of January-P)ebruary, 1984,
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(b) how many Section Offieers/
Assistants are due for retirement during
the months of March to Jupe, 1984;

(c¢) whether the vacancies in these
Grades and vacancies in the Grades of
UDCs have been filled up by promoting
the eligible officers of the <cadre of
Ministry of Home Affairs well in time
with reference to the instructions, con-
tained in the Department of Ppmonncl
O.M, No., 22011/3/82.Estt. (D) dated
23 June, 1982,

(d) how many posts are still lying
vacant in the Grades of Section Officers|
Assistants and UDCs; and g

(e) the reasons why these posts are
not being filled up well in time in view
of the Department of Personnel and
A R. O M. dated 23 June, 1982 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA)
(a) to (e) Eight Section Officers and
2 Assistants retired in January-February,
1984. 3 Scction Officers and 1 Assis-
tant . are due to retire during the period
from March to June, 1984.

2. Seven vacancies caused by retire-
ment of Scction Officers have already
been filled up. The .remaining one
vacancy which occured on 1.3.1984 will
be filled up as soon as the Select List
Section Officer nominated for the pur-
pose joins. Both the vacancies caused
by the retirement of the 2 AssiStants
have also been filled up, Only one
U.D.C, retired during this period and
his vacancy too has been filled up. No
vacancies caused by the retirement ot
Section Officers, Assistants and U.D _Cs.
remain to be filled up.

3. Instructions contained in the
Department of Personnel and Adminis-
trative Reforms O M. No, 22011/3/82-
Estt, (D) dated the 23rd June, 1982
relate to the convening of annual meet-

ings of the Departmental Promotion
Committee and are being ‘followed.

MARCH 21, 1984
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* Regularisation of Casual Labourers

4006. SHRI K.B.S. MANI: Will

the Minister of INDUSTRY be pleased
to state .

(a) whether the casual labourers in
his Ministry are automatically made
regular after working for certain number
of days;

(b) if so, the details in this regard;

(c) the number of casual labourers
in his Ministry who have been made
regular during the last one year;

(d) the number of casual workers
who are working for more than two
years and have not been made regular
and the reasons therefor; and

(¢) whether Government have formu-
lated any time-bound programme for
making them regular; if so, the details
thereof,'if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) (a) to (e)
The information is being collected =nd
will be laid on the Table of the House.

Adivasi Girls Raped by Policemen
at Ranchi

4007. SHRI INDRAJIT GUPTA:
Will the Minister of HOME AFEAIRS
be pleased to state :

(a) whether two Adivasi girls were

.raped by policemen at Ranchi in the

last week of January leading to wide-
spread public protests including demon-
strations and dharnas by local women;

(b) if so, what steps were taken to
identify and punish thé guilty police-
men; and

(¢) whether police further shot degd
an already wounded teenage boy on
January 31, at Tharpakhua on the
Ranchi Hazaribagh Road ?



THE MINISTER OF STATE IN THE'- :

MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) and (b) The State Government of
Bihar have reported that according to a
“cqmplaint lodged, three girls (two of
them were tribals) were allegedly raped
by two constables at Ranchi on 21-1-84.
One of the tribal girls named Elizabeth
Ekka committed suicide by setting her
self on fire. Following the incident
local people staged demonstrations
before the local administration. A case
under section 376/34 IPC has been insti-
tuted against four suspected policemen.
All the four accused policemen have
been placed under suspension. The
investigation is wunder progress. The
postmortem examination of the deceased
Elizabeth Ekka and other two victims
did not suggest any evidence of rape.
According to the history of the case
recorded by the treating surgeon the
deceased had set herself aflame following
quarrel with her mother and familv
members. Financial assistance is bemg
provided to the victims.

(c) The State Government of Bihar
bave reported that no such incident
took place on 31st January, 1984. How-

ever, on 30th January, 1984 in an inci-

dent of bomb throwing by anti-social
elements two Havildars opened fire in
gelf-defence and as a result one student

anrrnA 1. 1906 (m)
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receivod ﬁrea ms injuries. He succumb-;,_'f'
ed to injuries on 31st January, 1984.
An enquiry into the incident by the
Additional District Magistrate revealed :
that the Hav.ldars opened fire in self-
defence only. . An amount of Rs. 10,000/~
has been saictioned to the next of km
of the decea:zd.

Public Sector Undertakings haviu
Pavillons i)uring Congress-I Session
in Calcutta

4008. SERI SUDHIR KUMAR
GIRI : Will *he Miaister of INDUSTRY
be pleased to state :

(a) partizulars of the public sector
undertakings under his Minist 'y which
bad their pavilionsin *“Irdia on
March®’ exh:vition held 'in connection
with the 77th Session of AlC.: (I) in
Calcutta anc the amount paid by each
of them to tae orpanisers of the sald ‘
exhibition; and

(b) the riode of payment ?

THE MINISTER OF STATE IN THRE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAM/4 RAO) : (a) and
(b) A statenent indicating t! : names
of Public Sector U.idertakings :nder the

. Ministry of indust:y which pa: ticipated

in the exhib:.ion ‘“.ndia on Mach’’, the
amount paid by each of them ..nd mode
of payment is attached.

Statement
1
Sl Name of the public Amount paid Mode of
No. Sector Undertaking payment
1 2 4
1. Cycle Corporation Rs. 3,600/-. The company did by account

of India Ltd.

not have a pavilion but took

payee cheque

a small stall in the exhibition.

2. National Instru-
ments Ltd.

Ltd.

.Rs. 4,273.66/-.
did not have their own pavilion

but shared a space in the
pavilion of National Research

and Development Corporation

The company The amount was
-paid to the
National Research
and Development
Corporation by

_account payee -
chequs.
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2 . 3 4
3. F.industan Cables Rs. 18,000/-. The company By account
' L:id. had a pavilion in the exhibition  payee cheque.
4. ‘Findustan photo Rs. 6,000/-. The company had By cheque.
: Films Manufzcturing a pavilion in the exhibition.
Co, Ltd. -
S. Lharat Process and Rs. 9,375/-, (towards Ground By cheque.
Mechanical Eangi- rent)
rcers Ltd. »
6. Findustan Muchine Rs. 6,000/-. (towards Stall By cheque.
1o0ls Ltd. rent)
7. I avn S:andard Co. Rs. 9,375/-. (for space rent) By cheque.
itd, Rs. 1,030/-. (Elecy, Consump- By cheque.
tion Bill)
Rs. 10,405 (total amount)
8. 1 raithwaites :nd Rs. 8,000/-. (for space rent) By cheque.
Co. Lta,
9. . 2ssop & Co. Ltd. Rs. 7,500/-. (for space rent) By cheque.
10. ~‘harat Heavy Rs. 9,000/-. By cheque.
i lectricals Ltd.
11. ..cgan Jute Machi- Rs. 4,500/-. By cheque.

rery Ltd.

Financial Assistance P.ovided to Schednled
T -ibe People i: the Country

4009. SHRI JAIPAL SINGH
KASHY/P : Will the Minister of
HOME AFFAIRS be sleased to state :

(a) tiie amount of financial assis-
tance provided to th: Scheduled Tribe
people ir: the country duringz 1970, 1975,
1980 and 1983 iudica:ing the number of
Scheduled Tribes to whorm assistance
was given State-wise thereof: and

(b) tie amount recovered and re-
maining outstanding separately out of

this?._

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS

(SHRIMATI RAM DULARI SINHA) :
(a) and (b) The Ministry or Home
Affairs has no scheme under which
financial assistance is directly provided
to the members of Scheduled Tribes
individually.

Organisations Banned for Accepting
Foreign Contributions

4011, SHRI P.M. SAYEED : Will
the Minister of HOME AFFAIRS be
pleased to state : '

(a) whether over 4000 organisations
engaged in voluntary social work will be
affected by Governments proposed move
to tighten the receipt of foreign funsd
by Indian parties;
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(b) whether Government have taken

a decision to amend the Foreign con-
tribution (Regulation) Act, 1976;

(c) if so, the organisations that will

be banned for accépting foreign contri-
butions; and

(d) the other steps Government
propose to take to curb the foreign
funds flow to India ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P, VENKATASUBBAIAH)
(a) and (b) While it is proposed to
amend the Foreign contribution (Regu-
lation) Act, 1976, it is too pre.mature
to asses the effect of thc amendment on
these voluntary organisations,

(¢) There is no such proposal.

(d) There are already standing
instructions to check the inflow of
foreign funds other than through the
normal banking channels etc,

Fencing at Pathankot, Amritsar etc.
Borders

4012. SHRI VIRDA RAM PHUL.-
WARIYA : Will the Minister of HOME
AFFAIRS be pleased to state : .

(a) whether in addition to Assam
there is any scheme for putting up bar-
bed wirc fencing on other border places
like Barmer, Jaisalmer, Ganganagar,
Amritsar, Pathankot and Kashmir
where infiltration is taking plaee;

(b) if so, the time by which it will
be done; and :

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRIMATI RAM DULARI SINHA) :

(a) No, Sir,

(b) Does not arise.

(¢) Government do not consider it

necessary 'to have any such scheme in
those areas.
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”"’"" "merc Mo

satlon of Rou ‘kela Steel P’ant

4013. Will the Minister ¢* STBBL
AND MINES be rleased to state S

(a) whether the Mmlstry -of-St‘del
and Mines bave started any n:gotiation
with the Governmznt of Feceral Re-
public of Germany to buy e uipments
required for the modernis: tion of
Rourkela St:el Plant; and

(b) if so, the details of tiie equipe
ments proposed to be purchzsed from
Federal Republic of Germany and the
worth of the import bill ? _

THE MINISTER QF STATL. IN THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) (a) No,
Sir. '

(b) Does not arise.

Circulation of list of Officers unler Group
‘A’ and ‘B’ Pests of Sachivalsrya Raj
Bhasta Sews to Ministries

4014, SHRI T.S. NEGI: Will the
Minister of HOME AFFAIRS be
pleased to state :

(a) whether a list of the officers
coming under the category of Group ‘A’
and ‘B’ posts of the Sachivaiaya Raj
Bhasha Sewa has been circula‘ed to the
Ministries [offices of the Government of
India; and

(b) if so, whether a copy of the list
will be placed on the Table of the
House ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) Yes, Sir. The service particulars
of the departmental candidaies furni~
shed by participating  Ministries|
Departments and other Offces were
tabulated and circulated to ecnable all
concerned to knov the detai’'s and to
ensure the correctness. '

(b) Such lists are not normally
required to be placed on the Table of
. the House. -
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Setting up of Soyabean based
Ind 1stries in Vidisha, M.P.

4015. SHRI PRATAP BHANU
SHARMA : Will the Minister of
INDUSTE.Y be pleased to state:

(a) wtether Government have issued
few letter: of intent for soy: bean based
industries in Vidisha d'strict of Madhya
Pradesh; ' '

(b) il so, the detzils thereof; and

MARCH 21, 1984  Written Answers 112

“(c) progress made by these projects
till today ? . ‘

THE MINISTER OF STATE IN .
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO) : (a)
to (c) Letters of Intent have been grant-
ed to M/s. Britannia Industries Limited
and M/s. Madhya Pradesh Audyogik
Vikas Nigam Limited for the manufac-
ture of Soyabean based products in
Vidisha District of Madhya Pradesh.
The details of the items of manufacture
and annual capacity are given below :

1. M]s. Britannia Industries Ltd.

I em of manufacture
1. Soya Mea's
2. Soya Flour

2. Protein Concentrate

4. Textured Soya Proteins

5. Soya Protein Blends

Bye-Products

6. Lecithin (food grade and
commercial grads)

7. Winterised and deodourised
refined Soyabean Oil

Annual Capacity

36,000 MTs
25,000 MTs
10,000 MTs,

4,000 MTs

1,000 MTs

1,000 MTs

11,000 MTs

2. Madhya Pradesh Audyogit Vikas Nigam Limited

Item of manufacture

Soya Butter 3
Soya Bread Spread

Soya Margarine

‘M/s. Britannia Industriss Limited
approached this . Ministry for certain
amendments in the above letter of intent
and these amendments were approved by
Government on 25th January, 1984,
Pending a decision on the amendments
sought by the above company, they
sought approval of the Government for

Annual Capacity

30,000 MTs

extension of the validity of the letter of
intent in question and the same has been
given upto 30th June, 1984. Necessary
action to implement the project has to
be taken by the Company before the .
expiry of the extended psriod of validity
of the letter of intent.
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The validity of the letter of intent

granted to M/s. Madhya Pradesh Aud-

yogik Vikas Nigam Limited has already
expired on 31st December, 1983 and no
request has been received from the party
for extemsion of the validity of the
lotter of intent.

Approval of proposal for starting
Industries for Welfare of Scheduled
Castes/Scheduled Tribes

4016. SHRI A. K. BALAN : Will
the Minister of INDUSTRY be pleased

to state :

(a) whether the Planning Commis-
sion have approved any State Goevrn-
ment proposal for starting new indus-
trics for the benefits of Scheduled Castes
and Scheduled Tribes of the State; and

(b) if so, which are the States and
their proposed plans ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO) : (a)
No, Sir.

(b) Does not arise.

Setting up of Aluminium Project in
Ratnagiri District of Maharashtra

4017. PROF. MADHU DANDA-
VATE : Will the Minister of STEEL
AND MINES bc pleased to state :

(a) whether Government have finally
decided to give up setting up of the
publie sector Aluminium project in the
district Ratnagiri of Maharashtra;

"(b) if so, whether Government have
started selling the lands which it had
purchased from the peasants for the
Aluminium project;

(c) if so; whether it is a fact that
whereas Government had purchased
lands from the peasants at a price of
Rs. 50 per ‘guntha’, now the lands are
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being sold at a price of Rs. 1200 per
guantha; and S

(d) if so, whether Government will
refrain from this profiteering and sell
lands back to the peasants at the sameo
price at which these were purchased
from the peasants ?

THE MINISTER OF STATE OF
THL MINISTRY OF STEEL AND
MINES (SHRI N. K. P. SALVE):
(a) No, Sir.

(b) to (d) During the years 1971 to
1975 about 1006 acres of land were
allotted by Maharashtra Government
through the Maharashtra Industrial
Development Corporation (MIDC) to
Bharat Aluminium Company Ltd.
(BALCO) for the Ratnagiri Project.
BALCO deposited Rs. 20 lakhs with the
MIDC towards compensation. The final
rate at which the land has been acquired
has not been intimated to BALCO. On
a request made by the MIDC, BALCO
with the approval of Government, have
surrendered 200 acres of land to MIDC
out of the land earmarked for its town-
ship. No payment has been taken for
the land returned to MIDC. No other
land has been surrendered/sold. In view
of this. the question of profiteering does
not arise.

Production of Saleable Steel

4018. SHRI MADHAVRAO

- SCINDIA : Will the Minister of STEEL

AND MINES be pleased to state :

(a) whether it is a fact that pro-
duction of saleable steel from the main
plants showed a decline of 16.5 per cent
this year (1983-84) over that in the
last year;

(b) if so, the comparative figures
for the two years; and

(c) the main reasons for the decline ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N. K .P. SALVE) : (a)
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The six integrated steel plants in the
country produced 5.653 million tonnes
of saleable steel during April, 1983 to
February 1984 as against 6.537 million
tonnes during April 1982 to February
1983, the production was lower by 13.§
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per cent.

'(b) The comparative figures of sale-
able steel production during the last two
years and from April, 1983 to February,
1984 are given below :

(000 tonnes)

Period Saleable Steel Production Total
SAIL TISCO

1981-82 5652 1605 7257

1982-83 5671 1620 7291

April 1983—February 1984 4200 1453 5653

The quarterly production of SAIL TISCO and their sales of domestic pror
duction of iron and steel are tabulated on next page.
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(c) The main factors affecting domes-
tic production were constraints in mar-
ket demand; sever power restrictions on
SAIL plants and inadequate availability
and poor quality of indegenous coking
coal supply.

Price of Steel

4019. SHRI ATAL BIHARI
VAJPAYEE :

SHRI SURAJ BHAN :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) the prices of steel in March
1977, January 1980 and by how much
they have been increascd in the last
three years and the current year on each
occasion and when;

(b) the profits and losses earned by
SAIL in cach of the last three years

MARCH 21, 1984
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and the estimated one in the current
year; '

(c) the total investment in the pub-
lic sector stecl plants and (sales organi-
sation) and the returns thereon, in each
of the last three years and the estimated
one in the current ycar; and

(d) how docs that compare with
the performance of the top steel plant
in private soctor ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N. K. P. SALVE) : (a)
The prices of some categorics of steel
ason 1.3.1977, 1.£.1980 and the in-
crcase in thc prices of these categories
during 1980-81, 1981-82, 1982-83 and
1983-84 (till February, 1984) arc as
follows on the ncxt page.
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The dates from the JPC effected pricc revision since 1980, are given below :

1980 - 1-4-1980
19-6-1980
15-7-1980

1981 - 9-2-1981
24-2-1981

1-4-1981

1-8-1981

1982 - 1-4-1982
2-4-1982
23-10-1982

1983 ’ —_ 1-4-1983
23-7-1983.

(b) SAIL’s profit;loss position in-the last three year is as follows :—

(All figures in Rs, crorés)

(Increase in costs less
increase in net realisation

Year Profit (-+)/Loss (—) over the previous year)
1980—81 (+) 1.01 (+) 45
1981—82 (+) 39.17 (—) 15
1982—83 (—)105.76 (H)115

The estimated increase in sales realisation and increase in costs in three years
are given below :

(All figures in Rs. crores)
'1980-81 1981-82 1982-83

Estimated increase in sales realisation 125 319 231
of SAIL over the previous year.
(Steel & pig iron)

Increase in costs in SAIL plants over
the previous year.

—Raw materials, stores, spares, power 124 232 199
—Salaried and Wages 29 42 37
—Maintenance | 2 10 3
Depreciation '.(-—)1' 9 9
—Interest 15 11 78

Total 170 304 346
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The profit and loss position for the current year, 1983-84 can be determiped
only after the close of the year,

(c) and (d) The information is given beiow ;=

(Ra. crores)

INVESTMENT
1980-81 . 1981-82 1982-83
1. SAIL (including 4035.66 4756.57 3073.21
TISCO) (2778.06) (3184.87) (3580.41)

Figures in brackets represent data in regard to the Bhilai and Bokaro Steel
Plant. .

2. TISCO 426.22 412.02 527.26
| PROFITABILITY
1980-81 1981-82 1982-83
SAIL
6. Post tax profit 204.27 278.68 167.85
before depreciation (115.92) (201.51) (175.99)

and payment of interest
on long-term loans

4. Percentage 5.04 5.86 3.30
(of 3to 1) 4.17) (6.33) 49

Figure in brackets represent data in regard to the Bhilai and Bokaro Steel
Plants.

TISCO

5. Post tax profit 59.78 91.79 106.92
before depreciation

_ and payment of interest
~ on long-term loans.
6. Pecrcentage 14.02 22.28 20.28
(of 5 to 2)

The position of profitability in 1983-84 will be known only after the accounts
are finalised.



129 Written Answers

Names of States where Berwa
Community Included in the
list of Scheduled Castes

. 4020. SHRI BANWARI LAL:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) names of the States where
Berwa community has been included or
has not been included, in the Scheduled
Castes list; ' -

(b) the criteria thosc States, who

have included the Berwa community in
Scheduled Castes list, have adopted;

(¢) whether inspite of country
representations from the leaders of
Berwa community, no final decision to
declarc Berwa community as Scheduled
Caste on all India basis has so far been

taker.; and

(d) by what time Government pro--

pose to take a final decision in this
regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) Berwa community has been included
in the list of Scheduled Castes in rela-
tion to the States of Rajasthan and
Madhya Pradesh (as Baiiwa). In other
States/U.T. Administrations the commu-
nity has not been included in the list of
Scheduled Castes. '

(b) The criteria for inclusion of any
community in the list of Scheduled
Castes are that “thc community should
suffer from extreme social, educational
and economic backwardncss arising out
of the traditional practice of untouch-

ability.”

(c) and (d) In view of the provisons
madc under Articie 341 of the Consti-
tution, no community can be declared
as Scheduled Castes -on an all India
basis The proposal to include Berwa
community in the list of Scheduled
Castes in other States along with other
such  proposals, recommendations,
suggestions and representaticns are being
‘duly consideredin consultation with
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the concerned Statc Governments/U.T.
Administrations and the. Registrar
General of India in the context of
the proposed comprehensive revision of
the lists of Sehduled Casts and
Scheduled Tribes and in accordance with
the relevant criteria followed in the
matter for inclusion of any commuaity,
in the lists of Scheduled Castes and
Scheduled Tiibes. The comments from
some of the State Governments are ‘ still
awaited and they are being regularly.
reminded. A final view in the matier
would be taken afier comments from all
the State Governments/U.T. Adinistra-
tions are received. Further, any
amendment in the existing lists of
Scheduled Castes and Schoduled Tribes
can be done only through an Act of
parliament in view of Article 341 (2)
and 342 (2) of the Coastitution. .

Basic Factors in Seventh Pla;n

4021. SHRI SATYAGOPAL
MISRA :

SHRI KRISHAN PRATAP
SINGH :

Will the Minister of PLANNING be
pleased to state :

(a) whether Planning Commission
arc busy in formulating the Seventh
Plan (1986-90);

(b) if so, the details thereof ?

(¢) the basic factors which would
be involved in the Seventh Plan; and

(d) thc dctails thereof ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) : (a) to (d)
The Planning Commissiols is currently
engaged in the preparation of an
Approach Paper to the Seventh Plan.
This, on approval by the National
Development Council, will form the
basis on ‘which- the detailed work
of Plan formulation will be undertakcn
by the Centre and the States. Hence,
it is too carly to comment upon the

. basic factors invalved in the Seventh
Plan. '
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Slag Production in Rourkela
Steel Plant

4024. SHRI RASA  BEHARI
BEHERA : Will the Minister of STEEL
AND MINES be pleased to state :

(a) the quantity of slag produced
from the blast furnace and stecl molting
shop per day in the Rourkcla Stcel
Plant and the way of its disposal;

(b) the estimated cost to set up slag
cement plant at Rourkela;
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(c) the.progress made so far; and -
(d) the details thercof ?

THE MINISTER *OF STATE OF
THE MINISTRY OF STEBL AND
MINBS (SHRI N. K. P, SALVE) : (a)

- The slag arising in the Rourkcla Steol

Plant from the blast furnances and the
steel molting shop in the last three
years and ia the current financial year
(till January 1984) " is  indicated
be low :

Year Slag arisings at the (At the SM Shop
blast furnaces. (000 tonnes)
(°’000 tonnes)
1980-81 7117 175
1981-82 800 180
1982-83 758 172
" 1983-84 558 132

(April ’83-Jan. ’84)

‘Part of the blast furnace slag is
converted into granulated slag for use
in the ccment industry. The produc-
tion of granulated slag at the plant has
been as follows :

— ——

Period ’000 tonnes
1980-81 145
1981-82 260
1982-813 236
1983-84 254

(April ’83-Jan.’84)

(b) to (d) It is wunderstood that a
project for the usc of granulated slag
from Rourkela and Bhilai at an esti-
mated cost of Rs. 216,69 crores is
being formulated by the Cement Corpo-
ration of India.

Proposal under Non-Resident
Investment Scheme

4025. SHRI K. RAMAMURTHY :
Will the Minister of INDUSTRY be
pleascd to stite

(a) the proposals received under the
Non-Residents Investment  Scheme
sincc the announcement of this scheme;
and ]

(b) the action taken thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMARAO) ; (a)
A Spcial Cell to rcceive and process
industrial investment and licence appli-
cations from non-resident Indians was
sot up in January, 1983 During 1983,
a total of 83 applications for industrial
licences/permission /forcign collaboration
and import of capital goods wcre
received from non-resident Indians in
the Special Cell.
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{b) Of the above, while 56 appli-
cations have been approved, 19 rejected
or otherwise disposed.of, the remaining
8 applications are presently at various
stages of consideration. It is the
constant endeavour of Government to
dispose of industrial invostment and
licence applications reccived: from non-
resident « Indians as expeditiously as
possible. )

Policies Followed for National
Integration

4026. SHRI RAJESH KUMAR
SINGH :

SHRI B. D. SINGH :
SHRI RASHEED MASOOD :

Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the procise policies  followed
and thc programmes, if any, launched
by Government so far for national
integration and to what extent these
policics and programmes have been able
to achieve the desired results and in
establishing healthy relations between
the Centre and the States particularly
those ruled by othemr partics; and

(b) what with the experience gained
are the short-comings if any and how
Government propose to rcmove them to
achieve the vital national goal ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) and (b) The Government have
constituted a National Integration
Council to review all matters pertaining
'to National Integration and to make
recommendations  thereon. The re-
* constituted National Integration Council
(1980) has appointed thrce Committees
for examining specific aspects of the
main issue of National Integration :

(1) The Committee on Communal &
Caste Harmony,

(2) Committoe on Education; and
- (3) The Standing Committee.
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In view of the recommendations of
the Commitiees, Government has
initiated various measures for . pro-
motion of national integration, which
include, review and preparation of text-
books and training of teachers from the
stand-point of national integration, use
of official mass mcdia units, programmes
for student and noan-student youth,
special publication programmes and
inter-State exchange of cultural

troupes, etc.

Revision of Senjority Rules and
Norms for Promotion from
Section Officer to Under
Secretary

4027. SHRI M. ARUNA-
CHALAM : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government  are
considering some. proposals for revision
of seniority rules governing the Section
Officcrs in thc Central  Secretariat
Scrvice and also for chango in the
norms relating to the approved servico
for promotion from Section Officer to
Under Sccretary; ' :

(b) if so, the dctails thereof:

(c) whether Government have
received any Memorandum from the
Central Secretariat (Direct Recruit-
Gazetted) Association against these
proposals; and

(d) the action being taken by
Governmcnt to safoguard the interest of
the Direct Recruit Section Officers ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) to (d) Tho Staff Side in the Depart-
mental Couacil of the Department of
Personnel & Administrative Reforms
have demanded that the uadue advan-
tages accruing ‘to dircct recruit Section
Officers in the mattcr of seniority .and
promotion vis-a-vis promotee officers
should bc removed. The matter is
under considcration and the interests of
all concerned will be kept in view,

(¢) Yes, Sir.
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Karol Bagh Dacoity Case

4028. SHRIMATI GEETA
MUKHERIJEE : Will the Minister of
HOME AFFAIRS bc pleased to state :

- (a) whether some of the suspects in
Karol Bagh, New Delhi dacoity case
of 26 November, 1983 have been

arrcsted;

(b) if so, the details, thereof;

(c) whether onc of the suspects is a
registered bad character of the Lahori
Gate police stations;

- (@) if so, whether any step was
taken earlier to arrest him; and

(e) i‘f so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P VENKATASUBBAIAH) :
(a) and (b) Onc of the persons involved

in this dacoity case, was apprchended .

on the 2nd January, 1984, while trying
to escape after committing a robbery.
His interrogation led to the recovery of
a part of the looted property was
recovered.

(c) Yes.

(d) and (¢) He was carlicr detaincd
in November, 1981, under the National
Security Act.

Activities of Naxalites in AP/MP
b N

4029. DR. KRUPASINDHU

BHOI : Will the Minister of HOME .

'AFFAIRS bc pleased to state :

- (a) whother Nanxilites have again
started their activities in Andhra
Pradesh /Madhya Pradesh regions; and

(b) if so, the steps being taken to
curb théir anti-national activities ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
In some parts of Andhra Pradesh
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activities of extremists are on the
increase, samo extremist, activity in
adjoining border areas of Madhya
Pradesh has also come to notice.

(b) The State Governments are
primarily concerned with the meinte-
nance of law and order and are taking
appropriate action. However, the
Central Government has been keeping
in touch with them in this regard.

sgream, fagre # wegeifiraw

TN W e

- 4030. st 0t a9 wEw =Wt
3T geqma WX @@ /5 qg 937
F FI fF ;

(F) a1 =wgizgar  (fagre #
TFFIEE & WA W AT ¥ aravg
wIKdYg eegfifaaw FredRma gra
W T § A gy eqifyg 9 F&
38 Arafos =78 fower <ar ar w@r

8

(@) 71 geFl F N7 g

Ko W FE & fae agt oF 705q-

Nfaaw ors cqrfqa w3 g7 faare
FAAT ; AT

(7) dfz ad, @ zaF Fa1 FIw
g7

FETTE W @ HAIHY & W
ddt (st o %o @0 ®IEA) : (%)
& (7) w@any fvaq geafafqan
Feqar qar  fgegearw  oegfafran
sreama fao fagre & garg-o=
o7 ¥ G AYFMIET FEW@ A
gwa: 9 T W@ § 1 wqfafvan
FIIN@T 1% gf-ear 1 AGANA
gEIIF, AT TC GAT F+T g, T AW
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¥ qyagree frg ot 9 amfea § o
argreem &  dwarse fagdy 9%
argifea fedt a€ afcalwar *Y e
T ®T WYL Sq1y ¥ @97 faqu-
i agf 8 |

fagre % exarmen {wnfrat w
qua @ & fasfon & @
¥ wifapa wafem

403]. st wx ¥= wQrE wAf : aqv
oy w4 ag qar B FI0 FIqO6F

(%) fagre & frad qag gaea,
wayd qag wzeql, faarasl T qa-
qF fagrast Y eageaar Y e
goq 37 A fawifew s &1 7ify-
1< fgar war §;

@) 3ar ag 99 g fF gAw @
FAF Hraf § gg wrfus1T qJoag A
faar war ; A<

(1) afz gt, @ 9% snar Far
g ?

T "W & T Wt (s Yo
Avzgwar): (%) qIHIT, T GEAT
qaq ¥ fawifd $@ F fag gaga/
gadara faarasi w1 @ Aqgifes

srfasre agf fear § « TagFxar qEaE
qUA QNTAT 7 IIFE F FAAIL
qEAT G ¥ fqg qagd svar aqwna
faarasl ¥ adF wafg ¥ fag ggaedt
Tator-9% erH1T fHFay S §

(&) T (1) o agY, AmrA
93 918 ¥ ATAE ¥ Fe SHw-
ol a1 S fFY T gROTY
wwre agl g o a%, 34 =
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eafyaal @1vr g gfamr & geaatn &
FIR A favggda gamw greq g€
qY |

Action on Deliberation of Meeting of
National Council for Science and
Technological Communicatione

4032. SHRI ERA ANBARASU :
Will the Minister of PRIME MINISTER
be pleaspd to state :

(a) the outcome of the deliberations
held at the first meeting of the National
Council for Science and Technological
Communications; and

(b) the action proposed to taken on
their suggestions ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
AND TECHNOLOGY, ATOMIC
ENERGY, SPACE, ELECTRONIC
AND OCEAN DEVELOPMENT (SHRI
SHIVRAIJ V. PATIL) : (@) At the first
meeting of the National Council for
Science and Technology Communications
the following proposals werec made :

1. National action plans for the
popularisation of Science and -
Technology should be forma-
lated on the basis of guidelines
which were approved.

2. More emphasis should be laid
on promoting scientific temper
than on mere dissemination of
Science and Technology in-
formation.

3. Use of mass media like radio,
. television, newspapers, maga-
zines and journal should be
made more intensively. The
popularisation of Science and
_ Technology should be relevant
to real life situations and socio
cconomic factors and should
also relate to our traditions and
heritage in science and techno-
logy. Greater attenvion should
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be given to programmes of
particular relevance to women,
children and people living in
rural areas.

Arrangements should be made
for giving training to commnuni-
cators . including soft ware
producers and for monitoring
and cvaluating impact of
efforts being made in, this
sphere.

An information Bureau for
science and technology which
would ccllect, collate, translate
into different Indian languages
information about scicnce and
technology for dissemination
among different agencies
engaged in popularisation of
science and technology should
be set up.

The State Science and Techno-
logy Councils/Committees/
Departments and voluntary
agencies interested in such
work should be intimately
involved in the task of popu-
larisation of science and techno-

logy.

Matters such as training and
orientation for Science and
Technology communicators,
monitoring and evaluation of
Science and Technology
popularisation tools and acti-
vities, preparation of direc-
tories of communicators, films,
exhibitions, soft ware producers
etc. should be studied with
a view to formulating appro-
priate schemes,

Encouragement should be given
for preparation of books
connected with science and
technology in Indian languages
including translation of foreign
languages books. Arrange-
ments should be madc for wider
distribution of such books
and material. '

Committee is

MARCH 21, 1984
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being set up to process the various
suggestions of the council, prepare
action plans and arrage for their
implementation.

20 7% W JAT & A WAL
et @ {uiftgw g A

weard) wHatfeal w g

4033. o wite Tw: Ty
o a7 IqA & Fq7 F4 fr .

(%) 731 qd= faadl & svawa
ot yMfrafa & o9 a5 Aeqrdy
FIETT 9T AT FIA qIA GIHETY
FAATY FIA 9779 F gFITE

(a) FIT 20 99 &Y YT & I8

#qf =87 ¥ Jarfaafa 7 ax
geardt Fafal 91 ag gfawr a@ff
@D

() afz i, & Ta¥ FAT T
3 Ak

(=) gAY AT 97 FAT A
arx waaifzay 1 1z gfaar 3 aw
9g™ 7 & At ?

Mg WAt § wsw wE (s
FeTgerem) : (T) AT T4IA

IR JAF A GWAT 9N F gwAR

gy 2 awfy ot gvFrd daF fHd
7 qT qray gu faAr Far qedy qar
FW & qvard §a1f439 9 §, I°E
WA AT FIA F A@ I AT QAT
guirerr a7 @ A< faEEaT, 1980
% gz fava faar aar a1 f& s5 &
7 flg a§ 7 s Y1 FA B
a17 sifgafaar & ang q1ea F1H ¥Ar-
fager @1 arer sgar axfaa fafacr
qifaErd g @ qeETy JAT H
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fog w1t =7 & sgad 9fwa fag
IR 1y frdt gonrd ¥aw N AT
fafam ¥ar (Fwa) fagm, 1972 &
A qrar Aot HT IgF WAy F

wor dfega ¥ fedt JuAgar 99 97

&1 F Y AT TIH HT & FI0AT |

(@) & () warafas gare
g & fawifen 9T am & wf
deggr Aqrfagfa av AT Faw
T wATd FIHETA JIAFT 9T qI9
2T & o gk & gt v 0f Far
& fau qudt-sgfaget &1 qFa@
JS10 faa7 TR 9gF GXEIQ Ja4T
BI1FY & fau 759% & avd fx 3 ag
#INT FIT & fr awwrd qar § g
I7R Y Aqar 19 Gyfer N Torzw
agf & ol ag megw FW & fF
gIFIT ¥ F1gT IAFT wfawr &1 Igaw
JUANT g AFAT & |+ T AIAAT H)
geqrs FAAIET T AT AT F fraqy
qEATT 9 gLHIT faare Tg $T @

-

i agfex &3 qrer uii
w fadm

4034. st wETR T o FAT
wear WA A8 Fa A gar 31

(%) #ar ey fawra, & qataor,
Fawrr o whafa & faar wfasa &

¥y gow eqifga w A eafa

g AE FY A1@eAr faFEr awg {y

afed} ot @rEawfis FA F A
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(@) afz gf, €1 31 §9 dda ¥
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@uar WG g odedz i’
gra-grg eqifag fear smoar otk afy
T, @Y IaF FAT HFIOUE ?

quiren frm § gwenh (st
fafrrera fag) : () ot gt

(=) ANefrs argdfenr soeh §
aar 99 T q1Y wguor FgAor ¥

- gafga «afafrgat & @ gifafas

graeTat 1 afasw frar qar § arfs
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gatasr® I9A13 ghams 8 sraeqr
FA F IV & AT FA A qqafy
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1980 & mw AT ¥ AR
TwaY § aeasaTd) wiaal
- % fegd

4035. =it wiREeE A : FAT AR
§aY ag aary w97 F3G 5 ¢

(F) UsTATT fHad Hidr (gN9-
fag asrvae arfz), g asaaard
®gl JIAT 971 1980.F N7 HATEN.
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afgarei i gear fraay & ;
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 wEemerg ¥ g Al (S dvo
geeguwa) © (F) g9, groarm,
aforge 3T fagar aETd A9 HEAH
7 ferare, au@ing, wmdi st
qife] g9 mfaa &1 yuTaay § 4
fregl dfedi & art & feaiE adf Y @,
& f g fgr T § | g U9
gm aur’ g9 wmfga | 7 yurEdy

£ feat 9 gder

(@) 3T (1) .z@ A ¥ FET
g1 & faqruda #1€ qearg agy

gl

Local Level Planning

4036. SHRI GHULAM MOHAM-
MAD KHAN : Will the Minister of
PLANNING be pleased to state :

(a) the special- efforts which are
proposed to develop local arcas, cn-
courage systematic local-level planning
based on available resource potential
and strengthen the planning mmchinery
at the local level; and

(b) the details thereof ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN): (a) and (b)
Government are taken to decentralise
planning and encourage systematic local
level planning. In fact, for operationalis.
ing district planning, a set of guidelines
was issued to the States as far back as
in 1969. A scheme for strengthening of
district planning machinery - has been
put into operation with effect
from 1982-83. A Working Groups has
also been constituted to draw a more
up-to-date methodology for district
planing.

Closure of Kota Atomic Power
Station in Rajasthan

4037.  SHRI VIRDHI CHANDER
JAIN : Will the PRIME MINISTER
be pleased to state ;
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(a) whether it is a fact that firat
unit of the Kota Atomic Power Statien
in Rajasthan has been lying closed for
more than one year now;

(by if s0, the concrete steps taken
so far to recommission this unit and
the outcome thereof; and

(c) the time by which this unit is
likely to be recommissioned ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ATOMIC
ENERGY, SPACE, ELECTRONICS
AND OCEAN DEVELOPMENT (SHRI
SHIVRAJ V, PATIL) : (a) Unit-I of the
Rajasthan Atomic Power Station has
been shut down since March, 1982 duc
to failure of one of its end shields.

(b) and (c) Investigations of the end
shield failure and repair work are in
progress. No definite date for the recom-
missioning of the unit can be indicated
at this stage duc to the complexity of
the job.

Loss due to Punjab Bandh

A

4038. SHRI KAMAL NATH : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether one day ‘Bandh’ was
obscrved on 8 Febrauary, 1984;

(b) whether train and bus services
in Punjab were cancelled on that day;
and

(c) loss of life and property during
the bandh ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRL P. VENKATASUBBATAH) ; (a)
Yes, Sir.

(b) Yes, Sir.

(c) There was no loss of life. “There
were, however, some cases of damage to

property.
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Setting up of lndnatries In No
. Industry Districts

4039. SHRI S. A. DORA SEBAS-
TIAN : Will the Minister of INDUS-
TRY be pleased to state :

(8) the names of the districts in the
country which have been selected as no
industry districts and steps being taken
to industrialise them;

(b) the names of such districts in
Madhya Pradesh;

(¢) the number of letters of intent
issued for setting up industries in these
districts and the names of industries for
the setting of which these have been
issued; :

(d) whether Government are formu-
lating any scheme for setting up at least
onc industry in public sector in these
districts; and

(e) if so, the naturec of industries
to be set up there ? ‘

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO): (a)
and (b) A staterpent giving the names
of No Industry Districts—State-wise is

attached. Revised package of incentives |

for encouraging entrcpreneurs to set up
industries in No Industry Districts has
been announced vide Press Note dated
27.4.83 copics of which are available

in Parliament Library.

(c) During 1982, 1983 and 1984
(Jan.) the number of letters of intent
issuod for all No Industry Districts is
158, 110 and 4 respectivcly. The details
of letters of intent regarding name of
the undertaking, item of manufacture,
capacity and location etc. are published
by Indian Investment Centre in their
‘Monthly News Letter’, copies of which
are available in the Parliament Library.

(d) and (e) The Central Investments
are primarily in large industrial projects
of a basic character. The location of
such projects has, therefore, to be
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decided techno-economic comsiderations. ‘ '
It has been the policy of the Govern-
ment that subject to techmo-economic
considerations Comparatively backward -
regions are given preference in the
location of Central Projects.

Statement
1. ASSAM

1. Lakhimpur
2: North Cachar Hills

2. BIHAR

. Aurangabad
. Bhojpur

1
2
3. Khagaria
4. Nalanda
5
6

. Purnea
. Saharsa (including newly: carved
out district of Madhepur)

3. GUJARAT
1. Dangs,

4. HIMACNAL PRADESH

1. Chamba
Kangra
Kinnaur

Kulu

Labhaul & Spiti

A RN

5. JAMMU & KASHMIR
I. Doda

2. Kupwara
3. Ladakh
4. Poonch

5. Pulwama
6. Rajauri
7. Udbampur

6. KARNATAKA
1. Bidar

- 7. KERATA

1. Wyni\d
2. Idukki
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8. MADHYA PRADESH

e

EH

1
2
3
4
5
6
7
8
9

10.
11.
12,
13.
14.
15.
16.
17,
. 18.

. Balaghat

. Bhind

. Chhatarpur
. Chhindwara
. Damoh

. Datia

. Dhar

. Guna

. Jhabua
Mand!a
Narsinhapur
Panna
Rajgarh
Seoni
Shivpuri
Sidhi

. Surguja -
Tikamgarh

9. MANIPUR

10.

13 1

12.

13.

1.

?\M&UN

M

1.
2.
3.
4.

Manipur (Central)
Mani{:ur (East)

Manipur (North)
Manipur (South)

Manipur (West)
Tangnoupal

EGHALAYA

East Garo Hills
West Garo Hills
Jaintia Hills
West Khasi Hills

NAGALAND

1.

Tuensang

ORISSA

1.
2.
3.

Balasore

Bolangir 7
Boudh Khondmals (Phulbani)

RAJASTHAN

1.

Jaisalmer

MARCH 21, 1984

14,

15.

16.

17.

18.

19.

20.
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2. Sirobi

SIKKIM

1. Gangtok
2. Gyulshing
3. ‘Mangan

4. Namchi

TRIPGRA

1. North:Tripura
2. Souyth Tripura
3. West Tripura

UTTAR PRADESH

1. Banda

2. Chamoli
3. Fatehpur
4. Hamirpur
5. Jalaun

6. Jaunpur
7. Pauri Garhwal
8. Sultanpur

9. Tehri Garhwal
10. Uttar Kashi
11. Kanpur Dehat

WEST BENGAL

Bankura
Cooch Bchar
Darjecling
Jalpaiguri
Malda

“oE e~
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ANDAMAN & NICOBAR ISLANDS

1. Nicobar Islands

ARUNACHAL PRADESH

1. Kameng .
2. Siang
3. Subansiri
4. Tirap

LAKSHADWEEP
1. Lkshadweep
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21. MIZORAM
1. Aizwal
2. lunglez
22. DADRA & NAGAR HAVELI
1. Dadra & Nagar Haveli

wHATN IqA wrEnT JIn A
wrgfafas gv adar & fgw
wrafaa wifa/smanfa
& IERITATT

4041, = ¥ma T qUeet ;¥4
wg WA A AT A FIUFGT O

(%) FEITA |99 T gy

aw 1982 # evifwag smgfafas 4

qer ¥ wAgfaq a@ifa & fean
IENIAIT 43 ;

(@) 3% @ frar sefzard w1

awa wifaq fear 74y

() FqT g IEARATA AN TH
e fagaa €T faar mar g

() afe gf, & sA| FA @A
gar g ; &7

(%) ¥ra gearzard 1 fagaa F39
¥ fasrsa 1 & FaTHTIA § 7

wg satAa § T WAt (o dlo
Fezgaran) : (F) 938!
(@) 246 1

(T) ¥ (F) ; FAAY AT AL
aws Sedearg @y fagfea & fag
winwal e B daw sy fawr-

For Awrar & | atrav & agfafas g
qdar, 1982 & aWft T eNrEaTd

f frgfea & gaw & fafiea qiosal
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wrafeat/faswrit 1 agd fawifor
aga §f ¥ & & 9fy awafas
fagfaa-seara fe-fasr siataat &
fafws fagfea sifesifedd grar ¥
ST g1 &, ora: xw T Y FFNwa
qq7T gueew 78 § FF qg a5 @l
grfzare frgaa ¢ faoac § ar
AgY wagr fody way # frglea A
2 g€ & ar ag |

fgar v Av-wty o wrdan
# qe quw fast as

4042: =t sam fag: 41 Mg
gAY gg qam Y a1 FI7 fF

(F)'m & gfFy ¥y aal @
saYr v @, it faRwy &Y agraar ¥
QW ¥ fgar &tz atg-wmiz N srdard
q ga § &Y 9% ggraar ¥ ary
2wy & Ay Fr § ; ST

(&) = qcal 9T QI AN &F
fam gz @1 FAT TR IBIQ AT

w@R?

Tg wAwa A Tsw AW (shwe
w gerd fargr) @ (F) aqr (@)
FIFIT A FT G&q1 &3 AT oaar
F91¢ @Y ¥ fagq fAat gadar @
& &1 eafsqdl «aqar gasAl gra
qg-wg, fazdl NI ava sfage
afgfafudl & fway 996 H1 9ar1 oA,
e fAasmy A SAF farg o+q
qTIF FEAE 3 F fqq gaq
sare fag @ ) § |

fer W ¥ g¥eama  HIES 9%

| farefand wear avafea ¥ ag

g fad sl grarr «T fadel

1
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wfsadl & arg GA-qef q‘ia’t q3
IWIg qEar g |

Unsold Stock of Red Sand at
o Bhatti Mines

4043. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether it is a fact that 300
truck load of unsold rcd sand are lyiug
at Bhatti mines ;

(b) if so, the reasons of the piling
- up of the minerals ; and

(c) the steps proposed to be taken
to clear the minerals from the pit head?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINEES (SHRI N.K.P. SALVE): (a) to
(c) The information is being collected
from Delhi Administration and will be
laid on the Table of the House.

Regularisation of Employees Working
in Central Secretariat Stenographers
Service/C.S.S. Cadre on ad-hoc Basis

~ 4044. SHRI RATANSINH RAJDA:
Wwill the minister of HOME AFFAIRS

be pleased to state :

(a) whether hundreds of employees.

working in Central Secrctariat Stcnpo-
graphers  Service/C.S.S. cadres are
promoted on ad-hoc basis every year ;

(b) whether such employees are not.

regularised for years together by Govern-
ment and thus they are denied their
‘genuine rights for further promotions
in the cadres ; \

~ (c) whether juniors to such
employees are made senior in the
seniority which has resulted in ineffi-
ciency and the main cause of frustration
among employees ; and

(d) if so, the measures Government
propose, to take to remove these
maladies ? '
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
Ad-hoc promotions in the Central
Secrotariat Service/Central Secretariat
Stenographers Service are made by the
various cadre authorities, under powers
dclegated to them, oither agrinst short-
term vacancies or against long-term
vacancies for the periods during which
officers approved for regular promotion
do not become available.

(b) ‘All ad-hoc promotions are liable
to be terminated as and when officers
approved for rogular promotion become
available. .

(c) and (d) Seniority of persons in
different grades of the C.S.S./C.S.S.S.
is regulated in accordance with tho
relevant Rul¢s/ Regulations.

frETet & sfrel W et W
frafaa woat |

4045. =it frgrer Fay . 3a1 Ty

gAY a8 TN Y FI7 FIA Fip .

(%) =7ar faqiw 21 719, 1979 &
FTATAT T197 F8AT 49014(4)77 Eo
WodNodlo (H) aar feais 5 awady,
1984 & F1aiaa T197 49014(3)/83
ioQE’oaoaé(Eﬁ) 4 Ifcafag faawy
F FFANT TG ATHIT 9T FIH T @
37 fegrd & xfast N Jar N
fafas &7 & a®e a1 @ *¢ fag
aq §, faadr 240fxa & qa @
T e

(@) afg 7}, oY 39F war w179
g .

(m) war . fafwer swraal & qoft
wAHwIfdl 1 €9 acy & qraqy e ¥

FHATQ a9 feok 4 quf ¥ fegrgh
¥ X W e @ aed
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T qx fageer fiegr Jrat § &ar
qafaa fawray # ag @1 HF & arav
g¥g eardy At frarwar § ; i

(%) 7av qad wdaifedy 1 94,
qHodloHlo auT &7 AN Flauiat w1
wiw fam sar g ok af® &d), @
b I g ?

Wy Awerg § Tew Wt (S qlo
wveqera)

| fawTw

(%) 791 (@) I eqsE A g %
fagrdy & =fael =Y aed amarc 9%
frgfea o1 acga; 891 g § ) gWaa:
AAAT gEET 9 FAAT qig § f*
JqT GIHIT 7 9 egfqadq) A N
7 frafga %37 & fag e a1y
fag § faeg 1w & fRgiay & sraix
qz wat fear qgr ar, Ffsq ag o
fred ang v’ ¥ frafaa qqf 9x
azq smuiT 9T fagxa T fgar qar
ar) zg aw@ ¥ A1 qRw A §
fea¥ aAgre fegrdy & afasi a
frafga gl 9T azq Jar 9T fAgfaa

N sl adfwd & gE® faada
frafag g8 9T fegrdr & sfaay )

frgfya a7 qof sfaaq & 1 38 wwg

¥ amRm § @Y g9g 9" 987 ¥ W@
& fae Qe wrafer #Y  afwar &
Bz ¥ gu ¥ o) &Y faafya fefaqa
q7 fegit & Hfast N fageq s
#r goiwa 3 &, and f® go fawm
® (ga-guT 9T qq1 gmfug) feats
21-3-79 ¥ ®1ataa AT Fo 49014/
ar17-€qrar(n) 7 fEis 5-1-84
¥ H1qTdq N9 GEAT 49014/3/83-
wwgar(n) # fg ag sEW
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 araTe HlaeT oF qAPR A

(7) aqg <9 & feay fafaq 7
W & fag s wratag &

‘gfpar ® @z ¥Wgw S 9T 9T

feaidY a1 foady Fdq1Y 3 fagew
foar o axaT § awd fr 9ad aeq

- mal &Y QU F77 & q19-g19 T

Y agt § g% ad & e fgrd
AT F ©T F %9 F FA 240 a7
(Far & fafsems sraae
afed) & ot @1 fafws daiqa)
fawm anfe qura: Afafas/armfas)
gfors easy & F1at & fag ot
wfaaal & ol fagrdl ¥ nog fgea
FL g% ¢ | A tq fawgy & arafiga
IUg ¥ qIAIT AN F ATAIT gAG
vg” i g7 Iy fegi@ Awgd W
frafaa sra1< 93 fAgaa <@ & fag
W qaa § ( Sf% fegrd? & qagd an
w1 T SaF1 fafqam faqy ez
o F Aregw ¥ g fwar srar @
qT: FZ AT §wa gl g 5 N
fearet w1 ufrs amwT Fe a9t @
fegrdY & sifas & &9 & w931 aqg
“g” q&f gy aqqd smare 9T fagwa
safgq & &7 & F17 FT @I g ar g

(9) ws T 97 F1§ fagrd #v
nagx agd amare g3 fedr faafea
9% 9 fagea % faar stran g & ag
feg i€ ®1 wogT A <g wnar | a’d

- a1 9T - fagaa safaq wfayg wqt

¥ oty o Ay fearaa & gwae

g fog & gf Al afsar &

wel & gHIT A & #NfF o
ﬁt‘gﬁm frafea & 7 & i fedy
Wt gua g N 91 gFdr 2.0
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Promotion of Assistants to Section
Officers in Ministry of Home
Affairs

4046. SWAMI INDERVESH : Will
the Minister of HOME AFFAIRS be
pleased to state upto what ycar (date
of appointment as Assistant) Assistants
have got promolion to the post of
Section Officers in his Ministry ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
Direct Recruit Assistants upto and

inclusive of somec belonging to 1976°

examination batch and promotees from
the lower gradc in the Combined
Scniority List of Assistants have been
promoted to the grade of Section
Officers on long term/ad-hoc basis.

Price rise of Tyres

4048, SHRI SATYASADHAN
CHAKRABORTY : Will the Minister
of INDUSTRY be plcased to state :

(a) whether Governmeoent are  aware
that the increase in tyre prices in quick
succession has brought the tiansport
industry on the verge of collapse,
particularly when it is plagued by
mounting operational costs due to trade
recession and higher dicsel prices ; and

(b) if so, steps Government propose
to take in this matter ?

THE MINISTER OF STATE 1IN
THE MINISIRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO) : (a)
Government hive no information.

(b) Does not arise. There is also
no statutory control on prices of tyres.

Provision of Interest Moratorium in
Bharat Brake and Valve meed

4049. SHRI KRISHNA CHANDRA
'HALDER : Will the Minister of
INDUSTRY be plcased to state the

reasons that Bharat Brake and Valves

Limited, Calcutta is not provided with
interest moratorium while most of the

MARCH 21, 1984
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public sector . mdusme% have baap
provided with lhe sazd facilities ?

THE MINISTER OF STATE_ IN
THE MINISTRY OF INDUSTRY

.(SHRI PATTABHI RAMA RAO): A

Committee set up by Planning Com-
mission to look into the working of
Bharat Brakes & Valves Ltd. has made

- some recommendations including grant

of fimancial rcliefs to the Company.
Government have yet to take a decision
on the recommendations of this report.

Restructure of Police Forces in States

4050. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
HOME AFFAIRS be pleased to refer to
the reply given to Unstarred Question
No. 10007 on 4 May, 1983 regarding

“setting up of special police forces in

States angd state :

(a) whether any State Government
has accepted the suggestion of the
Union Goverment to restructure tho
composition of the police forces to
make them broad based and representa-
tives of the cross secltions of the
society

(b) if so, the names of the State
Governmets which have accepted and
implemented this suggestion and
whether the Union Government are
satisfied with the manner—and extent
of implementation ;

(c) the names of the States which
have not conveyzd their acceptance of
this sugges.ion or rcjected it and the
reasons thercfor ; and

(d) the steps taken/proposed to be
taken by the Union Govcernment regard-"
ing the restructuring of the Police
forces in such States ? '

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) to (d) As the ‘Police’ is a State
subject, it is for the State Governments
to take action regarding restructuting
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of their police forces. However, they
bave beean advised to restructure the
composition of there police forces to
make them broad-based and representa-
tive of the cross section of the society.
Reports received from the State Govern-
ments so far indicate that they are
alive to the situation and are taking
necessary.steps in this regard.

Charges of Nepotism in Sanctioning
House Loats by BARC

4051. SHRI D.S.A. SIVAPRAKASAM :

Will the PRIME MINISTER be pleased
to state :

(a) whether thc Bhabha Atomic
Research Centre cmployees levelled
charges of nepotism against BARC in
sanctioning house loans ; and

(b) if so, actions which have been
taken on the allegations ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ATOMIC
ENERGY, SPACE, ELECTRONICS
AND OCEAN DEVELOPMENT (SHRI
SHIVRAJ V. PATIL) : (a) No, Sir.

(b) Does not arise.

ey faer § aafaglwa ey
¥ fey faella wgwaan

4052. it seww awi: IAT YA
S 7g aq Y 97 w3 €

(%) anfearat age awac fad ¥
gy g4t g uifsa  wfiged

N9 F fag fadia agiaar Mg
WAL FIA Y ISTY T FIAT &7 41U
FqT g ; A

(@) swax fo& & =@ AFAr &
Frira g fradt gaufe @5 A 0§

37
IqN wAMT W QI wHy (o
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quify Tt ) : (%) wamE g
arer aifyy fafes aQamre gaw
1 eqAIMT AT AT DFAT FEAT oAy
% feg Sdt gwIx J17 Harg foa
g%z fay svg 0x g & fa
faas! aasar 1981 F JATUAT &
FRET 10 A9 Y afera T &1 Tw
NSAT F Aeana fay ggraaray &
fae fasqr ST @+, «[@T T W@
AT _FT 5q9719% 7 § ¥ fFar
A TN, 1984 F F7q TF 540
HTAZF-TF T gL g Ffas aw A
Taar gier Y g X v§ A1 F
weqia fafag & edflea & ¥ fao
1Y ®Y qg & 288 AIATA-IAT FY
fawifenr €Y ar T &1

(9) I gIT AT T | NG T4
Y v w&hrwa 31 ag &

Suggestion to set up a Nuclear
Power Development Authority

4053. SHRI BALASAHEB VIKHE
PATIL : Will the PRIME MINISTER

be pleased to state :

(a) whether suggestion from  Asso-
ciation of Indian Engineering Industry
has bcen received by Government to set
up a nuclear power development autho-
rity;

(b) whether Government would con-
sider the suggestion so that the scope
for establishment of nuclear power
stations be geared up; and

(¢) if so, the reaction of " Govern-
ment thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, - ATOMIC
ENERGY, SPACE, ELECTRONICS
AND OCEAN DEVELOPMENT (SHRI

SHIVRAJ V. PATIL) : (a) Yes, Sir.
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- (b) and (c) The suggestions is under
consideration. :

Resumption of talks on Punjab
Problem

4054, SHRI P. K. KODIYAN :
SHRI R. N. RAKESH :

Will the Minister of HOME

AFFAIRS be pleased to state :

.(a) whether it is a fact that the
Akali Dal announced a new programme
of action on 27 January, 1984;

(b) if so, the details thereof;

(c) whether the Union Government
had taken any initiative to resume talks
to arrive at an amicable settlement of
the problem; and

(d if 80, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAII) : (a)
and (b) In the programme of action
announced by the Akali Dal on 27th
January, 1984, it was decided to
observe ‘Punjab Bandh’ on 8th Febru-
ary, 1984 and to burn copies of article
25 of the Constitution of India on 27th
February, 1984 in case it was not
amended, as demanded by them by 25th
February, 1984.

MARCH 21, 1984
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(¢c) and (d) Tripartite talks were
resumed on 14.2.1984 to find out an
amicable solation to Punjab problem.
Because of certain happening in Punjab -
on that day, the meeting was adjourned
for a short interval on the suggostion

_of the opposition parties including the
"Akali Dal. The Akali Dal have rcport-

edly decided that they would not parti-
cipate further in the tripartite talks.
Government are in favour of finding a
solution to the problem by negotiations.

Resources oMbllization by States
and Union Territories

4055. SHR] SOMNATH CHAT-
TERJEE : Will the Minister of PLAN-
NING be pleased to state :

(a) State-wise amount of internal
resources mobilisation by the States and
Union Territories during the last §
years;

(b) percentage of total expenditure
by the States and the union territories
accounted for by their own revenues
during the same period; and

(c) State-wise Central assistance to

. support the States’ annual plan outlay
. .daring the same period ?

THE MINISTER OF PLANNING
(SHRI S. B CHAVAN) : (a) to (¢) The
required information is given in State-
meants I to III.
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~ Viability of Scoogers Indis Ltd.

4056. SHRT DIGAMBAR SINGH :
SHRI CHHANGUR RAM :

Will the Minister of INDUSTRYl

_be pleased to stato :

(a) the total loss sustained as per
latest figures wailable by tbe Scootors
India Ltd ;

(b) the reasons for this undertaking
not able to achieve capacity and targot
and being in red all along ;

(c) the reasons as to why Govern-
ment did not consider it expedient to
enter into coliaboration with some Italian
or Japanese firm to update the technology
of this unit and bring it at par with
that of Bajaj or Lohia Machines instead
of giving them further expaasion
approval despite the fact that Lohia
had just started production and had not
even achieved its targeted and licenced
capacity ; and

(d) the expansion sanctioned to
these two Companies in the manufac-
turc of 2-wheelers and 3-wheelers. and
other automotives and the consideration
which weighed with Government in this
bebalf ignoring their own undertaking’s
interest ?

THE MINISTER OF STATE IN.
THE MINISTRY OF INDUSTRY
(SHRI PATTABH1 RAMA RAO) : (a)
The cumulative loss upto 31.3.1984 is
estimated at about Rs. 49 ecrores.

(b) The main causes for ‘the losses
are as follows :

(i) Production constraints resulting
in low capacity utilisation ;

(ii)) Gonsumer preforence for other
makes of scooters ;

(iif) Strained industrial relations ;

and
(iv) Poor ilquidity due to continu.-
ing losses.
(c) Individual  applications  for

cmma.um (SAKA)

- =indqmial
. eo]laborauon are considercd on mems

in accordance with the" Govl:ﬂﬂéat
- policy taking into acoouat all the
. relevant factors, Scooters India. Limited
" @id not submit any proposal for foreign
" collaboration for
. scooters,

. WI_')”CJ_:AHS”I‘V?’.’J .' 178

‘licence . - snd/or - foreign

manufacture of

(d) M/s. Bajaj Auto Ltd. have boen
given permission for expansion of their
2-whecler mapufacturing capacity by 3
lakh numbers besides reindorsement of

- 3-wheeler capacity to 33,000 nos per .

annum. M/s. Lohia Machines have been
given permission to expand their
2-wheeler capacity by 2 lakhs besides
setting up of a unit for manufacture of

. 50,000 three wheelers per annum.

fagre # sty waes et w
= g

4057. *t wwer fAw mae:
FAT geqTd AR @rw 5 98 qry Y
T 7 R 0 |

(F) #9471 TEFILH TQ Ieq ?ﬁ
FIAFTY ¢ Fr gfegor fagre A qiw &
afas &g TueF @I T7% 1A & HAIT
qT § #OitF g7 @@l & fAame |
qTA ANg HITH FY AT A tmfta

wtrafi § ;

(@) afz gi, &Y #a1 FTHIT AW
FANNE frga oAl a7 @9 &
aftoraeaeT gl AGER @A ¥
fawix & ;

(7) afx gt, O T@ FAEAT FY FA

,‘_ﬂ%% foq a1 *%A IBC FA w7
faare § &< acgae surrear g

AT

() afe #E s3a Fa17 %1 frwre.
T & @ I w7 Hreor § ?
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s W qW HAWT &

wiit (s gAo¥odlo ) ¢ (F) ¥

(7) 9ff &% ¥ etgaaes A @R
¥ w0 weua: feex ge avt A
Qg g TnT Y ATha fqafa 4
Fll & FW Sq g& anearal
IO} g€ &1 Ty HY SRQTATE, S
qETEAHIT AT X WG AIEF F J&A
@77 g Al J o HaeF & faata &

fag &g areTaig € & a¥ 1978-79

¥ 17.25 @ T «Ig @gcF faatq
frar ngrgr ) ad 1982-83 ¥ &1
gaed & AT FT TTT 9TFHFT 9.84
AT = T 797 |

IqAY AEFIT & FAIT fagiT
¥ fagyw fad # feqa otg sraes A
us @IF 7 fgaray, 1983 § IkAIEA
FAT arg &7 fgar g GaFr aeq
FIW] & QIY-§79 UF FI7O dg W
qr f @fist @ q1g sarns fraw g
age & w539 & afonAeasy g9
gy WIg AYEF [AFFAT AINAG
agf a1 4f% @fag 7 g sqUaIT
frrg fageay, g3 F a1 Wi s & A
¥ Wl sgew gIeT FT T@T L, qar
gfta giar g fo foft s @ &
qread ¥ 4 &9 a7 gua1 agl fasn
g AT A & 7 gayagdt @wa o A
¥ @19 §% g & Tfeg wieg g g

@fas g a1 a1 faaw g @
Fuen & faata & teag 39 &oit &1 A
amT & fqu wg1 991 &, St gw qI-

(&YQ GERTIIZ & A9ET I3 & fAg
g1 qig faaifas w7 & fao 317
gf v @fast g o sarars faag g
af & qrdT @I o afaw
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Ffcar, a§7 aFad) mwger (o
odTo ) s wHIFAT FIU FTHT
7 1" 9 ®Yg d9eF @037 ¥ fag
Seg ST 7 F g g 747 § ft:a
AAT A1 Fr gerq fasy @
QAR IT 17 @@ & g qaex ¥
AFTAT § 1 ITUET FRIAIZ § FINT
79 o g waew ¥ qatyArhia
frafa v =1 § afver 9 a1g sar9e
fare =t a9 1983-84 & atuw @
FEWIIE & TMIT 9 F1F T FIEF
frafa s Y seli & |

afast a arg sararv faag grgey
F GIOENY  FRENY ¥ JIEF IST
9T i arer Ffgy wrg Ay wfaqfa
F¥ & fag §a17 4

gfast g g17 zgigre fqag Q
CLESUIEAIL SR C R CE I G i E
qQrUdIg 93 |1 qI84 N f& 7 agrg
FFEYTE 9T AT FE HY
EATAAT AT gEaT snfud sgagrdar
& anr ¥ faqrr s gr

A I BT DA G A B G SR
FIB ATTT ¥ AE AEF IIH 9@
#r gfagra & afg i 1% g

T & G0 AL B AA-ATY &N
gfqar w& AN 0 3 aifw g & gua
STt STgISTl ® NI TG AT GF

IET F gIHIT AYgga &<
qfvaga ware® & quEw ¥ qradig
FEWATE FT a1 g7 %Y gaqay &
afg F37 AT FRUNZ 1 gg i fad
qAY AT qEEAT A1 GATTIA ZIA K
fre qrudla asgvarg 8§ uy czimfmas
T FAT’ @A Ay gEAEaAr 9%
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fasre F2 < &1 @ 99 ¥ a@fas

7 g1g sarre fqaw grzn qd@f @9 F
g FATH T1eqd FIA HTH1T A1 §

Sarkar Commission of Enquiry iato
CSIR Affairs

4058 SHRIMATI SUMATI
ORAON : Will the PRIME MINISTER
be pleased to state :

o (a) whether CSIR in the wake of
Sarkar Commission of enquiry into
CSIR Affairs’’ appointed in 1968 by
Government had issued instructions
among others, to Director, National
Metallurgical ~ Laboratory =~ (NML),
Jamshedpur to ensurc against any
victimisation of particularly such
scientists who had submitted representa«
tions before this “Commission” ;

(b) if so, whether CSIR/Ministry
thereafter till date have received any
complaints from CSIR scientists in
general and those from NML in
particular about their victimisation in
service metters ; and

(c) if so, whether the Ministry is
satisfied with the handling thus far of
such complaints and actjon, if any,
taken and or proposed to be taken
against persons found guilty of victimisa-
ing scientists working under them
inspite of or because of CSIR’s
instructions ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ATOMIC
ENERGY, SPACE, ELECTRONICS
AND OCEAN DEVELOPMENT (SHRI
SHIVRAJ V. PATIL) : (a) Yes, Sir.

(b) Yes, Sir. A representation dated
21.9.1983 foilowed by a more specific
representation dated 31st January, 1984
has been reccived from one Scientist of
National Metallurgical  Laboratory
(NML), Jamshedpur a Laboratory of
CSIR-alleging his  victimisation on
account of his having submitted a
Memorandum to the Sarkar Committee
of Inquiry of CSIR appointed in 1968
by the President, CSIR.
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The representation relates to facts
dating back to 1972 and is being
expeditiously considered by the Director-
General,

(c) All such complaints from Scien®
tists are looked into carefully and
remedial measures as necessary taken
by the CSIR.

TN ¥ IG5

4059. =t YW @R afsr ;-
ot o197 T
=t gy Mg 37 -

FATAZ A7 98 FI F FA@
3 f5

(%) a1 ag g9 § % qTaRw &
A ary gadfsal #Y dear faq-ufa-
feq qgdt o1 @ & ; &%

(@) ATRF-FTATRT 9T HYAT Fi-
qIT I @00 & faofa & arg & 9139
§ feay @t § qaqs A7 7

g Autey ® weA WA (sfaat
w gert fasgn) : (F) faaras, 1983
¥ dagrIw F GrATEAt wreat H
AT W ¥y qray gIqfear 7
gear ¥ ¢ eaee Afg 78 gL g

(=) wga, Tmwa, fAgn &
qfeww gMie @raradr wsal § fagrag,
1983 & sag{, 1984 am =1 sfafa
& &\ @ RS ag T @ver
gEr &9 A1 & ag HqE Al A
g&qT 59 AT & ¢

(1) sr|w — 241
(XT) F=Tera — 20
(1) fag — 663

(Iv) gqfggT 7T — 9901
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Application of Prevention of .
Damage to Public Property
Ordinance, 1984

4060. SHRI CHITTA BASU : Will .

the - Minister of HOME AFFAIRS be
pleased to stato :

(i) whether Government have sinoe

applied the Prevention of Damage to

Public Property Ordinance, 1984
promulgated on January 28, 1984 ; and

(b) if so, whether a statement show-
ing the details, thereof will be laid on
the Table ? -

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKAT ASUBBAIAH) : (a)
and (b) The provisions of the Ordinaace
which came into force on its promulga-

tion, were econabling provisions to be

used by States and Union territories as
and when occasion arose. The Ordinance
has since been replaced by the Preven-
tion of Damage to Public Property Act,
1984 (3 of 1984). Onec case each in
Himachal Pradesh and Goa, Damzan and
Diu were registered under the Ordinance.
In  Kerala also provisions of the
Ordinance are reported to have been
invoked. Information has not boen
received from the States of Punjab,
Rajasthan, Sikkim, Uttar Pradesh and
West Bengal. No case was registared
under the Ordinance in other States
and Union territories,

feeelt, qona Wik =vEty A
FeaTal, &% wefaal snfy
| LiReroiled
4061. Mo wiwa FwIT AFAT :
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W gy Wt ag -wER W
v fr:

(%) #a1 na = a)F & Quw
feeeft, qora o wodtig § &=
sifad), wwa wdfadl, gearal, e
faelel, S sl agad & s

gt e

(@) afe gt, @ qETHET A
feady wzard e g § ; ollx

(7) 3% =i w1 Ay wqr
fad at & qFT B AR ax w2
g agi faar g ?

T wwrwa # e Wl (st dfYo
qwegwant) : () ¥ (9) wa &
wéit waly, | TAFAY, 1983 ¥ 31
TAgq 1984 IF feesll, qura aix
Tuitng ¥ gfaa oF of gy gFe W
qZATAY B §LAT AT IJAN { fyqawr
afl a% @ AL AAT AT qFT },

a3 gear, T & af.F . —

ATael oY g9 de o a% gw Adi frg g

wrasy geqr
1 3
feeoit
AF THaY ' —
weq Thfqar 1
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Blast in Essex l?arm, New belhi
4062. SHRI SATYENDRA NARAIN
SINHA :

SHRI RAINATH SONKAR
SHASTRI :

SHRI RAJESH KUMAR
SINGH :

' SHRI DAULAT RAM
SARAN :

~ Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Governm-nt have taken
fote of the news item ‘Essex Farm .

blast claimed six’ appeared in the
‘Indian Express’, New Delhi, dated 29
January, 1984. _

(b) if so, the details of the incident

(c) whether the police have made
any inquiry into tho incident ;

(d) whether the conceined farm has
paid adequate compensation to the

relatives of the employees killed during
the blast or died later on in the’

hospital ; and

| (o) if not; the mm*thér'ofor | SR
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
Yes, Sir.

(b) On 21st November, 1983, 9
workers at the Essex Farm, while packing
the tinned meat in wooden boxes, were
trapped in a fire. The tins were being
packed, after dipping them in lacquer,
a highly iuflammable substance. The
lacquer caught fire, as a result of which
there was an explosion and an outbreak
of fire and 9 workers snstained burn
injuries. They were removed to Safdar-
jung Hospital, and 6 of them died
because of buras.

(c) A case under section 285/338/
204-A IPC has been registered and the
Proprietor and Manager of the Essex
Farm were arrested on 22nd November,
1983, and investigation of the case

~taken up.

(d) It is reported that the manage-
ment of Bssex Farm have paid a com-
pensation of Rs. 3,200/- each to the
relatives of the six persons, who diad in
this incident.

(e) Does not arise.

Progres Made Under 20-Point
Programme by the States

4063. SHRI DHARAM BIR
SINHA : Will the Minister of PLANN-
ING be pleased to state :

(a) the progress registered in the
implementation of the 20-Point
. Economic programme by different
States on the achievement of each point
of the ‘programme’ :

(b) whether Government have taken
notc of the criticism of the 20-Points
programme made by certain economists;
and

(c) if so, Government’s
thereto ?

reaction

THE MINISTER OF PLANNING
(SHRI §.B. CHAVAN) : (a) A statement
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giving the pointwise progress of imple-
mentation of the 20-Point Programme
upto January, 1984, in the States is
Laid on the Table of the House.
(Placed in Library. See No, LT—
7990/84).

(b) and (c) Though there were
criticisms about details of implementa-
tion of certain items, no economist has
criticised the 20-Point Programme as a
whole.

Demand of Indian Diamonds in
Foreign Countries .

4064. SHRI SUBHASH YADAV :

SHRI M. RAMGOPAL
REDDY :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether there is & considerable
demand of Indian Diamonds in most of
the foreign countries :

(b) if so, whether there is any
proposal under consideration of Govern-
ment to increase the production of
Diamonds in the country to meet the
t:oreign demand ; and

(c) any special funds allocated for
the purpose ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N.K.P. SALVE) : (a)
Yes, Sir. There is considerable demand
for cut an and polished diamonds from
India in foreign countries.

(b) and (¢) In order to incrcase
indigenous production of diamonds and
Jocate new diamond deposits, a national
diamond exploration scheme is being

" implemented jointly by the Geological

Survey of India, the National Mineral
Development Corporation Limited and
Minerals Exploration Corporation on
prospective areas in Panna and
Chhaturpur districts in Madhya Pradesh
and Kurnool, Anantapur and Krishna
districts in Apdhra Pradesh. =
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The expansion of Majhgawan mine
for the production of additional 3000
carats per annum is being done at an
estimated cost of about Rs. 0.58
crores. The Hinota Development Scheme
near Majhgawan mine 'and a scheme
for the development of new diamond
mines in Andhra Pradesh and Madhya
Pradesh are under consideration. Only
token previsions have been made. for
these schemes in 1983-84 and 1984-
85.

aaw § waw warfaal w1 qar
s & fag anarfaso

4065. =it vefter Tt :
st AToqRO FNTAATAN :
s AT A

Fq7 qg §AY a7 A AT FAT
w30 fF ¢

(F) wda wardy (afasod
g Famn ) afuftas, 1983 &
wsard wgw ¥ fegy aagrfaso
eqifey frg wq § ate g8 foa-fea
advat & carfaa fwar aar § -

(@) seus sgrafasn f4q-fe
qEqIHA & F1F TG ;

(T)wEw ¥ aigx F @A A
£ e SR C I IR - ER U |
fagaa feo g § ; &<

(%) 15 tr.‘(a'&, 1984 @& AT
FqIgifa s Y frgay  fosrad oiea
gRg’?

TE s ¥ Ton st (sitaa
uw gaTd fasgr) : (F) N (@) w@d

ST GIHRIT T 29 AFTAY, 1983 H1

20 FyraifaaRe &Y Tgiaar a6 wfa-
- gfs Prar g1 20 rararfaz.tvﬁ it q
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®: A qat"r UELCAI (1L s,
JaR Al Iad admg ¥ =
AT FT fgar g |
(7)) AT IF AWT F ATZT & 14
FrrgretEy § spraifaw ol § #-
I agw AT § |
() g=aT gFF FY a1 @ A

NI 9T I &1 JIgy |
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Setting up of Industries in Gaya

4066. SHRI RAMSWROOP RAM :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether Gaya district in Bihar
has been declared as one of the indus-
trially backward districts ;

(b} whether he is aware that since
independence no steps have been taken
to start any industry in that district ;
and

(c) whether Government propose
to set up any industry particularly in
the public sector, to help the economic
advancement of the State ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO) : (a)
Under the reclassification of backward
areas Gaya district figures in Category
‘C’ districts eligible to 10% Central
Investment Subsidy.

(b) According to reports received
from District Industrics Centre, Gaya,
the number of units cstablished in the
past few years in the Small Scale Sector
is as follows :

Year No. of uaits Egtablished
Artisan SS1 Total

1978-719 706 148 854
1979-80 2398 184 2582
1980-81 1215 184 1399
1981-82 1130 167 1297
1982-83 527 147 674

I — D SN ST DS S—— ARG | i . S S e Ser—— E— . ~——nm .
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Four units have been registered
. with the DGTD during 1981-83 and
one Industrial Licence has been .issued
~in 1983 for Gaya district. Further,
according to the “Action Plan” prepar-
- ed by the District Industrics Centre,
.there are two large/medium industries
" in the district.

(c) There is no proposal presently
uader consideration of the Planaing
Commission for setting up of any large
and medium industrial unit in Gaya
district of Bihar in the Central Public
Sector.

‘Rhesus Macaques in the Country’

4067. SHRI R.P. GAEKWAD :

-+ Will the. PRIME MINISTER be pleased

to state :

(a) whether it is a fact that the

. number of rhesus macaques in the

country has considerably declined ; and
if so, the details thereof ;

(b) whether the population census
of the rhesus macaques and the langurs
has been made by Government ; and

(c) the steps proposed by Govern-
ment to restrict the trapping and also
for comservation of the rhesus
population ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : (a) and (b)
No census of Langurs and Rhesus
macaques on a country-wide basis has
been conducted so far. However, on the
basis of observations and some localised
counting it caa be said that the total
population of these species has declined
over the years.

(c) Both the species are included in
Schegule If of the Wild Life (Protec-
tion) Act 1972, thereby providing legal
protection from huntin and commercial

exploitation.  Export is totally banned -

since 1977-78.
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.. Setting up a Township at Hyderabad
to Attract lqdlan Sclenlhu
Working Abroad

' 4068. SHRI G. - BHOOPATHY :
Will the PRIME MINISTER be ploased
to state : '

(a) whether Government of Andhra

Pradesah have written to Government

of India on 27 August, 1983 about
Government of India’s decision to set
up a township to attract Indian Seien-
tists working abroad and requesting the
Union Government to give due con-
sideration to the claim for locating this
project at Hyderabad, Andhra Pradesh ;
and

~ (b) if so, the action Union Goverfi-
ment have taken in this regard ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIB_NCE
AND TECHNOLOGY, ATOMIC
ENERGY, SPACE, ELECTRONICS
AND OCEAN DEVELOPMENT (SHRI
SHIVRAJ V. PATIL):. (a) and (b) A
Feasibility Report to establish a
Technology Enterprises City in Hydera-
bad had bcen reccived for examination.
The Report envisages financial contribu-
tion by the Government by way of
grants and loans. There is no scheme of
the Government of Iandia to provide

* financial contribution by way of grants

and loans for sctting up townships
where manufacturing activities would be
undortaken by non-resident Indians.
Any financial assistance in this regard is
to be arranged by the entreprencurs
themselves from the financial institu-
tions. A sect of incentives are, however,
available to non-resident Indians for
starting manufacturing units in the
country and these can be availed of by
Indian scientists working abroad and
desirous of setting up any units,
Assistance in providing information and
arranging meetings  with Government
Departments and agencies is being given
by the Government of India to such

Scientists ; Government of India have

conveyed these to Andhra Pradesh

Government.
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Chalm of a. Private Party on
Treasure Found in Vaalts
of Srinagar Treasury ‘

4069. SHRI MOHANLAL PATEL :
Will the Miaister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that trcasure
worth Rs. 1400 crores was fouad in
the vaults of the Srimagar Treasury in
July last year ;

(b) the various components of the
treasure ,

(c) whether some private party has
made a claim over that treasure ; and

- (d) if so, the details thereof and thc
reaction of the Government of India
thereto ? ’

THE MINISTER OF STATE IN

« THE MINISTRY OF HOME AFFAIRS

(SHRIMATI RAM DULARI SINHA) :
(a) and (b) According to a Press
Release issued by the Jammu and
Kashmir Government on 20th October,
1983, the Controller Tawaza had
deposited in the Srinagar Treasury in
October, 1951, eight boxes containing
precious stones, royal jewellery, wearing
apparel, decoration pieces, antiques,
gold, diamonds, rubies, sapphire and
ceremonial articles. According to a
communication dated 3rd December,
1983, from the Jammu and Kashmir
Goverment, the treasure pgot the
publicity in July, 1983. A British
Expert had a look at the treasure for
purposes of evaluation and his report
was awaited.

(c) and (d) Dr. Karan Singh has
made a representation claiming that they
are articles of heirlooms and are his
Property. The matter is engaging the
attention of the Government of India.

Supply of cement to Gujarat

4070. SHRI NAVIN RAVANI:

Will the Minister of lNDUSTRY be

lpm.d to stote @
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{a) the requwiroment of cement sent
by Gujarat Government for the year
1983-84 per month ;

(b) the quantity actually supplied
during the period April-December, 1983
per month ;

(c) whether it is a fact that the
quantity supplied is much less than the
requirement sent by the Gujarat State
and due to that many Government work .
has suffered ; and

(d) if so, whether Government will
consider to allot special quota during
the remaining period so that the
incompletedwwork is completed ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO) : (a)
The State Governments including the
Government of Gujarat do not furnish
their requirements of levy cement on a
regular basis. However, the Government
of Gujarat had indicated recently that
their quarterly requirement of levy
cement is of the order of 7 lakh tonnes.

(b) Information about despatches of
cement to the States/Union Territories
is maintained on a Quarterly basis. The
following quantities of levy cement have
been despatched to the State of Gujarat

during the period April-December,
1983 :
Period Despatches
(Tonnes)
April-June, 1983 2,55,000
July-Sept., 1983 2,39,000
Oct.-Dec., 1983 2,93,000

»
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Besides these State of Gujarat has
received on an average about 1.82,000
tonnes of non-levy cement per quarter
dunng the year 1983

(c) As it has not been possxble to
mecet the requiroment of levy cement in
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full, it is possible that some of the °

projects could have be a adversely
affected.

(@) Due to the limited availability
of levy cement, it has not yet been
possible to increase the allocations
madesin favour of State Govcrnments/
Union Territory Admigistrations.
However, during the year 1983-84 an
increase in the allocation to the extent
of 34,000 tonnes of levy cement was
made in addition to ad-hoc allocations
to the extent of 55,000 tonnes made in
favour of the State over a period of
three quarters, beginning ‘Quarter 1IT/83
to Quarter 1/84 for flood relief works.

Applications fer Licences by
Non-resident Indians

4071. SHRI NAVIN RAVANI:
Will the Minister of INDUSTRY be
pleased to state :

(a) whether Government have made
special arrangements for the expeditious
clearance of applications for industrial
licences from non-resident Indians ;

(b) the number of non-rcsident
Indians who had applied for licences
for establishing industries during the
year 1982 and 1983 ;

.

(¢) the number of applications
cleared during the period;

(d) the details of such persons who
have started their work in regard to
establishing industries in India during
the said period; and

(¢) the details of the facilities being
given to non-resident Indians for
establishing Industry in India ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO): (a)
to (d) Yes, Sir. A Special Call was
created in January, 1983 in the Secre-

tariat for Industrial  Approvals, Deptt.

of Industrial Development and subse-
quently, th: Government have sct up a
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Special Approwal Committee in
November, 1983 for expeditious
clearance of applications for Industrial
Licences from non-resident Indians.

During 1983, 29 applications for
industrial licences were. received. Besides
9 Composite affplications covering
industrial licence and capital goods/
foreign collaboration were alsQ received
during 1983.

<

Out of the above applications, 24
have been approved, 9 have been reject-
ed and 5 are at various stages of
consideration.

The lectters of intent are issued
valid for a period of 17 months, ex-
tendable for another 12 months. During
this period the parties are expected to

" take effective steps for implementation

of their proposals. As the letters of
intent have been issucd only recently,

" details about steps taken by the parties

for the implementation of the projects
are not available,

(¢) The various facilities available
to non-resident Indians are announced
through the press. Briefly, these facili-
ties are :

(i) Investment upto 1009, in any
_sector  except real estate
business and  agricultaral/
plantation activities, without
‘the right of repatriation ;

(ii) Investment in any Industry
upto 409, and upto 749 in
priority industries with repatria-
tion benefits ;

(iii) Import of capital goods except
banned items out of their own
foreign exchange savings and
reserves abroad ;

(iv) Import of professional equip-
ment (new or second hand)

used by them abroad for at
least one year ;

(v) Import of gencrating sets o
rating 500 KVA and above.
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Expenditare Incurred under Tribal
Sub-Plan in the ‘itute of Rajasthan

4072. SHRI BHEEKHABHAI : Will

the Minister of HOME APFAIRSbe
plcased to state

(a) the total expsnditure incurred in
the State of Rajasthan under Tribal
sub-plan since 1981 scheme-wise ;

(b) the total amount granted to the
Statc as special Central Assistance ycar-
wise ;
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' (cj whether it is a fagt .that uanlike

- component plan, Tribal syub-Plan is area

oriented ; and

(d) whether Government propose to
revise the objectives of Tribal Sub-Plan
strategy and plan as family oriented ?

THE MINISTER OF STATE IN.
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) Scheme-wise and year-wise expen-
diture incurred under Tribal sub-Plan
in the State of Rajasthan has &een .as
under :

S. No. Scctor/Schcmcs 'Expenditurc
| 1980-81 1981-82 1982-83
(Rs. in lakhs)
1. Agriculture and allied _
services. 421.68 391.41 482.90
2. Cooperation 15.87 5.42 29.44
3. Water and Power 2206.15 3196,33 3039.38
4. Industry and mincals 186.28 179.09 225.41
S. Transport and .
communication 232.53 404.14 220.63
6. Social aad commuatity
services 390.49 443.79 411.63
7. Economic services 1.72 1.69 1.84
Total cxpenditure 3460.73 4428.38 4419.14

(including other items)

(b) Special Cenfral Assistance released to the State, year-wise has becn as

under :
Year Amount
(Rs. in lakhs) -
1980-81 516.49
1981-82 $90.79
195283 636.79
1983-84 722.11

¥
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(c) Yes, Sir.

Tribal sub-Plan is area oriented but
also aims to uplift 509% of the tribal
families living below the poverty line.

(d) Tribal sub-Plan strategy already
include family oriented beneficiary
programme during the Sixth Plan
period.

Area in States Covered under
Nodified Area Development
Approach Scheme

3073. SHRI BHEEKHABHALI : Will
the Minister of HOME AFFAIRS be
pleased to state :

MARCH 21, 1984
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(a) the names of the States/Union
Territories wherein Modified Area

Development Approach Scheme have
been introduced ;

(b) the area in each State covered
under MADA ; and

(c) the total allocations made to
cach State during the perioa State-
wise and year-wise ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) to (d) Details are furnished in the
statement attached.
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Closure of W. G. Forge and
Allied Industries

- 4074. SHRI SANAT KUMAR
MANDAL : Will the Minister of
INDUSTRY be pleased to state :

(a) whether W.G. Forge and Allied
Industries. Calcutta a leading en_gineer-
ing concern applying vital defence
equipment to Government and employ-
ing over 3,000 workers is faced with

imminent closure;

(b) if so, the factors which have
brought the disaster nearer now; and

(¢) the steps proposed to be taken
to ke:p this concern running and ensure
that none of the workers is thrown out
of employment ? -

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO):
(a) to (¢) No, Sir. However, M/s. W.
G. Forge & Allied Industries Ltd,
Bombay (Maharashtra) are on the
verge of closure primarily on account of
problems of inadequate working capital
finance. IDBI and a Consortium of
Banks are expioring ways for reviving
this unit, '

Loss in MAMC

4075. SHR! SANAT KUMAR
MANDAL : Will the Minister of
INDUSTRY be pleased to refer to the
reply given to Unstarred Question No.
4804 on 2tst December, 1983 regard-
ing Joss in Mining and Allied Machinery
Corporation and state :

(a) whether ,Governmcnt have at
any stage considered to justify the
Public Exchequer being made to bear an
avoidable expenditure of rupees one
lakh and above per annum by the
Mining 2nd Allied Machinery Corpora-
tion. Durgapur on the maintenance of a
full-fledged Guest House in the Capital,
when the company is in red by more
than 125 crores of rupees;

(b) the factors considered by his
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. Ministry in justifying this wasteful

cxpenditure; and

(c) the reasons as to why Govern-
ment are feeling diffident in directing
this perennially red undertaking to
close its establishment of a Guest Housp
in Delhi and rent 2 rooms at the Ashok
Yatri Niwas which gives discount also
on room sales to the Public Under-
takings ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRT PATTABHI RAMA RAO):
(a) and (b) Yes, Sir. The Guest House
at Delhi is being maintained by MAMC
for the convenience of its officers on
official wvisits. It is justified as the
difference between the expenditure on
maintenance of the Guest House and on
hiring alternative accommodation at
Ashok Yatri Niwas is nominal and
would mnot lead to any meaningful
saving. This expenditure is not consi-
dered wasteful, having regard to all
factors.

(¢) Does not arise.

Increase in the price of Bata Shoes

4076. DR A. U. AZMI : Will the
Minister of INDUSTRY be pleased to

~ refer to the reply given to Unstarred

Question No. 2365 on 7 December,
1983 regarding increase in prices of
Bata shoes and state:

(a) whether specific ' instances have
since come to the notice of the
Ministry; and

(b) if so, the details of the action
taken in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI. PATTABHI RAMA RAO):
(a) and (b) One iinstance reported to
the Ministry of Food & Civil Supplies,
subsequently came to the notice of this
Ministry also. The Ministry of Food &
Civil Supplies, who are administratively
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concerned have referred the matter to
Delhi  Admiaistration for taking
mecessary legal action. '

~ Issae of Instractions to Cheek Misuse
of Disciplinary Powers and Harass-
ment of Pablic Servants

4077. DR. A, U. AZMI : Will the
Minister of HOME AFFAIRS be pleased
to refer to the reply given to Unstarred
Question No. 476S on 21 Decomber,
1983 regarding safeguards to the nublic
servants for changes of misconduct
fevelled by disciplinary authorities and
state

(a) whether the attentios of Govern-
ment has been drawn to the judgement
of the Supreme Court in the case of
Surath Chandra vs. State of West Bengal
A 1.R.1971S C. 752 as printed in
Muthuswamy’s C. C. S. (Classification,
Control and Appeal) Rules, 1965;

(b) if so, steps taken by Govern-
ment to ensure that such instances do
not occur in future:

(c) whether instructions in that

behalf were issued to check the misuse

of disciplinary powers and harassment
of public servants; and

(d) if so, whether copies of the
orders issued will be laid on the Table ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) to (d) Government have noted the
judgement in question. It would
appear from the judgoment that it was
more a case of failure to follow the
Rule provisions rather than of any
infirmities in the rules themselves,

The disciplinary rules governing
government employees themselves
provide that the disciplinary authority
shall draw up or cause to be drawn
up the substance of the imputation of
misconductor misbehaviour into definite
and distinct articles of charge together
with a statemene of the imputation
‘of misconduct or misbehaviour in
support of each article of charge

CHAITRA 1, 1906 (SAKA)
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‘accompanied by a list of documents and

a list of witnesses in saupport of the
articles of charge. In view of this,
issuing of any further . instructions: in
this matter does not arise. '

Russia’s Technology for Manu-
facturlng of Computers

SHRI LAKSHMAN
MALLICK : .
SHRT M. V. CHANDRA-
‘SHEKARA MURTHY :

Will the PRIME MINISTER be
pleased to state :

4078.

(a) whether it is a fact that Govern-
ment have sought Russia’s technology
for the manufacture of latest generation
computers;

(b) if 0, the details regarding the
field of technology; '

(c) whether Indian Government pre-
pose to increase its exports of computer,
software . and components to that
country; aand :

(d) if so, the details in this regard ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ' ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (DR. M. S.
SANJEEVI RAO) : (a) No, Sir. '

(b) Does not arise.

(¢) Yes, Sir.

(@) Government has cxpressed its
interest to increase export of computer
software and componeats to the USSR
during 1984 and 1985. However, the
details are yet to be worked out by the
Working Group on Computers and
Electronics within the frame work of

_ - the Indo-Soviet Joint. Commission on
" Economic,

Scientific and Technical.
Cooperation. p

Exploraﬂoﬁ of Minerals in Orissa

4079. SHRI CHINTAMANI
JENA : Will the Minister of STEEL
AND MINES be pleased to state :
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(a) the steps Government have taken
for further exploration of mineral
resorusces in various parts of Orissa
during the year 1983;

(d) the results achieved; and

(c) the steps heing taken to explore
them ?

THE MWISTER OF STATE TN
THE MINISTRY OF STEEL AND
MINES (SHRI N K. P SALVE): (a)
Investigation and exnloration for
minerals is a continuonus process. Geo-
logica! Survev nf Tndia and Nrissa State
Nirectorate of Mine: carried out this
work in  their  respective  selected
operational areas according to nland
and programmes drawn un for 1983,
GSI mapped an area of 2585 sq. kms.
and accomplished over 12500 meters .of
drilling.

(b) Additiona] resources of coal and
chromite hawe bern proved and new
limestone denosits discovered in Bolangir
and Kalahandi. The Directorate of
Mines hag also explored areas for ennl,
limestone, chromite. fireclay, tin, etc.

() Exploration  for different
minerals is continuing during the
current (1983.84) field season also.

Out of Tyrn Allatment of Maruti
Vehicles.

4080. SHRT R. P. SARANGI : Will
the Minister of INDUSTRY be pleased
to refer to Unstarred Question No. 234
on 16 November, 1983 and Starrted
Question No. 305 on 14 December,
1983 regarding out of turn allotment
of Maruti vehicles and state :

(a) the criteria ““Promotion of the
public interest™ and whether within
the ambit of ‘Public interest’ allotment
to judges, M.P.s, M.L.A.s, Secretaries
of Government is to be done;

(b) the criteria for defining “public

interest’ in the context of allotment
of cars;
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(c) whether certain classes of
persoas are sought to be covered under
public interest, details thereof; and

(d) share of this category in five
per cent Manufacturers Quota ?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO):
(a) to (¢) “Promotion of public

interest’’ criteria is intended to cover
individuals and organisations engaged in
various tvpes of public and social
services. Each request is considered on
a case to case basis by the Board of
Directors of the Company and no class
or category of people is covered in
gemeral under this criteria.

(d) There is no predetermined share
for this category in the §% manu-
facturers’ quota.

Approved Phased Maruti Vehicles
Manufacturing Programme

4081. SHRI R.P. SARANGI : Will
the Minister of INDUSTRY be pleascd
to refer to the reply given to Unstarred
Question No. 567 on 27 July, 1983
regarding applications for purchase of
Maruti cars and state :

(2) the details of the ‘“duly approved
phased manufacturing programm?’ which
envisages an indigenous cootribution of
a little over 31 per cent in 1984-85
going upto over 95 perient in 1988-89;

(b) indigenous contribution proposed
for 1984-85 alongwith details of parts

and components to be procured
indigenously;

(c¢) the details of parts and com-
ponents to be procured indigenously in
1985-86, 1986-87, 1987-88 and 1988-
89 respectively; and

(d) whether a coiay would be made
available in the Parliament Library, if
s0, the reference number, if it is not

possible 1o lay a copy of duly approved
’
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phased manufacturing programl?a on
the Table of the House ?

' THE MINISTER OF INDUSTRY

(SHRI NARAYAN DATT TIWARD :

(a) The indigenous contribution in
the uspproved phased manufacturing pro-

grathme for Maruti cars is as follows :— -

1984-85 31.6%
1985-86 42.6%
1986-87 57.3%
1987-88 84.5%
1988-89 95.3%

(b) and (c) The details of compo-
nents/parts to be indigenised are being
updated from time to time keeping in
view progress made in their develop-
ment with the objective of meeting the
overall targets.

y- ]

(d It is not in the commercial
intcrest of the company to disclose
details of its phased manufacturing
programme.

Conditions for Booking Scooters
and Cars

4082. SHRI R.P, SARANGI:
Will the Minister of INDUSTRY be
plcased to refer to reply given to
Unstarred Question No. 4736 on 21
December, 1983 regarding conditions
for booking scooters and cars and state :

(a) names of automotive manu-
facturers covered by guidelines in above
noted question alongwith the total
advance deposits with each as on 31
December, 1983;

(b) the amount of such advance
. money deposited with (i) nationalised
banks (ii) public sector financial insti-

tutions (iii) public sector uundertakings
as on 31 December, 1983 in case of

each Company;

(c) whether these guidelines are
vy plicable to Maruti Udyog Limited,’ if
.1, whether all the companies including
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Maruti have filed positions of . deposit
deployment with Department of Heavy
Industry for . quarter ended 31
December, 1983 as per guidelines; and

(d) details of tho deposit deploy;-
ment position of Maruti Udyog Limited
as on 31 Dccember, 1983 ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO):
(a) to (d) Time limit for adhering to
these guidelines having been extended

' 'upto 30.6.1984; the companywise infor-

mation of deployment of funds would
be available during the quarter ending
30.9.1984. THese guidelines are appli-
cable to Maruti Udyog Limited also.

Central Ministry for 'I‘ribal;

4083. SHRI PIYUSH TIRKI:
Will the Minister of HOME AEFAIRS
be pleased to state :

(a) whether Government’s attention
has been drawn towards the news item
published in Statesman dated 15 Feb- .

ruary, 1984 captioned ““Central Ministry
for Tribals sought’’,

(b) if so, whether Government are
going to have a separate Ministry at the
Centre to look after Tribal Welfare;

+

(c) if so, by what time; and

(d) if not, the reasons thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :

- (a) Yes, Sir.

(b) to (d) It has not been considered
necessary to have a separate Ministry
are being made moro effective.

Sick Units in Delhi

4084. SHRIMATI  JAYANTI
PATNAIK : Will the Minister of

INDUSTRY be pleased to state :
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(a) the number of industries in
Delhi Industrial Complex which bave
fallen sick ;

(b) the reasons of the sickness ;

(c) whether Government propose to
promote industries in the Union Terri-
tory of Delhi ;

(d) if so, the steps Government
proposc to take for the revival of the
- sick units in Delhi ; and

(e) the details thereof ?,
i

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO): (a)
According to the data collected by
Reserve Bank of India, there werc 826
gick small scale units in Delhi till the
end of December, 1981.

(b) The rcasons for sickness of
small scale units in Delhi are :
(i) Inadequate working capital

disbursal from banks ;

(ii) delay in sanction of required
power load.

(c) to (e) Yes, Sir.

The Delhi Administration are imples=
menting the following two schemes for
revival of sick small scale units are :

(1) Margin Maney Scheme -

Under the scheme of Margin Money
for revival of Sick Units, a sick unit is
entitled to a loan, minimum of
Rs. 1,000.00 and maximum of Rs.
20,000.00 for its revival.
in its cxisting form involves a joint
effort on the part of the Reserve  Bank
of India, Banks and Financial Institu-
tions and the Goverment. The main
functionaries in the existing pattern are
Banks/Finadcial Institutions on the - one
hand and the State-Level Inter-Institue
tional Committee of Reserve Bank of
India on the other hand, which is to
coordinate the programme between the
agencies concerned.
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(2) Rehabilitation of small-scale sick
industrial units—Line of Credit Scheme
for Assistance to Small Scale Units by
Industrial Reconstruction Corporanon of
India Lid :

Under the scheme, a unit is entitled
to a loan "to meet the following
financial requirements for revival from

- sickness :

(i) Margin for additional working
capital as projected in the
agreed revival programme.

(ii) Need-based start up expenvses
to cover the restarting of closed

unit.
(iii) Limited capital expenditure
inclusive of thc installation

cost to finance balancing plant
and equipment without any
margin.

(iv) Cash loss, as projected in the
schemece of revival. The scheme
of Industrial Reconstruction
Corporation of India Ltd. is
being implemented by the
Delhi Financial Corporation.

Facilities for Women Entrepreneurs

4085. SHRI A.R. MALLU : Wil
the Minister of INDUSTRY be pleased

to statec :

(a) the details regarding the recruit-
ment, reservation and other facilites
provided by Government for women
entrepreneurs ;

(b) whether Government have also

mentioned the factories which are
suiting the convenience of women
entreprencurs being situated in the

suitable places such as in the heart of
cities ;

(c) whether Government have also
appomted any Advisory Committee in
this regard to look after thé welfare of
the women entreprencurs ; and
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(d) if so, the progress made in the
matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO): (a)
Women entreprcneurs are  given
preferential ‘treatment in respect of
facilities extcnded for promotion and
development of small scale industries.
Certain reservation of industrial plots/
sheds is also being made by some State
Governments. Special training courses
are also conducted for women
catreprensurs. -

(b) Industries suitable for women
entreprencurs have been identified by
the promotional agencies and guidance
is provided to the prospective women
entrepreneurs regarding suitable location

of their industrics.

(¢) and (d) No Advisory Committee
has been set up as the existing promo-
tional agencies look after the needs of
women entreprencurs .

Fvaluation Study of SCs/STs People
below Poverty Line

4086. SHR1 A. NEELALOHI.
THADASAN NADAR : Will the
Minister of PLANNING be pleased to
state :

(a) whether it is a fact that the

Planning Commission have recently
carried out study evaluation of the
people below povcrty line, particularly
the Scheduled Castcs and Scheduled
Tribes who have not been bencfited
from Rural Electrification scheme of
Government even though some States
bave lowered the criteria for economic
viability in their case ;

(b) if so, the details regarding the
findings of this evaluation study carried
out by the Planning Commission ; and

(c) the suggestions given in this
regard ?
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(SHRI S.B. CHAVAN): (a) No, Sir.
The Programme Evaluation Organisa-
tion of Planning Commission did cone
duct an Evaluation Study of the Rural
Blectrification Programme. This was,
however, not specifically for the geople

"below the poverty line or particularly

the _Scheduled Castes and Scheduled
Tribes.

(b9 Among other findings, this Study
revealed that, of the electrified villages
in the sample, only 3.4 per cent in
Gujarat, 8.3 per cent in Haryana, 11.8
per cent in Maharashtra, 12.5 per cent
in Meghalaya and 15.8 per cent in West
Bengal had population of scheduled
castes ranging between 25 per cent and
50 per cent. Only 3.8 per cent of the
selected electrified villages in Andhra
Pradesh, 8.0 per cent in Bihar, 8.3 per
cont in Kerala, 12.2 per cent in Uttar
Pradesh, 14.3 per cent in Punjab and
15.8 per cent in West Bengal had over
SO per cent of the population bolonging
to weaker sections.

(c) Data coliected clearly indicated
that more effort is nceded on the part
of the State Governments to provide
clectricity to villages where there is a
concentration of Scheduled Castes and
Scheduled - Tribes population.
Appropriate policies need to be formu-
lated and implemented to provide
more incentives to the weaker sections
so that they too enjoy the benefits of
electricity.

vy sfufraw, 1963 &1
HIATFAGT
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- Gold Deposits in Monghy District

- 4088. SHRI KRISHNA CHANDRA
PANDEY : Will the Minister of STEEL
AND MINES be pleased to stato :

(a) whether Government’s attention
has been dirawn to thc news item
appearing in the daily Hindustan dated

3 February, 1984 that there are

possibilities of Gold deposits bcing
found in Karmatiya villagg in Churheta
Gram Panchayat under Sonon block of
Monghyr district cdjoining the border
of Giridih district ; vnd

~ (b) if so, the action takem by
“Gevernment so far in this regard and
the time by which mining Operations
wxl] bo taken up ? ' .

. THE MINISTER OF STATE OF
THB MINISTRY OF STEEL AND

MINES (SHRI N.K.P. SALVE): (a)

Yes, Sir, The local people of Karma- -
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tiya village in Monghyr District have
reported presence of gold mineralisation
near the village. Senior officials of the
Geologicnl Survey of India (GSY). and of
the State Departmeat of Mining and
Geology have inspected the site. GSI
has taken up the work of detailed
mapping, pitting, trenching and sampl-
ing in the area.

(b) Exploration work is still confi-
nuing. Commercial exploitation of the
deposits can be taken up only after
their techno-economic viability has been
established.

Details of work load for the Price
Rated Workers in Dolomite Mines

4090. SHRI A.K. ROY : Will the
Minister of STEEL AND MINES be
pleased to state :

(a) details of the work load for the
price rated workers in the limestone
and dolomite mines under SAIL ; facts
in details about each of the mine ;

(b) basis of fixing that workload ;
and

(c) whether the work load has any
relation with similar work done in the
steel factories under SAIL ; if so, facts
in details ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N.K.P. SALVE): (a)
Details of output/wage rates in respect
of piece-rated employees whether
employed departmentally or by the con-
tractors who are following piece-rate
system of payment, are given in State-
ments-I, IT and III for Captive Limestone
and Dolomite Mines of Bhilai, Bokaro

~and Rourkela. Wherever, norms are not

fixed, daily payment rates for various
categories of workers are in accordance
with the Minimum Wage Rates specxﬁed

. by the Gavernment.

(b) Norms are fixed through.
bipartite/tripartite settlements at plant
level. In case of contractors’ workers,
noemo aro fixed through settlements
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botween the contractors and the similar jobs in steel factories as jobs
workers. : " indicated at part (a) are done only as
- part of mining operations. -

(c) No, Sir. There are generally no

Statement I

Output Norms for Depaimental Piece Rated workers in Captive Limestone
and Dolomite Mines of Bhilal Steel Plant

NANDINI LIMESTONE MINES HIRRI DOLOMITE MINES
S1. No. Item of Work Norms S!. No. Item of Work Norms
Main Jobs Tonnes Main Jobs Tonnes
per man por -man
day day
1. Cutting & removal of over 1. Cutting & removal of over
burden and loading the burden and loading the same o
same into trucks into tipper 5.48
Loose Earth 6.84 :
Medium Hard 5.98
2. Collection of intercalation 2. Collection of intercalated
clay from thc mining faces, clay from the mining  faces,
stacks and loading into : stacking and loading . into :
trucks. 2.79 tipper. ) . 2.38
3. Raising, sizing stacking and 3. Raising, sizing, stacking and
loading into trucks at Mine loading of lumps/chips into
site. tipper at Mines site. 1.82
Lumps (50 mm- M? per man day
100 mm) 2.55 :
Chips (0 mm-
25 mm) 4.08 4. Loading of Lump 4.4
4. Loading into wagons of
lumps and chips 7.7
. 5. Loading of Chips 5.1
NANDINI LIMESTOME MINES HIRRI DOLOMITE MINES
S1. No. Item of Work Norm Sl. No. Item of Work Norm
Other Jobs M?® per Other Jobs - M? per
man h ' man
day day
1 2 | 3 4 s
1. Morrum Quarrying 2.77T 1. Morrum Qudartying - 2.77

2, Morrum Stacking 7.70° 2. Morrum Stacking 7.70
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2 3 4 5
3. Hard Morrum Soil 2.16 Hard Morrum Soil 2.16
.4. Hatd Morrum Soil/ Hard Morrum Soil/ S
Boulder studed 1.32 Boulder studed '1.32
5, Laterite Quarrying. 2.96 5. -Laterite Quarrying 2.96
6. Soft rock (not blasted) 1.24 6. Soft rock (not blasted) 1.24
7. Sizing of Ore from stacks 1.90 7. Sizing of Ore from stacks 1.90
8. Soft Shales 330 8. Soft Shales 3.30
Metres per man day Metres per man day |
9. Hand Drilling (soft rock) 2.53 9. Hand Drilling (soft rock) 2.53
10. Hand Drilling (Hard rock) 2.02 10. 2.02

Output Norms for plece-rated employees in Captive Limestone and Dolomite

Statement I

Hand Dnllmg (Hard rock)

Mines of Bokaro Stecl Plant

There are no department‘al piece-rated workers in Bokaro Steel Plant.

Departmental workers are paid on the basis of time rate.

Labour engaged by the contractor is paid on thc basis of piece-rate
system as per output norms given below :

NORMS

1. Bhavnathpur (Limestone)

1I.

1.

Raising & Sizing

- Loading (a) Wagon

(b) Truck

Tulsidamar (Dolomite)

Raising & Sizing
Loading (a) Wagon

(b) Truck

Kuteshwar ( leesfone)

Raising & Sizing
Loadjng (a) Wagon

(b) Truck

1.2 M*/man/day
one full box wagon by
7 to 8 persons/day

5 to 6 persons/day
to load 5 to 6 trucks.

1 M?/man/day
one full box wagon by
7 to 8 persons/day
5 to 6 persons/day
" to load 5 to 6 trucks.

0.9 M?/man/day
one full box wagon by.
7 to 8 persons/day

5 to 6 persons/day
to load 5 to 6 trucks,
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Statement 111

Output norms for piece-rated workers in Captive Limestone and Dolomite Mines
of Rourkela Steel Plant

1. Only Ispat Limecstone Quarries, Satna have departmental piece-rated
workers. Output norms for these workers are as under :

Sl. No. Item of Work Norm M3
1. Soil and rook overburden 2.0
2. Limestonc sizing (+40 mm to 80 mm) 1.6
3. Loose reject gencrated and stacked in a stack at

Quarry floor.

2. Details in respect of Purnapani Limestone & Dolomite Quarry where
contract labour is cngaged in Manual Mines are not available.

Pay Scales in BHEL

4091. SHRI BABURAO PARAN-
JPE : Will the Minister of INDUSTRY
be pleased to state :

(a) whether senior officers of the
rank of Deputy General Manager and
above, and also the non-cxccutive staff
in BHEL got parity in the revised pay
scales with other imporant puplic
undertakings like SAIL and NTPC but
middle and junior level officers were not
given such parity ; if so, the reasons
therefor ;e o

(b) pre-reviscd and recently revised
pay scales of executives in BHEL, NTPC
and SAIL in equivalent cadre along

with present D.A. ; and

(e) whether Government would
grant parity in pay scales to the remain-
ing BHEL officers also in line with
NTPC and SAIL as Government have
reported good performance by BHEL ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO) : (a)
to (c) Salary grades for executives below
scheduled grades are not uniform in all
the public sector undertakings.
Particulars of pre-revised and revised.
scales of pay of Executives in BHEL,
NTPC and SAIL are given in the State-
ment. The revised scales of pay in BHEL
are valid for a poriod of five years with
effect from 1.8.1982.
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Projects undertaken by BHEL projects, year whon started, foreign

exchange involved, profit/loss as per

4092. SHRI BABURAO PARAN- project report, actual profit/loss in

JPE : Will the Minister of INDUSTRY the last two years and name of the

be pleased to state names of the new geographically Connocted Parlia-
units, sub-units, service centres started mentary constituency ?

by BHEL at new locations since January
198C alongwith the following iafor-

mation : THE MINISTER OF STATE IN

| THE MINISTRY OF INDUSTRY
names of the projects, products (SHRI PATTABHI RAMA RAO): A
to be handled, total cost of the statement is attached.
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LPG factories in Haryana

4093 SHRI MANOHAR LAL
SAINI :° Will the Minister of INDUS.
TRY be pleased tq state :

(a) the number of factories with
details thereof in public and private
sectors set up in Haryana for the manu-
facture of LPG Qas cylinders with
special reference to Mahendargarh Dis-
trict; and

(b) whether discrimination was done
' in giving subsidies by the Central
Government to industrialists in private
sectors particularly to LPG gas cylinders
manufacturers ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO) : (a)
The following factories borne on the
list of DGTD are manufacturing LPG
cylinders in the State of Haryana :

(i) Indian Gas Cylinders, Faridabad.

(ii) Standard Cylinders (P) Ltd,
Gurgaon.

(iii) Metal Udyog, Faridabad.

(iv) Hindustan Wires Ltd., Farida-
bad.

(b) Does not arise. The Central

Investment Subsidy Scheme is imple-
mented by State Governments.

Environmental Pollntion and
Health-Hazards

4094. SHRI K. PRADHANI : Will
the PRIME MINISTER be pleased to
state :

(a) whether in the context of in-
creasing demand for consumption of
limited resources, eavironmental pollu-
tion and health hazards, any expert
studies on waste recycling’ or ‘waste
conversion’ or ‘waste utlhsauon have
been conducted at any stage;

(b)) if so, the broad foatures thereof

CHAITRA 1; 1906 (SAK4)
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and how Goverpment propose to popu-
larise the outcome of these studies and
ensure optimum utilisation. of any
‘waste’; and '

(b) if not, whether Government will
consider the expediency of undertaking -
such a study ?

THE DEPUTY MINISTER IN .
THE DEPARTMENT OF ENVIRON-
MENT (SHRI DIGVIJAY SINGH): (a)
to (¢) The National Environmental
Engincering Research Institute, Nagpur
has investigated long term cffects of utili-
sation of waste water for irrigation and
agricultural purposes. Consequently, the
waste water of a number of industries is
being recycled for irrigation. Sullage
utilisation schemes have also been under
taken and several local bodies have
established plants and conversion of the
city garbage into compost. The scheme
for production of gas from waste
materials pas been implemented in Okhla
Sewerage Treatment Plant, It has been
contemplated to set up such schemes in
other cities also. The Government are
generally providing concessions and
subsidies for the popularisation of these
sehemes.

Monitoring of Letters of Intént

4095. SHRI K. PRADHANI : Will
the Minister of INDUSTRY be pleased
to statoe :

(a) whether there exists in his
Ministry any mechanism or machinery
for monitoring the progress of indus-
trial licences/letters of intent in the
various spheres such as foreign collabo-
rators, clearance for capital goods, sub-
mission for-financial assistance, selection
of site and approval of anti-pollution
measures etc.; '

(b) if so, the details thereof;

(¢) the particulars of letters of
intent/industrial licences issued to the
various MRTP' houses which have re-
mained unutilised durlng the last two

years{ and
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(d) the action which Gcevernment
propose to take in the matter to ensure
. the timely utilisation of such Licences ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO : (a)
to (d) The progress of letters of intent

and industrial licences is monitored in _

the Ministry of Industry through the
Secretariate for Industrial Approvals,
Directorate General of Technical Deve-
lopment and the administrative sections
concerncd The Administrative Minis-
tries also watch the progress of letters
of intent and licences pertaining to
them. Reccently, the State Governments
have also been requested to monitor the
progress of such letters of intents/indus-
trial licences.

The letters of intent are valid for
one year, extendable by another one
year. The industrial licences are valid
for a period of two years. The gestation
period for an industrial project generally
varies from 2 to 3 years. '

The letters of intent and industrial
licences issued to the various MRTP
Houses during the last two ycars would
be at various stages of implementation.

Systematically Collection and Utiif-

sation of Forms of Marine Life from

the Indian Ocean for Medical
Purposes

4096. SHRI K. PRADHANI : Will
‘the PRIME MINISTER be pieased to
state : ’ :

(a) whether a project to systemati--
cally collect and utilise forms of marine
life from the Indian Ocean for medicinal
purposes and vast reservoir of untapped
treasure that exists underneath the seas
in one form or the other and of the
need to harness this wealth to supple-
ment man’s fast depleting land resources
was recently Jauach-d;

(b) if so, the details thereof; and

(c) the results achieved thereby and |

now it is proposed to utilise them ?

‘MARCH 21, 1984
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THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
AND TECHNOLOGY, ~ATOMIC
ENERGY. SPACE, ELECTRONICS
AND OCEAN DEVELOPMENT (SHRI
SHIVRAJ V. PATIL) : (a) and (b) Yes
Sir. A project on bio-active substantive
from plants and animals of the sea has
recently been launched in collaboration
with several national laboratories. Simi-
larly, efforts are underway to explore
the sca-bed resources to supplement our
expanding needs of raw materials.

(c) The progress achieved in all
these project has been encouraging.

-With more data and information, it will

be possible to plan their utilisation in
due course.

Setting up of Sponge Iron Plant in
India

4097. SHRI MOHANLAL PATEL:
Will the Minister of STEEL AND
MINES be pleased to state :

(a) the number and location of
Sponge Iron Plants fuactioning in India;

(b) the details of the production in
those plants annually;

(¢c) whether there is any proposal.
to establish more Sponge Iron Plants in
the country, if so, the details thereof;
and

(d) whether Gujarat Industrial In-
vestment Corporation has applied of the
letter of intent for setting up Sponge
Iron Project in Gujarat, if 8o, the deci-
sion taken by Government in this
respect ? ’

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N. K. P, SALVE) : (a)
At present, two Sponge Iron Plants are
operating in the country viz. M/s.
Sponge Iron India Ltd. at Kothagudém,
Distt. Khamman, Andhra Pradesh and

‘M/s. Orissa Sponge Iron Limited at

Nayaghat area district : Keonjhar,

Orissa.
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(b) The annual production in these planti is as under :
Year
1982-83 1983.84

Sponge Iron India Ltd., A.P.

Orissa Sponge Iron Ltd., Orissa

23,430 tonnes

24,084 tonnes
(Upto Feb. *84)

16,500 tonnes
(Approx.) (Upto
Jan. ’84)

~ (c) and (p) The following sponge iron plants have been licenced/letter of
issued intent under the Industries (Development and Regulation) Act, 1951,

Name of the Unit

Location

Annual Capacity

8.

Bihar State Industrial
Development Corpora-
tion Ltd.

M;s. Steel Authority
of India Limited

M/s. Industrial Promo-
tion & Investment Cor-
poration of Orissa, Ltd.

The étate Industrial
Investment Corporation
of Maharashtra.

M/s. Gujarat Indus-
trial Investment
Corporation.

Karnataka State Indus-
trial Development
Corporation.

M. P. Udyogik Vnkas

| Nigam.

Sai'oj Alloys Ltd..

Distt. Ranchi

Tehsil Hatia, Distt.
Ranchi, Bihar

Keonjhar, Orissa

Vadavali, Teh.
Alibag, Distt.
Raigad, Maharashtra

Hajira. Surat,

Gujarat.

Hospet, Bellary,
Karnataka.

Chattisgarh,
R&ipﬂt‘, Mo P- ’

Hospet, Bellary,
Karnataka.

1,20,000 tons

3,000 tons

90,000 tonms

4,00,000 tons

4,00,000 tons

1,50,000 tons

1,50,000 tons

20,000 tons

. A letter of Intent No. 741 (83) dated 18.11.1983 has been issucd to M/s.
Gujarat Industrial Investmeat Corporation for sgtting up of a gas based spong:
‘iron plant in Gujarat as indicated at item (5) above.
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Withdrawal of Booking Money for
Maruti Vehicles

4098. SHRI DAYA RAM
SHAKYA : Will the Minister of
INDUSTRY be pleased to refer to the
reply given to Unstarred Question No.
4678 on 21 December, 1983 regarding
withdrawal of booking money for
Maruti Car and state :

(a) the number of applicants who
booked vehicles with Maruti Udyog
Limited have asked for cancellation of

their bookings till end of February

1984;

(b) the number of applicants have
actually been paid refunds and whether
they have been' paid interest on the
deposit, if so, details thereof; and

(c) if not the reasons as to why the
interest has not been paid as required
to be paid in Government guidelines
stated in Unstarred Question No. 4736
replied on 21 December, 1983 ?

THE MINISTRY OF STATE IN
THE MINISTRY OF . INDUSTRY
(SHRI PATTABHI RAMA RAO) : (a)
1313 applicants had requested for
refund till the end of February, 1984.

(b) Deposit money without interest
has so far been refunded to 1224
applicants.

(c) The guidelines regarding pay-
ment of interest are not applicable in
the event of cancellation of bookings.
Besides, at the time of bookings Maruti
Udyog Limited bhad announced that no
interest would be payable if cancellation
is made within one year.

Tribal Development in the Country

- 4099. SHRI AMARSINGH
RATHAWA : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether the Government have

given greater emphasis on tribal develop-

ment the country;

'MARCH 21, 1984
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(b) iftso, the trib:]1 Welfare Schemes
introduced in different States in the
yoar 1983-84; and

(c) the amount allocated to different
States for implementing those schemes
for the said period and particularly for
Gujarat State and the details of the
work done upto-date ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS

(SHRIMATI RAM DULARI SINHA):

(a) Yes, Sir.

(b) During 1983-84 following tribal
welfare schemes are undcr implementa-
tion :

(i) Enforcement of various pro-
tective measures like law
against alientation of tribal
land, regulation of business of
mouney-lending, abolution of
bonded labour, regulation of
Inter-State  migrant labour.
review of forest, excise, credit
and marketing policies.

(ii) Allotment of lands and deve-
loping the same for increasing
production.

(iii) Allotment of house sites and
assistance for construction of
houses.

(iv) Aiming to increase productivity
levels in agriculture, horticul
ture, animal husbandry, fores-
try, cottage village and sma-
industries through increase ill
irrigation potential, introducn
tion of modern technology and-
use of adequate inputs viz,
improved seceds, fertilisers etc.

(v) Identification of tribal families
living below the poverty line
in the Tribal sub-Plan area and
enabling them to cross the
Jpoverly line by rendering assis-
tance under the various deve-
lopment programmes viz. Inte-
grated Rural Decvelopment
Programme, Drought Prone
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Area Programme, Economic
Rehabilitation of Rural Poor
Programme, Employment Gua-
rantce Affirmation Scheme,
Hill Area Development and
Tribal sub-Plan Programmes.

(vi) Establishment of Ashram
© Schools, girls’ hostels, book
banks for Scheduled Tribe
students and making provision

for adequate Pre and Post-
matric  stipends/scholarships

CHAITRA 1, 1900 (SAKA)
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and taking up schemes of
coaching and training the tribal
boys" for specific employment
oppartunities besides reviewing

' reservation of posts and services
for the Scheduled tribes.

Y
(¢) The amount allocated to
different States for implementing tribal
development schemes during 1983-84
and tribal familics economically assisted
have been as under : :

Item : Amount allocated

Families economically
assisted

(Rs.' in lakhs)

Tribal sub-Plan States 89604.94 6152133
(upto January, 1984)
Gujarat 14164.30 53678

(upto January, 1984)

Setting up of a Holding Company for
Engineering Units

4100. SHRI SANAT KUMAR
MANDAL : Will the Minister of
INDUSTRY be pleased to state :

(a) whether his Ministry is examin-
ing a proposal to set up a holding
company for some of the engineering
units in West Bengal under the Depart-
ment of Heavey Industry; and

(b) if so, the broad outlines of the
_proposal and which of the engincering
units it is likely to cover ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO):
(a) No, Sir. No such specifice pro-
posal is under consideration of Govern-
ment at present.

(b) Does not arise.

Slow Implementation of Scheme for
Unemployed Youths :

4101. SHRI RAMAVATAR
SHASTRI : Will the Minister of
INDUSTRY be pleased to state ;-

(a) whether the pace of implementa-
tion of the Schemes such as self
employment to the educated youth and
job for one member of each family
formulated by Government to provide
employment to unemployed youths is
very slow;

. (b) if so, the reasons therefor; and

(c) the action proposed to be taken
by Government to speed up its
implementation ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAOQ):
(a) to (¢) Under the Scheme of Self-
employment for Educated Unemployed
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Youth, there is no specific provision
that only one member of each family
will get the benefits. Within the broad
criteria laid down by the Central
Government, the State/UT Govern-

ments have been advised to implement .

the scheme in such a way as would

ensure benefits to the most deserving

candidates. As per reports received
“upto 6 March, 1984, about 2.05 lakh.
applications are reported to have
been scrutinised and recommended to
Banks by the DIC Task Forces and
37,518 cases sanctioned by the
Banks. Considering that the Scheme is
a very recent one the pace of imple-
mentation is-not considered too slow.

Bringing People above Poverty
Line in Bihar

4103 SHRI N. E. HORO : Will
the Minister of PLANNING be pleased

MARCH 21, 1984
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to state :

(a) whether efforts have been made
to investigate into the reasons for which
the target of bringing every year 200
people above poverty line in each
block in the country has not been
achieved specially in Bihar; and ‘

(b) if so, the details theroof ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) : (a) There is a
target of assisting in every block 600
persons who are below the poverty line
under the Integrated Rural Develop-
ment Programme (IRDP). The per-
formance of Bihar in the Integrated
Rural Development is satisfactory as
would be evident from the data in the
table below :

Items Unit 1980-81 1981-82 1982-83 1983-84
(upto Jan.84)
" No. of Beneficiaries (in lakhs)

(a) Target (No.) 3.52 3.52 3.52 3.52

(b) No. of Beneficiaries (No.) 2.53 2.76 3.63 2.40
assisted '

(c) Percentage (%) 719 78.4 103.1 68.2
achievement

(b) Does not arise,
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Incentives to M.R.T.P. and FERA
Companies for setting up Nucleus
Plant in Backward Areas

4106. SHRI B. V. DESAl: Will
the Minister of INDUSTRY be pleased

to state :

(a) whether Government have
decided to give additional incentives to
those MRTP and FERA companics
which are willing to set up nucleus
plants in industrially backward districts;

(b) if so, whether some major
concessions are being offered to them;

(¢c) if so, the concessions that are
being provided to them; and

(d) how many have so far been
offered to set up plants in the back-
ward areas and the concessions being
provided to them ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAOQ):
() to (c) MRTP/FERA Companies are
entitled to the following additional
concessions and incentives available to

all Nucleus Plants :

1. Intercorporate investment on a
case to case basis upt® a ceil-
ing of 309, instead of the
present ceiling of 109, under

Section 372 (1) of ' the
Companies Act.
2. Non-application of conver-

CHAITRA 1; 1906 (SAKA)
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tibility clause imposed by the
term lending institutions for a
period of 7 years from the -
date of sanction ‘or 5 years
from the date of disbursement,
whichever is later. :

3. An additional incentive of 59/
subsidy subject to a ceiling of
Rs., 5 lakhs in respect of
investments made in category
‘B’ of the backward area
districts. The details are
contained in the Press Note of
27th April, 1983.

(d) Information is being collected -
and will be laid on the Table of the

House.
&-AAMT AAT
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Modernisation and Expansion of
Durgapur Steel Plant

4108. SHRI NIREN GHOSH : Wil
the Minister of STEEL AND MINES

be pleased to state :

(a) who have been ontrusted with
the job of renovation, modernisation
and expansion of Durgapur Steel Plant;

(b) whether they have completed
their jobs of technical and other req-

ports;

(c) if so, whether they have been
given green signal to start work; and

(d) wbether the British Minister
for Overseas said anything in Calcutta
in this respect ?

'THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND

MINES (SHRI N. K. P. SALVE) : (a)
The scheme for the modernisation of

the Durgarur Steel Plant will be
implemented by the Steel Authority
“of India after it is approved by Govern-
ment,

MARCH 21; 1984
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(b) and (c) The Steel Authority of

. India has prepared a feasibility report

for this and this is under the considera-
tion of the Government.

(d) In August, 1983, the British
Government suggested that out of the
bilateral sid offered by the British
Government to the Indian Govérnment
£ 20 million per year for five years
could be utilised for this project.

Equslisation of Freight of Iron,
Steel and Cement

4109. SHRI NIREN GHOSH : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) when or on which date the
equalisation of freight of iron, steel and
cement will start;

(b) when will this. phasing out
scheme be completed; and

(c) has the date for phasing out
been decided; if not, the reasons
therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES : (SHRI N. K.P. SALVE) :

(@) to (c) Informntion is being
collected and will be laid on the Table
of the House.

wtefis qrgda ardy wemn

4111 =) gOw Tww : ¥AT U
g4 ag Fa™ I FIT FY Fr .

(%) fasx =1z 7§t & <k
fafweq Trodl alx o <ron o o) &,
garr-2ran, fafwsr gty %Y eqreer
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(@) =% & fea amwa-gx &k
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Critera for Selection of Technical
Personnel for Foreign Assignments

4112. SHRI HARISH RAWAT:
Will the Minister of INDUSRTY be

pleased to state :

(a) the criteria for selecting techai-
cal personnel for U. N. and similar
assignments from the officers working
in Small Industries Development

Organisation;

(b) whether there is any reservation
for Scheduled Caste and Scheduled
Tribe candidates for this; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO) : (a)
The criteria are suitability with reference
to the job description, semiority and
competence of the officer selected.

(b) No, Sir.

(c) Rules do not provide for such
reservation.

qorre ¥ sarfaa eiwl ® ewaxd/
MTe qizfeal & oy Jm

qT FgEqTE QX A1
fear st

4113. ot gl Traa ¢ F47 T
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guEd & fecaforat iy weathoa §
Az 3+ frafqa &7 ¥ Tored ¥ &7
@ &1 Tg gy & gt sy gIEA
¥ fecaforgt greq @ & 18 & Hfaw
faora faar v sg T erfaat
ot sgfaT smanfaay & afedt &
I SR FmEA Gfaum F qT6R
341 (2) @t 342 (2) 7 e ¥
w@FT 93 & fafrag gro & o
ST gFAT §

Setting up of Minl Cement Plants
in No Industry Districts

4115. SHR1 DHARAM DASS
SHASTRI :

SHRI MOHANLAL PATEL :
SHRI K. LAKKAPPA :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether there is a proposal
under the consideration of Government
to encourage the establishment of Mini
Cement Plants in the deficit areas and
in no industry districts in the country;

(b) if so, whether Government have
issued any guidelines in this regard;

(c) if so, details thereof;

(d) the places where these cement
plants are likely to be located; and

(e) to what extent the problem of
steep demand of cement would be
solved ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO):
(a) to (d) A copy of the guidelines on
establishment of mini cement plants
issued vide Press Note dt. 21.2.84 is
laid on the Table of the House. [Placed
in Library. See No. LT-7991/84].

" MARCH 21, 1984
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(¢) The installed capacity of cement
industry at the end of the Sixth Five
Year Plan would bo around 44 million.
tonnes (of which the share of mini
cement plants is expected to be 0.677
million tonnes). In terms of produc-
tion, the industry is expected to achieve
27 million tonnes of cement by the end
of 1983-84 (of which the share of pro-
duction of mini cemeat plants would be
around 0.20 million tonnes). Every
effort is being made to improve the
existing capacity utilisation and expedit-
ing installation of additional capacity
in the industry so that gap between the
demand and targeted production in
1984-85 is reduced and availability of
cement within the country improved
further.
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Plan outlay approved by North
_ Eastern Council
4118. SHRI BISHNU PRASAD :
Will the Minister of PLANNIG be
pleased to state

(a) whether it is a fact that the
North Eastern Council has an approved
plan outlay for Rs. 107.75 crores for
1984-85; and

(b) if so, the details thereof ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) : (a) and (b)
Yes, Sir. The approved outlay for the
N. E. C. 1984-85 Plan is Rs. 107.75
crores which includes Rs. 10 crores loan
that might be raised from the L. I. C.
Sectorwise details of the outlay approved
are given below :
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. (Rs. crores)

Sector

Outlay for 1984-85

I. Agriculture & Allied Programmes
II. Water & Power Development

Industries & Mining

Transport & Communications

< 2B

Manpower Development

VI. Social & Community Services

VII. General Services

Total

9.07
20.78*
5.92

56.38
9.01

4.89
1.70

S — v————

107.75

*Includes Rs. 10 crores LIC lo2n to be raised for Kopili Hydro electric

project.

Setting up of Electronic Units in
North-East

4119. SHRI BISHNU PRASAD :
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that North
Eastern Counil sponsored feasibility
studies for setting up of electronic
units in the North East for manufactur-
ing items like TV sets, electronics
watches, battery eliminators etc.; and

(b) if so, the outcome of the study ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) The North Eastern Council got pre-
pared feasibility studies for

(i) RBlectronic  watch (digital)
Assembly Unit at Agartala;

(ii) Radio and battery eliminator
Assembly Unit at Itanagar;
and

(iii) Electronic Assembly Unit for
TV receivers, public address

amplifiers, voltage stabilisers
and Dbattery eliminator at
Imphal,

(b) The reports on the above
studies have been made available to
Governments of Tripura, Arunachal
Pradesh and Manipur, for further action.

SC/ST Employees working against
Grade I to V Posts of Central Secre-
tariate Official Language Service

4-120. SHRI RAINATH SONKAR
SHASTRI : Will the Minister of HOME
AFFAIRS be plcased to state :

(a) the number of employees,
Grade-wise working against Grades I,
II, ITI, IV and V posts of Central
Secretariat Official Language Service;

(b) how many in each Grade belong
to Scheduled Castes and Scheduled
Tribes; and _

(c) the action being taken to safe-
guard the interests of the employee
belonging to Seheduled Castes and
Scheduled Tribes ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) and (b) The required information is
not readily available. The same is being
collected from participating Ministries/
Departments and will be laid on the
Table of the House after it becomes
available.

(c) Necessary provision has been
made in the Central Sccretariate Official
Language Service Rules in the matter
of reservations, etc. for the members of
Scheduled Castes and Scheduled Tribes.
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Setting up of Nickel Project
in Orissa

4123. SHRIMATI JAYANTI PAT.
NAIK : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether there is a proposal for
setting up a Nickel Project based on the
mines at Sukinda in Orissa for the last
decade ; and

(b) if so, the progress thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N, K. P. SALVE) : (a)
and (b) Sanction was issued in 1974;
based on preliminary feasibility report
envisaging the use of indigenous techno-
logy for setting up of Sukinda Nickel
Project. However, the Project could not
progress as the indigenous techology
chosen failed when tried on pilot pliat
scale,
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The indigenous technology having
failed, focign consultancy had to be
chosen judiciously. An expert deputed
by Canadian International Development
Agency carried out a preliminary evalu-
ation of the available data and accord-
ing to his report, it would be necessary
undertake additional exploration, labo-
ratory and Pilot Plant Test work before
a feasibility report can be prepared. A
scheme for additional exploration has
been preparcd. Officers were invited
from foreign consultants for review of
exploration data and laboratory and
pilot plant test work. After selection Of
a suitable consultant, which is at an
advanced stage, the whole question of
taking up additional exploration and
test work on the ore will be considered.

Development of Remote Sensing
Techniques

4124. SHRIMATI JAYANTI PAT-
NAIK : Will the PRIME MINISTER
be pleased to state :

(a) the plans of the Department of
Space for developing remote-sensing
technique in 1985 and onwards;

(b) the steps taken from utilisation
of remote-sensing ~technique for the
benefit of the pcople in different fields
of development; and

(c) the assistance given or proposed
fo be given to the States to develop
capability for utilisation of remote-sens-
ing technique ?

THE MINISTER OF STATE IN

[ THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ATOMIC
ENERGY, SPACE, ELECTRONICS
AND OCEAN DEVELOPMENT (SHRI
SHIVRAJ V. PATIL) : (a) Planning
and implementation of satellite based
remote sensing system for carth resour-
ces survey has been undertaken. The
first of the series of India Remote Sens-
ing Satellites (IRS-1A) is scheduled for
jaunch in 1986. The existing facilities
in the National R:motc Sensing Agency
(NRSA) for acquisition and dissemi-
pation of data acquired from sensors on
aircraft and on satellites are proposed
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to bc augmented for meeting the IRS
requirements.

(b) The data acquired by NRSA
are widely distributed to various user
agencies both in the Central and State
Governments for application in areas
such as agriculture, hydrology, meteoro-
logy, fisheries, geology, environment
minitoring, forestry; oceanography and
crop disease sutveillance. For the specdy
introduction of remote sensing techni-
ques in the user-agencics, a Plananing
Committee of the National Natural Re-
sources Management System (PC-
NNRMS) has been established.

(¢) Department of Space has con-
ducted a number of joint experiments
with State Government agencies and
these will be continued. NRSA has
conducted aerial and satellite-based
remote sensing surveys for user organi-
sations in the various States. Almost
all States have utilised thc remote sens-
ing facilitics in carrying out joint experi-
ments. After the launch and operationa-
lisation of the IRS-1A Satellite in
1986, the scope of remote sensing
applications available to the various
user ageacies will get further widened.

Settiug up of Nuclear Power Station
in Eastern Region

4125. SHRI AMAR ROYPRA-

DHAN : Will the PRIME MINISTER
be pleased to state :

(a) whether it is a fact that Govern-
ment have docided to set up nuclear

power stations in the Eastern Region;
and

(b) if so, the details in this regard
and if not, the reasons thereof ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ATOMIC
ENERGY, SPACE, ELECTRONICS
AND OCEAN DEVELOPMENT (SHRI
SHIVRAJ V. PATIL) : (a) No, Sir.

(b) Does nat arise.
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People living below Poverty Linc in
the Country

4126. SHRI AMAR ROYPRA-
DHAN : Will the Minister of PLAN-
NING be pleased to state :

(a) the number of people living
below poverty line till December, 1983
in each State and Union Territory;

(b) whether it isa fact that more
poople are living below poverty line in
the rural areas than in urban areas;

(c) if so, whether Govcinment have
found out the rcasons for this; and

(d) if not, the reasons therefor and
steps which Government propose to
take raise the standard of living of the
rural areas people in the country, and
how much time it will take ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) : (a) The state-
wise estimates of poverty are based on
the periodic consumer expenditure
surveys conducted by the National
Sample Survey Organisation. The last
survey for which data are available
pertains to the year 1977-78. The
latest survey was conducted in the year
1983 and the results are yet to become
available.

(b) Yes, Sir.

(c) and (d) The majority of our
population lives in the rural areas. The
percentage of population below the
poverty line is also higher in the rural
areas. This is primarily attributable to
the higher level of disguised unemploy-
ment, and the low productivity levels.
Even though there is a constant endea-
vour to raise the people abover the
poverty line, it is difficult to estimate
precisely the time frame for complete
eradication of rural poverty. The Govern-
ment of India have already taken steps
in this regard and a number of specific
programmes involving a direct attack on
povertly have been included in the Sixth

Five Year Plan. Some of the important
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programmes in this regard are the
Integrated Rural Development Pro-
gramme (IRDP), the Naticnal Rural
Programme (NREP),
Training of Rural Youth for Self-Em-
ployment (TRYSEM) and the Rural
Landless Employment Programme intro-
duced from August, 1983. The 20-
Point Programme in general is also
aimed towards the same end of alle-
viation of poverty.

Setting ap of Cement Factory in the
Area of Narmada Project

4127. SHRI AMARSINGH
RATHAWA : Will the Minister of
INDUSTRY be pleased to state :

(a) whether it is a fact that the
stone reserve which have been fouad in °
the area of Narmada project are of a
good quality for preparing cement; and

(b) if so, the steps being takea to
set up a mini cement factory in that

area ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO) : (a)
and (b) Goveroment of Gujarat have
reported that some small, scattered and
isolocated pockets of good quality lime-
stone are reported to occur in and
around the Narmada Project Area.
However, no cement plant could be
planned on such small, scattered and

“isolated pockets.

Industrialisation of Assam

4128. SHRI SONTOSH MOHAN
DEV : Will the Minister of INDUS.
TRY be pleased to state :

(a) whethor Government are aware
that the expert tcam of the Nationl
Alliance of Young Enterpreneurs had
recently visited Assam and advised the
State Government for speedy industria.
lisation in the small and medium sectors;

(b) if so, the details of industries
identified and the suggestions made for
development of industrios; and :
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(c) the nature of assistance to be
provided by the Ccntre to the State ?

~ THE MINISTER ‘OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA ‘RAO) (a)
No, Sir.

(b) Does not arise.

(¢) The State of Assam 'has been
included in Category ‘A’ of thc Back-
"ward Arcas. The Central Government
is already providing to the enterprenures
setting up industries in this State, over-
riding priority in the grant of Industrial
Licences, Central Investment Subsidy at
the rate of 259, subject to a maximum
of Rs. 25 lukhs and Transport Subsidy.
The All India Term Lending lastitutions
are providing Conccssional Finance. In
addition to these concassions/incentives,
cnterprenures setting up industries in this
State are also c¢ntitled to Tax conces-
sions, hire purchasc of machinery by
Small Scale Industries, consultancy for
technical services, interest subsidy, seed/
margin money assistance and compre-
hensive rangc of e¢xtension services and
support through the District Industries
Centres.

MRTP/FERA Companies have been
permitted to set up Non-Appendix-I
industries not reserved for siaall scale
sector with an export obligation of

30%.

Central assistance for the develop-
ment of infrastructural facilities in No-
Industry District will be given to the
State Government to the extent of 1/3rd
of the total cost subject to a ceiling of
Rs. 2 crores per district. -

Approval of Projects in M.P,

. 4129, SHRI PRATAP BHANU
SHARMA : Will the Minister of
INDUSTRY bc pleased to state :

~(a) whether Government of India
have recently approved a few projects
in Madhya Pradesh in technical collabo-
ration with forcign companies; and
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(b) if so, the details thereof ?

THE MINISTER OF STATE IN
THE "MINISTRY OF INDUSTRY
(SHRY PATTABHI RAMA RAO) : (a)
Yes, Sir. '

(b) Details of foreign collaboration
proposals approvcd, including the namps
of Indian and Forcign firms, items of
manufacture and nature of collabora-
tion, arc being published regularly by
the Indian Investment Centre, New
Delhi, as a supplement to its Monthly
Ncws Letter. Copics of this publication
are sent regularly to thec Parllament
Library.

Cases Pending under Sclf-employ-
ment Scheme in Vidisha and
Raisen

4130. SHRI PRATAP BHANU
SHARMA : Will the Minister of
INDUSTRY be please to state :

(a) whether various cases sanctione
ed under self-employnient schemes by
DIC Vidisha and Raisen districts are
still pending with the bankcrs due to
not avmlablhty of funds for this scbeme
and

(b) if so, the details of proposals
sent to different branches of the
Nationalised Banks in these two dis-
tricts ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO) : (a)
and (b) The question of non-availe
ability of funds with the Bankers for
the Self-employment Schemes does not
afise. ' Until the end of February, 1984,
DIC Raisen is reported to have scruti-
nised and recommended 204 cases to
Banks who had till then sanctioned 75
cases. In Vidisha, DIC Tdsk Force is
reported to have scrutinised and recome
mended 86 cases till the end of Februe
ary, }984 and the Banks u'l then had
sanctioned 40 cases.
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West Bengal Outlay in the Seventh
Plan

4131. SHRI SANAT KUMAR
MANDAL :
SHRI CHITTA BASU :
Will the Minister of PLANNING be
pleased to state :

(a) whether West Bengal Govern-

ment held discussion with him and the
Planning Commission about the State’s
outlay in the Seventh Plan, which has
been considerably pruned down as com-
pared to other States like U.P. ;

(b) if so, the reasons for reducing
the outlay of West Bengal; and

(¢ whether Planning Commission
have considered the West Bengal
Government’s plea in this behalf and
raised its outlay and if not, the reasons
therefor ?

THE MINISTER OF PLANNING

(SHRI S. B. CHAVAN) : (a) No, Sir.

(b) and (¢) Do not arise.

Persons Killed in Bomb Explosions
and Arson in Punjab

4132. SHRI KRISHNA CHAN-
DRA PANDEY : Will the Minister of
HOME AFFAIRS be plcase to state :

(a) whether Government’s atten-
tion has been drawn to the news item
appearing in the daily “Hindustan”
dated 29 January, 1984 under the
caption ‘Punjab Mein Aagjani Wa Bam
Visphot Mein Char Mure’ (Four persons
killed in bomb explosions are arson in
Punjab);

(b) if so, additional measures taken
by Government to check such incidents
so that the anti social elcments may not
harm in any way the persons living in
Punjab; and

(c) the number of culprits arrested
during the last one year indicating the
offences committed by them and the
punishment awarded to them and the
total number of persons killed in these
incidents in Punjab ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
Government have seen the news-item,
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(b) The Government have taken
various steps to check the activities of
such elements in Punjab. These include
the conducting of raids and organising

"of nakabandis to arrest wanted persons

and to seize unlicensed arms and amuai-
tion and deployment of " additional

- police forces. A better deployment of

police intensive patrolling & gearing up

“of the intelligence machinery has also

been done. The Punjab Disturbed Areas .
Act,1983:and the Chandigarh Disturbed
Areas Act, 1983, have been enacted.
The State of Punjab and the Union Ter-
ritory of Chandigarh have been declared
disturbed areas under these Acts. Special
powers have been provided to the
Armed Forces under the Armed Forces
(Punjab and Chandigarh) Speccial Powers
Act, 1983 to assist the law enforcing
agencies. Some areas in the State have
been declared as disturbed area under

- this Act,

(c) The information is being collect-
ed and will be laid on the Table of the
House.

Number and Location of Atomic
Power Plants under Construction
in the Country

4133. SHRI NAVIN RAVANI:
Will the PRIME MINISTER be plecased
to state :

(a) the number and location of
Atomic Plants under construction in
country at present;

(b) the time limit fixed for com-
pleting the construction of these plants
and the approximate cost involved in
for each plant at that time;

(c) by when these arc likely to be

~complete; and

(d) whether it is a fact that the
estimates of these Plants have been

_revised and now the cost will bec more

than the original estimatces, if so, by
how much for each projects and what
are the main reasons therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY, ATOMIC
ENERGY, SPACE, ELECTRONICS
AND.OCEAN DEVELOPMENT (SHRI

SHIVRAJ V., PATIL : (a) to (d)
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Production of Electronic Goods

4134. SHRI NAVIN RAVANI:
Will the PRIME MINISTER be pleased
to state :

(a) whether the production of
electronics goods has not gone up suffi-
ciently during the last three years;

(b) if so, the reasons therefor; and

(c) steps being taken to expand the

production of electronic goods in the
country during the current year
1984-85 7

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTERONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (DR. M. S.
SANJEEVI RAO) : (a) No, Sir.

(b) Does not arise.

(c) The Department of Electronics
has been taking a number of measures
as part of a total strategy to expand our
clectronics production as rapidly as
possible, through an industrial structure
which is maximally self reliant and
technologically contemporary. These
measures range from : industrial licensing
policies which promote the setting up of
production capacities governed by techno-
economic considerations and volume
production at the most economic level;
planning with the major government/
public sector users of electronics, their
future/up-coming requirements and
promoting and coordinating the setting
up of domestic production capacity to
meet these requircments, production
and R & D investments by Government
in key high technology arcas e.g. LSI/
VLSI, microwave tubes, silicon and
main-frame mediuom size computers, a
major Development and Engineering
programme on a state-of-art electronic
switching system (ESS) and for the
telecommunication network of the
country; R & D promotion and techno-
logy development on a rage of systems,
equipment, . components and materials;
Centres of Fxcellence in frontier techno-
jogies/applications of eclectronics e.g.
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fibre-optics, telematics; electronics in
agricylture and education, major mane
power training programme in computers;
control and instrumentation, communi-
cations and semiconductors. By their
very nature the impact of these measures
will be felt over a number of years
rather than in any particular/single year
such as 1984. This is reflected in the
fact that, over the period 1976-79 our
electronic industry expanded at an ave.
rage rate of around 209/ and that this
average rate has increased to around
259% over 1980-83. However, the
steps taken in the last 2-3 years and the
areas in which electronic production is
consequently expected to expand signi-
ficantly during 1984, aro briefly
indicated below : ’

Fiscal Measures

The fiscal components of the
“Measures to further Accelerate the
Rapid Development of Electronics”
announced in Parliament on August 18,
1983 was basically directed at reducing
the prices of electronic products manu-
factured in the country. For example;
the customs duty on imported compo-
nents such as CTV tubes, integrated
circuits, resistors capacitors, etc. has
been reduced from 1589 to 75%, the
customs duty on capital equipment
initially needed for manufacture of
electronics products, has been reduced
from 359, to 259, the excise duty on
CTV receivers has been reduced from
25% 59 sarcharge to 159%, for B &
W sets with a screen size below 51 cms.,,
this has been reduced to 59,. Cost
benefits are also likely to arise from -
bulk purchase of components parti-
cularly Colour TV. tubes by ETTDC.
As a result, the prices of a number of
consumer  electronic  products and
components have already been reduced.
These are indicated in Anncxure.r
laid on the Table of the House. [Placed
in Library. See No. LT-7992/84).

Explantion of TV Broadcasting :

In June, 1983 Government launched
a Special Plan for the Expansion of t he

TV Network so as to provide TV cover-
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age Over an area encompassing approx.
70% of our population as compared to
the 309, which existed at that time.
This expansion of TV coverage is being
realised by setting up 113 Low Power
TV Transmitters (LPTs) ‘and 26 High
Power TV Transmitters (HPTs). What
is more, by using the TV broadcast
capability of our national satellite
INSAT-1B along with a Satellite Ter-
minals at each of the TV transmitters
capable of receiving such TV broadcasts
_from INSAT (So-called TV Receive-only
Terminals), the Special Plan involves
connecting all the 139 transmitters into
a national network and hence providing
national TV programmes to the 709,
population coverage. Simultaneously,
the capacity of Doordarshan, the
National Council of Educational
Research and Training, the Film and
TV Institute, Pune and private pro-
gramme producers, to produce TV | pro-
grammes of various types to be put on
this vastly expanded TV network, is
also being enbanced through the setting
up/expansions of TV studios, provision
of portables TV cameras and video
recorders etc. This whole programme
has generated to date a requirement for

around Rs. 62 crores worth of high.

technology  professional electronic
equipment of various types. Working
closcly with the Ministry of Information

and Broadcasting, the Dcpartment of

Electronics has mobilised several Public
sector companies, BEL, GCEL, ECIL;
KELTRON and the Space Applications
Centre to undertake the manufacture
and supply of all the elcctronic equip-
ment entirely indigenously. This has
called for technical planning, promotion
and coordination, cnsuring provision of
critical inputs of production equipment,
components and materials and man-
power, to tight time schedules, and
speedy provision of the nccessary
industrial and import liccnces etc. As
a result, around 909, of the total
requirements of Rs. 62 crores, i.e.
around Rs. 55 crores of additional pro-
duction is expected during 1984-85 with
the remanining 109, required for
1985-86 being prepared for supply in
‘that year. What is more, about half
of this Rs. 55 crore supply (that relat-
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ing to the TV transmitters and TVRO
terminals) would be based on indigenous
R & D/Knowhow.

TV Receivers :

A particularly important conse-
quence of the Fiscal Measures indicated
above is the introduction by two exist-
ing TV set manufacturers Black and
White TV sets of 31 cms. screen size at
a customer price including all taxes and
duties in Delhi of between Rs. 1265/-
and Rs. 1500/-. One of these manu-
factarers has reported sale of 5000 of
such TV sets up to the end of February,
1984. This manufacturer expects to sell
around 50,000 such TV sets during
1984-85. '

The same fiscal incentives combined
with an industrial licensing policy for
colour TV (CTV) sets which set no
upper limit on the production capacity
approved by Government hasresulted in
at least three manufacturers already
having anunounced CTV sets at acustomer
price including all taxes and duties in
Delhi between Rs. 5570 and Rs. 5862.
The leading central public sector TV set
manufacturer, ECIL has also reported
registration of around 30,000 CTV sets
to date for supply during 1984,

The massive expansion in TV trans-
mission Coverage provided by the
Special Plan described in the previous
section, should result in a major
expansion in demand for and hence
production of TV recciver, both Black
and White and Colour, TV receiver pro-
duction during 1983; is provisionally
estimated to be around 7 lakh sets
worth around Rs. 149 crores. It is
difficult to indicate price figures for
such production in 1984, because the
expanded TV covcrage provided by the
Special Plan will become effective only
in a phased manner from around June
to October, and because the TV receiver
industry will bave to gear itself up both
to launch commercial scale production
of colour TV sets in addition to Black
and White and also extend its market-
ing and servicing nctwork to many new
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cities and towns which would be getting
TV coverage for the first time under the
Special Plan. However, on the basis
of available information, it is tenta-
tively cstimated that TV recciver pro-
duction during 1984 could be in the
range of 10 lakh to 12 jakh sets, both
colour and Black and White taken
together. This should result in an
increasc in elcctronics production of
between Rs. 180 crores and Rs. 240
crores during 1984,

Communication .

_ During the past 3 ycars a number
of steps have been taken (o expand
the production of communication
equipment. These have included, pro-
motion of indigenous development; ‘pro-
duction of switching, transmission and
radio communication cquipment; cO-
ordinated centralised purchase of tech-
nology for munufacturc of Eloctronic
Privatc Automatic Branch Exchanges
(PABX), Digital Electronic Rural Auto-
matic Exhanges (ERAX) Electronic
Telephones and promotion of new plants
set up by State Electronic Corporations
and 1. T.J. As a result of these steps
initiated during the past 3 years, it is
expected that during the ycar 1984-85,
the following communication cquipments
are likely to be manufactured : Digital
Automatic Electronic Exchanges for the
Army ; HF, VHF and UHF radio
communication equipment; High Power
Amplifiers for Satelllte Earth Stations;
Ground communication Equipment for
Satellite Earth Stations; PCM Multiplex
Equipment; FDM Multiplex Equip-
ment; UHF Radio Relay Equipment and
Microwave Radio Relay Equipment.
The manufacture of these items is
expected to result in incremental pro-
duction of  around Rs. 60 crores by
1984-85.

Computers :

Out of the 130 partics who bhave
been given industrial approvals for the
production of mini/micre computers,
about 50 parties have started produc-
tion, Therc arc an ostimated 60 models
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of ‘mini/micro computers in the market
so far., During the year 1984-85, it is
expected that more manufacturers will
start production and the number . of
models of mini/micro computers may be
in the range of 70 to 90. Production
of computers has risen from Rs. 21
crores in 1982 to a provisional Rs, 63
crores in 1983, In 1984-85, this is
expected to rise by about 25 per cent.

Controls, Instrumentation and Industrial
Electronics :

Five organised sector companies, 2
in the public sector and 3 in the private
sector have been encouraged to import
technology from abroad on a wide range
of controls, instrumentation and indus-
trial electronics products. Three of
these companies have set up production
facilities for instrumentation and indus-
trial  electronics  applications in a
number of industries like - Cement,
fertilizer, steel, power stations, etc.
Import substitution of this ~ area is
consistently growing. During 1984-85
it is expected that two more companics
will go into production and two or three
more units may be licensed in this area.
A growth of about 20 per cent from the
previous year is expected in this area.

Production of Cement

4135. SHRI MADHAVARAO
SCINDIA : Will the Minister of
INDUSTRY be pleased to state :

(a) whether it is a fact that cement
production in the country increased by
about 12.5 per cent this year (1983-84)
over that in the last year (1982-83) ;

~ (b) if so, the cement productng.
figures for the two years ; and
(c) the estimated cement requiré
ment per annum and how far India has
becomc self-sufficient in this regard.?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO): (_a;)
and (b) Actual production of cement
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during 1982-83 and anticipated produc-
tion during 1983-84 and percentage
increase are as under :

Actual Anticipated Percentage
production production increase
in 1982-83 in 1983-84
(In million tonnes)
23.30 27.00 ' 5.8

T — S— —— o mma—

(c) The Working Group on cement
industry (1980-85) had projected the
demand for cement by the end of 6th
Five Year Plan (1984-85) around 38
million tonnes. Targetted production of
cement for the year 1984-85is 34 5
million tonnes. With better utilisation
of existing capacity and installation of
additional capacity, availability position
of cement is expected to ease further.

Selling out of Public Sector
Industrial Units

4136. SHRI MADHAVARAO
SCINDIA : Will the Mtnister of
INDUSTRY be pleased to state :

(a) whether Government’s attention
has been drawn to the Haryana Govern-
ment proposal to sell half a dozen
public sector industrial units to private
sector ;

(b) whether these units include
Haryana, concast, the biggest unit in
the State Sector in Haryana, despite
the fact that it has started showing
operational profits ;

(c) whether Central Government
have issued certain norms, rules or
instructions regarding the nature of
industries to be run in the State sector ;
if 80, the details thereof ; and

(d) the reasons assigned for propos-
ed sell out to the private sector ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
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(SHRI PATTABHI RAMA RAO): (a)\.
(b) and (d) The Government have been
informed by the State Government that
they are examining the feasibility of
sclling some  QGovernment owned
factories which are running at a loss.
These include M/s. Haryana Concast
Limited, Hissar.

(c) Schedule ‘A* of the Industrial
Policy Resolution of 1956 contains &
list of 17 industries which are reserved
for the public sector,

Aluminium Plant in Andhra Pradesh

4137. SHRI MADHAVARAO
SCINDIA : Will the Minister of STEEL
AND MINES be pleased to state :

(a) whether 8 lakh tonne alumina
plant project in Andhra Pradesh remains
on the shelf and even after over six
years it is still a non-starter ;

(b) if so, the main reasons therefor ;
and

(c) the steps being taken to take up
the project expcditiously ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N.K.P. SALVE) : (a) to
(c) In 1980, the Soviets prepared a
feasibility report for setting up alumina
project in Andhra Pradesh based on
the Bast Coast Bauxite deposits, The
issues regarding financing of the project
and product export to USSR, on long
term basis, have not yet been resolved
and are still under negotiations by the
Indo-Soviet Joint Commission.

Sick Units

4138. SHRI MOHAN LAL PATEL :
SHRT AJOY BISWAS :

Will the Minister of INDUSTRY
be pleased to state :

(a) whether thousands of industrial
units in the small and medium sectors
bave gone sick ;
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(b) if so, their number, State wise :
(c) the reasons therefor ;

(d) the steps Government propose
to take to case the situation ; and

(e) whether Government have any
proposal to take-over all the sick
industries ?

THE MINISTAR OF STATE IN
THE MINISTRY OF  INDUSTRY
(SHRI PATTABHI RAMA RAO): (a)
and (b) Data on sick industrial units
assisted by banks are being collected by
the Reserve Bank of India as per the
defination of -sickncess adopted by it.
Latest available Statewise data on Large
and Small Scale sick industrial units as
furnished by the Reserve Bank of India
are shown in the enclosed statement.

(c) A number of causes, both in-
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ternal and external. often operating in
combination, have been responsible for
industrial sickness in India. Some of
the principal causes of industrial sickness
are faulth planning. management defi-
ciencies. inefficient financial control,
diversion of resources. inadequate atten-
tion to R&D. obsolesence of technology
and machinery, poorirdustrial relations,
inadequacy of demand, shortage of raw’
materials and other inputs and infra--
structural constraints.

(d) Government have announced
certain policy measures for guidance of
Central Ministries, State Governments
and Financial Institutions to deal with
industrial sickness, Salient features of
the guidelines were furnished in reply
to the Lok Sabha Unstarred Question
No. 4974 on 24th March, 1982. '

(e) No, Sir.

Statement

.

SSI sick units
(ar at the end of

Large sick units
(as at the end of

Junc 1982) December, 1982)

State/Union Territories No. of units No. of units
1 2 3

West Bengal 111 11,201
Maharashtra 88 5910
Uttar Pradesh 53 6,771
Gujarat 42 2,564
Tamil Nadu 35 8,111
Karnataka 20 4,094
Andhra Pradesh 13 | 4,595
Madhya Pradcsh 16 1,197
Kerala 17 1,236
Bihar 13 2,504

6 | 1,107 )

Haryana
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1 2 3
Rajasthan 6 689
Goa 4 133
Orissa 3 1,438
Punjab 3 1,085
Assam 2 2,565
Delhi 1 1,326
Pondichery 2 489
Himachal Prodesh - 193
Jammu & Kashmir — 449
Chandigarh — 77
Manipur —_ 385
Meghalaya -_ 176
Nagaland — 51
Tripura — 177
Dadra; Nagar, Haveli —_ 2
Andaman & Nikobar —_ 22
Mizoram - 2

435 ] 58,549
fawl @ smfaa wfa/vm- £ NfF FNT gH F o FAwa/

qfaa sasfa & @ &

faa mxaw difa wr
arl A fwar s
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af & % S9F FIT FT ATY @ AW

w1 & v afs s§ gafaw wfawr &

g¥d T & safEaal $1 7T § Afuw

JegeT g ¥ Fratfraa fHar «Tw Y
2o &y qmfas gafa & geaafa ¥
IN a1 G, 19 & 5T qai HY

gear 1 gaqy sfgs g § fowa fe

sgfaa wfadi/aafas sasnfadi
& sufygal & fedi 77 aga «fus
sfaws T919 qgar 2 |

Price Rise of Tyres

4140. SHRI RAM VILAS
PASWAN :

SHRI SATISH AGARWAL:

PROE. P. J. KURIEN :

Will the Minister of INDUSTRY be
pleased to state :

(a) whether Governments attention
has been drawn to the news item
appeared in the Times of India on 22
February, 1984 wherein it has been
stated that tyre manufacturing com-
panies have increased the prices of tyres
Rs. 800/- per tyre ;

(b) whether it has also been stated
during the meeting. on 8th February,
1984, that tyre manufacturing com-
panies agrecd to supply tyres ranging
from Rs. 1700/- to Rs. 1770/-per tyre;

(c) the reasons for which hike in
the prices of tyres ;

(d) reaction of Government there-
to ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO): (a)
Yes, Sir. According to the press report,
Association of State Road Transport
Undertakings stated that tyre com-
panics have increased the price per tyre
Rs. 800/-
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(b) Yes, Sir.

(c) and (d) Tyre companies, which .
negotiated with State Road Transport
Undertakings for supply of tyres; have
denied that they have increased their
prices by Rs. 800/- per tyre.

Import of Special Steel by Bogus
Firms

4141. SHRI RAM VIIAS
PASWAN

SHRI SATISH AGARWAL :

Will the Minister of STEEL AND
MINES be pleased to state :

(a) whether Government have seen
the press reports appearing in the
Blitz dated the 18 Februaay, 1984
wherein it has been stated that there is
a loss to the Exchequer of ' about Rs.@
cores in fraudulent import of special
steel by a string of bogus firms which
are based in Delhi and Bombay and if
so, delails thereof;

(b) whether and inquiry has since
been conducted ; and

(c) if so, the action Government
have taken in regard thereto ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N. K. P. SALVE) : (a)
Yes, Sir.

(b) and (c) The information on the
allegations in the paper report is being
collected by the Ministry. The same
will be placed on the Table of the
House when collected.

Computerisation Policy in the
Country

4142. SHRI RAM VILAS PAS-
WAN : Will the PRIME MINISTER
be pleased to state :

(a) the policy of Governmet (pre-
sent and further) in regard to computeri-

‘sation in the country;
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(b) Government’s programme for

the manufacture/import of computers of
various sizes;

(c) whether there is any proposal
under consideration of Government to
set up an organisation in the private or
public sector for the maintenance and
repair of computers already installed
in the country: and if so, what will be
the layout of that organisation; and

(d) whether spare parts required
for the repair of computers are avail-
able in the country and if not, Govern-
ment’s policy towards that ?

THE DEPUTY MINISTER IN
THE DEPARTMENT OF ELECTRO-
NICS AND IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (SHRI
S. M. SANJEEVI RAO) : (a) A copy
each of the following notifications/press
note regarding the policy of Govern-
ment (present and future) in regard to
computerisation in the countiy is en-
closed at Annexures I, II and IlI respec-
tively laid on the Table of the House.
[Placed in Library. See No. LT-7993/
84].

1. Industrial and Technology for
Minicomputer [Microprocessor
based system—(Annexure-1I);

2. Policy Guidelines for import of
computers (as approved by the
Cabinet on 4th December,
1975)—(Arnexure-11); and

3. Press Note on Ncw Policy and
Procedures for projects of
Computer Software Export (in-
cluding import of computers
for such projects, where found
neccssary—{(Annexure-111).

(b) Micro, mini and medium size
computers have been under manufacture
at the central public sector company.
Elecironics Corporation of India Limi-
ted (ECIL) without foreign collabora-
tion. In addition, under the Industrial
and Technology Policy for the manu-
facture of Minicomputer/Microproces-
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‘sor based systems announced in 1978

(Annexure-I); industrial approvals have
been issued to 130 parties as of end
1983. As for medium size computers,
in addition to ECIL, International Com-
puters Indian Manufacture Limited are
also making snch computers but with
foreign collaboration. According to
available information, 20 companies
were making computers (of all types) in
1981, 42 companies in 1982 and 50 in
1983.

Computers of types not covered by
the indigenous manufacturing capability
are permitted to be imported after the
essentiality of the requirement/applica-
tion area, has been evaluated by the
Department of Electronics (DOE).
Monitoring of such imports by DOE in-
dicated that the majority of the imports
involved medium size mainframe com-
puters of capability grcater than the
TDC-332 of ECIL, the largest computer
in manufacture in the country. Govern-
ment has, thercfore, decided to set up
production of such medium size main-
frame computers in the central public
sector based on foreign tcchnology. Bids
for such foreign collaboration received
against a global tender floated by the
DOE, are currently undcr evaluation.

(c) The Computer Maintenance
Corporation, a public sector organiza-
tion set up by thc DOE is already
undertaking maintenance and repair of
computers installed in the country.
There is no proposal uander Govern-
ment’s consideration to set up another
organization in the public or private
sector for this purpose, nor is there
need for such an organisation.

(d) Sparc parts, whether for im-
ported or locally made computer, are
available in the country partly from
local production and partly from import,

Gap between Supply and Demand of
Cement

4143. SHRI B. V. DESAI: Will

the Minister of INDUSTRY be pleased -
to state :
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(a) whether it is a fact that cement

industry has reached a crucial stage and
is poised for rapid development on all
fronts;

(b) if so, whether the target for
technological advancemcnt, manufac-
turing techniques and consumption of
cement have been achieved to the
greater extent ;

(¢) if so, whether the cement indus-
try has made out a programme under
which the demands for cement will be
met during 1984; and

(d) if so, what will be the total gap
between the supply and demand during
the current ycar and to what extent
Government are modernising and ex-
panding the cement industry to fulfil
this target ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO) : (a)
to (d) Cement Industry has achieved
an unprecedented growth in recent
years inas much asthe installed capacity
which was 24.29 mlllion tonnes at the
beginning of the Sixth Five Year Plan
has gone upto 36.33 million tonnes
and is expected to reach around 44
million tonnes by the end of the same
Plan period. In terms of production,
the industry is expected to achieve 27
million tonnes by the end of 1983-84
compared to 18.56 million tonnes
achieved in 1980-81, representing an
increase of 45.47%,. The industry has
reported that they have also drawn up
modernisation/expansion plans such as
conversion of wet to dry process, intros«
duction of precalcinators, installation
of captive diescl generating sets, pollu-
tion conirol equipments etc. Every
effort is becing made to improve the
existing capacity utilisation and expedit-
ing installation of additional capacity in
the industry so that the gap between
the demand of 38 million tonnes as
projected by the Working Group on
ement- industry and targetted produc-
cion of 34.5 million tonnes in 1984-85
is reduced and availability of cement
within the country improved further.
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Decentralisation of Development
Planning and Implementation
System

4144. 'SHRI B. V. DESAIL: Will
the Minister of PLANNING be pleased
to state :

(a) whether the high-level Economic
Advisory Council has expressed the view
that the plan outlay are not designed as
part of a more broadlys conceived pro-
gramme for raising productivity and
broadening markets in the area in which
the beneficiaries are located;

(b) if so, whether a report on de-
centralisation of development planning
and implementation system in the States
was prescnted to the Prime Minister on
October 4, 1983;

(¢) if so, whether Government have
already examined the report;

(d) if so, whether the report has
been sent to thc Chief Ministers for
their comments;

(e) whether the States’ view have
been received in this regard; and

(f) the final decision taken ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) : Yes, Sir.
This is with reference to outlays on de-
centralised programmes of agricultural
and rural development.

(b) Yes, Sir.

(c) to (f) The Report of the Eco-
nomic Advisory Council has been sent
to the State Chicf Ministers for their
commcnts and the views of some of
them have been received. However.
generally speaking, Government are
keen on decentralised planning. A set of
guidelines for district planning was
issued to the States as for back as in
1969. Recently, a scheme for strength-
ening the district planning machinery
has been put into operation with effect
-from 1982-83.
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Tightening of Licensing Policy

4145. SHRI B. V. DESAI: Wil
the Minister of INDUSTRY be pleased
to state :

(a) whether the Governmeant have
decided to tighten the industrial licens-
ing mechanism with a view to curb the
practice of presumption of industrial
capacities;

(b) whether Ministry has decided
to give up forthwith the liberal practice
of granting extensions to letters of
intent after the expiry date;

(c) if so, whether within this two-
year period the holders of letters of
intent are expected to have taken all
the effective steps like the purchase of
land, lining up the credit, concluding an
agreement with the collaborator;

(d) if so, the number of letters of
intent cancelled; and

(e) the measures being proposed by
Government to take to check this
practice ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO) : (a)
The industrial licensing mechanism is
already oriented towards curbing the
practice of pre-emption of industrial
capacties.

(b) and (c) Letters of intent are
issued initially for a period of 12
months. This period can be extended
twice by six months at a time by the
Administrative  Ministries for valid
reasons. Any further extension of time
is done with the approval of the
appropriate Approval Committee such
as Licensing Committee, LC-cum-
MRTP Committee ectc. All effective
steps to set up the undertaking arc ex-
pected to be taken by the intentees
during the original validity period or
such extended period.

(d) During the period 1980 to
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1983, 320 letters of intent were cancel-
led and/or treated as lapsed.

(e) Administrative Ministries have
been requested to monitor closely the
progress of implementation of the letter
of intent and not to extend their vali-
dity period in case the progress made
by the holder of letter of intenat is not
satisfactory.

Indo-GDR Collaboration. in the
Automobile Industry

4146. SHRI VILAS MUTTEM-
WAR : Will the Minister of INDUS-
TRY be pleased to state :

(a) whether he had invited Euro-
pean companies to collaborate with
Indian Companies during his visit in
1982 and subsequently some companies
from GDR did make offersfor the same;

(b) whether a proposal was sub-
mitted to the Secretariat for Industrial
Approval for approval of foreign colla-
boration in automobile/two-wheeler
industry, if so, the dates of submission
of applications and action taken;

(c) whether these collaboration
matters were discussed at the highest
level in Indo-GDR Joint Commission
Meeting held at New Delhi during
November, 1983, if so, what follow-up
action has been taken in two wheeler
industry; and

(d) the reasons for delaying appro-
val of the GDR Collaboration and by
what time Government will complete
the proce:ss ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO): (a)
During the 5th session of the Indo-
GDR Joint Commission held in Scptem-
ber, 1982, the GDR side had expressed
interest in cooperating with Indian orga-
pisations inter-alia in the auto industry
particularly in the development of
motorcycle industry,
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(b) In may, 1983, a proposal was
received from M/s. Balraj Aggarwal of
Karnal for "entering into a technical
collaboration with M/s. Transport
Machinen Export-Import, GDR. The
proposal on examination was found to
be incomplete and lacking technical
details of the proposed product. The
proposal was thercfore, rejected and
reasons of rejecting the proposal were
communicated to the party.

(c) and (d) During discussions held
with the GDR side in November, 1983,
the GDR side had offered. to provide
all requisite information in this regard.
A representation against the Govern-
ment decision was also reccived. from
the Indian party in November, 1983.
This represcntation is under considera-

tion.

Nation-wide Debate on Seventh
Plan

4147. SHRI SATISH AGARWAL :
Will the Minister of PLANNING be
pleased to state :

(a) whether there is any proposal
under consideration of Government to
call a Nation-wide debate on the
Seventh Five Year Plan before it is
finalised by Government;

(b) if so, the details thereof ;

(¢) whether all the opposition,
parties of the country will also be
apprised and called for such a discus-
sion on the matter; and

(d) if not, the reasons thercof ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN): (a) to (d)
The Government propose to consult as
wide a cross-section of informed opinion

in the country as is possible. This

process has alrcady started, and some
discussions have already been held in
the Consultative Committee attached to
the Ministry of Planning on which the
Opposition Parties are also represented.

Discussions have also been held with -
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the Panel of Economists appointed to
advise the Planning Commisson, and
with representative bodies of trade and
industry. This process of consultation
and discussion will continue at all stages
of formulation of the Seventh Plan.
Finally the draft Seventh Five Year
Plan, after it has been approved by the
National . Development Council will be
placed before Parliament.

Shifting of Project to Seveath Plan

4148. SHRI B. D. SINGH :

SHRI RASHEED
MASQOD :

PROF. AJIT KUMAR
MEHTA :

Will the Minister of PLANNING-
be pleased to state :

(a) whether Government propose to
shift large mumber of major projects
inclhuded in the Sixth Plan to the
Seventh Five Year Plan;

(b) if so, the details thereof, stat-
ing the reasons for not taking up these
projects during the Sixth Plan period;
and

(c) the estimated additional expen-
diture likely to be incurred on the im-
plementation of these projects because
of their postponement to the Seventh
Five Year Plan ?

THE MINISTER OF PLANNING
(SHRI S. B, CHAVAN) : (a) No. Sir. -

(b) and (¢) Do not arise.

Production of Stainless Steel Sheets

4149. SHRI RASA BEHARI
BEHERA : Will the Minister of STREL
AND MINES be pleased to state :

(a) whether QGovernment are copsie
dering seriously to set up units. to
produce stainless stocl shects (o save’
foreign exchange ;
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(b) whether there is any further
proposal to modernisation/expansion of
Alloy Steel Plant, Durgapur ;

(c) whether any cold rolling units in
private sector have been allowed ; and

(d) if so, the details thercof ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N.K.P. SALVE): (a)
No, Sir.

(b) No, Sir. The scheme for
expansion of Alloy Steels Plant,
Durgapur from a capacity of 160,000
tonnes per annum of ingot steel to
260,000 tonnes per annum of liquid
steel approved by the Government in
July, 1981 is under implcmentation.

(c) and (d) No new cold rolling units
for the production of stainless sheets
are allowed in the private sector :
however, to allow flexibility in produc-
tion and improving economic viability,
the existing units licensed for cold
rolling of sheets/strips/coils are permit-
ed to diversify into the production of
carbon and alloy steels inc'uding
stainless steel sheets strips and coils.

Expansion Programme for Stainless
Steel Factorics

4150. SHRI RASA BEHARI
BEHERA : Will the Minister of STEEL
AND MINES bc pleased to state :

(a) the special features of Stainless
Steel expansion programme ;

(b) details of factories Government
propose to start ;

(c) tho capacity of cach factory and
where it will be loeated ; and

(d) the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N. K. P. SALVE) : (a)
The expansion programme of the Alloy
Steels Plaat in Durgipur to meet the
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increasing requirement of sophistieated
grades of alloy steels including stainless
steel, is under implementation.

Electric arc furnace units have also
been allowed to diversify into the
production of alloy steels including
stainless steel, ’

The existing units licensed for cold
rolling of sheets, strips and coils are
also permitted to diversify into the
production of carbon and alloy steels
including stainless sheets, strips and
coils.

(b) Government do not propose to
start new factories for stainless steel,
since the existing capacity together with
an increase in this in the above manner,
is considered adequate to fully meet the
domestic requirements cxcept in certain
specific sizes and specifications which
are required in small quantitics, the
domestic production of which will not
be economical.

(c) and (@) Do not arise.

ofeET W § AT
wfafraw, 1963 §1 w1
3 (3) =1 forareage
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Proposal for Establishment of Tribal
Co-operative Marketing Federation
of India

4153. SHRI LAKSHMAN
MALLICK :
SHRI CHHITTUBHAI
GAMIT :
SHRI N.E. HORO :

Wwill the Minister of HOME
AFFAIRS be pleased to state :

(a) whother it is a fact that Govera-
ment have & proposal regarding
establishment of the Tribal Co-operative
Marketing Federation of India ;

(b) if so, the details regarding the
procedure going to be adopted ;

(¢c) whether  Government  have
appointed any Committee to look into
the problems such as minor forest
products and consider their total poten-
tial vary ;

(d) whether State Governments are
also having representation in the
Committee ; and

(e) if so, the details regarding its
composition and functions ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) Yes, Sir.

(b) The proposal is at preliminary
stage. Constitution of a Committee for
finalisation of bye-laws for setting up of
a Tribal Cooperative Marketing Federa-
tion of India (TRIFED), is uader
Consideration.

(c) to (¢) No Committee has been
consituted by this Ministry for assess-
ing the potential and problems in minor
forest produce so far.

Cut in Plan Expenditure for Steel
; Sector

1

4154. SHRI LAKSHMAN MALLICK :
Will the Minister of STEEL AND
MINES be pleased to state ;

. MARGH.21,1984

report regarding 26,000 small
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(a) whether it is a fact that the
Steel Sectors may be worst hit next year
as a result of the 5 per cent out in plan
expenditure announced by the Prime
Minister ;

(b) if so, whether it is very much
on cards that the Steel Ministry is likely
to cut down funds for Vizag Steel
Plant and ‘may not take up the
modernisation of Durgapur and
Rourkela Steel Plants in the npear
future ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND

MINES (SHRI N. K .P. SALVE) ; (a)
No, Sir.

(b) No, Sir. Separate provisions
bave been made for each of these
projects and schemes (Visakhapatnam;
Durgapur and Rourkela) and provisions
have also been made for the purchase
of technology (for the technological
upgradation and modernisation of these
steel plants) as well as their accelerated
maintenace and repair,

(c) Does not arise in view of (a)
and (b) above.

Measure to Prevent Industrfal
Sickness

4155. SHRI K. RAMAMURTHY :
Will the Minister of INDUSTRY
be pleased to state :

(a) whether the Depariment of
Small Scale Industries has submitted its

sector
under the sick list ; and

(b) the details of measures that
have been formulated to prevent sickness
in industrial units, as has been stated
on the annual day celebration of the
Press Club of India on 7 February,
1984 ?

s

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
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(SHRI PATTABHI RAMA RAO:
(a) and (b) According to the data on
sick small industrial units as collected
by the Reserve Bank of India, there
were 26,973 small scale sick industrial
units at the end of June, 1982, A
Sample Survey of 7890 small scale
units, selected on the basis of stratified
random sampling has been carried out
by the office of the Development Com-
missioner (Small Scale Industries) during
1982-83 to assess the incidence of
sickness, to identify causes and suggest
meastres for rehabilitating the sick
units in the small scale sector. The
report is under finalisation.

Project for Benzene in Kerala

4156. PROF. P.J. KURIEN : Will
the Minister of INDUSTRY be pleased
to state :

() whether Government of Kerala
have prepared a project for the produc-
tion of benzene and sought the centre’s
approval ;

(b) if so, whether approval has been
given ; and

(c) if so, the approved capacity of
the project and other details ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO) :
(a) to (c) An application for grant of
letter of intent/industrial licence for the
manufacture of Benzene, O-xylone and
P.xylene was received from Kerala
State Industrial Development Corpora-
tion in October, 1980 and was rejected
as the source for supply of the base raw
material required for the protect had
not been firmed up. A rejection letter
was accordingly issued to the Corpora-
tion in December, 1980.

Setting ap of Light Commercial Vehicle
Factory in Madhya Pradesh

4157. KUMARI PUSHPA DEVI
SINGH : Will the Minister of
INDUSTRY be ploased to state :
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. (a) whether efforts have been made

by Government to set up a light come

mercial vehicle factory in Madhya
Pradesh in collaboration with Japan ;

(b) if so, the site selected for the
location of that light commercial
vehicle factory in Madhya Pradesh : and

(c) the cost of the project and the
steps taken to expedite the implementa.
tion of the above project ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO):
(a) A proposal submitted by M/s.
Eicher Goodearth Limited for setting
up, in the State of Madhya Pradesh,

& light commercial vehicle factory in

collaboration with Mitsubishi Motor
Corporation of Japan has been
approved.

(b) The project is to be implements
ed in a centrally backward district and
the selected site is yet to be advised by
the Madhya Pradesh Government.

(c) The cost of the project as advised
by the company is Rs, 92 million. The
company is taking requisite steps for
early implementation of this project.

Environmental Clearance for Early
Execution of Narmada Sagar
Project

4158. KUMRI PUSPA DERVI
SINGH : Will the PRIME MINISTER
be pleased to state :

(a) whether various aspeets of the
environmental problems tagged with the
execution of Narmada Dam Project,
Madhya Pradeah have been examined ;

(b) whether Narmada Sagar Project
authorities have sought environmental
clearance from the Centre ;

(c) if so, the enviromental problems
related to the abeve project ; and

(d) the steps takem for giving
environmental clearance for the early

~_execytion of the above projeet ?
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THE DEPUTY MINISTEK IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINGH) :(a) and(b)
Yes, Sir. The environmental aspects of
the Narmada Sagar Project arc nnder
study . '

(c) and (d) The major environmental
issues includc inundation of forest lands,
macro and micro climatic changes,
reservoir induce seismicity, rehabilita-
tion of affected population including
the tribals, health effects due to soil
and waterborne diseascs, soilconserva-
tion in critical arcas in the catchment
and command arca dcvelopment for
preventing water-logging and salinity
conditions. The study in these aspects
is under consideration.

SCs/STs Population Below
Poverty Line

4159. SHRI N.E. HORO : Will the
Minister of HOME AFFAIRS be pleas-
ed to state :

(a) whether Government  have
studied the conditions of Scheduled
Castes and Scheduled Tribes in Bihar,
district-wise ;

(b) if so, the details regarding the
populntion below poverty line ; and

(¢) the details regarding any special
plan, if any, to bring them above
poverty line ?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) *
(a) and (b) No specific district-wise
study has been conducted by the State
Government of Bihar. However, it is

~generally known that almost all the
Scheduled Castes and Seheduled Tribes
families especially in the rural areas
suffer from acute economic depriviation.
In most of the places the entire SC and
ST population have been taken as bemg
below the poverty line.

(c) The State of Bihar, as in other
States, has adopted the strategy of the
Special Component Plan (SCP) as evolv-
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~ed during the Sixth Plan ;
‘been formulating and implementing SCP
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énd have

every year to reach the target of assist-
ing 50%, of the SC and ST families to
cross the poverty line at the end of the
Sixth Plan.

gRIR ¥ S stenfost @
fan & & @A

4160. =N gegaTTraAw wfzqr @ Far
S {3 I8 AT A FIT ST

() WINT 9|1 FTGATT  Few
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Gun Factory Unearthe: in Bihar

4161. PROF. SAIF-UD-DIN SOZ:
Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether the police uncarthed a
mini gun factory at Malawan village in
Bihar ;

(b) if so, whether Central Govern-
ment have inquired about the gun
factory from Bihar Government ;
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(c) whether some persons were
arrested in this connection ; and

(d) the action taken or proposed to
be taken in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(@) to (d) The information is being
collected and will be laid on the Table
of the House.

Development of Flectronics Industry

4162. PROF. SAIF-UD-DIN SOZ :
Will the PRIME MINISTER be plcased
to state :

(a) whether there was need to
organise a fillip for the Electronics
Industry ;

(b) whether it is fact that there
was urgent need for India to catch up
with  developed countries in  this
crucial field ; and

(c) the steps Government would
like to take toward sizeablc develop-
ment of this industry ?

*

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS
AND IN THE MINISTRY OF FOOD
AND CIVIL SUPPLIES (DR. M. S.
SANJEEVI RAO : (a) to (c¢) Our elec-
tronics industry has made significant
progress over the last decade; parti-
cularly in relation to Defenceo, Satellite-
based TV and Telecommunication,
Industrial Electronics and Computers.
However, the pace of technical chango
in electronics is rapid. The require-
ments of electronic applications in our
economy and socicty have also diversi-

fied greatly and become more sophisti-

cated. The Department of Electronics
is, therefore, taking a number of
measurcs as part of total strategy to
. develop a scif-reliant electronics indus-
try which is technologically and indus-
trially contemporary. These range
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from : indutrial l.iCensing policies which
promote the setting up of production
capacities governed by techno-economic
considerations, and volume production
at the most economic level, fiscal
lncentives, production and R&D invest-
ment by Government in key high
technology areas e.g. LSI/VLSI, micro-
wa:;? tubes-, Silicon and mainframe
111)10 llllm §12¢  computers; a major

evelopment ;4 Engineering pro-
gramme on a state-of-art eleetronic

switching system (ESS) for the tele-
communication network of the

country,
:l{&l? Promotion  and technology
eveiopment jn 4, range of systems,

€quipment, components and materials,
centres of excelience in frontier technoe
108305/3pplications of electronics e g. .
_ lematics, electronics in
agriculture ang cducation, major man-
Power training programmes in compu.
ters, control and instrumentation
Communications and semiconductors.

Profit and Loss of Steel Factories
Under Steel Authority of India
Limited

4163. SHRI A. K. ROY : Will the'

Minister of STEEL AND MINES be
pleased to state :

(a) profits and loss of steel factories
under SAIL in the last three years giving

factory-wise and year-wise break up in
details ; *

(b) whether there is a heavy loss
last year, if so, facts in details giving
the various factors contributing to that
loss and the amount of loss attributable
to each factory : and '

(c) steps taken to
position ?

correct the

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N. K. P. SALVE) : (a)
The profits and losses of the various
SAIL units in the last three years are
given above :
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Profit (+)/Loss (—)

(Rs. in crores)

Name of the Unit 1980-81 - 1981-82 1982-83
Bhilai Steel Plant (+)17.84 (49 66.09 (-+) 19.95
Durgapur St:el Plant (—) 8.44 (+) 0.70 (—) 44.23
Rourkela Steel Plant (+) 13.97 (—) 21.72 (—) 74.99
(including Rourkela

Fertilizer Plant).

- Bokaro Stecl Plaat (—) 17.30 (+) 6.54 (+4) 18.09
Alloy Steels Plant (—) 4.51 (—) 6.64 (—) 15.31
Salem Stcel Plant — (=) 0.13 (—) 14.21
Other Units (—) 0.55 (—) 5.67 (+) 4.94

Total for SAIL (+) 1.01 (+) 39.17 (—) 105.76
IISCO (—) 28.79 (—) 37.11 (~) 71.05

(b) The main reason for the losses of SAIL is thit net realisation
continues to be lower than the increase in costs, as set in the following table :

(All figures in Rs. crores)

1980.81 1981-82 1982.83
Estimated increas in sales 125 311 231
realisation of SAIL over the
previous year
(steel and pig iron)
Increase in costs over
the privious yecar
—raw matcrials, stores, 124 232 199
spares, power
—salaries & wages 29 42 57
—maintenance 3 10 3
—depreciation —1 9
~—interest 15 11 78
Total incroase in costs over the —— —_— —_—
previous year of thc above items. 170 304 346

The profit and loss position of SAIL plants in 1983-84 will be known
only after the accounts for the year have been closed.

(c) In order to reduce the losses and improve performaance, SAIL is
making every efforts to diversify its product-mix to better match demand,
accelerate sales by adoption of an aggressive marketing strategy and thereby
reduce stocks of finished goods, raw materials, stores and spares and export
surplus production. Special measures to achieve cost reduction by improving
technological processes, better maintenance to maximise the availability of
equipment by timcly repairs, minimisation of purchases of stores and spares
and restriction of cxpenditure in all possible ways, have been also adopted.
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Requ!rement of Colour TV Sets
During Seventh Plan

4164. DR. KRUPASINDHU
BHOI : Will ihe PRIME MINISTER be
pleased to state :

(a) the total estimated requirements
of the colour T.V. sets in Seventh Five
Year Plan ;

(b) number of companies granted
licences to manufacture colour T.V.
receivers ;

(c) total capacity sanctioned per
anpum ; and

(d) steps taken to ensure good
quality of the products ?

THE DEPUTY MINISTER IN
THE DEPARTMENT OF ELEC-
TRONICS AND IN THE MINISTRY
OF FOOD AND CIVIL SUPPLIES
(DR. M. S. SANJEEVI RAO): (a)
CTV set production is only starting in
1984. At the same time under the
Special TV Expansion Plan, TV trans-
mission coverage is to increase from
30Y, at present to around 70, of the
population by the end of 1984. For
thesc and relevant reasons, it is difficalt
to indicate definitevely how the CTV
sct demand will grow over the Seveath
Plan. However, the estimates worked
out on the basis of the criteria available
and applied, indicate that the "demand
for CTV scts in the terminal year of
the Seventh Plan can be estimated to
range between 1.5 Million and 2 Million
sets.

(b) As of 12.3.84, 86 Units in the
orgamsed sector and 368 in Small Scale
Sector have been issued Letters of
Intent/Small Scale Approvals for the
manufacture of Colour T.V. sets.

(¢) 7.07 million for Small Scaie
units as of 12.3.84 and around 4.2
million for orginised sector as of
12.3.84.

(d) The manufacturs were required
ot establish a minimum complement of
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production and test facilitics to ensure
performaice and safety of the  product.

~ Critical components (specifically the
colour picturé tube) have beeh indenti-
fied. Picture Tubes are being procured
through ETTDC.

Dcpartment of  Electronics  has
established comprehensive test “facilities
for testing and approval of CTV recei-
vers at the Electronic Regional Test
Laboratory [ERTL (N)], New Delhi and
[BRTL (E)], Calcutta. Similar facilities
are being established at [ERTL (W],
Bombay and Electronic Test And Deve-
ldpmcnt Centre, Bangalore, to cover all
regions of the country.

Comprehensive specifications, methods
of testing and procedfires for initial

approval of the product have also been
finalised

Steps to bring down the Price of
T.V. Sets

4165. DR. KRUPASINDHU BHOI:
Will the PRIME MINISTER be pleased
to state :

(a) number of TV sets manufactured
dunng the last six months ;

(b) steps being taken to bring down
the prices of TV sets ; and

(c) measures taken to ensure good
quality ?

THE DEPUTY MIN[STER IN
THE DEPARTMENT OF "ELECTRD-
NICS AND IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (DR.
MS. SANJEEVI RAO) {a) The
number of TV sets manufactu_réd during
the last six months (September ’83 to
February ’84) is estimated to be arouad
3.5 lakh nos.

(b) The fiscal component of the
““Measures to “Further "Acctelerate tho
Rapid Dcvelopment of Electronics®’
announced in Parliament on August 18,
1982 was basically directed at reducing
the prices of electronic items manufa-¢
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tured in the country. As such, it also
included various elements relating to TV
Receivers ; e.g. the customs duty on
imported components such as CTV
tubes, integrated circuits, resistors,
capacitors, etc. has been reduced from
158%, to 75% ; the customs duty on
capital equipment needed for manufac-
ture of all electronic products including
CTV receivers, has been reduced from
359, to 259, and the excisc duty on
CTV receivers has been rcduced from
259,459 surcharge on sets with a
screen size of upto 51 cms to 15%,.
Cost benefits are also likely to arise
from bulk purchase of components
particularly Colour TV tubes by
ETTDC. The prices of CTV sets miy
reduce further as bulk production and
large scale marketing is undertaken by
more manufacturers.

(c) The manufacturers were required
to establish a minimum complement of
production and test facilities to ensure
performance and safety of the product.

Critical components (specifically the
colour picture tube) have been identi-
fied. Picture tubes are being procured
through the Electronics Trade and
Technology Development Corporation

(ETTDCQ).

The Department of Blectronics has
established comprehensive test facilities
for testing and approval of CTV recei-
vers at the Electronic Regional Test

Laboratory (ERTL), North at New
" Delhi and ERTL (Bast) at Calcutta.
Similar facilites are being established at
ERTL (West) at Bombay and Electronic
Test and Development Centre at
Bangalore, to cover all regions of the
country.

Comprehensive specification methods
of testing, and procedures for initial

approval of the product, have been
finalised.

Setting up Special Session Courts,
for Trials of Bride Barning and
Beating Cases in Delhi

4166. SHRI K. PRADHANI : Will
(he Minister of HOME AFFAIRS be

MARCH 2, 1984
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pleased to state :

(a) whether there has lately been a
spurt in bride burning and beating cases
in the Capital and the police takes too
long to bring the guilty to book ; and

(b) whether Government propose to
set up some Special Session Courts for
speedy trials of all such cases ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
Information is being collected and will
be laid on the Table of the House.

(b) While already one Court has
been set apart exclusively for trying
cases of crime: against womren in Delhi;
earmarking of more courts for this

purpose is under the consideration of
the Government.

Details of Paper Plants which
Remained Closed

4167. SHRI INDRAJIT GUPTA :
Will the Minister of INDUSTRY be
pleased to state :

(a) the number of paper manufac-
turing plants which were lying closed or

under lock-out as on 31st January,
1984 ;

(b) details of the same, including
their capacity ; and

(c) whether large imports of paper
of various varieties were made in
1983-84 and from which countries ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO):
(a) and (b) 29 Paper manufacturing
units borne on D.G.T,D.’s registers
were lying closed or under lock-out as
on 31st January, 1984, A list of such

units including installed capacity is
attached.

(c) Only a limited quantity of
specialised varieties of paper was import-
ed in 1983-84. Details of such imports
are not yet available.
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List of Paper Mills Closed referred to in the answer to Lok Sabha Unstarred
Question No. 4167 for 21.3.84

Sl. No. Name of the Unit Location Capacity
(in tonnes)
1 2 3 4
1. M/s Titaghur Paper Mills Kankinara 35,000
(West Bengal)
2. M/s Titaghur Paper Mills Titaghur 40,000
(West Bengal)
3. M/s Ashok Paper Mills Jogighopa 27,000
(Assam)
4. M/s Ashok Paper Mills Rameshwar 13,500
Nagar (Bihar)
s. M/s Rohtas Industries Dalmianagar 60,000
(Bihar)
6. M/s Bengal Paper Mills Raniganj 50,000
(West Bengal)
7. M/s Schga! Paper Ltd. Daruhera 15,000
(Haryana)
8. M/s Basant Paper Mills Basant Nagar 5,275
(U.p)
9. M/s Badekha Paper Mills Tan darpura 9,000
Manjangud
(Karpataka)
10. M/s Shivalik Cellulose Gajraula 9,000
Moradabad U.P.
11. M/s Kolleru Paper Ltd. Bamueloru 10,000
A.P.
12, M/s North Bihar Sugar Mills Narain Pur 7,500
Distt. Champaran
Bibar
13. M/s Thakur Paper Mills Sawastipur 3,700
Bihar
14. M/s Parshuram Paper Mills Kherli Distt. 2,100
Ratnagiri
(Maharashtra)
15. M/s Bombay Pulp & Paper Dombivoli 4,000
Bombay (M)

Mfg. Co.
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1 2 3 4
16. M/s Gwalior Rayon Silk (Wvg.) Birlakootam 2,700
Mfg. Co. Ltd. Kozhikode
(Kerala)
17. M/s Valod Antyoday Sahkari Dum Khal 3,000
Peper Mills P.O. Valod
Gujarat
18. IPPCO Paper Mills Distt. Thana 5,000
B (Maharashtra)
19. M/s Kabini Paper Ltd. Nanjangul 3,000
Karnataka
20. M/s Premier Paper & Board Udyog Marg
Kota, Rajasthan 3,000
21. M /s Priti Paper Board Mills Baranagar 1,200
' (West Bengal)
22. M/s P.G. Paper Mills Near Dum-Dum 1,500
Rly. Station
(West Bengal)
23. M/s Swatantra Bharat Paper Mills  Distt. Ghaziabad 2,000
U.P. )
24. M/s Aknos Paper Mills Ltd. Ghaziabad, U.P. 1,500
28. M/s Providence Paper Mills Ltd. Santa Cruz 510
Bombay
(Maharashtra)
26. M/s Shri Paper Mills & Dharuhera 1,500
Chemicals Pvt. Ltd. Distt. _
Mohindergarh
(Haryana)
27. M/s Rani Sati Paper Mills Sahibabad 1,500
Pvt. Ltd. Ghaziabad, U.P.
28, M/s Bhargava Papers Pvt Ltd. Ghaziabad 1,650
(U.P)
29. M/s Govredhan Kagaz Udyog Karavali 1,200
Agra

(U.P.)

Bico oan g

s
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Accumulation of Saleable Slag at
Indian Iron Steel Company
Burnpar

4168. SHRI INDRAJIT GUPTA:
Will the Minister of STEEL AND
MINES be pleased to statc :

(a) whether there is a huge
accumulation of saleable slag at the
IISCO plant in Burnpur ;

(b) if so, the estimated quantity and
value of such slag ; and

(c) whether tenders have been called
from would be purchasers and . the
outcome thereof ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N. K. P. SALVE) : (&)
There is accumulation of slag dump in
Burapur Works of the Indian Iron and
Steel Company because the demand for
such dumped slag is not high.

(b) The exact quantity cannot be
estimated as the dumping of the slag is
going on since inception of the plant as
a technical necessity.

(6) Yes, Sir. Order for 15,000
tonnes is already in hand.

Accumulation of Steel Wire Rods

4169. SHRI INDRAJIT GUPWMA :
Will the Minister of STEEL AND
MINES be pleased to state ©

(a) whether thers is a huge accumula-
tion of steel wire rods at different stock
yards of SAIL ;
for such

(b) if so, the reasons

imrplus production ;

(c) whethgr it is proposed to utilise
these stocks for making barbed wire for
fencmg along the Indo-Bangladesh
Border ; and

(d) if so, whether there has been
any firm order for this project ?

CHAITRA 1; 1906 (SAKA)
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THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N.K.P. SALVE) (a)
and (b) Stocks of wire rods with the
plants and homesales stockyards of
Steel Authority of India Limited have
declined to 47,600 tonnes on 1.3.198%
from 93,800 tonnes on 1.4.1983.

(c) and (d) The requirements of
barbed wire for fencing along the Imdo-

Bangladesh border are yet to be
finalised.

Improvement in the Working of
Gu]arat Steel Tubes

4170. SHRI CHHITTUBHAI
GAMIT : Will the Minister of
INDUSTRY be pleased to state :

(a) whether it is a fact that the
Gujarat Steel Tubes suffered a s'o'tBa'ck
in its work ;

(b) if so, to what extent during
1982.83 and 1983-84 ; and

(c) the reasons thereof and the
steps Government have taken to unproVe
the working atmosphere ?

THEB MINISTER OF STATE IN
THE WMINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO): (a)
and (b) There has been no slgnlﬁcant
set-back in the production of Gujarat
Steel Tubes, as seen from the following
production figures :

1979-80  — 58,690 M.T.
1980-81  — 86,755 M.T.
1981.82 — 98,315 M.T.
1982-83 — 84,093 M.T.
1983-84  — 84,000 M.T.

(likely)

(¢) Does not arise,
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Setting up of Central Sector
Industries in Kerala

4171. SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
INDUSTRY be pleased to state :

(a) the nuinber of new industrial
upits which have been set up during the
last four years in the Central Sector
their State-wise list ;

(b) the reasons as to why Kerala,
which is an industrially backward State
has not been given prominance in the
matter of setting up new industrial
units in the Central Sector even though
it is having all potentials for industry
such as raw materials, manpower,
energy and technical experts ; and

(¢) whether Government would set
up the next industrial unit in the
Central Sector in Kerala ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO): (a)
Under the administrative control of the
Ministry of Industry 18 Public Sector
Projects/Units have been set up during
the last four years. The State-wise
break-up is as follows :

No. of Units/
Projects

States

Andhra Pradesh
Bihar

Himachal Pradesh
Haryana

Kerala
Madhya Pradesh

Nagaland
Orissa
Punjab
Rajasthan
Tamil Nadu
Uttar Pradesh
West Bengal

NWM.—A—!.-"—AN.-‘MM‘MN

|
1
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(b) and (c) Locational decisions
regarding Central projects are taken on
techno-economic considerations.

Upgradation of Technology

4172, SHRI G. Y. KRISHNAN :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether the most significant
reason for the low productivity in
various sectors of Indian Industry is the
absence of concrcle attempts to upgrade
technology;

(b) if so, whether any study has
been conducted to modernise the Indian
Industry; and

(¢) if so, the details regarding its
suggestions ?

THE MINISTER OF INDUSTRY
(SHRI NARAYAN DATT TIWARID) :
(a) to (c) Obsolete or inefficient tecno-
logy per se is not nccessarily the sole
or even the most important reason for
low productivity in segments of Indian
industry. Other factors like inadequate
power supply, scarcity of critical raw
materials, poor industrial relations and
improper utilisation of capacities and
inefficient productivity techniques are
alsg responsible for low productivity.

The objectives of the technology
policy of the Government are the dcve-
lopment of indigenous technology and
efficient absoiption and adaptation of
imported technology appropriate to
national priorities and resources. It
has been recognised that in-house R &
D Units in Industry provide a dcsirable
and essential interfacc between cfforts
within National Laboratories as well as
production in Industry. Encouragement
is accordingly given to individual units
for setting up in-house R & D Units
with a view to absorbing, assimilating
and adapting imported technology as
well as development of advanced technge

logy.
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Steps to Combat Communalism to
Safeguard Minorities

4173. SHRI G. Y. KRISHNAN :
Will the Minister of HOME AFFAIRS
be pleased to statc :

(a) whether Government have
sought information from the States on
steps to combat communalism and safe-
guard thc interest of the minorities as
some slackness has crept in and new
initiatives are lacking, despite the Prime
Minister’s reccent directive on the
subject;

(b) if so, whether there has been
any response from the Statcs in this
regard; and

(¢) the details rcgarding the infor-
mation received by Union Government
in this regard from various States so far
as the question of their efforts in this
regard is concerned ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) to (¢) Certain measures have
been suggested to the State Govern-
ments to combat communal situations
and to safeguard the interest of the
minorities. A brief statement about the
action initiated by the State Govern-
ments is given below :

(1) State Governments are taking
action to post experienced and
impartial officers in the com-
munally sensitive areas.

(2) State Governments are taking
action to reward officers for
good work done in handling
commuaal situations.

(3) A number of State Govern-
ments have set up/earmarked
special courts to quickly try
the criminal cases arising out
of communal riots.

(4) State Governments have been
giving suitable financial assis-
tance to the victims of commu-
nal disturbances. Recently
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certain guidelines on rehabili-
tation of and payment of ex-
gratia grants to victims of
commuaal riots have also been
commended for consideration
of the State Government.

(5) Suitable action has also been
initiated by States in order to
curb the publication of objec-
tionable and inflammatory
writings. Objectionable books
have been forfeited in some
cases. Some statcs intend to
bring in new law for this pur-
pose. The Press Council has
also been moved in the some
cases, '

(6) State Governments have report-
ed that they are taking steps
to ensure that the benefit of
developmental programmes
accrue to the minority commu-
nities as well.

waF e ¥ fava
frcae

4174. sit Qfx =19 s «w

 F97 geqra AR @ AT 3 a3 W

FYT &3 fF -

(%) #ar ag @9 ¢ = ad 1980
¥ AT & 13 § fAway fawaz
AT W & qar AAF @ral & HigF

FATTIT Y AT | &

(@) afz adi, @ a% 1975 X
F9-9T AWF T TG & ATHT FAT
& A

© (M) ad 1975 ¥ w7 fray
AT § Ty g W 97 T97 €@
gug feaft =@l ¥ 9 9w @l
qgr gy @Al § FTH O qI
sgfaat &1 sd1T Far § 7
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wat (st gAoRHodlo mweR) : (%)
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1983 F YT AT FT IATAT AT
Aue @AY ¥ 13T Hfasi F gaar
fsafafaa 8 :

JeqrEq AT N
¥ stga ¥ wfws s BT 7 FIW
1975 10,235 11,501 4,222
1976 7,962 9,494 4,306
1977 7,366 9,352 5319
1978 6.848 9,593 4,681
1979 5,911 9073 5107
1980 6,662 7,934 4,393
1981 6,735 8,534 4,456
1982 6.599 8,776 4,574
1983 AR 7.284 3,700

' (wafeam)

1983 ¥ 209 AWF @rAl (dAfeaw) ¥ ITRT Y W@ a1 Aafw 1975

AR AT 387 4V |

fagre/afsan amw & fafirs
fastl ® g|qs

4175 =t Qawx qqT T
FA7 g WA I IATT F FIA FIA
fw .

(F) F41 ¢F St7 FRAUT I7 FA7

g fw fagre & gfqar, sfzgi, fFaq.
gar, garer quAr faa @7 afesw
e & Qraradt faay & fa2a amr.
forl % w@ds a3 g9 I W
¥

(@) a1 FqgRTT QYT AT

faaapi ¥ smos gfg # sam &
@Y gu, axF 77 fagiy {5 9z-
¥ faar, fa2wr arafedt &) #qd @
¥ 199 NAX FT &; AT

(1) Fat 5@ fewr & @7 a% w§
SATEY FEH IS AT § ?

g waEa § vvw @A (S AT
gwrzat) ¢ (F) @At A qafeq qrarg
%Y €71 ¥ @d gu fagr aw afrem
g § ey ufsg wf &1 993 @

= F1T A8 fxar 7 aFar

(@) gudfsai 1 QF, ITHI
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TaAT AT FIT AT F  FeqNT IR
faeZ sravas sAaTd FW & U

o e ) eqrd aRw g g

A

() €YAT AT TA T AT T
fear wrar §, @wr arg Sfwat T30
Y § o @ar Ty Sfea &
dg #r shtaa g w1 w7 fwar aa
g R FaERw @qr F 19919
FiZT @y F AT AR FT W
R cack g

Ydentification of Tumkor in Karnataka
as Backward District

4176. SHRI K. LAKKAPPA : Will
the Minister of INDUSTRY be pleased
to state :

(a) whether Tumkur in Karnataka
has been identified as a backward dis-
trict;

(b) if so, steps taken to encourage
dovelopmental activities in that district;

and

(c) whether any entrepreneurs have
been helped to set up small scale indus-
tries in that district ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO): (a)
to (c) Under the recategorised back-
ward districts Tumkur is in Category
‘C’ of the Backward areas. Under the
Government guidelines issued vide Press
Note No. 4/1/81-BAD (Vol. ITI) dated
27.4 1983 (copies available in the
Parliament Library), Category ‘C’ areas
are inter alia entitled to 109, Capital
Investment Subsidy subject to a maxi-
mum of Rs. 10 lakhs; concessional
finance from All India Term Leading
Financial Institutions; Interest subsidy
to Engineer Entreprencurs; Income Tax
Relief; assistance under District Indus-
tries Centre Programme,
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In 1982.83, according to reports
received, 611 entrepreneurs have set up
new units in the Small Scale Sectror in
the district of Tumkur, :

Licence for Ancillary Industries for
Mopeds in Tomkur Karnataka

4177. SHRI K. LAKKAPPA : Will
the Minister of INDUSTRY be pleased
to state : :

‘(a) whether any licence was issued
to entreprencurs in backward districts
like Tumkur in Karnatak to develop
ancillary industries needed for manuy-
facturing mopeds;

(b) whether 1.D.B.I. has given any
loans to such entrepreneurs; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO): (a)
and (b) As per available records the
following Industrial Licences/Letters of
Intent have been issued for the manu-
facture of Auto Ancillaries in the back-
ward Districts like Tumkur in Karna-
taka :

(i) M/s. Kar Valves Ltd., Banga-
lore. for the manufacture of
engine valves;

(ii) M/s. Karnataka State Indus-
trial Development Corporation
for the manufacture of Pistons,
Piston Rings & Gudgeon Pins;

(iii) DGTD registration to M/s.
Karnataka  State Industrial
Development Corporation for
manufacture of Shock Absor-
bers.

As regards financial assistance, the
same would be known in the course of
implementation of the approvals granted
to the companies.

(c) Does not arise.



339 Written Answers

Verdit on Zip Fasteners

4178. SHR1I ERA ANBARASU :
Will the Minister of INDUSTRY be
pleased to sta'e :

(a) the reasons for the inordinate
delay of 18 months in giving the verdict
on the zip fastensrs by the De-Reserva-
tion Committee for the small scale
sector; and

(b) when the decision on the private
gectors zip fastener components project
will be announced ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI1 PATTABHI RAMA RAO) : (a)
The Standing Commitee on Reservaiton
considered a proposal for dereservation
of Zip fasteners in its meeting held on
2nd July, 1983. The Comrpittee consti-
tuted a Study Team to examine the
proposal in greater detail and to submit
its report to the Committee. The Study
Team has been directed to submlt its
report expeditiously.

(b) No proposal for manufacture
of Zip fastener components is pending
consideration of the Government.

SCs/STs Officials in the Department
of Atomic Energy

4179. SHRI BHEEKHABHAI :
Will the PRIME MINISTER be pleased

to state :

(a) the total pumber of Section
Officers and Under Secretaries working
in the Department of Atomic Energy
and number of Scheduled Castes/Tribes
in the cadre of C.S.S. as on 1.1.1984;

(b) whether itis a fact that due
representation has not been given to
the Scheduled Castes and Tribes in the
Dcpartment of Atomic Energy; and

() if so, Government’s present
policy to fill the gap in this regard ?
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THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
AND TECHNOLOGY, ATOMIC
ENERGY, SPACE, ELECTRONICS
AND OCEAN DEVELOPMENT (SHRI
SHIVRAJ V. PATIL) : (a) There are
14 Section Officers and 5 Under Secre=-
taries in position There is no SC/ST
officer in position in these cadres in
DAE Secretariate as on 1.1.1984.

(b) It has not been found possible
to give due representation to Scheduled
Castes and Tribes in the cadre of SOs
and Under Secretary as no celigible
candidate qualified inspite of applymg
relaxed standards.

(c) Efforts will continue to be made
to fill the gap be assessing performance
to the eligible SC/ST candidates by
relaxed standards.

SCs/STs Officials in the Department
of Electronics

4180. SHRI BHEEKHABHAT : Wil)
the PRIME MINISTER be pleased to
state :

(a) the total number of Section
Officers and Under Secretaries working
in the Department of Electronics and
number of Scheduled Castes/Tribes in
the cadre of C.S.S. as on 1-1-84 ;

(b) whether it is a fact that due

-representation has not been given.to the

Scheduled Castes and Tribes in the
Department of Electronics ; and

(c) if so, Government’s present
policy to fill the gap in this regard ? '

THE DEPUTY MINISTER IN
THE DEPARTMENT OF ELECTRO-
NICS AND IN THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (DR.
M.S. SANJEEVI RAO) : (a) ‘The
requisite information is as given above ;
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Nos. of SCs

No. of Section No. of STs
Officers/Uuder Out of Col. 1 Out of Col. 1
Secretaries (as . )
on 1.1.84)
1 3’

17 (Section Officers) Two NIL

1 (Under Secretary) NIL NIL
(b) and () The Department of incidence of murder per thousand popu-

Electronics follows the procedure laid
down by Government for filling wup
reserved vacancies. Efforts are made to
fill up reserved vacancies, Inter-alia, by
relaxing standards, where necessary, as
provided under the rules. None of the
Section Officers in position as on

1.1.1984, including the two Section -

Officers (Scheduled Caste) are yet eligi-
ble to be considered for appointment to
the post of Under Secretary in the
Department of Electronics in terms of
the norms laid down for the purpose.

Deployment of Police per Thousand
Citizen of Delhi

4181. SHRI SUDHIR KUMAR
GIRI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) details of police force deployed
per thousand citizen of Delhi ;

(b) incident of murder per thousand
citizen of Delhi in any year ; and

(c) average time taken by the police
to investigate and prosecute such cases ?

~ THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
Assuming a 5 per cent growth of popu-
lation since the last census in 1981, and
-the present sanctioned strength of Delhi
Police, the ratio of police personnel per
thousand population works out to
-approximately 4.25.

(b) In the year 1983, 247 cases of
murder were reporled in Delhi, Average

lation comoes to 0.034.

(c) The average time taken by the
police to investigate and challan murder
cases is within six months of the date
of registration.

qrent ® %ar-ﬁm’tm ArAAT

4182. st §¥ [T IO : FAT
JEUNT WA Tg TITX Y FqT F4&T 5

(F) arior g F I QT 1Y
fafa aqsm< gast a1 gear fea
g, gy Ta-fadtes Qtsmr & sfadq

25000 ®T & WO & faq wIgq
fwar §';

(@) Toredm & it 5 & 18
¥ 35 af § N1 & fufag gas),
fa=g =g =t fgar war §, & wrg-are
ATH 47 §; X

(1) Sa% grr wa-FANAT Frorr
® S@ta arifasr &A1Y & frg o

aF areen fRQ Ag sgFmral srqar
SRNT FT QYT § #4477

IO wewrem § Tow s (s
w2ty tw ) ; (F) fofas 3da-
T 3900 & fRq eq-J9mre 1)
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NS & Hadg awaifgd % ava €1

us Age g g fes gaw ¥ fafama
gar mfww aff § avy fyaw qE
faw & asfeas graa § sitx Y garer
¥ qAeTFT qHG ¥ F &1 6 A,
1984 aF FIcd GATATY F F I
RM ¥ |IWT 9.0 wr@ faferd
AASTMT ZATH § 39 N1 F HIAT
ggraar & fag g fwar g

(@) ag @war usa/ds mifad
W IEQ & AN faer AT FRN
¥ grean ¥ Fraifeag A a1 W
FEIT GTRIT A(F-TT 9T THFA
qgY FTad1 | freg ®1@q, 1984 & &d
g% gt fax  # gs58 wrAWA &
gaver fwra s T a1 A fawrfear
feg w19 &Y gear fasr g faaw &
a1 g1 375 Ay cdrFa fag ag

-l

(7) s, @ar At sqrEqifaF
gfaeztal # €@-AFTT IR & FLH
& fau o vNFa feg oy § 1 ar=y
fawr &, waipa feg 375 amael ® &
TI.IAA F 96 HIAA IAIT &, 42 AAT
wqdl aix 237 99 saraqifas wfa-
ST HFA | -

qraa’ QAT TAT S NG
qamga afafaal wic
qfvaal & quws /=

4183. st ®AAT FIIT: FAT
T 7 ag Fa #Y U FK
fa -

(%) Farqradl daadiz dear

3a1T F@ Uy 9139 gfafaay st
foar afesdt & guad frar srgar;
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(%) war s gfafaay sz fyer

ofeest gru dare # of a6 Q-

arit &, o g dafaa el ok
¥y wifad & =1 grer fawar< feg 93
& A1E AFAT JIAWT F) 77 ATEY
F 19 eI HY FC A, qIq4El g49-

- g¥fa 9T FT AT FATT FQ@ T

fa=r< & <&t srqar R afz agY, at
SEF FAT FII7 §; A

(M afz g, @ vaF "eAER
g g9 gFasg # syl T §9
wifga & %Y F1 a91 {0 fagw S
feq 7o & &Y 391 97 AT AWl &Y
us gfq qwr 9gs g <@ ST ?

WA Fet (7 gEeEtowsgIw)
(%) & () WA WDT  TW
g9q grasdt At & fag Hfg ax
JAT FTA K AN gar 1 UsHA
fasrg aftsz g1 ggs1 FqAEa @
TR 9T ag A g1 AT forw 9
eT YT USAT EIXT NITAT IFLEFE
®T U9F F1d q& fwar AQar o
FAT FATT F GEHT TR F1F
gurslt § ST gIEIA & AFAT
(Aato & w17 # @@ awg miaw fFar
AT ], VAT AT F U gI-
1A #1 Aqarg wifas Har § )

FTTET TAC 9T, qraat gaadfa
N1 dak &F F fog g
fafwer sdwrd gl & 37 adt & A
& fag . usy g & wfafafe

g § wgt Do & afay.

13y ®Y N1, FTatfeaaT qaar gq1-
9T ¥ U7 aIHA  F sqg@ qfger
gy 1 Afx fanley wac gz gl
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Tl & e 7Y sy fawrg qfe-
g% & geq g § W A« Aras,
TSR Aty DwAr Afa, FreEr
¥ qreq dX aeaq: afaw w9 &g
AN § g7 d9asfa DA dF FI1€T
g3 | fasrT #3dt &)

Declaration of Mahavir Jayanti
Holiday on 13th April, 1984

4184. SHRI VIRDHI CHANDER
JAIN : Will the Ministry of HOME
AFFAIRS be pleased to state :

(a) whether Bhagwan Mahavir
Jayanti is celebrated on Chaitra Sudhi
Triyodashi ;

(b) whether it has been confirmed by
the astrologers both Jains and Hindus
that this day happens on 13 April ani
not on 14 April, 1984 as has been noti-
fied by the Central Government ; and

(¢) if so, whether Central Govern-
ment propose to change the holiday of
Mahavir Jayanti from 14 April, 1984
to 13 April, 1984 and getting it notified
accordingly ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
Bhagwan Mahavir Jayanti is to be cele-
brated on the tithi Sukla Trayodasi of
the lunar month Chaitra which is
equivalent to Chaitra Sudi Triyodashi.

(b) and (¢) Based on the represen-
tations received from diffcrent quarters
and keeping in view the relevant
aspects, Government of India have
since issued instructions declaring holi-
day on Mahavir Jayanti on 13th April,
1984, in place of 14th April, 1984,
Copy of Officc Memorandum No. 12/5/
84-JCA dated the 9th March, 1984 is
laid on the Table of the House. [Placed
in Library. See No. LT-7994/84].

qrreqra & o fagl foet
# gghr waAr

4185. st w@yw | ¥ @
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(¥) ¥ar ToedqrT & 4 faey &
TR A gF g darT Y 0f § agt
1§ 3ar Al §; afy g, @ o fadr
-5 & §; |

(@) <rsteqrd § «garr fade
faor #Y gt fra orde & gwifoa
A Y qa1 g7 gN F wHvAA F
T1Z fra.fga faat 1 fro-feg ad
¥ awifag @gara § wifae fear
st arfe g3 fast & IQIMd
qaIeq I 7 gz fus aF; N7

() #ar wrararg faw £ I
fadla fomr wfwa fear war § &
afz ga¥ Nfrdrszw & #w§
NFAT FY, I FAT I GHT 93 IX
@y 1Ay ?

e weATeT W T WA (s
qrnifiy TAr Y@ (F) UIEw F
ST A< faQd faor s <fea

faar 71 T §

(@) =mea 1982 ¥ ST Tfga
faell A gt dac A A 4
1.4.83 % faw2 faei &1 ga: i
F G Y FaE g et A A
o § mifas w3 faar qar g1 qufy
fafgsz foreri & af@TiFor &7 Jeq
&7 ¥ I @ifae gafeg sy ¥
FIA &1 Qar g, aqrfa F3VT qUETe
fafwer siearEAY I A% waSy F
gEaIT AT & | Saw Wea oy st
fagg @A & IWAY &7 cayqAr &
fay amifaa M@rgal @Y g
fei® 27.4.83 ¥ 9 feequy ¥
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m§ § e what dqx & geawrea
¥ gowew § | |

() &, A

Setting up of Cement and other
Factories by M/s. Baroda
Rayon Corporation

4186. SHRI K. LAKKAPPA :

SHRI DHARAM DASS
SHASTRI :

Will the Minister of INDUSTRY
be pleased to state :

(a) whether the Baroda Rayon
Corporation has applied for Industrial
Licences to set up some new cement and
other factories recently ; and

(b) if so, full dctails therecof and the
decision taken in the matter ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO): (a)
and (b) During 1983 and 1984
(upto 16.3.1984), 3 applications under
the provisions of Industries (Develop-
ment and Regulation) Act, 1951 were
received in the Secretariat for Industrial
Approvals from M/s. Baroda Rayon
Corporation for grant of letters of
intent/industrial licences for the manu-
facture of Cement, Oleum and Drugs.

The industrial licence application
pertaining to the manufacture of Cement
has been rejected. The applications for
the manufacture of Oleum and Drugs
-are presently under consideration of the
Government.

Purchase of M.V. Anastasis by M/s.
M.S.T.C. Calcatta

4187. DR. VASANT KUMAR
PANDIT : Will the Minister of STEEL
AND MINES be pleased to state ;

(a) whether M/s. MSTC, Calcutta;
purchased a vessel M.V. Anastasis in
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December, 1980 for scrapping and
whether permission was taken in writing
from the Director-General of Shipping,
as per circular No. TECH/1A/79-80,
dated 4-5-1979 ; if not, the reasons
therefor ;

(b) the name of owners, Port of
purchase/sale, price, date and place of
the Memorandum of Agreement ;

(c) whether ship was sold and
delivered to buyers alongwith crew if
so, agreement/arrangements made
regarding payment of wages and other
dues to the crew ; and

(d) whether Master of the ship was
neither discharged nor paid wages and
other dues ; if so, why was the ship
taken over for scrapping without defray-
ing the maritime liabilities and without
discharging thec Master of the ship as
required under the International Mari-
time Law and the Indian Merchant Act,
1958 ? '

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND
MINES (SHRI N.K P. SALVE): (a)
M.V. Anastasis was purchased by
MSTC for scrapping in December,
1950. MSTC has been allowed to
import foreign flag vessels for scrapping
as the canalising agency vide the Import”
Policy for the year 1980.81. Prior
Approval of Director-General of Shipp-
ing was not required in this case.

(b) The vessel was sold to MSTC
by M/s. Polasia Carriers Limited,
London for US $ 243896. The
Memorandum of Agreement dated 10th
December, 1980 was signed in Calutta.

“ The vessel was delivered by the sellers

under their own power at the Port of
Delivery and as such there was not
Port of Purchase/Sale in this case.

(c) The vessel was purchased with
a guarantee from the sellers that she at
the time of delivery was free from all
cncumbrances and maritime licns or any
other debts whatsoever. The vessel - was
to be delivered to the buyer under her
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own power at the risk and cost of the
sellers at the Port of Delivery. There
was no question of delivering the Crew
to the buyer. Assuch no sepacate
Agreement regarding payment of wages
and other dues of tho Crew was

necessary.

(d) The matter regarding discharge ~

and payment of wages and other dues of
the Master of the Ship is sub judice.

The scrapping of the vessel was
permitted by the High Court of Kerala
after Steel Industrials Kerala Limited to
whom she had been allotted by MSTC,
deposited security as per direction of
the High Court.

Declaration of Industrially Backward
District in Kerala

4188. PROF, P.J. KURIEN : Wil
the Minister of INDUSTRY be pleased
to state :

(a) whether there is any proposal
to declare Pathanam Thitta district of
Kerala as an industrially backward
district ; and

(b) if so, the details thereof 7

THE MINISTER OF STATE IN,

THE MINISTRY OF INDUSTRY
(SHRI PATTABH RAMA RAO): (a)

No, Sir.

(b) Does not arise.

e gfoar fao ewm &

Rl & waad

4189. st ST TW : FAT IAT
I ag 3@ # F91 7T 5

(F) Fa1 widr wre} F afkeq ¥
qIFTT F1 HeT gfogar fao & w9-
FifwaY #1 g ®F gq17 §  wHETd

gTIF FI¥ qOT @ grard ¥ g
Mqafed FAT FIA KT FEJA §;
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gzt Ty Tw) ¢ (%) oY, 9g )

() gFF Fr Ssaar F qary
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Joint Collaboration Protocol

between India and Sweden

4190. SHRI MOHAN LAL PATEL : .
Will the Minister of INDUSTRY beg
pleased to state :

(a) whether it is a fact that Indig
and Sweden havé signed a joing
collaboration protocol to boost econoe
mic collaboration between the two

countries ;

(b) if so, the various fields of good
prospects in which Indo-Swedish joint
ventures can be set up ; and

(q) the details thereof ?

. THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAOQ): (a)
to (c) The 5th session of the Indo-
Swedish ‘Joint Commission for Bconoml,c
Technical and Scientific Cooperatloq
was held in New Delhi in February,
1984. A protocol was signed at the end
of the session envisaging tcchmcaf

. cooperation in areas such as stocl

electronics, telecommunication, prec:snon
machinery, space technology, ocean
technology, genetic engineering; power
trapsmission and renewable sources
energy. The possibility of setting up o}
joint ventures in third countrics in th
arcas of construction, industrial plants,
railway lines and rolling stock m
highlighted. The concerned orgamsatlom
of the two countries will follow-up
these possibilitics.

Monetary Relief and Legal Aids to
Victims of Atrocities of Weaker
Sections

4191. SHRI A.R. MALLU : Will
the Minister of HOME AFFAIRS bg
pleased to state ;
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(a) whether attention of Govern-
ment has been iavited to the ‘Deccan
Chronicle’ of 16 February, 1984 that
funds intended to provide monetary
relief and legal aid to the victims of
atrocities on weaker soction of society
remained largely unspent  .or were
diverted to other purposes in the State
of Andhra Pradesh ;

(a) whether it is also a fact that
in case of several schemes formulated
for the welfare of tribals, the develop-
ment agencies could neither spend alj
the fund nor coordinate activities of thg
various development departments ; and

(¢) if so, whether any clarification
has been sought by the Central Govern-
ment in this regard, and if so, the
details in this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
(a) Government is aware of the report
appearing in the ‘Deccan Chronicle’,
The Ministry of Home Affairs does not
provide any direct monetary relief and
logal aid to the victims of atrocities on
weaker sections of society.

(b) and (¢) Utilisation of special
Central Assistance by Integrated Tribal
Development  Agencies in Andbra
Pradesh has been found to be satisfac-
tory. However, utilisation of Tribal
sub-Plan funds (flow from State Plan)
in certain sectors has been found to be
tardy.

While finalising Tribal sub-Plan
1984-85, State Government has been
requested to undertake review of the
progress in implementation in the State
Level Implementation Committee of
Tribal sub-Plan on a regular basis and
strengthen the implementation
machinery. ’

Approval to Non-resident Indians to
Establish Export Oriented Units
4192. SHRI B.V. DESAI: Will
the Minister of INDUSTRY be pleased
to state :

(a) whether Government have graat-
od approval to 12 pon-resident Indiang
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for establishment of 100 per cent
export-oriented units in the country ;

(b) if so, whether the proposed
units will be engaged in the manaufac-
ture of leather, sports and travel bags,
etc. ;

(c) if so, tho States where such
units will be set up ;

(d) the time by which the same is
ltkely to be set up ; and

(e) the assistance = Government
propose to give to them ? -

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI PATTABHI RAMA RAO) : (a)
During 1983 and 1984 (upto February),
the Government have approved 11
proposals received from non-resident
Indians for setting up of units under the
100 % Export-Oriented Scheme.

(b) and (c) One of the units approv.
ed is for the manufacture readymade
garments (sportswear) in Gujarat.

(d) A gestation period of one year
is normally permitted to 1009 Export
Oriented Units.

(e) Under the 1009, Export Orien-
ted Scheme, units, including those owned
or promoted by non-resident Indians,
can be located anywhecre in India and
are ecligible for duty-free imports of
capital goods, raw materials and com-
ponents. Indigenous supplies of capital
goods, components and raw materials
to these units are exempt from excise
duty. Finished products shall also be
exempt from excise and other central
levies.

Imbalance in Hill Areas

4193, SHRI H. N. BAHUGUNA :
Will the Minister of PLANNING be
pleased to state :

(a) whether Government have for-
mulated plans to remove the imbalances
in hill areas as per announcement by
Prime Minister at Itanagar on the 4
February, 1984 and if so, the fuH
details thereof; and
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(b) whether Government propose
to convene a meeting of socialfeconomic
groups amd the people representatives
from hill areas in order to know the

problems first hand and help take im- ‘

mediate corrective steps ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) : (a) Yes, Sir.
Pursuant to the Government policy of
balanced regional development, the hill
areas of the country have been receiv~
ing special attention from the Second
Five Year Plan, but more vigorously
from the Fifth Five Year Plan i.e. 1974-
75. The programme for development
of the hill areas of the country is a
Continuing one. Its details are given in
Chapter 25 of the Sixth Five Year Plan
document laid on the Table of the Lok
Sabha on 6 5.1981.

(b) The Plaoning Commission have
set up twe Advistory Committees one
for the Himalayan region and the other
for the Western Ghats region under the
Chuirmanship of Member, Planning
Commission to advise on matters relat-
ing to socio-economic development of
the two regions. Public men drawn from
these regions  and experts having inti-
mate knowlcdge of the problems of hill
areas are represented on the two Com-
mittees. further, ‘m the context of the
preparation of Seventh Five Year Plan,
a Working Group on Hill Areas Deve-
lopment Programme has becn constitut-
ed to which pubiic men, social workers
economists and other experts having
intimate knowledge of the problems of
hill areas have been appointed. The
Group is expected to analyse the prob-
lems of hill areas and suggest remedial
measures.

Poverty in Rural Areas

419i. SHRI CHITTA MAHATA:
- Will the Minister of PLANNING be

pleased to state :
| (a): whether rural areas are worst
hit by poverty; and
(b) if so, the details thereof ?
THE MINISTER OF PLANNING
{SHRI S. B. CHAVAN): (a) and (b)
It is a fact that .the percentage of
population below the poverty line is
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‘higher in the mral .than in 'the- urb'ai

areas, Poverty estimates are based on
periodic consumer expenditure survoys .
conducted by the National Samplé -
Survey Organisation. The Jlatest two
surveys for which data are available, as~

mentioned in the Sixth Plan document, -
reveal the following percentage of people .

below the poverty line.

- 1972-73  1977-78
Rural Areas 54.1 50.8
Urban Areas 41.2 38.2
All Iadia 51.5 48.1

R e e s iy Y Sl S A S A g, S G— C— gy S i

Team Sent Abroad by ONGC to
Study Various Computers

4195. SHRI RAMAMURTHY :
Will the PRIME MINISTER be plea_so_d ’
to state '

(a) whether the Oil and Natural
Gas Commission hive sent a team
abroad to study the various computers
available including that made by I B.M.;

(b) whether an inter-ministerial
team had already gone abroad in 1982
to study and select a computer system;

(¢) if so, the recommendations of
this team;

(d) the action taken on the recom-
mendations; and

(e) whether the Departmant of
Electronics is of the view that com.
putcrisation should be through the use
of local miyi-computers ?

THE DEPUTY MINISTER IN.
THE DEPARTMENT OF ELECTRO-
NICS AND THE MINISTRY OF
FOOD AND CIVIL SUPPLIES (SHRI
S. M. SANJEEVI RAO) : (a) No, Sir.

(b) No, Sir.

(c) and (d) Department Of Electro-
nics is of the view the certain types of
user requirements can be met by local
mini-computers. However, there are -
many applications which required large
computers or computers with special
hardware or software capabilities/facili-
ties, e.g. the processing of the seismic
exploration data for oil/gas collected
by the ONGC, which cannot be met.
by loczl mini-computers.
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" DR, SUBRAMANIAM SWAMY
(Bombay North East) : Will the Govern~

ment make a statement about DA for
‘Central Qovernment employees in this
House ? It has done it in the other
House. When 1 asked you earlior, you
~ said, ‘Ne, no."...What is this, Sir?
This is a matter for the Central Govern-
ment. Who will speak for them ?
Five instglments are already due.
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MR. SPEAKER :
have not allowed him.

per,
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This is impro-
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(=% sT)
MR. SPEAKER : There is no ques-
tion of adjournment motion,..You are
also an educated person,
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12.03 hws,
PAPERS LAID ON THE TABLE

Notification under Industries (Develop-
ment and Regulation) Act, Anomal
Report and Review om Chandigarh
Industris]! ond General Devplopmest
Corgoration Ltd. Chandigarh, 1982.83,

ete,

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
PATTABHI RAMA RAO) : On behalf
of Shri Narayan Datt Tiwari I beg to
lay on the Table—-

(1) A copy of the Registration and

Licensing Industrial Undertakings
(Amendment) Rules, 1984 (Hindi

% Not recorded.
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and English versions) published in
Notification No. G S.R. 66 (E) in
Gazette of India dated the 14th

February, 1984 under sub-scction _

(4) of section 30 of the Industries
(Development and Rcegulation) Act,
1951.

[Placed in Library. Sec No. LT-7949/84.]

(2) (i) A copy of the Annual Report
(Hindi and English versions) of
the Chandigarh Indusirial and
General Dovelopment Corpora-
tion Limited, Chandigarh, for
the ycar 1982-83 alonz with
Audited Accounts.

(1i) A statement (Hindi and English
versions) regarding Pevicw by
the Government  on the work-
ing of the Chandigarh Indus-
trial «nd General Development
Corporation Limited, Chandi-
garh, tfor the vear 1982-83.

(3) A statcment (Hindi and English
versions) showing reasons for delay
in laying the papers mentioned at
(2} abovce.

{Placed in Library. See No, LT-7950/84.}

(4) (i) A copy of the Arnual Roport
(Hindi and English versions) of
the Automotive Research
Association of India, Punz, for
the vear [982-83 along with
Audited Accounts.

(1) A statement (Hindi and
English versions)  regarding
Review by the Government on
the working of the Automotive
Reascarch Association of India,
Pune, for the year 1982-83.

[Placed in Library. See No. [.T-7951/84.]

Notification under Sree Chitra Tirunal
Justitute for Medical Sciences and
Technology, Trivandrum Act and Annual
Report of and Review on Bose Institute,
Calcutta, for 1982-83.

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
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DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : I beg to lay on the Table—

(1) A copy of the Sree Chitra Tirunal
Institute for Medical Sciences and
Technology, Trivandrum (Amend-
ment) Regulations, 1983 (Hindi
and English versions) pyblished in
Notification No. DR-III (4) 5/81 in
Gazette of India dated the 19th
November, 1983 under section 33 of
the Srec Chitra Tirunal Institute
for Medical Sciences and Techno-
logy, Trivandrum Act, 1980.

[Placed in Library. See No. LT-7952/84.]

(2) (i) A copy of the Annnal Report
(Hindi and English versions) of
the Bosc Institute, Calcutta for
the year 1982-83 along with
Audited Accounts.’

(ily A statement (Hindi and
English vcrsions) regarding (a)
Review by the Government on
the working of the Bose Insti-
tute, Calcutta, for the year
1982-83 and (b) reasons for
delay in laying the papers
mentioned at (i) of item (2)
above. ’

[Placed in Library. See No. LT-7953/84].

Half_yearly Report of Coir Board,
Ernzkulam, Cochin

SHRI PATTABHI RAMA RAO : 1
beg to lay on the Table a copy of the
Haif-ycarly Report (Hindi and English
versions) for the period from 1st April,
1983 to 30th September, 1983 on the
activities of the Coir Board, Ernakulam,
Cochin, and the working of the Coir
Industry Act, 1953, under sub-section (1)
of section 19 of the Coir Industry Act,
1953.

[Placed in Library. See No. LT-7954/84.)

Review on ard Annual Report of
Mineral Exploration Corporation
Ltd., Nagpur for 1982-83

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
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(SHRI N.K.P. SALVE): T beg to lay -

on the Table a copy each of the follow-
ing papers (Hindi and English versions)
under sub-section (1) of section 619A
of the Companies Act, 1956 : —

(1) Review by the Government on the
working of the Mineral Explora-
tion Corporation Limited, Nagpur,
for the year 1982-83.

(2)' Annual Report of the Mineral
Exploration .Corporation Limited,
Nagpur, for the year 1982-83 along
with Audited Accounts and the
comments of the Comptroller and
- Auditor General thereon.

[Placed in Library. See No. L'[~7955/84.]

Annual Assessment Report of Programme
and its Implementation for Accelerating
Spread and Development of
Hindi for 1982-83

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIMATI RAM DULARI SINHA) :
I beg to luy on the Table a copy of
the Annuil Assessment Report  (Hindi
and English versions) of the programme
and its implecmentation for accelerating
the spread and developmente«of Hindi
and its progressive usc for the various
official purposes of the Union, for the
year 1982-83.

[Placed in Library, See No. LT-7956/%4.]

Notification Under All - India
Services Act

"THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P.- VENKATASUBBAIAH) : 1
beg to lay on the Table a copy of the
Indian Administrative Scrvice (Cadre)
Amendment Rules, 1984 (Hindi and
English versions) published in Notifica-
tion No. G.S.R. 213 (E) in Gazette of
India dated the 14th March, 1984 under
sub-section (2) of section 3 of the All-
India Services Act, 1951.

[Placed in Library. See No. LT-7957/84.)
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Report of CAG of India for 1983 —
Union Gorvt. (Commercfal}r Part I

SHRI PATTABHI RAMA RAO:
On behalf of Shri Janardhana Poojary,
1 beg to lay on the Table a copy of the
Report (Hindi and English versions) of
the Comptroller and Auditor Gencral of
India for the year 1983. Union Govern-
ment (Commercial)-part-I Introduction,
under article 151 (1) of the Constitu-
tion

[Placed in Library. See No. LT-7958/84,] -

Notification Under Air (Prevention and
Control of Pollution) Act

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH) On behalf of Shri
Digvijay Singh, I beg to lay on the
Table a copy of the Air (Prevention and
Control of Pollution) (Union Territories)
Rules, 1983 (Hindi and English versions)
published in Notification No. G.S.R. 6
(E) in Gazette of India dated’ the 3rd
January, 1984 nnder sub-section (2) of
section 53 of the Air (Prevention and
Coatrol of Pollution) Act, 1981,

[Placed in Library. See No. LT-7259/84.]

e e, —————

12.05 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL - Sir, 1
have to report the following messages

reccived from the Sccretary-Gen:ral of
Rajya Sabha :—

(i) “In accordance with the provi-
sions of, rule 127 of the Rules of
“Proccdure . and Conduct of
Business in the Rajya Sabha, 1
am directed to inform the Lok
Sabhu that the Rajya Sabha, at
its sitting held on the 19th
March, 1984, agreed without any.
- amendment to the Inchck Tyres
Limited and National
Rubber Manufacturers .Limited



<oy,

_ (Nationalisation) Bill 1984 which

(ii)

(iii)

(iv)

was -passed by the Lok Sabha at
its sitting held on the 8th March,
1984."

‘“In accordance with the provi-
sions of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, I am directed to return
herewith the Appropriation
(Vote on Account) Bill, 1984,
which was passed by the Lok
Sabha at its sitting held on the
14th March, 1984, and transmitt-
ed to the Rajya Sabha for its
recommendations and to state that
this House has no recommen-
dations to make to the Lok
Sabha in regard to the said
Bill,”’

*“In accordance with the provi-
sions of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduct of Business in thc
Rajya Sabha, I am directed to
return herewith the Appropria-
tion Bill, 1984, which was passed
by the Lok Sabha at its sitting
held on the 14th March, 1984 and
transmitted to the Rajya Sabha
for its recommendations and to
state that this House has no
recommendations to make to the
Lok Sabha in regard to the said
Bill.”’

“In accordance with the provi-
sions of sub-rule (6) of rules 186
of the Rules of Procedure and
Conduct of Business in the
Rajya Sabha, I am directed to
return herewith
tion (No. 2) Bill, 1984, which
was passed by the Lok Sabha at
its sitting held on the I4th

" March, 1984, and transmitted to

- mendations and to state

)

‘the Rajya Sabha for its recom-
that
this House has no reccommenda-
tions to make to the Lok Sabha
in'regard to the said Bill,”

+In dccordance with the provi-

sions of sub-rule (6) rule 186 of

the Appropria-
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- of Business in the Rajya Sabha,
" I am directed to return herewith

s

Rules of Procedure and Conduct - -

the Appropriation (Railways)
Bill, 1984, which was passed by
the Lok Sabha -at its sitting held
on the 15th March, 1984, and
transmitted to. the Rajya Sabha
for its recommendations and to
state " that this House has no
recommendations to make to the
Lok Sabha in regard to the sai
Bill,”” :

(vi) *“In accordance with the provi-

sions of sub-rule (6) of rule 186
of the Rules of Procedure and
~Conduct of Business in the
‘Rajya Sabha, I am directed to
return herewith the Appropria-
tion (Railways) No. 2 Bill, 1984,
-which was passed by the Lok
Sabha at its sitting held on the
15th March, 1984, and transmitt-
ed to the Rajya Sabha for its
recommendations and to state
that this House has no recom-
mendations to make to the Lok
Sabha in régard to the said
Bill.”’ "

(vii) “'ln accordance with the provj:

(viii)

sions of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduct- of Business in  the
Rajya Sabha, I am directed to
return herewith the Appropria-
tion (Railways) No. 3 Bill, 1984,
which was passed by the Lok
Sabha at its sitting held on the
15th March, 1984, and transmitt-
ed to the Rajya Sabha for its
recommendations and to state
that this House has no recom-
mendations to make to the Lok
Sabha in regard to the said
Bill.” o

‘I am directed to inform the
Lok Sabha .that the - Rajya
Sabha, at its sitting held on -
Monday, the 19th March, 1984,

~ adopted the following motion, in. ~
regard to the presentation of the

‘Report of the Joint - Committee
of the Houses on the Indian
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Veterinary Council Bill, 1981 :—

“That the time appointed for
the presentation of the Report

of the Joint Committee of the .

Houses on the Indian Veterinary
Council Bill, 1981, be further
extended up to the last day of
the current (Hundred and
Twenty-ninth) Session of the
Rajya Sabha.” .

— — s —

12.08 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

Seventy-first Report

SHRI G. LAKSHMANAN (Madras
North) : I beg to present the Seventy-
first Report (Hindi and English versions)
of the Committee on Piivate Members’
Bills and Resolutions.

P— et —

12,09 hrs,

COMMITTEE ON PUBLIC
UNDERTAKINGS

Efgbty-first Renort

SHRI MADHUSUDAN VAIRALE :
(Akola) : I beg to present the Eighty-
first Report (Hindi and English versions)
of the Committee on Public Undertak-
ings on Action Taken by Government
on the recommendations containad in
the Seventy-fifth Report of the Com-
mittee on National Film Development
Corporation Ltd.—Financing of Films
and Theatres.

12.10 trs,

BUSINESS ADVISORY COMMITTEE
Fifty-eights Report

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, - SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH) : Sir, I beg to move :
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**That this House do agree with the
Fifty-eighth Report of the Business
Advisory Committee presented to the
House on the 20th March, 1984."

MR. SPEAKER : The question is :
“**That this House do agree with the
Fifty-eighth Report of (he Business
"~ Advisory Comniittce presented to the
House on the 20th March, 1984,

The motion was adopted.

12.11 hrs,
MATTERS UNDER RULE 377

(i). Demand for introduction of a fast
train between Jharsuguda-'l‘ltlmrh
and Blubaneswar

SHRI CHINTAMANI PANIGRAHI
(Bhubancswar) : The western  and
southern districts of Orissa are not
connected with the statc capital by a
direct train. This has created difficul-
ties in the way of mobility between two
regions of the State® and people have to
face a lot of hardships. There has been
persistent demand for introduction of
a fast train  between Jharsuguda-Titla-
garh and Bhubaneswar. The introduc-

‘tion of such a train has bccome very

pecessary with the coming up of new
growth centres and industries im
Koraput, Kalahandi, Bolangir and
Sambalpur districts,

It is, thercfore, nccessary that one
fast train is introduced very early to
meet the requirements of the people of
that area, I request the Honourable
Minister of Railways to take early steps
for the implementation of the above
proposal.

(ii) Need for running Fair Price Shops
in  Mirzapur District of U.P,
according to the Standards. hld
dowan by Central Government:.

zﬁzwwﬁ afie (tm‘m)
asaq wgrea, & fraw 377 iimﬁag_
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(iH) Demnd for 8 new Rallway DM-
sion for Westerm Orissa ‘ -

SHRI RASABEHARI! BBHBRA ‘
(Kalahandi)** : Railway Division at
Khurda Road controls about 60 Kms. -
out of 2,000 Kms of Railway line spread-
out in Orissa, The remaining kilomets -
rage of 1,400 Kms. covering Western:
Orissa industrial and steel complex of
Rourkela and other branch lines such.as*
Barsuan and Biramitrapur sections goings*
up to Himgiri on main line and-’
Jharsuguda to Titlagarh and Raigada to-
Raipur which encompass the other induss -
trial belt, are under the jurisdiction of*
3 divisions i.e., Chankdarpur, Bilaapur"
and Waltair.

Notwithstanding the heavy traffic
and other load available in this area
supporting the creation of a separate
division from the point of view of ad-
ministrative, operational and logistic.
convenience and coordination, the State
Government's proposal for creation of:a.
new division is awaiting consideration
with the Railway Board for a long time.
Both the Railway personnel and the
Railway users of the areca. have to look
forward to the three other Divisional
Office located outside the State for:
getting their day-to-day problems:solved: -
Serious handicaps are being faced by all
the Government Departments at the:
district level as also by the trade: and:
industry, when they have to. depend on.
the three divisions located outside the
State and particularly when the .work-.
load on these three divisioms.. is.
increasing rapidly. :

In view of this, I' demand that a new:
Railway Division should be created for
Western Orissa without  any furtﬂer
delay. - "

*4The ‘original- speech was "made'in OtEa. o
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(iv) Acute water Scarcity in Kharagpur
and Midnapore districts of West
Bengal and peed for augmenting
new sources ofdrinking water for
relief of the suffering people

SHRI NARAYAN

(Midnapore) : Mr. Speaker, Sir, under

~ Rule 377 I want to raise the following
matter of urgent public importance.

The city of Kharagpur with 3 lakh of
population and Midnapore town in West
Bengal with nearly 1 lakh population are
reeling under the severest drought and
water scarcity. The arcas such as
Prembazar, Talbagicha, Agera, Nimpora,
Malancha area, Chatispara, Subbaspalli,
Panchbheria, Inda of Kharagpur and
many areas of Midnapur are worst hit.
People are fighting each other for a buc-
ket of water at taps and criminal cases
are being registered. Authorities have
been approached a number of times, The
Chairmen of both the municipalities and
commissioners intimated the authorities
by resolution and deputation. But as
yet no action im positive direction has
been taken., 1 urge upon the Govern-
ment to take urgent steps in the matter
and move qujckly for augmenting new
water sources to bring relief of the popu-
lation in the matter of drinking water.

(v) Need for providing financial assistance
to Bihar for clearance of arrears of
payment due to Sugarcane growers there

Mo HIT FTAIX AgaT (FAEAIIY) :
aeqe wgrey, fagir usa & € ¥ma-
I FTEG F g &1 FFrar  faear
#1faga § 1 8 ad 9gx agy @ fa=r

w1 g e’ A faat ¥ wo A K

1T &7 &1 fear qr . sy gIFHT J
&Y 10 faet &1 gfaggw FT Fgwry
agr aagd & fga & a9 ¥ AwTASR
& 9T A FHET S W@ 1982-83
&t §u &t Fraw &1 FHAT oA W7 6.50
AT gIFIA AT 5.50 FAF Fror =y
fra¥ & foasdy qar gar &) 1982-83 ¥
¥ty HTHIT A 2ommwm
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“¥y GE Wew qrEig F w7 ¥ BF
ggaft ITz AV ) UG IFIT 4 VAW 5
sUT faar fqaq aisrd fas 9 awrg
w1 §B KW AT fFgy ar 797

1983-84 ¥ WY AT faw  frqra¥ &Y
t' &1 787 YA AN T AR qgn
20 0T wqu fast Y fad) agr 5
FOT W A4 fqd) 9T IEEAT W@
WA | 3E S § WY 1 aggar qgd
fadm eqifr geargT o frad atd R
#fez § @ & ar7 A AAAR TG Q@
1983-84 T
9 37 FUF &1 JEAT IF7T & fag
gfe Fg GIFIT ¥ 20 FAT FC
1 wo g agf & fau usy
wt far ar zg fast #y @9 Iq?
Fr ygfy & fao o 21T &9 g9t &
gezv aifgs freat o arar w37 71 3w
feqr ST graT & L ST GIFIT F faqw
qTaA & FI gg F1G A0 FFar a1 awar
graa: ¥ ¥ wyen § fr agfagie
ST FIFIT FY 98 BT gear 3 foaad
fagre & wear geara® fraEt &1 arfas
¥$T § F9rar o ¥

(vi) Need for directing H E.C., Ranchi,
to pay the increased wage amount to
Supervisors and teachers

sft AW sEir AWt (TIIW)
geast wgay, WA feqfq wieg & @«

g g o gAfrad mw faaw

[ge.d.4.] § ST gra, saifas
gaifa qdf arqeag A AT IAT FAN
a3 wm %A W1 AT wrsfaq A

vdd@s ud fams) s Fa9 @w
Aag & gura A §, 99 6 qddewi &

e Frdw & @1 w1d gEeEE g

s
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‘tl wgt - A, gmswfr # wagﬂ
65 %o %1 Afg &1 gadigw ger agt
Frgqras afgsif) ageqreat 3 afg

325 %o & 1000 %o g§ | ag afy sfama

¥ faarc frar wg O ag afawifkal €
09, afg q@ar § wagdl ox goe-
g ) gfg wre 294 &, N AIWra-
gors aar s Fuifs $1 w170 § )
Y rdarfeat & A1 genga § WA
g1 gar «fas gwifa & §AqF gan
A

garargat ua fowrsY & 9aq w1
(3 TzawT) wagd & AT WA F
65 %o fwur & | ag Afasar & afgww
&1 wEifag IRa-9737r, 1983 & @T-
wir 70 faq g% sl vx’ gggersl F
dfawar ¥ srgre a7 9§ aoifeq 57 F

faw g<ar o3 geagg fear ) ga §

SYAEAIGA ¥ S A, 1983 &I 36 ®o
fmet#t wa wdz e’ &1 afus wia
g31F FIH &1 gumiar frar war 6
gerryg gulcy g Ta1 ) ¥ Wy goq #
uaifgewa aY gia¥ 1 qfy gq 27 aadw,
1983 & usx aariifra weg & Fiw
I 7F F1 sq1q arwfag fwar, ady
a¥ 36 ®o FTYAATT A g @ ¥
aqe & f& 36 wo r wrfas sywamA
1.1.82 ¥ aU+T NNF qaag § §aiw-
srga A=y e o

(vii) Demand for grant of an identical

pay scale to the Ferro Printers of all
the Central Government establishments

SHRI AJIT KUMAR SAHA (Vihnu-
pur) : Sir, the third pay commission
~while revising the pay scales of FERRO
Printers inte a consolidated one was not
fair to those who were ig higher scale.
The scale of FERRQ Printers in the
Bureau of Public Enterprises is different
and higher than the pay scales of .
FERRO Printers in other places. Whep

\

-

‘the I-nBRR_O . Printers

ters of other dcptts,;
are demanding revision of their scale,
Government is taking the plea that the
duties and responsibilities of Ferro Prin-
ters of B. P. E. arc .different.’ This. is
difficult to appreciate since the staff in-. -
spection unit after thoroughly examining. -
the duties and responsibilities of Ferro .
Printers of all Departments recommend-
ed indentical pay scale to afl Ferro
printers. Besides, the Superme Court
has upheld the principle of equal pay:
for equal work, The remedy lies in"-
granting sclection grade to these emp-
loyees. The plea that the fourth Pay
Commission will go into this problem is
also untenable since the issue involves
removal of ar rnomaly that crept im due
to the recommendation of the third Pay -
Commission. 1, therefore, urge upon
the Governmcnt to grant the pay scale of
Rs, 260—430 to the Ferio Printers of all -
the Central Government establishments.

(vili) Need fcr Streamlining an1 expan-
ding the Cochin Shipyard

SHRI XAVIER ARAKAL (Ernaku-
lam) : The Cochin shipyard is situated
in 163 acres of land but barely 170 acres
are used at present. It has 25000 em-
ployees workingzwith modern equipments
and layouts, with great potentialities for
growth and cxpansion.  Unfortunately,
this establishment costing over Rs. 150
crores is lacking in managerial leadership
and committed to labour.

It is the statutory requircment to dry-
dock all the vessels. A stuidy conducled -
by the Shipping and Transport Ministry
has brought to light that 7,200 dock days
are required for Indian vesscls. and the

.capacity is only 2,400 dock days. Asa

result, huge national tonnage has to go

~ abroad, draining valuable foreign cx--

change

Shri Lanka is expanding the facilities
very rapidly. It is high time that we
rise from any complacency -in this matter, -
Cochin Shipyard has the largest-dry dock
in the country and other infrastructure
for growth and expansion. There are
two international study team reports, -
namely, MHI, IHI of Japan and also
récently Admiral Narpathi Dutta has -
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submitted his report on the problems,
wolutions, utility, potentiality and expan-
‘siog of Cochin Shipyacd.

I urge upon the Government to take
urgent action to strcamline the labour-
management issues, to put competent
managers, inculcate discipline and
dedication in the staff, expand the repair
dry-dock facilities anl diversify the
Cochin Shipyard to m:ct the shipping,
maritime and offshore drilling require-
ments.

12.19 hrs.

DEMANDS FOR GRANTS (GENE-
RAL), 1984.85—Contd.

Ministry of External Affairs— Contd.

MR. SPEAKER : Now the House will
resumc further discussion and vo'ing on
‘the Demand for Grant under the control
of the Ministry of External Affairs,

Sh.ri Banatwalla has taken 19 minutes
-and he may kindly sum up his oberva-
tions.

SHRI G. M. BANATWALLA
(Ponnani) : Mr. Speaker, Sir, it is tragic
that tha war between Iraq and [ran still
continues, despite all efforts to bring
about a Cessation of hostilities, The
distressing fact is that the war has fur-
ther intensified. There are even alle-
gations by Iran that Iraq is using
chamical wezapons, Iraq has denied these
allegations but Iran has urged upon the
UN to send a spzcial delegation to study
deploypment of chemical weapons. I
must emphasise that the world cannot

‘be a passive spectator to the sufferings of a

prolonzaed war and all efforts must conti-
nue to bring
cessation of hostilities.

12.20. brs.

{MR. DEPUTY-SPEAKER in the
Chair)

~ Then, Sir, on November 1983, there
was the Desclaration by Turkish Cypriots
of the formation of Turkish Republic of
Northern Cyprus. The island was in a

about an -immediate

of Ext. Affrs.

state of political uncertainty for more
than twenty years. .During this period,
there was persecution of the Turkish
Cypriots. They were denied due share
in administration and forced into politi-
cal seclusion. They faced economic
embargo. How long could such an
unjust situation comtinue ? I submit
that it should be appreciated that the
Turkish declaration of November 15is
in accordance with the 1977 Denktash-
Makarios and 1979 Denktash-Kyprianou
agreements. Further, President Rauf
D=nktash has emphasised that the State
shall continue to adhere to the UN
Principles and the policy of Non-align-
ment and that the doors shall not be
closed to inter-communal talks under the
auspices of the UN Secretary General.

Sir, the need is to adopt a positive
approach to the declaration and work
upon the Denktash proposals for political
settlement rather than merely deploring
the declaration.

To sum up, it is creditable that India
is making a significant contribution in
efforts towards conflict-containment and
international cooperation. There have
been certain welcome developments in
this context. The abrogation of the
Lebanese-Israel agreement of May 17 is
a good step towards Lebanese national
reconstruction.  Lebanese people have
refused to surrender to Zionist imperia-
list designs. Tt is necessary that super
powers —the USA and the USSR-—do
not interfere in the Lebanese internal
affairs. Let us hope the present national
dialogue among the Lcbanesc leaders
will bear fruit for final settlement of the
problem. One must also welcome the
recent Islamic Conference Organisation
summit decision to invite Egypt to rejoin
the organisation and it is heartening to

. note that Egypt has accepted the invita-
‘tion. We wish unity in their ranks for

their laudable objectives. It is most
unfortunate that Israel persists in its
nefarious designs and attempts have also
been made to below up the Al Agea
mosque, the third holiest shrine to
Muslims. Israel has been emboldened
by the USA. There is now a . proposal
before the American Congress to shift
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the American Embassy  from Tel Aviv to
Jerusalam. This is against the UN and
NAM R-ssolutions. We must lodge
strong protests and mobilise world opi-
nion against th: Am:zrican mov:.  Tha
USA has even thought of dzploymznt of
the US Cruise nuclear missiles in Comiso
Southern Italy. The Italian psople will
have the support of the catire civilized
world. Ws.wzlcom: Libya's Col. Gad-
rafi's expression of solidarity with the
Italian paople.

Finally, with respsct to Pakistan, as I -

have submitted, the final solution lies in
confidence-building so as to av:rt the
unfortunate arms race and so that both
may devote themselves toi progress and
development. With th:se words I con-
clude and thank you very much.

SHRI B. R. BHAGAT (Sitamarhi) :
Mr. Deputy-Sp=aksr, Sir, nuever before
the world fac:d such a grim situation as
it is doing now. Both on th: peuace front
as well as on the front of davalopment,
there arec more n:gative forcss that are
working. In this dark and dismal
sc2nario, it is hartening to sce that the
Foreign M-nister assisted by his able
team in his Ministry is pursuing r:lont-
lessly to bring sanity to th: world and
try to make diff:arent parties ta'k and
negotiate so as to solv:s th? basic crucial
problem, that is th: n-oblein of peace
and development,

I would say, much progress has not
been made but the balancashezt is not
one-sided. There arc some silver lmings,
and that is, I would submit, th= resulit
of the persistcnt efforts pursued by the
non-agligned movement during the one
year of the chairpersonship of Shrimati
Indira Gandhi. As a result, [ would
like to tell those Cassendras, who were
talking that this movement is not going
to make an impact, that ths position to-
day after one year of the chanrp esonship
of Shrimati Indira Gandhi is that the
non-aligned movement is alive and
kicking. It is more credibie today, more
potent and a more vibrant force than it
was a year ago.
highlighted in tht Summit Meeting, it is

“the efforts in

The issues ~ that were ) |
serious attempts in the coming months

true, still elude .solut_iou, .b'ut the voice
of the non-aligned movems=at is heard
with respoct and attention.  Some of the -
basic issucs ~are that th: Iran- Iraq war -
is going its unfortunate course; it was
referred - to by Shri Banatwalla rightly.
In respect of the West Asianand the -
Palestinian issuds, great efforts hive been
made by the non-aligned movement in
trying to bring the parties together nearer
to a solution, and in this respect, -the -
four Forzign Miaisters’ team appointed
by thz chairp:rson of the non-aligned.
movement, led by our Foreign Minister, -
did very hard work and it succeeded at
least in the case of the West Asian,.
the most difficult situation, becoming.

complicated and explosive everyday; now -
there is a realisation among all the
partics that they should try to find a
solution, but the significant success of
this four Forcign Ministers’ group led by
our Forcign Minister is that the PLO as
a united force, as an entity, has been .
saved.  But for the efforts of the chair-

person of the non-aligned movement and

the hard work done by this group of

four Foreign Ministers, the PLO would

not have been  a united force, as itis,

and they would not have peacefully

withdrawn from Tripoli in Lebanan,
Now, the whole matter is in the United

Nuations and I believe that in the present

composition of the Security Council,

where at ieast a3 many as -ten members
belong to the noa-aligned movcment,
this will receive very scrious considera-
tion in the Security Council, and a
solution to this most vexed problem,
which is the key to the situation in West
Asia, is the solution to the Palestinian
problem. Their right to a homeland
should be recognized. Without this,
therc can be no solution to that problem.

It was the feeling of the non-aligned

movemenl. It has becen our stand that
there cannot be any solution to the West
Asiay problem, the most difficult and cx-
plosive problem today, without the
solution of the Palestinian problem.

There has been an attempt to break the
Palestinian movement itself. ‘That has
been saved; and we -hope that through
the Security = Council,
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will be made to solve this question, te
attempt solution of this question, viz.
that the Palestinians must get their
homeland. Without this, the West
Asian problem cannot be solved. So,
this is a verv positive achicvement of the
non-aligned movement.

Anoiher positive side is the Chair-

person’s personal initiative in the Unit-
ed Nations. 1In the last G2neral Assem-
bly meeting,
met 25 hcads of Government to find
~ solutions to the two most crucial pro-
blems, viz. peace and development—and
later on during the decliberations of
CHOGM. which does not have the same
composition. The non-aligned move-
ment has a larger composition, and is
of one variety, i.e, they are non-aligned.
It related to the question of South-
South coopzration. In the CHOGM
meeting, both North and South; but
the emphasis, the philosophy, the
message of non-aligned movement was
carrizd to the CHOGM deliberations,
because the emphasis was that in respect
of both the questions, viz. disarmament
and development a more positive
effort and approach must emerge. So,
today as a result of the wise leadership
of Shrimati Indira Gandhi as the Chair-
person, and the committed attempts of
the Foreign Minister and his team, there
is complete unity, coherence, strength
and dynamism in the non-aligned move-
ment. [t is being recognized as the
most potent force working for inter-
national pzace; and I would add that
its is the voice of sanity in the pressnt-
. day critical situation

Another cmphasis  today in the Rom-
aligned movement is that w¢ hear its

echoes when we discuss the Super Powers'

or the attitudes of the two Super Powers
to the non-aligned movement, We hear

echocs in this House, outside it or out-

side the ccuntry, that we should be
cither truly non-aligned or genuinely
non-aligned. But non-alignment is non-

‘alignment. It is not a negative concept
but a very clear concept involving
independent action and fregdom eof

action, judging all issues on merit, The

Shrimati Indira Gandhi

Wlems or the crucial
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mon-aligned movement during the one-
year period under the chairpersonship
of Shrimati Indira Gandhi, has not been
neutral on any issue. All the issues

. that face the world today are difficult

issues which other leaders try to circu-
mvent. But Mrs. Gandhi as the Chair-
person of the non-aligned movement has
her clear concepts on these issucs.  So,
they were discussed on merits, and the
background was : what would take th2
world towards peace, and what would
take the world towards equitable Jcve-
lopment, so that the disparitics b:tween
gations are levelled up.

Noew about the queastion of buing
equi-distant, Some people talk of cqii-
distance between the two Super Powers,
or between East and West.  But that s
not the concept of non-al'gnment.  Tug
gon-aligned movement is Not newirad o
issucs of war and peace. Tho issa:s are
to be discussed on merit and how world
development can be ensured niore cqitii-
ably; how world peace and interaationii
peace can be achieved ? Therefore, this
is the basic achicvement during this oo
year. Whether we may have achicved
@ solution for some of the basic pro-
problems or not,
that is not the yardstick with winch 10
judge the iissues. But the basic taings
is that there is an  awareness (v the
clarion call that went from  Delhi
Summit. So far the alternativ: to
guclear disarmament was mutual annihi-
lation, 1 think this awareness vou will
find cverywherc, It is not a minov gain.
There are soms positive gains i (his
field of peace. For example, now, we
can see the light towards the achieve-
ment or the possibility of an agrczment
banning of chemical warfare. 1 think
the contribution, the efforts of th: non-
aligned Movement, tpwards this cannot
be under-estimated.

Cyprus is a nontaligned country and
faced break up as a result of violence,
But due to the personal intervention of
the Chair-person, Shrimati ludira
Gandhi--when she sent direct messages to
a number of countries . in the region
saying not to recognise the breakaway
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Government —the - NAM’s initiative in
this respzct, pacticularly ths initiative
taken by Mrs. Indira Gandhi, prevented
break-up of Cyprus. | must say that
the Islamic countries round about.rose
to the occasion in not encouraging er
in not recognising  th:  breakaway
Government, This is a great achieve-
ment in this mad world where evirybody
has gone mad, particularly thoss big
powsrs.  You also see th2 achievamant
of NAM in a  situation like  Central
America when the smallest of  the
countries, Grzneda was invaded by the
mosl powerful country in the world,
becausz Greneda, azcording to that most
powerful country, is a  threat to
Ame:rican way of life.  Can youd imagins
this situation ? Then you sse what
NAM Movemeat has done wharever it is
possibl: in West Asia. They tried to
allevate the situation, bring calmness
so that discussion can take place in a
propar forum, in the Security. Council.

Palestinian Movemant not to bz broken®

up. Unity to be maiatain:d. Cyprus
from break-up to p2 maintain:d and on
the qu:zstion of developmani, Shrimati
Indira Gaandhi, as Chair-person took
personal initiative in discussing this and
discussing it with 25 Heads of Goavern-
ments along with other problems of
disarmament. But what is the situation
there today ? As I said, in the balance-
shect, there arc some positive factors
which we should not ignore. What is
the most positive factor today ? What
is the silver lining in this tragic situ-
ation ? The 'positive factor is the
great popular revulsion against nuclear
war and re-armament. You go to any
part of the world. You go to the
United States. There you will see the
editorial written by New York Times
or Washington Post or the statement
made by Prcsident Reagon himself that
any nuclear war is suicidal. The first
statement made by the Soviet leader

Mr. Andropove is that now any nuclear

war is suicidal; it is not winable; and te
that the response of President Reagan
is that nuclear war is suicidal. All

over the world or in Burope or in the

non-ahgned countries, there is a revul«

sion against nuclear war.and re-arma-
L 3
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ment. I think here too the 'céiuribu;j b
tion made by- the Non-aligned Move- _'

- lnem has been very sxgmﬁcant

And this positive element in the
world, in the dark dismal scenario that -
the world faces today is the result of
the Non-Aligned Movement. What i3
the other positive factor ? The
em-=rgence of th: countries of Western .
RBurop: is a calming and balancing fac-
tor in the second cold war  and super
power rivalry. This is both. In tbh~"
two problems, North-South dialog.

 wshering in a nsw international econo

mic ordsr trying to solve.som: of ths
basic issues and re-structuring —as our
Foreign Minister says—having a
second look at the global economic
problems.—Here too, tha OECD count:
ries or the Western countries or the East,
or ths Western countries—it is not a
solid phalanx but there arec certain .
auances. Countries Canada, France
and othzr countries are on this question
also, for a new international economic
ordar for talks in settling these problems.
So, on disarmamant and on basic issues
like nuclear disarmamaznt the Central
EBurope has emergzd as a total force, as
a  balancing force between  the
two  super powers. This Is -
a positive factor, Non-Aligned
Movement and India in particular has
helpad this process in  creating this
process. ' '

Then the trend towards a possible
reapproachmsnt and lessening of tensions
petween China and Soviet Union. This"
is another factor. Because these two
Communist giants, the socialist count-
ries, they were at loggerheads, there
were lot of distortions or lot of tur-
bulences in the strategic perception in
the global and strategic perceptions
‘which took place and we are happy to
‘know that there is a sign of improved
relations between these two countries.
In this connection, I would say, that
there is a positive sign, so far.as the -
Chinese are concerned, in the global

" - perception oh there is a pasitive change,

which we have noticed. This I will
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show by quoting two Prim: Ministers of
China, ﬁfat Prime Minister Chou-En-Lai.
H: went to Africa 20 y<ars ago and the
Presznt Prims  Minister Zhao Z:nz, he
also-went thsrs rscently, ©wo moaths
back. That isa gap of 20 years during
which no Chinese Prime Minister visited
Africa. I will oaly quots the two state-
ments of the two Prime Ministses of
China on the African soil. Mr, €hou-
en-Lai said 20 years-ago that, “‘there-are
excellent pros pects for -revolution . in
Africa.”’ Tasse are his words, ““sxcslient
prosp:cts for revolution
-at that moient were in a frame of mind
for creating a  revolution all over and
mors so in Africa. And Mr. Zhao
Zzngz today now, he is - not for political
.turmoil, but for trade, trade partners
and friendship and coopsration. So,
the language has changzzd and we belisve
that these forces, if they are able to
norialiss their relations with  Soviet
Union of. which a b:ginning s:ems - to
have bzen mads, things ‘are poing (o
be different. So far as we ars concarn-
.ed, we continue to believe in normali-
sation of relations with China.  The
talks are going on. I know, it may
takc long, because the problems of the
cborder are difficult. It is more difficult

on their side becauss they  have com-
mitted the aggression. They have to
vacate,. Thsy have taken g @ position
aad they will not easily bs able to give
it up. But whatever time it may take
there should be paticnes here. I advice
patience here. W= are not going to

achieve any quick results in normalising
the relitions with China, 'Aly}owh
trade is improving, thers are more visits,
the talks are different, the language is
different; all these are signs of a new
fresh air. :

‘But the fact remains that so long as
ithe border question is not solved, other
questions are not very -important. It is
the Chinese side who has to maks the

--concession.  We will wait as long as
they want us to wait. But they have' to
take the initiative. The perceptions in
‘the: Indo-Chinese relations = are clear,
Then another thing is that the Chinese
leadership has been particularly friendly

>~ The Chinese -

&
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to the Non-Aligned Movement, They
-have complimented and said that both
on the new international economic order
and peace intitative the Non-Aligned
playing a positive role.

And their relations
These - arc

with Soviet Russia.
are cooling off with USA.
the positive factors for peac because
China is a major power in our neigh-
bourhood and we are vitally concern-
ed with Chinese postures and - percep-
tions in this respsct.

The most important: positive factor of
today is thz unprecedented solidarity
displayed under the inspiring leadership
of Shrimati Indira Gandhi by the Non-
Aligned Summit and the clarion call for
disarmament and particularly nuclear
disarmament and levelling of economic
disparity among nations. These are
the positive - factors.

- Coming to our ncighbourhood which
is very vital to us, I will discuss how the
positive and negative international fac-
tors are performing. The biggest negative
factor and which has also been said in
the Defence Ministry Report is that the
security environment in our neighbour-
hood is very grave. What is the situa-
You see the Indian Ocean. I
has now- the most offensive weapons and
in the Diego Garcio .there is a nuclear,
base with missiles and the latest arsenal
There is the naval presence in an increa-
sed manner of all the naval powers wit
a high level of sophistication in arms
and deliveries. Then in West Asia the
situation is expiosive. We are always
-afraid, because it -may ignite a new wa
a global war, Then between Iran and
Iraq the war continues. These ~two
countries are engaged in this tragic wi
despite all the efforts by us, by the NAM
by the Foreign Ministers. These two
very friendly countries, the non-aligne
countries, should cease hostilities. Shri
Banatwalla has made an appeal in this
.regard. This House also has made a
appeal to our best friends that they. shoul
cease hostile operation,

Most of all; Pakistan is a threat.
_security.. It'is not only that Pakistan
armed with lethal arms of a hi
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sophistication, which is unknown in this
region, the arms that are coming of land,
sea and air in the last 1.2 months, are
unprecedented, but such arms delivery
aid has bcen doubled to Pakistan, And
now. the real threat to the security of
this region is lrom extra-regional powers.
W2 should realise that. We should
realise that is one of the essence of the
non-alignment movement. Pakistan is a
non-alignad co untry. But you cannot
take any indepz ndent action if you are
the recipient of big arms aid from cer-
tain regional powers, It is known that
such powers do not give arms for noth-
ing. They have their own strategic aims
to serve in that, Therefore, the danger
is that Pakistan has emerged, has bz-
come, the Kking-pin in this region in
the global strategic perception of a
super power.

We sometimeas hear that the acquiring
of bases or arms are to defend Pakistan,
for the defence of Pakistan against
Afganistan or any invasion through
Afganistan, although it is not truz, Then,
they arc poing 1o for a unclear bomb.
Certainly, they are going ahead with the
enriched uranium-plant, This can bpe
for peace or war. Therefors, these are
factors where there is an atmosphere of
continued mistrust or mispereeption.

Yesterday Shri Biju Patnaik said that
that he had been to Pakistan and that
he is convinced of the friendliness of the
Pakistanis, Friet~. “Mss of whom ? If
he is referring to ("L people of Pakistan,
I agree with him, because the people
there are {riendly and they do not want
war. But what about the rulers ? What
about the top brass of the army?
Pakistan is a military dictatorship,
where there are no, democratic compul-
sions. If the Pakistani rulers want to
adopt an adventurist policy in order to
serve certain basic attitudes in their own
country, what prevents them from
following an adventurist policy against
us or armed intervention ? This is the
basic thing,

Therefore, it is a happy thing, we are
very happy that the South-East Asian
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Regional Co-operation was launched in
Delhi, This was launched because that
framework is a moderate effort in gene-
rating co-operative effort in various
fields. A number of committees, stand-
ing committees and others have been
formed and they are going into study
Groups. 1 hope they will soon be con-
verted into Working Groups. It is an
important effort in which all the seven:
sisters are engaged. Somebody reffered
to India as a big brother. India is not
a big brother. It is a big sister, because
India is the only country in this region
which has borders with all, No other
country has.

SHRI CHITTA BASU (Barasat) : Big
sisters are better than big brothers.

SHRI B. R. BHAGAT You know
the difference batween brother and sister.

India is the only country which has
borders with all the other six countries.
No other country has borders with all
of them.

This area contains 20 per cent of the
population of the world. Some of the
poorest countries live here, with a per
capita income of less than 200 dollars.
India is the second largest country in
population. Pakistan and Bangladesh
are the 7th and 8th largest country in
population, As a regional concept, this
is a small thing. But it is a very major
thing if it is brought about. A small
beginning has been made. There are
certain unifying factors e.g. the monsoon,
the national psyche of all the countries,
the literature, the language and so on.
That brings about a similarity in  their
approaches. This area was one of the
cradles of civilisation with a very long
history. All these countries faced colo-
nialism. In history they shared the
experience of colonialism and now they
have come out free. We hope that we
will be able to bring about that regional
co-operation. But each counfry is a
separate entity with a different persona-
lity. They have different perceptions,
they have different political systems.
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Therefore, a beginning is made, a small
beginning for regional co-operation. We
hope that this arga together can solve
the difficulties.

Therefore, our approach and our only
policy towards our neighbours is that of
positive  co-operation, friendly co-
operation, because that is the key to the
whole problem. So, when we see that
Pakistan is sucked into the global stra-
tegy with arms and tension is building
up, that is the biggest - set back to us,
But we slill hope that whatever be the
extra regional context, we will be able
to pursuc this positive policy, to counter
the war context, more so because peace
is not the absence of war; peace is some-
thing infinitely much more than that-—
No doubt, we must have peace. But,
more than that, we must have co-opera-
tion and friendship between the two
countries. I know the ethos of both the
countrics. They must be reflected in
the policy of the Government which we
pursue. I am very glad that Government
is quite clear in pursuing that policy.

Now the conclusion is the collapse of
the detente, and the ushering of the
second cold war, which is infinitly more
dangerous than the first cold war. The
first cold war produced war in Korea,
Viet Nam, South Africa, West Asia and
in Berlin. The second cold war has
aggravated all the problems infinitely
more, because the issue now is : how do
we exist ? If we cannot co-exist, we
cannot live; without co-existence, there is
no existence; the alternative to co-exis-
tence is no existence at all, [t is such a
dangerous situation today,

This- is compounded by the most
horrible economic situation in the world.
The world is hileeding, the industrialised
countries are bleeding by the enormous
military burden of 600 billion dollars a
year. ‘The result is that there is depres-
sion, recession and unémployment.
There is also unutilized capacity. In the
most powerful. industrialised country in
the world, 40 per cent of their industries
are unutilized. 28 million people are
unemployed in Western Europe and
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North America, The number of unem-
ployed in most countrics has doubled
and the world trade has fallen. As a
result of this, they have exported bank-
ruptcy to a number of developing
countries, M ost of the developing coun-
tries are in the grip of economic and
financial crisis.  Therefore, in this
situation, these two factors have produced
a situation in which anything might
happen.

The- North-South dialogue has not
made much headway or is in a deadlock,
The South-South dialogue is still groping
but there is no alternative. The South-
South dialogue is crucial in the sense
that if we evolve certain intensive co-
operation amongst ourselves, the
South-South countries hold a leverage in
bringing the North to talks on the basic
issues. As [ said, there is no solid
phalanx of the west. Once the South-
South dialogue goes ahead, we will be
able to bring the North to talk on the
basic issues of the new international
economic order.

13 hrs. o

Threfore, we wish the Forcign
Minister all good luck. We give our
best wishes to the Primz Minister as the
Chair-person of the non-alignment move-
ment, not for anything else, but because
that is the only correct path to Interna-
tional peace and development. The
policies pursued »v ‘! :m during the year

sophis :
have brought tés_ ., as I explained
earlier. There is no alternative to this
policy, because ultimdtely the world .has
to be saved and that can be done only
by adhering to certain basic principles
of civilized co-existence, where we let
everybody live in an inter-dependent
world, a world free from nuclear arms
and all types of war, an inter-dependent
world which progresses towards mutual
development, in which there is no differ-
ence between North and South, East and
West, an inter-dependent world in which
there is no rich or poor, But, at the
moment the whole world is facing this
twin crisis : crisis of existence, nuclear
holocaust as a result of that and the
crisis of development, -economic crisis
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plaguing the whole world in which, as I
said, there is only one common ground
and that is the welfare “of humanity.
The Foreign Minister is doing well in
pursuing that policy with rare commit-
ment and hard work. We wish him
well, and we wish his policy well,

SHRI P. K. KODLYAN (Adoor):
Mr. Deputy-Speaker, Sir, the struggle for
peace, the struggle to avert a nuclear
holocaust has become central task of
mankind today. India has always stood
for peace and disarmament because
peace is indispensable for our develop.
ment. But unfortunately, the Ministry’s
Annual Report™ does not reflect this
grave international situation, the threat
of a nuclear holocaust facing the entire
mankind, We in India naturally are
concerned with the growing threat to the
security of our country, but the threat
to the securit y of the country has (0 be
viewed in the context of the present-day

international situation, the present
international crisis. Unfortunately the
U.S. under President Reagan has

embarked up on a policy of military
confrontation with the Soviet Union and
other socialist countries and is engaged
in a feverish effort to produce and
deploy all sorts of deadly weapons includ
ing nuclear weapons with a view to
attain military superiority over the
Soviet Bloc.

When SALT-II agreem=nt was signed
some four years back the whole world
heaved a sigh of relief. We in India had
welcomed this Agrezment of SALT-II,
we had welcomed the atmosphere of
detente that was created in Europe as a

result of this agreement and India had

even gone further in order to demand
that detente should not be limited to
Europe alone, but should be extended to
other regions of the world so that the
world can live in peace and countries
and people will engage themselves in
peaceful development. But the US
imperialists have chosen another direc-

tion, as I said, a direction which is full
of peril not only to themselves,
not only to the Soviet Union,
but to to entire world and the
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mankind. Over the last 3 years they
had successfully torpedoed the ratifica-
tion of th: SALT Agreement. Article

2 of the SALT Agreement, had provided
that the signatories of this Agreement,
that is the Soviet Union and the United
States should not deploy Cruiser Missiles
with a range exceeding 600 kilomeires,
But they have now brought - their first
equipment and installed them in Western
Europz, in West Germany, in Britain
and in Italy thereby frustrating the
Geneva talks on disarmament The
SALT Agreemznt had also provided for
a sort of safeguard against the vnilateral
alteration of the existing strategic halance

between the two great powers, But this
action of deployment of medium range
missile Pershing 11 and Cruiser Missile
in Western Europz has altered the stra-
tegic balance. In these circumstances
the Soviet Union was forced !o go out
of the Geneva talks. Now the situation
has becom:> very very seripus. The
Geneva talks which the United States
has been carrying on has proved to be
really a ‘cover in order to deploy the
nuclear missile in Weastern Europs. The

USSR has made a numbzr of proposals
for reduction of nuclear armament, for
disarmament. But these proposals were
rejected one by one by the United States
and it was the Soviet Union which had
declared unilaterally that it will not do
the first striking with nuclear weapons,
They had in other words declared no
first use of nuclear weapons and it had
asked the United States to rociprocate
but the United States refused. So, it is
not as if some people are trying to pro-
pagate that (he present grave inte rna-
tional situation has comz into existence

as a  result of the rivalry
between the two  super  powers.
Both the Soviet Union and the United

States are cqually responsible for the
present day international crisis. We
have seen not from the declaration alone,
from the actual deed of both the great
powers, who among them stand for
detente for peace, who among them
stands for the aspirations of the entire
mankind to live in peace and who among
them is trying to impose a nuclear war
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over the world. We have our own
experience about our nzighbour bsing
armad to the tecth. 1T shall comes to this
tater,

As I have pointed out in the beginn-
ing, the task of fighting for peace and
saving mankind from nuclear holocaust
has become the central task which, in
my opinion, is som:2what minimised by
the approach of*our External Affairs
Ministry. This report does not reflect the
seriousness of the situation, The struggle
for pzace is not a partisan task, It is
not confinzd to any single Party. Ths
strugzle for p2ace is to save the entire
mankind including our own people.
Therefore, the ruling Party as well as the
Opposition parties should come together
in the strugegle for peace.

The 7th Non-Aligned Summil at
Delhi had issuzxd the significant call, It
is known as the New D:lhi Message. It
is a very significant message. This
messace was sent on bzhalf of the entire
non-Aligned movemsan( representing
2/3rd of the mankind.

MR, DEPUTY SPEAKER : On behalf
of the peace loving pzople of the world.

SHRI P. K, KODIYAN : It givss a
call to the great powers requssting them
to assemble-in an intzrnational confer-
ence to discuss disarmimant, pzace and
davzlopma:nt. Is it not our duty to
follow up this m:3sag: with concrete
action ? [ agree that the Prim:
Minister, as chair-nperson of the Non-
Aligned Movem:nt, h1s taken series of
steps in favour of p:ace, disarmam:nt
etc. In her addrzss to th: Unit»
Nations G:anzxral Asszmbly, she very
rightly pointed out th: importance,
urgency of maintaining peace in the
world and bringing about disarmament.
But we have to go further as Chair-
person and as leadzr of the Non-Aligned
Movement, Th= struggle for psace can-
not be confinad to Governments alone—
Government to Government contact and
ncgotiations. -Péace cannot be brought
to the present day world through diplo-
matic channels alone. Peace is to be
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fought and won and that can be done
only with the active involvement of the
masses not only in our country but in
other parts of the world and in other
countries also. That is what is happan-
ing today in some of the countries. The
previous spzaker, Mr. B.R. Bhagat has
referred to the active invol!vement of
people in the struggle for peace in the
Western Europe and even in America
and several other parts of the world.
Why can’t India take the initiative to
issue a call to the members of the Non-
Aligned Movement not only to follow
up the New Delhi Message with diplo-
matic actions but also to call upon them
to encourage th2 masses in  their
countries to have a total mobilisation in
favour of the N:w D:lhi Mu:ssage in
order to compzl th> great powers to
assemble at an international conference
and discuss problems of pzacs, disarma-
ment and developm:nt seriously ? I
think, the Government of Iadia should
take the initiative.

Now, Sir, some of the opposition
Parties including my Party have taken
this question of peace and we are trying
in our own way to mobilise our people
and to educate our pzople, Mr. Dzputy
Speaker, Sir, I hopz you will also come
along with us in the struggle for. peace
becausz there is no party politics in it;

encrally, our people are not suffici-
ently educated about the dangars of war.
The deploym:znt of missiles in Europe
will not bz a threat to the people in
Buropz alonz. Today, any nuclear war
breaking out in any part of the glob:
will soon sprzad to other arcas and the
entire globs will be engulfed in a total
war which will be totally disastrous for
th: mankind as a whole. The. scientists
from th: various countrics have studied
the possible effects of a nuclear war : the
United Nations have also made a study
and the WHO has also made a study
about it, They have all come to a con-
clusion that there cannot be a limited
nuclear war; there cannot be a local war;
there connot be a winable war and there
cannot be a victor and the vangquished
in a nuclear war., The whole mankind
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and the human civilisation will perish.
Therefore, T would appeal very earnestly
to the ruling party also to join thes
opposition parties in the struggle for
peace.

MR. DEPUTY-SPEAKER ; Tt can
also be said like this that the Opposition
parties will join the ruling party in this
endeavour.

SHRI P K. KODIYAN : Coming to
our own neighbour, many hon. Mem-
bers who have spoken have already
referred to the serious threat posed to
our country, to the security of our
country as a result of developments in
our neighbourhood. I do not want to
go into all the details. But I want to
point out one thing. Tt is not that by
our very bigness of our size, of our
population or by our attitude, we have
created an apprehension in the minds of
the neighbours, particularly, Pakistan.
Yesterday, Mr. Biju Patnaik was. trying
to make out a case that the Governmoant
has failed and that it has created only
apprehensions in the minds of th2 people
of Pakistan by its big-brothzr attitude.
1 do not agree with him at all. I consi-
der that the Governm:nt of India has
been following policy of p=ace and
friendship with all our nzighbours, parti-
cularly with Pakistan. But, unfortuna-
tely, Pakistan has ba2come an ally of
the United States in its global strategy
of military domination. It has become
a part of the strategic consensus that
the United States has worked out over
this region. That is why the United
States has been dumping an enormous
quantity of sophisticated weapons in
Pakistan, Is it not a fact that Pakistan
gets all the sophisticated weapons in the
name of fighting the so-called threat
across Afghanistan? But is it not a
fact that the bulk of Pakistan’s armed
forces are concentrated on our borders ?
Have we not the experience of the three
previous wars when the American suppli-
ed weapons had been freely used against
us ?

Not only that, Pakistan is going to
offer military bases in its territory for
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the United States and the latest report
is that Pakistan may become a regional
headquarters of the Central Command of
the United States for the rapid deploy-
ment of forces in this region.

Therefore, we cannot simply shut our
eyes to what Pakistan has been doing.
We have to guard against this develop-
ment. We have to take the necessary
steps to defend ourselves and to ensure
our security, the security of our country.

In this context, I earnestly and since-
rely welcome the offer of assistance from
the Soviet Union and, particularly the
recene visit of Marshal Utsinov, the
Soviet Dzfence Minister and his offering
of even latest typss of weapons in order
to ensure our security and I am glad
that we are maintaining the most cor-
dial relations with the Soviet Union
which has proved many a time that it is
the real friend of India. It has come
to our rescue in timas of crises.

On the UN Conference on Indian
Ocean latest reports say that the possi-
bility of holding the conference is further
receding. But still, the Government of
India is pursuing the matter.

I would like to ask the Hon. Minister
how lonz we would pursue this now
that we have comz to know that the
United States has been delibzsrately
trying to sabotage the implementation
of the UN resolution on Indian Ocean.

Therc was once negotiation between
the Soviet Union and the United States
in regad to bringing about the reduction
of military forces in the Indian Ocean.
Without any valid reason, the United
States walked out of those negotiations
and since then it has refused to résume
the talks and, at the same time, it has
set up the military base in Diego Garcia.
It has now been developed into one of
the biggest nuclear arsenals in our
region and the United States Seventh
fleet ships are also carrying nuclear
warheads there. |

From all this, it is clear that the
United States will not alow this confe-
rence to be held.
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are we to do ?
persuasive

" In this context, what
Are we to carry on-  our
methods ?

We have to go ahead with the propo-
sal to have the Conference even without
*he presence of the United  States,
oecause the United States does not want
the Conference to take place. It wants
to militarise the entire Indian Ocean.
It has become a threat not only to our
country but to the entire region in West
Asia, and South Asia. Therefore, there
should not be any delay. We have to
isolate the United States which has con=
tinuously tried to sabotage the imple-
mentation of the UN resolution on
India Ocean.

With regard to Sri Lanka, 1 agree
with the policy of the Government of
India towards Sri Lanka, particularly
the action taken by the Government and
the initiative taken by the Government
to solve the ethnic crisis there.

It was the best possible solution that
India could offer without interfering in
any way in the internal affairs of Sri
Lanka. That has saved the situation.
But I want to warn -the Government
about certain forces that are operating
in Sri Lanka and which are trying to
spread ill-will against India. Even very
responsible persons, even some of the
senior Ministers in Mr. Jayewardene's
Cabinet, talk about India’s help in train-
ing the eelam forces in Indian territory.
The Government of India has refuted
this several times. Even then they go
on saying this, Behind this anti-Indian
outburst there is a move to take Sri
Lanka away from its present policy of
non-alignment, its involvement in the
non-aligned movement, and tn provide
military facilities to the United States
in that country, Already there is a talk
of Trinchonomalee being offered as a
naval base, Therefore, the Government
of India should guard against this move.
Not only in Sri Lanka, there is a delibe-
ratec move in order to isolate India from
its neighbours; this move is planned and
led by the United States in order to
isolate India, to create enmity between
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India and its neighbours, not only they
are building military bases but they are
also trying to encircle our country with,
if possible, hostile forces, hostile
governments.  Therefore, we have to
guard against it, we have to fight against
this danger also.

With these words, I conclude.
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foefY 2 \ 19 ¥R 99 9F FTAJT TN BT
AEA 91 X 9§ gag & gure fagw
wat, f9a% wgw W &7 gedT 9T A
geq ¥ gfexw fagal & HiHT Qi e
¥, 99 g gHIR W &1 gfasst AT
Tk &) fFaar agv gawr 97 91|
¥g&Hr Srar sraar g g fm o
Fg ATEAT TG & d1 ST 9HF FHIR
fas wsz fagaam & ST 917 A ¥9@0E
FT & g gaarfaa fwar ar ) e &g
WIEAT g9 & QYT T A FF@AT g, HIT
@ W agra § o f gardy Afs o g
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ag UF Wgd e a%aar g 1§ Frgal
g @t ¥ g9 o8 WAy qATy |

T AN UF agd g AT 7 |
gUIR gl ¥gr § gixw, a7 A fax &y
qrerT it § ¥ & Uy | ®F T gHIU
q¥r @1g fagr =13 ag fasre @ @dfaa
gh ar I gadl gk a1 anofaay &
gud 399 gH aga It afaw as e
g | @fra gad g5 gg € § T g
arq gaa1 W1 A'faar atx faameara @
SEF EH 9T FIT AT & | gHW ATl
Aifaat & srgar ga9, gk 3w & fad
1 Ifma 2, f&a avg #r fazw Fifa
97 g ANAT JET g ug WM A4
giad &1 3T 8 | g8 fagar 537 97 fae?
F1 fgRIIETT #1 F99 FIT 4197 & a7
dgreAgf g1

A fager w3 o7 ¥ oF T fqgqw
& ¥ 35 U9 ¥ § g9 U9 99§ usee
qqr AT g Sl gHIR ggi & ad0a i
F1 FHAT T, 1A FL & Yrg fag@)
W AeE @4 & SId § 9 <A g9y
fear &, & gl &1 T & 395 A9
forg a<g § =99 gar g, ITHT qaAr
9 EIET S1aT § €9 SfIT IATY J®T EqI
g7 1 4IX gy &1 Fgf uSElg § 9g
ug guy fafesy @A 8, SAFT FZAW
g famar §, 59 MT 9 afFa &<
qS M AT &AT geaAT far w@ ot F:g
UEl geATd SAF WA A1A ol IgFI
3@ X WIT FT 1 F3F AT HITH AGATY
Y 3@T gNIT, 39 § I a1 F9i . gy
& gur3 agt =1 ararfas afsaal § adt
HI® ITAY AT Forl H o il §  geAn

a1 FT AR T § IAF 1Y g
A glar §, sasr qearafa & fad
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wagx fegr smar § S qATA A
srar g, &R avg-atg & HWEEY
g% qrq gedag fear grar § s
mMEAIT 758 § |

gt aray § fr fade @ g@ @ &
3faa sew gzrad | & ag agf wgar =
gRINT | gl ¥ AFEAF g, q(wT
st 7 g3 ) faen &, sfasin gradls

Ray-arwg gy fasfas o1 g gq vf

¥ ) zard oA F A q97 F7F ¢
T oq ¥ <14 g FI Fwew uifeav Arfg
¥ T SATIT HHT FAIT FIT g | IR
grga Faeal & wfa srwEs FIAT I7iFA |

# fadar w1 § ggg F® AT {5 78
fgedY #T Gasa weg gy T fa3awl A
qrFgar fasdra &1 gt s §3 1 9g
70 39 & fau oRRg &1 arg 1At | 99
garqral & fge1 ¥ 1 g 400 1

Y gfedm agge  (MEIR)
FINAT 1§ 98 F19 fFA7 97 )

sitwat faenast agaal ¢
1T 9199 ST ¢ fgar 91

CoAGERGD

forr afcfeafaat & = g7« g@s
qeg g€, SUFT Yd 9gy g@ g AR #
guAd) g fF o379 A g@w g@ # wifas
Srry # gaw gftair & wfq aget
FAT THT HIAT § | gH T T A
Tgar g, &4ifs esr WA qYE  qEr
wigagt fax gsT G E 1 SV W@ A
g=afa gl T@ar T1gdt, 9 wlaaat o
feam¥ & at gurR [ F H1E-919 &
afrg wgf &, af® 3 Twd el &

HTT qHIE F & gaX A1 H 6 T
FY gﬂﬁ ) !ﬁ‘t FAANIT FTE &Y FH
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¥ I §) gH 97 wleaal & graa
WATE, AT IF Ygdie aarq a0 §,
mifF Qdr 1€ gzar SqTw T & dF |

F 9T 99 #7 0F aEare ¥ qq
gqr f& gat uw wfez femdd, faax
favg-frFrg carfog fFar g, & am@ &
W H &y & fam AT aF gy 9T
ga qra-91< faq a& gurdt urgEr &1
FLETAT @z@egr, «fFa fodr 7 999
qra agr &1 | 7 fadq @41 & swav g
o g@ ga®r 917 97 741 8, &I AR
orar, at 7 A% dHey W F® AT | IF
faerrst & dla fea war @F & arg ot
favg-feard eqrfaa frar 1 & fagg =490
& grag 7% 1 f§ ag g gzar A1 @fw
FUC | §TT THA gIIFT g1, a1 g T
sugeqT FT % TW g & gIAT H
gavAfa 7 g1 | gHrdt uFgElS #T 4g
Faeq ¢ {7 fF2al & gary &i &1
qETAAT 7 ST AT qHEATSAT F g
Fer #1 F1fw &7 1 S+ QWl-rw
arar awg ag; faaEr [ifgg 1 foa a3g
¥ g fada wot aqw §, fow aw@
gfaar § Segiv AR ¥ &1 aRarfag
firgT & T zaxy gfa &1 geqaa  fwar
g, & =igdr g fv fadw dwad ol
gATS UFAEIS WY SEl dvg ¥ ANRF
AT g7 @ |

arTsr &Y arvp-wfFaat |AIXY AIF WIA
WY IR owT T AE A AT
FUIFT FT A A, TR AHNAEIT A
argY wf¥aar g, Mg U7 T §UF A
g § Wyl %T UH gas feafq gav
FIA ey wiwaat gi, g ST@ A
TEAT FIIT #IX & &I IAR GHIGAT
weAr grar, avf gfaar go a@ & fag
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g gr @ fr g atg & T99 I
¥y aret Gz feaat agr wiw @,
gg=T gfgsHrT fFar srg |

T wsd & grg & fada Ay &7
atmt &1 @HdT FIGT§ |

SHRI HARIKESH BAHADUR
(Gorakhpur) : Mr. Deputy Speaker,
Sir, the situation in the world today is
very grave because on growing tension
in various parts of the world, and the
tension between the two super-powers
United States and the Soviet Union.
Also, the global arms race is creating a
lot of tension in the entire world. This
arms race is becoming a threat to peace
and to the entire humanity. The very
existence of humanity is° in danger.
Nuclear weapons can desiory the entire
world at any time. So many confron-
tations are taking place and the prob-
lems are not being solved through
negotiations. Some countries are trying
to dominate other countries. It appears
that any day these nuclear weapons may
prove to be very harmful, may prove to
be very disastrous for the entire man-
kind. India, as leader of the non-align=-
ed nations; has to play a very impor-
tant and significant role in this regard.
In order to maintain world peace in
general and peace in this particular sub-
continent in particular it is very essen-
tial that India should play a very
dominate and significant role. ut
sometimes, Sir, I feel that in spite of
serious efforts we are not very much
successful in this direction. But any
how we have to put our efforts and we
have to try to maintian peace in the
entire world,

For peace, progress and prosperity it
is very essential for us to have good
relations with our neighbouring countries
But unfortunately our relations with our
neighbouring countries are not very
satisfactory. Some of the neighbouring
countries are not prepared to trust us.
This is a very ‘dangerous situation if
neighbouring countries are afraid of us,
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Even a country like Nepal with whom
we have been having very good relations
is not very happy with us. Therefore
it has become essential to analyse our
entire foreign policy, to see whether
any defect is there, why it is that even
Nepal should think like this. Nepal is
trying to develop her relations with
Pakistan, Bangladesh and -other count-
ries and China also. They can have
good relations with them but at the same-
time we should see that our relations
with them do not deteriorate. We must
try to evaluate our relation with Nepal
because only with good relations we can
solve many problems.

Sir, it is a fact that devastating flood
which destroys parts of eastern UP and
Bihar can be solved only if Bhalubandh-
Jalkundi projects are completed.
Government of India has been trying to
talk to them but now nobody could see
any fruitful result in that direction.
Therefore it has become .essential to
develop good relations with Nepal so
that we can solve many of these prob-
lems. That is why I am requesting and
urging upon the Government to review
the whole situation and try to find out
some way out so that we may have our
cordial relations with them. Tension
in Indian sub-continent is increasing.
It is known to everybody. Most of the
speakers who have spoken already are
of the view that there is total tension
around India today, around this sub-
continent. Itis because of the super-
power rivalries and we as one of the
biggest nations in this sub-continent has
a major role to play, to diffuse this
tension. The problem of Diego Garcia
has been raised here time and again.
But Diego Garcia is still .under the
control of the USA. We have been
demanding that Diego Garcia must be
handed over to Marititious, but the
USA never listened to it. The Indian
Ocean which must be the zone of peace
has become a zone of disturbance be-
cause of the presence of super power,
especially the USA. The USA is almost
having control over the entire Indian
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Ocean. If I may say, the USA is in-
volved in a very dangerous exercise in
this Indian Ocean. I think it will be
very correct to say so and therefore we
want that this kind of activity must be
stopped.

So far as the USA is concerned, her
role towards India is not very positive
and not very encouraging, We have
always seen that the USA had encoura-
ged those forces which were acting
against the interests of India. Even
the anti-Indian forces have been encou-
raged by the USA. The supporters of
the so-called Khalistan Movement and
the so-called President of so-called
Khalistan and such other kinds of
elements are also encouraged by the
USA, It is known to everybody.
Everything is happening there in the
name of democracy, sometimes they say
that there is democracy and they cannot
stop such types of activities. Bul some-
times in the name of democracy they
do not want to stop such activities and
we always are observing that anti-India

people are very much active in this
country.

In the UK the assassination -of our
diplomat, Mr. Mhatre is a very con-
demnable incident. It had taken place
because of the fact that anti-India forces
are very active there, in Britain. Other-
wise, this kind of thing would never
have happened there. 1 would like to
urge upon the Government that security
to our diplomats must be ensured and
they must be provided proper securities
wherever they are. In regard to these
forces which are being encouraged by
the USA, as I said like supporters of
the so-called Khalistan, etc,, Govern-
ment of India must take up these issues -
with the USA and we should try to
warn them that our diplomatic reactions
may get strained or it may not remain
there. Something of this sort must pe
told, but I do not know how for the
Government has succeeded in this effort
because the USA actions do not seem to
be very friendly, That is why 1 have
given this suggestion. The USA has
always been giving arms to Pakistan
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which have been used against India. I
am sure still they are pouring arms to
Pakistan. Pakistan has zlmost become
the arsenal of the USA and sophisticat-
ed weapons of every type are being
given to Pakistan all the time. Pakistan,
as everybody knows, will not use those
arms against Afghanistan. In the name
of Afghanistan they are getting these
arms but they are not going to use them
against Afghapistan, they are not going
to use them against China, they will not
use them against USSR or Iran or any
other country except India because in
1954 when arms were being given to
Pakistan, at that time itself India had
raised objection to the supply of these
arms to Pakistan.

The United States Administration
assured the Government of India that
those arms would never to used against
India, but when in 1965 the war took
place, everybody knows that all the arms
given by United States to Pakistan were
used against Iudia. Again, in 1971 the
United States went to the extent of
sending the Seventh Fleet against India.
This is the role of the United States
towards us, and it has to be borne in
mind all the time.

The United States of America is also
trying to have bases around India in
various countries like Sri Lanka,
Bangladesh, Pakistan etc. 1f this
happens, it will b2 very dangerous for
us, b2cause we are having an apprchen-
sion that America does not like us.
Though we are the largest democracy in
the world, and they are also a democra-
tic country and they should try to have
good relations with us, yet they do not
want to support us on various issues.
And specially, they feel that their
~national interest is to  oppose Soviet
Union and in order to oppose Soviet
Union, they will have to encourage
Pakistan, or some other' countries which
would provide bases to them. At the
same time, they want that we should
have good relations with them. If their
national interest lies in conforntation
with Soviet Union, why should we not
try to safeguard our national interest by

of Ext. Affrs.

trying build up our military strength and
by acquiring more arms from those
countries which are friendly to u$?
With those arms which we are acquiring,
we can only safeguard our territorial
integrity and freedom against those
countries who are trying to attack us
all the time, and Pakistan has always
done this thing, Our national interest

> lies in safeguarding our national inte-

grity, territorial integrity and freedom
by receiving arms from those countries
which are friendly to us.

The United States of America does
not have any respect for the non-aligned
movement. It is very clear from the
speech delivered by President Reagan in
New York before thz General Assembly
of the United Nations. They are having
full condemnation for the entire move-
ment, It is also very important and
we should try to take up this matter
with the world community, and
especially with the commnnity of the
non-aligned movement to see that the
United States'of America is not given
any kind of support in its designs
against the non-aligned movement,
because they do not have any sympathy
for this movement, and they can, there-
fore, go to any extent.

The nuclear capability of Pakistan is
also a great threat to our national free-
dom and our integrity. Therefore, the
Government must be aware of this
situation. Recently, " a new item
appeared in a British daily regarding a
plot to assassinate the President of
Pakistan and it was published in several
newspapers in this country. This news
is very dangerous and completely against
India., I would request the hon.
Minister to clarify this situation, because
I feel that some westren countries are
deliberately trying to create misunder-
standing between India and Pakistan by
encouraging this kind of news and
giving importance to such rumours.

About insurgency in north-eastern
region, only yesterday our Home
Minister told this House regarding the
involvement of some foreign .powers in
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the insurgent activities in this region.
It is a very serious matter, Sometimes
the Government sayé that there is
involvement of some foreign powers in
Punjab affairs, and sometimes they say
this in respect of north-eastern region
also. I would like to know whether the
Government is doing something to find

out these foreign powers.

They should try to find out and
clearly say which are those forces and
those foreign countries trying to de-

stabilize our country.

14 hrs.

It is a very serious remark of the
Home Minister. He said : ““There were
reports that camps were being held in
Bangladesh to train insurgents.’” It is a
very serious matter which should also be
taken up with the Bangladesh Govern-
ment, because they are our neighbours.
If such things go on there, we will not
be able to maintain good and cordial
relations with them. For that purpose,
it is very necessary that such types of
activities are stopped. We must try to
take up these matters with them and
resolve this crisis,

So far as the Tamil problem in Sri
Lanka is concerned, we have to make
efforts to protect the interests of

people of Tamil origin there,

About China, we should continue to
develop our relations with them, because
they are a very important Power in the
world to-day. They are also one of
our most important neighbours.
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The situation in West Asia is very
grave. We have to be careful and
vigilant, Our support to PLO must

continue,

About the Iran-Iraq war, we have to
play a more positive role to see that
thiss war ends. Our External Affairs
Minister has done his best, he has tried
to resolve this crisis, but unfortunately
he could not succeed. We have a capa-
though he is in

I hope he

ble Foreign Minister,
an incapable Government.

will succeed.

SHRI K.T.

chendur) :
for Grants of the Ministry of External

KOSALRAM (Tiru-
In support of the Demand
Affairs, I wish to say a few words.
All the previous speakers have dealt
with various global issues and world
problems. So, I wish to confine myself
to the problem of estate workers of
Indian origin in Sri Lanka, and the
State-less people of Tamil origin living
there. Our External Affairs Minister is
well aware of this problem. He has
studied it. So, 1 nced not elaborate

things.

I am not referring to the problem of
Sri Lankan Tamils. First of all, I
must be very clear about it. The Sri
Lankan Tamils are called the Jaffna
Tamils, living in the northern parts of
Sri i.anka, and they want to have a

I am not talking
about them,

14.03 hrs,

[SHRI CHINTAMANI PANIGRAHI

in the Chair]

My problem is this: in the tea
estates on the high mountains, there is
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for the estate
workers of Indian origin. They are
attacked physically by the Sri Lankan
Three months back, people
People of Indian origin

no police protection

racists.
were killed.
My own relations.

have been

- have been butchered,

kith and kin
butchered, and shot
They have been deprived of their proper-
ties. One of the Ministers in the Sri
Lankan Ministry has openly remarked
that all of them should be thrown into

down,

the Indian Ocean. He is a very respon-
sible Minister in their Cabinet. He has
said this in the Sri Lanka Parliament.

Similarly, the Stateless people of
Tamil drigin are also the victims of the
vandalism of Sri Lanka,ns.. I know
personally cases of my relations have
houses and shops have been burnt to
ashes, some shot dead, some killed and
butchered. Though they have been
there for deéades, they are the victims

of the recent riots.

Iﬁ regard to the question of issuing
citizehship rights, you are aware of it.
" Mr. Thondaman, one of the Cabinet
Ministers there, hlas been appointed to
submit a report on the citizenship rights.
He has
Cabinet. The Cabinet has approved
that report completely, but it is not
being implemented. The question of
issuing citizenship rights to the State-
less people has dragged on during the
entire period of  Shastri-Sirimavo
Agreement, which was later extended
by Mrs. Indira Gandhi-Mrs. Banda-

ranaike agreement, Even today their

submitted a report to the.
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]akhs.
agreement

number is about 6
Presently there is no.
between India and Sri Lanka regarding
repatriation of the Stateless people of
Tamil origin. A few years ago, a
reporting given by Mr. Thondaman, the
Minister in Jayawardene Cabinet reco-
mmending issuance of c.itizenship rights
to all the Stateless people was unani-
rﬁously adopted by the Sri Lanka
Cabinet. But no action has been taken
by the government to implement this :
decision. Now also President Jayawar=~
dene has stated that citizenship rights
would be given to all Stateless people of
Tamil origin, But no time-limit has
been indicated for this purpose.

The hon. Minister is aware about the
‘Stateless people. I should refer to the
positive contribution of our Prime
Minister Mrs. Indira Gandhi in restoring
the normally in Sri Lanka, Her special
envoy Mr. G, Parthasarthy and our hon,
Minister have also played a significant
role in bringing the different political
parties to a round table for delibera-
tions about the whole issue, The super
powers like America and Russia have
lauded our PM’s efforts in ensuring that
this internal problem in Sri Lanka is not
allowed to escalate into a global prob-

lem.

Unfortunately, I am given to under-
stand from the Press reports in Sri
Lanka that President Jayawardene is not
keen to  implement the agreement
brought about by Shri G. Paratha-
sarathy. It seems he is playing a
pa}tisan role in furthering the interests
of Sri Lankan Thugs and Buddhist
is another indication

Our High

clergy. There
also of his dubious role.
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Commissioner in Sri Lanka on instruc-
tions from our Government gave it in
writing to Sri Lanka Government that
an oil refinery could be set up in
Trincomalle in the joint sector where
there are 101 giant oil tanks. There
was my question in Lok Sabha to which
answer was given to this effect. Yet
President Jayawardene has given all
these 101 giant oil tanks on a long-term
lease to a Canadian-based American
Company. You may be awere of it or you
may not be aware of it. But I know it
definitely. I  know one of the

Cabinet Ministers in Sri Lanka. Another
American Company has set up a giant
communication tower, near Colombo
for spying on the movements of ships in
the Indian Ocean. There is no reduc-
tion in the flow of arms from America

into Sri Lanka. It is going on.

In these circumstances it is very
necessary for us to evolve firm steps in
regard to the security of estate workers
of Indian origin and the stateless people
of Tamil origin. The World Bank has
stated categorically, you would have
known, which has been endorsed by the
Sri Lanka Bank that without these estate
workers the tea economy of Sri Lanka
will be finished for ever. It is accepted
by the Sri Lanka
suggest that we should not hesitate to
rehabilitate lock, stock and barrel, all
the estate workers of Indian origin and
the stateless pcople of Tamil origin in
Andaman and Nicobar Islands. We
should keep our Naval ships ready for
this purpose so that if the situation

Government. I

worsens like the recent racial riots, we

can take all of them in one stroke. This
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will be in consonance with our honour-
able Prime Minister’s repeated statement
that she would not keep quiet if racial
riots take place in future. She has very

categorically issued the statement.

I have already written to you that the
Sri Lankan Navy does not hesitate to
harass our fishermen from Rameswaram,
in violation of the agreement between
the two countries about fishing. Some
of the fishermen have been taken into
custody by the Sri Lankan Navy. Many
times the catch of our fishermen has
becn confiscated by the Sri Lankan
Navy.

The Sri Lankan Government is also not
honouring the Kachchathivu agreement.
When they arc merciless in this manner,
we need not remain silent spectators.
We should take action to protect the

rights of our fishermen.

Similarly, the Sri Lanka Govern-
ment has token over all the buildings,
factories, shops of our people which
were burnt in the riots. They are not
giving any compensation for this. Nor

are they returning the property. The

"~ Government should take steps to restore

the properties to our people in Sri
Lanka. In order to ensure the security
of our Southern Coast, as has been
pointed by our hon. Defence Minister
of India, in a discussion during a Calling
Attention in this Lok Sabha, the
Sethusamudram Project must be taken
up for implementation forthwith to pro-
tect our interests. This project should
be taken up as early as possible.
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SHRI CHITTA BASU (Barasat) :
Mr. Cheirman, Sir, a question has becn
raited shout war psychosis being created
in India by certain sections in our
country. At the outsct, I am to firmly
assert that the peeple of India are not
in any way interested in creiting any
war psychosis aguinst Pakistan, or as a
matter of fact against any country. We
are opposed to the creation of any war
crisis, or any war psychosis and to
create any tension.

But the reality of the situation
should also be taken into account while
we discuss about the reality which
exists in Pakistan today. The induc-
tion of sophisticated arms from the
United States of America, the reported
agreement between the United States
of America and Pakistan for leasing land
for the use of military bases in Pakistan,
the opening of the Kurakoram road, the
drive of Pakistan towards nuclearisation
and, more recently, the policy shift of
Bangladesh and Sri Lanka cannot but
create security hazards for the country.
In this situation, we cannot afford to
ignore the reality of the situation and,
naturally, in this broad context the
question has to be considered.

The most crucial point is that
Pakistan dictator is not a free agent to
act on his own accord or to act on his
own volition. He bas permitted him-
self and his State to be willing partners
in the US global strategy or military
equation, which is 100 per cent
aggressive , there is no doubt about it.
As a surrogate of the Western powers,
Pakistan has got external compulsions.
As a dictatorial regime, Pakistan has
got certain domestic compulsions. We
cannot ignore this reality, we can ill
afford to this, which will be at the
peril of the security of our country.

The people of Pakistan are not our
enemies. As a matter of fact, the
people of India want abiding friendship
with the people of Pakistan. The
people of India are very much pained to
sec that the people of Pakistan are not
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free from the yoke of the dictatorial

regime. As a matter of fuct, the
Govcn_wment policy should be based
on building wup the bridge with the
democratic forces now operating

within Pakistan and more emphasis has
to be given to the friendship with
the people of Pakistan because
that would be the guarantee for the
a.biding friendship and good neighbour-
liness between these two great countries
of this continent.

. In today’s world context the ques-
tion of war and peace is the central
question. It has to be understood that
we are faced with a qualitatively new
dungerous situation. It has also to be
understood that the world is being
pushed towards the brink of a nuclear
holocaust. This endangers the very
human existence. I know the Govern-
ment’s avowed policy is forpeace
non-alignment and development. Bu;
this policy losses its main prop when
it refuses to identify 7
of it, particularly
of.thu people, the aggressive-world
designs which bring about world
destruction.

the onemies
the main encmy

The so-called super power rivalry
theory, if you permit me to say, is
wrong, misconceived and if it is not
shorn immediately, I am afraid to say
that this would contribute towards
further promotion of aggressive designes
of the enemies of peace. I do not
know whether the Government would
take this into account and firmly take a
position which is anti-imperialist, anti-
war and pro-peace,

Sir, I do not know whether you
would agree with me, but I am convinced
that we cannot afford to forget today
that anti-imperialism and peace is one
and indivisible, we cannot afford to
ignore today the fact that economic
self-reliance and peace is onc and indi-
visible, we cannot also ignore the fact
that the  liberation  struggle and
peace is one and indivisible, we can-
not also afford to forget that national
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independence, democracy, socialism and
peace is ome and indivisible. In this
connection I would also draw the
attention of the Hon. Minister of
External Affairs to the recent decision
of the Reagan Administration to link
aid with political perceptions. Is it
not sufficiently clear that unless you have
got identical political perception, the
Reagan Administration is against giving
any aid to thosc countries ? Therefore,
a struggle for peace in this present con-
text is nothing, but integrated with the
question of attaining self-reliance in
economy.

Sir, we are in the NAM. As a
matter of fact, our Prime Minister is
the Chairperson of the NAM. But at
the same time I take this opportunity
to make it clear that thc NAM has
within its fold certain known Trozan
horses and yet unknown Trozan Horses
and that constitutes the basic weak-
ness of the NAM. NAM can become
a really effective force for peace,
development and stability if it is firmly
anti-imperialist.

Sir, as you know, the sitution in
Central America is very explosive today.
In this context, the Non-aligned Bureau
which met recently, expressed decp
concern over the new esclation of these
acts—the installation of foreign military
bases, threats, attacks and hostile acts
there. This Bureau ulso expressed
concern at the deterioration of the Salva-
dorean conflict due to the continuation
of the foreign intervention in tho internal
affairs in Salvador. So far as the
declaration of the Burecau is concerned,
it has taken a positive position, a posi-
tive step. But do you know which are
the countries which are indulging in
foreign intervention in Salvador, what
are the countries which are putting
mines around Nicargua, which are the
countries which are involving in all the
acts of separation ?

Unfortunately, the President of that

Bureau, our Foreign Affairs Minister,
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could not say firmly that it is the
United States of America who is
responsible for this critical and explo-
sive situation in the Central America.
Does it not reflect and signify the basic
weakness of the man ? It does. My
point is that if you are really for the
policy of peace, you ought to be firmly
anti-imperialist to fight against the
agents of war who create death and
destruction.

I want to highlight other issues.
One relates to Srilunka. As I have
mentioned carlier that Government of
Srilanka has witnessed major policy
shifts in regard to foreign relations and
this was of a great concern to us. The
progress of Colombo talks on the ethnic
problems of Srilanka is tardy. Srilanka
Government has imposed travel curbs on
the Srilanka Tamilians. May I know
what the Government of India proposes
to do bearing in mind that the Srilanka
Government representatives, spokesmen
of the Srilanka Government take every
opportunity of accusing India, and
thereby create condition which is
encmical to their interest. They have
accused that Government are allowing
armed insurgents to get training on the
Indian soil. The situation in Bangla
Desh should have bren taken due note
of by the External Affairs Ministry.
Anti-Indian campaign has now reached
heights in Bangla Desh. There have
been moves of late to have a defence
pact with Pakistan between Bangla
Desh and Pakistan. A new situation
has been created within Bangla Desh
which has causcd much concern and
sense of insecurity among the minorities
still remaining in Bangla Desh because
of the Government of Bangla Desh
attitude  towards the properties of
minorities. I would not have raised this
gestion in this debate but there are
serious  complication, serious impact
likely to be borne by India if situation
worsens.

Many good things have been said
regarding the situation in Diego Garcia.
I have got no time. But I would only
suggest that the Government of India
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should take initiative in convening a
Conference of the Littoral States so that
the Indian Ocean can be made really a

zone of pcace.

Indo-Soviet trealy of peace and
friendship is a bulwark for peace and
we should see that it is fuarther

strengthened.

SHRI BHUBANESWAR BHUYAN
(Gauhati) : Mr, Chairman, Sir, I would
like to ¢xtend my support to the pro-
posal on the demands for grants
(Ministry of External Affairs). While
extending my support for the budget
proposals, I would like to draw the
attention of the External Affairs
Minister to certain_points of impor-
tance for his consideration.

Sir, it will benerely repetitive if I
say that the present situation particu-
larly in this sub-continent is full of very
serious complications and development
as is evident from the fact of arming
some of the neighbouring countries by
certain super-powers. In the light of
this fact I would like to inform you of
another fact. In this context, I have
learnt that our Indian military cxperts
are convinced that Sri Lanka and
Pakistan are going to give maval and
land bases or preferably landing
facilities for the American Rapid
Deployment Force, despite the denial of
Howard Schaffer, the U.S. Deputy Assis=
tant Secretary of state. According to
them, American naval facilities at Sri-
Lanka, Trinoomalle Port and at two
Pakistani ports cannot be ruled out.
_ This development, besides arming of
Pakistan with more sophisticated arma-
ments meant for mass destruction, mass
annihilation and  destruction of the
natural resources is a very serious one.
So, in this context, our External Affairs
Minister, our whole diplomatic efforts
and our principles have a major part to
play. Although, our external Affairs
Minister has taken a lot of trouble yet,
I think, it is not adcquete even to moet
the vast propaganda carricd out by the
hostile neighbouring countries against
India in the world. I, thercfore think
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that the first and foremost important
thing is to counter the propaganda of
those hostile countries against ours by
introducing an effective  propaganda
machinery and by arranging efficient de-
legates to be sent abroad to explain our
stand-point on different topics. In this
connection, we-are well aware that some
of our neighbouring countries are
accusing us very often that we are
interfering in their internal affairs and
s0 on and so forth. [ am not yet sare
as to what extent we bhave defended
ourselves as well as we bave projected
our views in the world. For instance,
in the recent hanging case of Magbool
Butt and many other persons, we are
coming across many reports. We may
also say that it is almost an interference
in the internal affairs of ours by scome
neighbouring countries. If we expross
our fear or apprehension, I am sure
then that therc are not only people out-
side the couatry but also inside who
are saying that we are suffering from
the war phobia. May I ask you a
gestion ?  You say that some of our
ncighbouring countries are armed to
their teeth irrespective of their size and
population and requirements. Then, is
it that we are interfering nr are we
really suffering from the war phobia ?
Should we not say boldly to the people
is not only in our couatry but through.
out the world that we are preparing
for the defence because what is the
necessity of supplying sophisticated
weiapons if there would not have been
any sinister design on the part of those
countries and those who are at their
back ?

Certainly, this development really
reveals that there are certain sinister
designs that are aimed at our interest
and they are not very far to see.

As regards Diego Garcia, you are
well aware of what has happened to
this particular spot in the Indian Ocean.
What is the pres:nt position ? In the
light of these developments, I would
like to say that although we are fortu-
nate cnough today to have our Madam
Prime Minister as the Chairperson of
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the NAM, yet I find that perhaps we
have not yet been very successful in
projecting our point of view that the
Indian Ocean should bc onc of the free
oceans in the world. I think, adequate
efforts have not been made in this direc-
tion. India can lead all the countries of
the non-aligned group in projecting the
view-point that the Indian Ocean should
be kcpt as a zonc of peace. In this
contcxt, we should take a bold diplo-
matic offensive and steps to convince
about our viow-point in this regard.

In the light of the arms race not

only in this sub-contincnt but through- -

out the world, it is very necessary for
India to contribute in a major way
towards disarmament movement. As to
the present position of the disarmament
movement. I think, India can play a
major role and there is a major part
left for our External Affairs Minister
to play and he can take a very bold
ipitiative in this diroction.

India being a couantry that stands
for peace, it can take a bold lead and
can also give adequate support and
sympathy to the other countries which
arc fighting for thcir liberation both in
the African sub-continent and clsewhere
in Asia against impcrialism and colonia-
lism. There are so many countries
which are sceking our help. I think, as
a free country, as we fought for our
own Independence in the past, we have
also got a moral right to help them,
particularly in the light of our present-
day foreign policy. I, thereforc consider
that our contry has a major part to
play and, in order to play its major
part, our External Affairs Minister will
devisec such ways so that we can pro-
ject our view point and not only wo can
convince the people throughout the world
about our vicw-point, but we can also
take a bold step in this dircction.

Before concluding, I would requost
all the members of the llouse, irrespec-
tive of theoir political opinions and
differcncces, to support the Government
and lo support its stand in projecting
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India’s image that stands for peace in
the whole world.

sft Af e wam@ awi  (Fe-
W) : garafa Agigg, A9 Gw
farw Afa 9T N AT w71 AYFT fTar

e 9% fAq g74913 IATE | AT
gret faug =1 strg at fag ag Y
vafas afafafaar ag <@ €, #z-
Afax =9 fag a@ 1 @ 93
W g N fag qaw@ & amfas g
F AT AL JT W & Iqq AT §
f& grar fava oF aedr 9T 37 gan
& | 5@ af=feafg & fagtor #3 & @
ggiafeaat st srafafza gfaa
WA § F10 FT W@ ¢ fx@ar
Tfeorra e fava & st wy saaAr
99 QT & 1 F4F I7 & wgrafzaq)
& &0 g favg o dar gar §
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g |
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gy gAR graw faaw ggg &
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Jgi a% fgra Agram &1 gaw
g, ag gretr @sT fwar g g fF
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seq fear @ 1 gw g 2 2@t &1 Aqed
FTTQ 8 | GATIT 917 21 A1y
i gW uF §e giFT arfeq a1 @
¥ gEarT § |

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAOQ) : Mr. Chairman, Sir, we have had
a remarkably peuceful debate on inter-
national affairs. 1 thank all the 22
Hon. Members who took part in the
debatc and gave very valuuble sugges-
tions.

As I look buck on the debate, I find
that the main focus has been on our
relations with ncighbours. The other
point of importance which has been
raised is the deteriorating international
security situation. [ coasider both these
points cxtremely important, and it was
as well that the debate concentrated on
these two. Sir, I would also like to
deal with these two points in detail,

I would take up our relations with
our n-ighbours first. Some Hon. Mem-
bers have come back fresh from Pakis-
tan. So, this freshness has been reflect-
ed here, but in what way, I shall submit
presently. I am gratcful to Prof. Ranga
and Mr. Keyur Bhusan for having dealt
with the points raised by Mr. Biju Pat-
naik in great dctail, and I do not think
I will have to cover the same ground
once again. That is not pecessiry. I
entircly agree with Prof. Ringa’s analy-
sis of our relations with Pakistan.

However, before taking up the other
aspects of our relations with our neigh-
bours, [ would like to categorically
reject all the allegations and insinua-
tions suggesting India’s involvement
in any coup or plot in Pakistan. Such
reports and insinuations uppearing in
some scctions of the foreign press
are absolutely bascless, highly mischie-
vous and reprchensible. We have not
interfered and will not interfere in any
way whatsoever in the internal affairs
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of Pakistan or any other country. We
arc not concerned aboul the composi-
tion or complexion of their govern-
ments. This policy has been absolutely
clear and it has been made clear many
many times before and it will continue
to be our policy hereafter also. Our
Prime  Minister’s most sincere and
strenuous ecfforts to promote peace in
the rcgion and all over the world as
well as good neighbourly relations are
well known and acknowledged on all
hands. So I do not think therc is any
neced for any Hon. Mcmber or anyone
outside the Parliament or anywhere
in the world to continue having any
such doubts or any such fancies. I do
not evea call them doubts because there
is no room for doubt. But if you really
want to fancy, sky is the limit. This is
what is happening. I have made an
analysis of the reports. We have gone
into the reports and what is contained
in the reports in great detail. We find
that they are fiights of fancy. Genuine
doubts can always be cleared but where
you are dealing with a fancy, it is very
diflicult to clear a fancy because a fancy
is a fancy.

Prime Minister has been pointing to
the steadily deteriorating situation in
the security cnvironment in the sub-
continent right from 1980. There seem
to have been some suggestions made in
some speeches here that this is being
done in the year 1983 or 1984 with
some ulterior motive or with an ¢yc on
the elections and so on. Now I would
like to refute this most emphatically
and scy that at least in matters of
security, national security, all sec-
tions of the House, all sections of
the people and all political parties
should try their best to rise above the
compulsions or prediluctions of their
parties. My Party has donme it. The
Government appeals to all others to do
it because what was said in 1980 could
by no stretch of imagination be inter-
preted as having been said for the elec-
tion of 1985. Immediately after the
new Governmgnt came iato office Prime
Minister drew the attention of every ono
to this Situation. Now what has
happencd daring the last four years ?
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Has the situation improved ? Is it not
a fact that ever since Prime Minister
made her first statement, the situation
has deteriorated over the years and to-
day if someone says that all this is be-
ing said with an eye on the elections, I
must say that this is a very unfair, in-
accurate and far from responsible state-
ment. We should not say this and we
should not indulge in this. Let us
understand and let us see the situation
as it is.

We have talked about the induction
of arms into Pakistan. Members have
many times and on many occasions €X-
pressed their concern.

The man in the street in India ex-
presses his concern. Whatever indivi-
duals might think under the spell of
temporary meetings and visits, it is a
fact, it is an undeniable fact, that in
this country, ecveryone feels apprehen-
sive when a neighbour of ours is being
armed to the teeth. This is a fact; this
is an undeniable fact. So, what do we
do about it ? We fry to argue with
them; we try to discuss with them ; we
try to convince them that this is not
necessary.

Mr. Patnaik yesterday said ;: “We
have to ask ourselves many questions.
When we ask those questions, we find
that the questions which we are asking
are hurled back at us.” Yes, they will
certainly be hurled back because, we do
not know what questions to ask, what
are the right questions to ask ? One of
the important questions to ask oursclves
and to ask those who are concerned is,
taking the last ten or fifteen yeurs, who
is responsible for the escalation in the
sophistication of weapons—in the level
of sophistication of arms—between India
and Pakistan ? Who has led the way
and who has followed ? It is a matter
of record that at every stage, Pakistan
has raised the level of sophistication in
arms—never mind about numbers.
Numbers will depend on size; numbers
will depend on the length of the coast-
line; numbers will depend on the length
of the border. But numbers, absolutely
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so-called, without refercnce to levels of
sophistication, without reference to
quality, have little meaning. And, when
it comes to quality and level of sophistj-
cation, the fact has been that Pakistan
has led the way and India had to follow.

We are not for it even now. We
have said this before. We are prepared
to <ay it again any numbcr of times.
But, when all the appeals fall on deaf
ears, there is nothing that media can do
but be prepared for any eventuality.
And this is what we have been doing. I
do not think anyone can have any objec-
tion or tike any cxception to this policy
—policy of peace, at the same time,
policy of preparcdness because we hear
so much about the strategic consensus
involving Pakistan This has becn dis-
cussed mnny times, whether one admits
it or does not admit; the fact remains
that, on the whole, an assessment of the
situation convinces you that such a
strategic conscnsus is being built. We
do not want this: we do not want this
consensus to be built in this area; we
want the countrics of this region to live
peacefully in good noiy hbourly relations.
We have made all efforts for South-
Asian Cooperation; we huave launched
the programme, the programme is pro-
gressing well on many fronts.

We have ‘been able to identify areas
of coopcration. So, on the one hand,
we are going ahead with peaceful pro-
grammes of cooperation but, on the
other, there is just one thorn in the
flesh that is coming in the way of good
relations. Who can deny that this is a
thorn in the flesh ? Whatever efforts
we might make for improviag relations
they can go only up to a point and can-
not go the whole hog. So, this is what
we have to uaderstund. There are the
questions that we have to ask ourselves.

15 hrs.

Sir, almost cvery week, we hear
some new wcapons being inducted into
Pakistan—Harpoon missiles or some-
thing else. T am not a military expert.
I could not give you the whole inven-
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tory. I am surc that Defencc Minister
will be able 1o take the House into
confidence on some of these things.

So, this is what we have to ask our-
scelves. Mr. Patnaik also raised the
qucstion of two domestic servants. I
think these will go down in history as
the most talked about domestic servants
in the world. I would not like to go
into the dctails but how I wish Mr.
Patnaik or any lHon. Member of the
House kindly to do me the favour of
interviewing these two domestic servants
who have come back from Pakistan and
tell me what they think of these two
persons. Tcll me whether these servants
could, by any stretch of imagination,
be considered as having been implicated
or having done somethihg which they
are now being charged of having dore.
This is absolutely fantastic. This is a
story. It is a total concoction and we
have denied it. But, I am prepared, as
I :aid. to give you the names and
addresses of these persons. This is some-
thing very strange, very extra-ordinary,
that this incident or a non-incident of
two persons crossing over or pushed
across the border which is what happen-
ed, should be made the Central theme
round which all this web has been
woven. To say the least, this 1s the
most un-believable story and it is better
that such stories are not concocted be-
couse they further vitiate the relations
between the two countries.

The foreign secretaries of the two
countries are going to talk about the
two documents that are on the table.
The members are aware of the circum-
stances in which these two documents
came into being and why discussion
could not go on earlicr. There were
impedirments which were genuine and
valid and now we hope that there will
be no further impediments created from
the other side to impede the resumption
or starting of these discussions. We
hope that the discussions will start as
scheduled. Of course, we have our per-
ception. They have theirs. Mr. Patnaik
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said they are almost the same, the two
documents. Yes, 80 per cent, they are
the same but it is in the 20 per cent
that the difference lies and if we are not
able to resolve 20 per cent, our resolu-
tion of the 80 per cent will be of no
avail. Even if it is 10 per cent or |
per cent, we have to try and resolve
that 1 per cent again and again until
we succeed. So, it is going tobe a
process by itsclf. Let us hope that this
process will succeed and India on its
part will do whatever is possible to
make it succeed, consistent with
pational security.

Coming to Bangladesh, again our re-
lations have been good and they are
good today. We have certain issues.
Neighbours will always have some
issues. I was advised by an Hon. Mem-
ber yesterday to be genmerous. I want
to ask the Hon. Members, particularly
from West Bengal, whether they
would like India to be generous in the
question of Ganga water. Generous
means what ? Generous about what ?
Who am I go give away the Ganga
waters to another country to the detri-
ment of the coming gencrations of this
country ?

To the detriment of the 700 million
people of India ? This Government does
not consider itself capale of doing that
or justified in doing that. There can be
no question of generosity where national
interests are concerncd. What we want
is equity ; what we want is justice ;
what we want is a coopcrative spirit in
which both countries can benefit ; and
all our relations will have to be
ultimately based on mutual benefit.

Now, everybody knows that there is
not onough water in Ganga at Farakka.
If you give more water to Bangla Dcsh,
Calcutta port suffers. It you give more
to Calcutta port, maybe, Bangla Desh
will pnot be abic to get the watcer she
needs. So the main question is how to
augment the Ganga waters at Farukka.
There have becn proposals. We gave
them one prosal of getting Brahmaputra
water through Bangla Desh to Farakka.
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They have not been able to agree to
that, they have some domestic reasons.
They said that we should get water
from Nepal by building dams there.
This is a bilateral issue between India
and Bangla Desh. And when Bangla
Desh proposed that this bilateral matter
should be trilaterised, naturally we
could not agree. We have our own
bilateral arrangement with Nepal. We
would not like to internationalise the
issuc between India and Bangladesh.
With these two proposals not having
made much hecadway, certain other
proposals also are being considerd.
They are still in the process. I am sure
we  will continue the process and
ultimately find a way of sharing the
Ganga watcers on an equitable basis. 1
have no doubt about that. But it is a
question of time. It is a question of
patience. It is a question of political
will on both sides, of being able to sell
a formwa to one’s own people. All
these things come in. Who can say that
the 1978 agreement which was only for
5 years was an agreement which did
not go against the interests of India ?
I have not heard even one Hon Member
for the last 4 years and more justifying
the 1978 agreement as beneficial to
India, or, as taking account of India’s
interests. It was for 5 vears ; therefore
it had to go at the end of 5 years. But
that does not mean we are going to
break the dialogue or break the ques-
tion of sharing of waters. As I said we
are going ahead with alternative
proposals, I am sure at some point of
time we will succeed.

In the matter of the Teesta waters,
as the House is aware, we have been
able to find a sharing formula for the
time being. It is not final but it leaves
certain percentage of the available water
undecided, unshared, undistributed. But
the rest is divided ; so, that small por-
tion can be settled later. We find that
it is a satisfactory formula for both
sides. Both have agreed.

About the properties in Bangla
Desh which are said to be in danger of
being sold, we have been taking up the
matter, as Hon. Members koow, from_
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time to time persistently. It is as a
result of these efforts, if I may say so,
that the Government of Bangla Desh
are looking into this from the point of

. view of thase who are likely to lose

these properties. They have assured us
more than once that nothing will be
done which would amount to confisca-
tian. The propertics would be made
over back to the rightful owners. Now,
how they are going to do it, what is the
procedure, what laws will be invoked,
is something which is within their
domestic jurisdiction. But the result that
be have impreseced on them, the result
that is wanted is that such deprivation
of people of their properties should not
take place.

I would also like to inform the hon.
Member who raised the question that
in all the discussions on Teesta waters,
we had a representative of the Govern-
ment of West Bengal is fully in the
picture, whether it is land boundary
between Bangladesh and India, the
State Government on our side is kept
in the picture.

Coming to Sri Lanka, the latest
position in that the All Parties Con-
ference which was set up as a rcsult of
the good offices of our Prime Minister,
has been going on in the last few days,
there were some reports that s‘nce not
much headway could be made on the
substantive issucs, President Jayewardene
was perhaps thinking ian , terms of
adjourning the meeting sine die. This
has not happened fortunately, but
there has been arr adjournment until the
first weck of May or therzabouts. So,
meanwhile, there will be further talks,
fur.her consultations, informal sugges-
tions and so on and we are hoping that
since the process has been continued,
they will be able to take advantage of
this interregium to find somec solation
which is acceptable to all concerncd.
Again, the matter is extremely com-
plicated, it is complicated by many
factors and therefore, if thcy take a
time, we should not be su-prised, no
one should be surprised ; but if you
have a long gap, what can happen is
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[Snri P. V. Narsimha Rao]

also something one has 1o consider. So,
while we are happy that the process is
on, and it has not been givcn up in
desperation, we have to keep aur fingers
crossed as to what will happen in the
interregnum, how well this interregnum
will be utilised for informal consulta-
tions and to make up minds on all sides
to come to a solution.

One suggestion which was made
earlier also in both the Houses and
which was repcated yesterday is that
our High Commissioner to Sri Lanka
should be a Tamil-speaking person. Sir,
this is a very difficult demand to accept
because if I have, as T have to have, as
my Ambassador in Nepal a Nepalispeak-
ing person, in Bangladesh a Bongali-
speaking person. I am afraid this is not
going to be possible. We have to post
our Ambassadors, High Commissioners
on certain norms, other than their
mother-tongue. This, I hope the hon.
Members will readily concede, is not
possible ; but about our present High
Commissioner in Sri Lanka, I want to
tell the Housr as a point of fact, that
he is not only popular with all sections
of Sri Lanka’s population, but in fact if
they had their way, they would have
him even longer than we world like to
keep him there. So, He has done his
dutics so well, so promplly, so con-
structively that everyone is pleased and
there is no question of any language
group in Sri Lanka being dissatisfied
with him ; and in principle we just
connot agree to a person with a given
language; as mother-tongue being posted
in a given country.

About Stateless persons, I under-
stand that apart from the repeated
vromises made by President Jayawar-
dene, cven during the All-Parties con-
ference, this matter figured in their
discussions and the latest position seems
to be that even the parties in Sri Lanka
which were hitherto not very enthusias-
tic about giving citizenship to these
remaining stateless persons are now
veering around to the view that they
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should be given so that all of them
become citizens of Sri Lanka.

They find some distinct advantages
in doing that. Whatever their rcasons,
we welcome this attitude on the part of
the Sri Lankan parties,

About Bhutan, I do not have to say
much because our relations are excellent.
With Nepal, as I said, we have some
issues in regard to certain projects and
so on. Only a few days back, we came
to an understanding in regard to the
investigation of the Karnali project.
This, I think, is a step in the right
direction. It was a long-awaited step
and it is being taken. So, that is one
important point in which progress is
being made.

With Burma, we have no problems.
There was only one question remaining
outstanding with Burma and that was
the meritime boundary. We are well on
the way to solving it and that is again
a recent development. I am glad to
inform the House that we shall have
this question sorted out within a short
time. Deccisions to that effect have
been taken.

1 now come to the other point
which has mainly occupied much time
of the House during this debate, and
that is the question of world peace and
disarmament. Members rightly pointed
out that mankind is sitting on the
mouth of a volcano and anything can
happen. If a nuclear war is triggere off,
no one will be there to see the end of
it, and the whole world will be blown to
bits. This is a depressing enough
scenario. We have been discussing this
in Parliament and outside Parliament,
in many for all over the world and we
know how the spectre of destruction,
cven accidental destruction, is worrying
mankind, day in day out. But I would
like to submit to the House that, while
on the one side this depressing picture
is there to seec, on the other, there are
certain  bhop.ful signs that mankind
seems {0 have bestirred itself. People
seem {0 be coming to the conclusion
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that something should be donc to save
themselves from this disaster. There is
a growing consciousness that this
disaster should not be allowed to
happen. The desire of mankind to live
and not to be annihilated seem to be
asserting itself in many forms. In
Europe and many other countries, as is
well known, peace movements have
started They have come up like a huge
groundswell. Although, the peace move-
ments are not yet sirong enough to
make any changes in the decisions of
their Government, and decisions are
being taken in spite of the peace move-
ments, yet they are not unchallenged ;
there is a challenge posed against those
decisions and the time will come
hopefully when the people of those
countries will put sufficient pressure on
their leaders, on the lead:rs of their
Government, to see the writing on the
wall and make neccessary changes in
their policies.

Another very hopeful feature is that
in many countries a debate, an intensive
debate, has started on these questions
at all levels.

At the academic level, it is going
on ; at the level of military cxperts it
is going on. I had occasion to read a
very forth-right article by McNamara
who was for seven years the Defence
Secretary of the United States. He has
quoted several others, those who were
experts in their day on matters of war
and warfare ; and he has very clearly
come to the conclusion that more and
more miitary experts are finding this
jigsaw puzzle insoluble, as was shown in
that beautiful film called ‘War Games’.
Ultimately, all the computers come to
the conclusion that this is a game which
has no end, and should not have
been started. So, once the nuclear game
starts, there is no end to it. There is
only an end to the whole world. So,
there is no victor, no vanquished. It is
just not possible to win a nuclear war ;
and, therefore, a nuclear war ought not
to be started. And that is possible only
when those who can start the war have
the political will to sit across the table
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and find ways and means of how not to
start the war, or how not to allow a
war to be started either by deliberate
intent or by human error or accident.

I wish just to quote a few scntences,
& very categorical statement given by
McNamara. He says :

“It is inconccivable to me, as it
has been to others who have studied
the matter, that limited nuclear
wars would remain limited. Any
decision 10 use nuclear weapons
would imply a high probability of
the same cataclysmic consequences,
as a total nuclear exchinge. In sam,
I know ofno plan which gives
recasonable assurance that nuclear
weapoas cun be used beneficially in
NATO'’s defence.”

So, if they cannot be used to the
benefit of one side, nor to the benefit
of another side, they should not be used
at all. They should not be used because
it is an exercise in futility. I guote
again :

“I don’t believe that the Suviet
Union wishes war with that West ;
and certainly, the West will not
attack the USSR or its allics. But
dangerous frictions between  the
Warsiw Pact and NATO bhave
developed in the past, and arce likely
to do so in the future. If deterrenco
fuil and couflict develops, the
present NATO strategy carries with
it a high risk that Western civiliza-
tion, as we know it, will be destroy-
ed 3

This is precisely what the non-
aligned movement has been saying time
and again ; what we have all been
saying time and again. And it is in this
direction of abjuring nuclear violence,
nuclear war, that mankind his to travel.
I have no doubt that this has become
the consensus all over the world to-day
so far as people arc concerned,
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15-23 hrs.

[DR. RAJENDRA KUMARI BAJ-
PAI in the Chair].

I have quotecd McNamara because
obviously, quotations from him would
have greater effectiveness in demonstra-
ting our point. (Iaterruptions)

I shall now touch briefly upon some
of the decisions, and some of the follow-
up actions taken by the non-aligned
movement under our Prime Minister’s
chairmanship within the last onc year.
Mention was made yesterday of the
New York consultations, I wouid like
to make a little comment on what was
said yesterday. It was pointed out that
only 24 or 25 countrics altended, out
of more than 150 countries., I would
like to clarify this, because it is very
necessary to understand the importance
of these 24 or 25.

The call was given by the Non-
aligned Movement, Out of the 150 and
odd countries, 120 or 103 are already
in the Movement. So, there was really
no need for all the 102 Heads of States
or Heads of Governments who came to
Delhi to give this call, to troop to New
York again to attend this meeting.
They clearly said so. Many fo them worte
back to Prime Minister saying that
they were with her. She was calling this
meeting on behalf of the Movement
and, thercfore, there was po particular
necessity for all the countries to attend.
So, we are left with about 50, let us
say. Out of 50, this meeting was both
for North-South and East-West. This is
how we planned it ; this is how it was
conceived. It is not simply a question of
North-South ; that we have had several
times and we will be having in future
also, with what result everybody knows.
But this was a meeting unique in the
sense that both North-South and East-
West were represented.

Now, I would like to inform the
House—Austria, EEC Chairman, France,
Cznada, Finland, Netherlands and
Sweden—now is this package not impres-
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sive ecnough to represent the OECD coun-
tries and the dovcloped world ? This, I
think, is impressive enough because they
came with a political will to cooperate
in this ncw venture, in this new process
of finding solutions to the wurgent
cconomic problems of the world and
also problems of pcace. Among the
East European countries, therc are six
of them, out of whom Hungary, Poland
and Bulgaria come. Now, half of those
countries is again an impressive figure ;
and the others were non-aligned count-
ries., But they had a definite say in all
matters in regard to the international
situation, monetary situition ; and they
were also fully behind the proposal
which was adumbrated hcre in the
Summit about an international con-
ference on money and finance with
universal participation. Now, I am glad
to inform the Housc that not only was
this proposal welcomed by cvery one at
thesc consultations, but the Prime
Minister, in pursuince of the decision,
has already set up a commitiece to go
into all these details ; and their report
is due within a month’s time. So,
follow-up action has been pursued ever
since the end of the Summit ; and this
action, I am sure, is going to lead to
certain further consultations and meet-
ing of minds. This is what was aimed at
when the meeting in New York was
called ; and I am surc that it was a
successful meeting in the senmse that
every one who participated thought that
these consultations, these informal con-
sultations were going to be very uscful
and they should be continued in some
form or the other and that it should not
be a one-time¢ meeting which is
forgotten after it is over. That was not
the idea of the participants there. So,
the New York consultations have
resulted in something wuseful to all
concerned.

Another point was raised in regard
to construction of propertics in other
countries, our Embassy buildings and
so on. It is true that in many countries
we are paying high rents, but we have
started a programme with an outlay of
Rs. 70 crores from 1979-80 to 1984-85.
This has been in operation for 4 years
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now and already prop:rties worth Rs.
50 crores approximately have been
purchased or constructed. Tolday, MEA
owns about 440 offices and residences
abroad, which include 40 chanceries
and 51 residences of Heads of Mission.

This is the information which I
wanted to give to the Hon. Member
who raised this point.

I think I have covered all the points
raiscd. If there arc any points which
need to be clarified, I am prepared to
do that, but I think I have attempted
to cover all the points.

DR. SUBRAMANIAM SWAMY
(Bombay North-East) : What happened
to your mission to the Middle East ?

SHRI P.V. NARASIMHA RAO:
You wcre not here to raise it, but I will
tell you what happened.

The Middle East question has been
causing anxiety to cveryone. Some
Members raised it and the latest position
is that in Lebanon a re-conciliation
effort has started. We are happy about
it. But the situation is so dangerous
and so uncertain that agiin, nothing
can be said about the outcome of this,
We wish them well. These talke are
going on at Lusanve in Switzerland,
and we hope that it will be possible
for theth to find some modus vivendi.

DR SUBRAMANIAM SWAMY :
Why do you not talk to them instead
of allowing Switzerland to be the
venue ?

SHRI G M. BANATWALLA : They
have found out some compromise
solution.

SHRI. P.V. NARASIMHA RAO :
But the question of Lebanon has been
more or less superimposed on the main
question of the Middle East, which is
the Palestenian question. As the House
is aware, there was some internal fric-
tion in the P.L.O. The Prime Minister
called a meeting of the Committee of
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Eight which was appointed by the NAM
Summit. Out of the eight, four were
chosen as a sub-committee and asked to
g0 to Damascus and some other Arab
Capitals. We went there and talked to
the factions within the P.L.O. and as I
have already reported to Parliament,
our efforts bore fruit in the sense that
an effcctive cease-fire was agreed to
and later on developments have turned
out 10 be rather good for the
unity of the P L..O., although factionism
continues. But the m:in question of the
Palestenian people still continues to
hang in the balance because the Israelis
are continuing with their scttlements
policy. There seems to be no way of
bringing the Arabs together in order to
find a solution at the negotiating table.
So, we are rather far from a solution.
But at least to the extent of preserving
unity in the PLO ranks we have
succeeded but we have to go a long
way still.

DR. SUBRAMANIAM SWAMY :
Do you not think that without talking
to the other party, namely, Israel, you
are not going to get a settlement ? Why
are you so scared of talking to them ?

SHRI G. M. BANATWALLA :
Instead of talking to them, better close
the Consulate in Bombay. They do not
deserve to be talked to.

SHRI P. V. NARASIMHA RAO :
These two are entirely unrelated with
this. The point is that no one talks
in terms of finding a solution behind
the back of the parties concerned. I
do not think that is the idea. But we
have no relations with Israel and Israel
is continuing in its aggression. How
do you talk to an aggressor while the
aggression is on ? That is the point.
If Dr. Subramaniam Swamy can help
in vacating aggression...(Interruptions)

DR. SUBRAMANIAM SWAMY :
You can talk to Pakistan which can
aggress ; you can talk to China which
can aggress ; but you cannot talk to a
country which has not aggressed agiinst
you. I am surprised. I am all in
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support of the Palestenian problem, but
your approach is a hypocritical
approach.

SHRI P. V. NARASIMHA RAO :
My talkirg to Isracl is not going to
solve the problem. Their talking to
each other is going to solve the prob-
lem.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Instead of
talking to Israel, you should talk te
the United States, who are their mas-
ters, because otherwise no solution can
come out of talking to Israzl.

DR. SUBRAMANIAM SWAMY :
In that case, do not talk to the PLO ;
talk to the Soviet Union, as thcy are
masters of the PLO.

SHRI P. V. NARASIMHA RAO:
Thans for your advice. 1 am sure we
are not going to scttle this on the floor
of the House.

Sir, I thank the members for their
contribution. I hope I have covered all
points.

SHRI SATYASADHAN CHAKRA-
BORTY ; 1 raised one point regarding
the enemy property in Bangladesh.

SHRI P. V. NARASIMHA RAO :
I have replied to it.

SHRI SATYASADHAN CHAKRA-
BORTY : Another point I raised was
about Ganga waters.

SHRI P. V. NARASIMHA RAO :
Both of them have been covered ; only
you were away.
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SHRI SUBODH SEN (Jalpaiguri) :
Was the Government of West Bengal
consulted at the time of the ad hoc
agreement in regard to the apportion-
ment of the waters of the Teesta ? Did
it give its consent ?

SHRI P. V. NARASIMHA RAO :
That has been answered.

MR. CHAIRMAN : That has becn
answered already, you will see the
answers.

I shall now put all the Cut Motions
to the Demand for Graat relating to
the Ministry of External Affairs to vote,
unless any Hon. Member desires that
any of his cut motions may be put
separately,

Cut Motions Nos. 1 to 47 were
put and negatived,

MR. CHAIRMAN :
is :

The question

“That the respective sums not
exzeeding the amounts on Revenue
Account and Capital Account snown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidited Fund of
India to complete the sums necessary
to defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1985, in respect of this head of
Demand entered *in  the second
column thereof against Demand No.
32 relating to the Ministry of
External Affairs”.

The motion was adopted.

e S— et
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15.35. hrs.

DEMANDS* FOR GRANTS
(GENERAL), 1984-85—
(CONTD.)

Ministry of Defence

MR. CHAIRMAN : The House will
now take up discussion and voting on
Demand Nos. 18 to 23 rclating to the
Ministry of Defence for which eight
hours have been allotted.

Hon. Members present in the House
whose cut motions to the Demands for
Grants have been circulated may, if
they desire to move their cut motions,
send slips to the Table within 15
minutes indicating the serial numbers of
the cut motions they would like to
move.
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A list showing the serial numbers of
cut motions treated as moved will be
put up on the Notice Board shortly. In
case any Member finds any discrepancy
in the list he may kindly bring it to the
notice of the Officerat the Table
without delay.

Motion moved :

““That the rsspective sums not
exceeding the amounts of Revenue
Account and Capital Account shown
in the fourth column of the Order
Paper be granted to the President
out of the Consolidated Fund of
India ro complere the sums necessary
to defray the charges that will come
in course of payment during the
year ending 31st day of March,
1985, in respect of the heads of
Demands entered in the second
column thereof against Demands Nos.
18 to 23 relating to the ‘Ministry
of Defence.”’

*Moved with the recommendation of the President,
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MR. ‘CHAIRMAN :
Amal Datta,

Now  Shri

SHRI AMAL DATTA (Diamond
Harbour) : Madam Chairman, in these
8 hours allotted to the Defence Budget,
this Parliament will be voting a sum of
nearly Rs. 7000 crorcs. Before passing
the Grants one may'ask a very relcvant
question : Exactly what is the money
going to be spent on ? Are the Members
of Parliament informed of this in the
Budget or otherwisc ?

Madam, one policy which the
Defence Ministry follows very consis-
tently, whatever may be the inconsisten-
cies in other respects, is to deny the
Parliament all information regarding
the country’s Defence. So, whatever we
say in these debates is not based on
what the Defence Ministry tell us, but
what we gather form the daily press from
magazines, and in spite of the contro-
versies raised by them, the Government
has consistently kept silent on each and
every such controvercy which deals with
arms purchase deals amounting to
thousands of crores of rupees. The
Jaguar deal, the Mirage decal and the
sub-marine deal altogether would
amount to nothing less than Rs. 4000
to Rs. 5000 crores, if not more, because
I see different kinds of figures in ditferent
newspapers ard differcnt magazines and
controversies are raised. One magazine
went to the extent of saying, ‘Is Mr.
Venkataraman telling lies 2 The only
source of information so far as the
Defence is concerned is newspapers and
not the Annual Report of the Defence
Ministry which itself contains mis-infor-
mation and dis-information of all kinds.
Ithink I will be able to prove it to you
1¥0[ now. So, the Defence debate has
Secome an uninformed ritual for enabl-
ing the Members, after passing 7 or 8
hours in some kind of a discussion, to
grant this money so that the Defence
efforts, whatever they are, will continue.
This is not the policy which is followed
in any democracy. We are claiming to
be the world’s largest democracy. Can
we not take a leaf out of the examples
sot bg the other democracies 7 What is
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being done by the western countries
which ar¢c the models ? We are sup-
posed to follow the Westminister model.
They issuc White Papers on every new
acquisition, on every new change intro-
duced. The same is the case with France
and other countries But here, has the
Government issued even a single White
Paper on Dcfence, even when so many
controversics have been raised 7 Nothing.
So, we do not follow any policy. The
only consistent policy, as I said, is to
deny the Mcmbers of Parliament ade-
quate information and to give them
all kinds of mis-information and dis-
information. But to the people who
want the information, it is irrelevant
to them whether tHey give it or not.
Later on in my speech I will show how
they not only have the knowledge but
even they dictate the policy of the
Defence Ministry and the public sector
undertakings under the Defence. There
are no dearth of Larkins who, if they
want the information, will pick it up
and pass it on to others, but only Par-
liament is not given this information by
the Dcfence Ministiy any the Defence
Minister.

Madam, on getting information re-
garding the non utilisation of production
or repair facilities in a base workshop
in Delhi, 1 approached the Hon. Minis-
ter for permission to visit the factory.
But the permission has been dcnied to
me, and I have very good grounds to
believe and I shall put it before this
House on the basis of which I had
asked for the permission to visit that
base workshop.

More than 100 engines for
our to-day’s MBT Vijayanta has bee
imported because repairs have not been
carried out in t(hat base workshopn
although repair facilities exist. On the,
basis of this information which I made
clear to the Hon. Minister, I asked to
go and see for myself what facilities
exist. But the access was denied to a
Member of Parliament. This is where we
stand to-day. I think that this kind of
situation, if it continues, then this De-
fence Debate which has alrealy become
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very stale and ritualistic will be totally
useless. It is better to lump it with
many other ministiries whose demands
for grants are ncver debated but guillo-
tined and passed. I would, of course,
admit one thing—we see that in the
decision-making process of the Govren-
ment we have no say. Whatever cons-
tructive suggestions we make are phoo-
phooed, They are not taken heed of,
nor taken note of, nor have been replicd.
For the purpose of verifying how many
allegations and accusations have been
replied to, 1 have gone through the
en'ire debate of last year to sce what
the Miaister has replied. Undoubtedly,
there is lack of time. But very serious
suggestions have not becn replied to.
One such suggestion was from Shri
Unnikrishnan for forming a
Standing Committee to go into the
affairs of the Dcfence Ministry. This
is already known to you that having
found it impossible and unwieldy to
control the Government through the
Parliameat, the DBritish Parliament has
introduced changes by having Sclect
Committee attached to cuach Ministry
and Decfence has not becn cxempted
from that. There is a Sclect Committee
attached to Defence Ministry which can
call everybody except the Defence Minis-
ter to give evidence before them. If
this happens, then the question of so
many dcals which raise suspicion, that
somcbody is taking commjssion, such
suspicion, will not arise. 1If at all they
arise, Parliamentary Commilttee can go
into them and allay the cuspicion. It is
very demoralising., The fuct that it is
demoralising is evident from to-day’s
newspaper which brings out the allega-
tion very clearly why Nigerian coup took
place. It was because of the large amount
of commission which the previous
Head of the Government took. So, this
is the kind of demoralising effect on the
armed forces where this kind of deals
arc allowed to go on and controvercy
raised aad they are not allayed through
some Kind of parliamentary investigation,
Who can be better vnlaced than the
Members of Parliament to make such
investigations ? I demand that ths
Minister should initiate a Standing Com -
mittee of Parliament on Defence Minis-
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try. This is vital not only to scrutinise
the expenditure and other activities of
the Defence Ministry but to allay this
kind of controversy which is very bad
for the morale of the country and the:
morale of the armed forces.

Any discussion on the Defence’
Ministry Grant has to start with our
National Security environment. We are
in a situation where the designs of thc
United States of America are affecting
us in all the three levels in which the
national sccurity environment is ana-
lysed—the global level, the regional
level as well as sub-continental level.
They have themselves created base in
Diego Garcia which they are strength-
ening day by day in naval and air force
and now there is a Rapid Development
Force. They have claimed to be the
peace kceper of entire area.

They are arming the nations in the
Southeast Asia. They have created
tentions on their own. They have creat-
ed tensions by arming our neighbour
Pakistan as also the countries in the
entirc West Asia. By giving Pakistan,
arms and wcapons, they have been ¢n-

- ablec to assume the role of peace keeper

or the mercenary of the ecntire West
Asia, Pakistan itself having got these
arms F-16s, planes and tanks etc, has
created a qualitative difference in the
national security environment so far as
external threat 1s concerned. But one
has also to see what is the position
within the country. Is the country inte-
grated 7 TIs the couatry cohesive ? Can
the country stand together if a war
starts 7 What is the Government’s view .
about that ? What is the Government’s
perception about the internal security ?
Can the Government get all the people
behind it ? Has it been able to create
that situation ? Not only it has not but
both internal and extcrnal s:curity per-
ceptions are complicated by the irres-
ponsible pronouncements made by
leaders of the ruling Party that, “There
is inevitablity of war, that there will be
war before the end of 1948 with Pakis-
tan.”” Why such pronouncements are
made irrcsponsibly by pcople who have
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been put in such a lofty position ? This
is impossible that in a nation of 700
millions, leaders can make such pro-
pouncements irresponsibly. But it has
been made. And the confusion h.s been
crcated in the minds of so many people.
In fact, I would say, that in the Defence
Minister’s speech last year, he said,
““We are keeping our nuclear submarines
option open’’. That has also created a
lot of confusion. You do not have even
the capability of manufacturing sub-
marines without nuclear power and yet
you go and makc that pronouncement
may be as a sopto some Hon. Members
here. I do not know why he has made
it. But that kind of pronouncement
without having any back-up for it, does
create a Jlot of confusion and it is
counter-productive. I am emphasising
this because there is no systematic
effort. No institutionalised cfTort any-
where in the Government has been made
to assess the national sccurity eaviron-
ment both internal as well as external.
There used to be a Dcefence Committec
of the Cabinet. But those functions, 1
am told, have now been taken over by
the Cabinet Committee on Political
Affairs. The committee has to discuss
so many things not only the security,
assessment and planoning for defence,
but so many other things also. Anyhow,
what will 4 or 5 Ministers, who have
no expertisc and who cannot spend the
time to understand the situation in any
depth, sitting together do unless there
is an institutional back-up ? There is
nothing. There is no institutional system
for the purpose of assessing India’s
external national security environment
and internal national securily environ-
ment for the purpose of making a
qualitative and quantitative assessment
and for the purposc of planning to meet
the threat. This institution should be
built up whose sole purpose would be
to do this planning. Otherwise, no con-
sistent and no coherent planning will be
made and you will become a victim of
ad hoc-ism. That is what we have been
doing during the last 25 years or so.

We have some kind of a defence
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planning since 1964 . But it is supposed
to be on a five-year plans. The latest
plan, as we are told in the last year’s
Annual Report of the Defence Ministry
had been fipalised in 1982 for the
period 1980-85. How can a plan fina-
lised in 1982 be made retrospective
from 1980 ? That means, whatever you
have been doing from 1980 onwards has
been regularised by formulating the
plan and incorporating those things in
the plan. The plan is only a show, an
eye-wash, a make-believe and nothing
more than that. It is not a plan at all
because a plan has to be made in
advance. There has to be a rolling plan
and a perspective plan.

This year’s Annual Report says that
a perspective planning cell has been
started without giving any details. In all
the pronouncement, in all the learned
articles, about defenc: preparedness,
weapon acquisition, R & D and all that
we always find that the cxperts say that
a rolling perspective plan encompassing
a period of 15 to 20 years is necessary
for the purpose of defence preparedness
of the country. Where is that plan ?
Where is the organisation to make that
plan ? Just saying that you have started
a perspective plan will not do wunless
you say what is the organisation to
make that plan. You do not have the
organisation for the purpose.

In the Defence Ministry, there are
civilians. Of coursec, there have to be
civilians. But the civilians must build
up an expertisc on military affairs. If
thcy do not have the necessary exper-
tise, they cannot in today’s very compli-
cated and technologically advanced war-
fare make an cffective contribution.
Their presence is like that of a rubber
stamp; either thcy put a rubber stamp
or they do not put it. Sometimes, a
civilian may arrogantly shut out a plan
which is really required for the coun-
try’s defence and, at some other t'mo,
he may approve something which is
really required for the country’s defence
and, at some other time, he may
approve something which is realiy not
needed for the country’s dcfence. The
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people who are supposed to go through
and pass it are ignorant of the military
affairs. Has any effort been made
to' build up the expertise of military
affairs, of the tcchnology involved in
today’s advanced techn.logy, amongst
the civilians who are serving in the
Ministry of Defence ? The answer
obviously is no.

It is because the Government does
not follow a consistent policy of build-
ing up such an expertise. It has
followed a colonial policy of keeping a
Secretary or a Joint Secrctary or a
Deputy Secrctary or an Under Secre-
tary for three ycars here and for three
years there, just like a bee which will
be collecting honey f:om all kinds of
flowers. The policy will not do any
more. The Hon. Minister does not and
cannot possibly understand cverything.
I do not blame him. Nobody can under-
stand everything of today’s technolo-
gical warfare. He single person can
understand it. But what [ am suying is
that you must try to get the expertise
built up in the Declfence Ministry itself
amongst the civilians also.

16 hrs.

Only a man in uniform will be able
to say ultimately whether a weapon is
effective in the fiecld or not. There
should be a number of people in the
Ministry of Defence in uniform who can
together with these expert civilians,
form a group which can have a proper
open discussion about the merits or de-
merits of particular proposals. At
present there is no such organisation in
the Ministry of Defence. It is very
necessary to have that kind of an orga-
nisation in the Ministry of Defence.

It 1s also essential to make the Plan
effective with a proper assessment of
what is happening and what is going to
happen ten or fiftcen years hence in our
countries which are inimical to us. we
must have a clear perspective as to
which countries are iaimical to our
country and from which country the
threat to the security of our country is
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posed directly or indirectly, If that
perspective or assesstment or planning
is absent in the plan, then we will be
victims of ad-hoc-ism. We may be hav-
ing a Cell or a Department for Defence
Planning. Bu without this assessment
and this expertise, prop:r and effective
planning for Defence cannot be made.

I do not know why ‘defence’ has not
been given the importance it deserves
in our country’s planning from the very
beginning. Even though development
planning in India commenced in 1950
or 1951, defence planning started only
in 1964, Unfortunately, we have totally
climinated defence from the purview of
development Planning. May be, the
zealossness to guard the defence secrets
is at the root may be the lack of under-
standing of the defence requirements of
the country was at the root. But what=
ever has taken plac: in the past, it is
no longer possibly now completely to
separate the two. There are many as-
pects in which the defence development
and the civil development must inter-
minglc and they must supplement each
other. It is, therefore, nccessary that
the Ministry of Defcnce should prepare
a categorical inv stment plan for
defence. The Ministry of Defence should
act in coordination with the Planning
Commission and it should ensure that
there is no duplication and that the
defence plan becomes realistic so that
the Minister of Defence does not have
to come beforc the House and say that
““My scientist has produced the engine
but the industrial infra-structure for
making that engine is not there.

Our MBT project has been the sub-
ject matter of a lot of controversy. In
yesterday’s newspapers, I read that we
are going to make neither the engines
nor the gear box. Although we have
started the project in 1972, we now re-
quire to import almost everyteing. We
arc told this year that the engines, geare-
box and suspension—all these things
are still being imported into the coun-
try. As this rate, what shall we pro-
duce 7 Can we produce this armour in
our country ? Let us hope that we will
be able to produce as least that. Let us
hope that we will be able to produce
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armour and the tracks for the tanks in
our country. This issue had com:s up
before Parliament earlier also. Last
year, our Hon. Minister of Defence said
“Don’t think that s>mething like the
MBT can be devcloped in course of
seven years. Just becuuse we have
not been able to develop it in seven
years, don't blame us because, other
countries have taken longer time”. And
he gave the examples of Germnay and
the USA. I had occasion to verify this
statement. 1 have got with me the
relevant pages of the Ilnternational
Defenc: Recview here which give out in
detail the milestones of the develop-
ment of the Lcopard tink of Germany,
the Chiefta tank of UK and the XM
tank of USA The development trials
of these were never delayed beyond four
years after the defence specifications
were given.

So, what the Parliament has been
told by the hen Defence Minister in the
last year’s budget spcech is not correct,
it is completely incorrect. Kindly
verify. So faur as this tank is con-
cerned, I will have to come back to it
later. Now let us go on with planning

What is the planning that we are
doing ? Therc is a Decfence Minister’s
Committee which, I am told, mects
every morning, but it mcets without any
agenda and, therefore there is no
decision taken. No decision is taken
because they meet but meet without
any agenda, it is a kind of informal
discussion.

Then what 1is the institutional
arrangement  here ? There 1is the
Chiefs of Staff Committee. The Chiefs
of Staff have made their plans: the
Navy has made big plans; the Air Force
has made out bigger plans, and the
Navy has made out even bigger plans
for acquisition of arms ammunitions,
personnel, technical ‘training, research,
and so on. The Chiefs of Staff meet to
find out how much protion of the budget
they can get hold of. There is no

MARCH 21, 1984

D.G. (Genl), 84-85 452
— Min. of Def.

qusstion of integration of the weapon
system; th re is no institution for the
purpose of standardising the weapons ;
there is no system in which one says,
‘Well, these are the weapons of the
Army ; so, the Navy will have this kind
of weapons’. To ensurc standardisation.
to ensure commona'ity, to ensure inte-
gration of the weapon system, there has
to be a joint planning, a joint evaluation
of all weapons. That is not there.
The Chicefs of Staff Committee 18
mercly a system to do what I just
mentioned. This is as fur as 1 could
gather. These are secrets which some
of us cannot get. I have gathered them
from ncwspapers and magazincs as far
as I could do so. These Commiltees
are, therefore, working in a haphazard
manaer ; th 'y are working at cross pur-
poses : they are not supplementing cach
other ; they are not evolving a coherent
defence plan for securing the country
against cnemy attack.

Another thing which at this stage I
should emphasize—because I will not
get a chance later—is this. We have
been following a kind of policy which
can only be called a ‘reactive policy’,
that is, we have becen rcacting to what is
happening in our immediate neighbour-
hood, namely, pakistan. In the Defence
Minister’s specch last year it has been
indicated that Pakistan has got F-16,
we are getting Mirage and that is an
answer to F-16. Are we going to plan
our defence in that way that if Pakistan
gets this, we will get that and if Pakistan
gets that, we will get this apd 0 on ?
Is that the way to plan ? You have no
plan. You only react. This is what
we have been doing so far. Not only
has this got to be stopped but we have
also to bring within the ambit or scope
of defence planning even that part of
civilian planning which is very necessary
for effective defence preparedness.
There are several industries which are
required for effective defence prepared-
ness, for making weapons, whatever
kind are required ; for electronic war-
fare and all that kind of thing which
has now become the main threat in any
battle.
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[SHRI SOMNATH CHATTERIJEE
in the Chair).

Now-a-days it is very much required
that the Government understand that this
kind of planning is essential. Primarily
it is essential to see that our people’s
morale is built up so that we know that
not only there is a military force but
there is also an industrial infra-structure
to support it and the people of the
country are behind them and will resist
the enemy at all costs. What are you
doing for civilian defence ? I do not
think this Government is at all aware
that something has to be done, but I
am prepared to learn from the Govern-
ment if it is willing to part with its
secrcts....

DR. SUBRAMANIAM SWAMY :
They do not know anything.

SHRI AMAL DATTA : I hope they
are doing something but I only wish,

I know that Gen. Sparrow has given
a report on the Territorial Army and at
least upto last year that has not been
implemented. So that is something at
least to begin with and onc can build up
from there.

So far as weapon acquisition policies
are concerned, since the 1965 war with
Pakistan when USA said that they were
not going to supply us with weapons,
we have had only one source from which
to get the sophisticated weapons and
that is USSR and they bave helped us
to produce indigenously quite a number
of these weapons. Mig 21 we have pro-
duced. What ¢lse I do not know, but wc
have produced missiles along with several
other things. But now we have started
the path since the last few years of the
so-called diversification of sources of
supply. In whose interests is this
diversification of sources of supply ? I
do not know. But obviously it involves
Jarge scale payment for acquisition of
arms from countries which are reputed
to part with large sums of commissions

—Min of Def.
for selling their weapons. And all these
have created controversies. But before

coming to that, this is going to create
a great problem in maintaining inven-
tories and also in organising proper
logistics I understand that an aircraft
requires 25,000 pieces of componcnts
and if we have one iype of aircraft, we
will require 25,000 components and if
we have three types of aeroplanes with
no commonalities, I think then we will
requirec 75,000 different components.
It is not only a question of procuring
and storing them but also recaching them
at the place where they are required
and how are you going to take them to
where they are required and at the pro-
per time. This is really something that
baffles me and I hope you will be able to
to do it if the situation arises. But
how and why you have gone in for this
is something for which you owe an
explanation to the coutry and to the
Parliament,

Regarding the controversies and the
reasons which have appeared in news-
papers an. magazines regarding these
things and which have not been answered
in Parliament—I have listed some of
these because I thought that might help
the Minister to understand and answer.
Regarding Jaguar we have been told
that no manufacturing will be made.
This is a reversal of the policy of
acquisition of only those arms which we
will manufacture here. Why have we
gone in for Jaguar at a stage when we
knew that by the time we even complete
assembly of the Jaguar, it may become
obsolete and when the U, K. factory
will have stopped the line for making
Jaguars ? Now apparently they have
said that they are going to strengthen
the missile systems in Jaguar.

Was it not known at the time when
the deal was struck that these missiles
would be required ? Why strengthen
the missile system of the Jaguar at this
stages ? Why was it not done earlier ?
There have been repeated increases in
price. Originally, when the negotiations
were started, its cost was Rs. 7.5 crores.
But, the calculations show that about
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Rs. 18 crores have been paid on the
Jaguar. If the newspaper recording
about the Nigerians is correct, I think
that one Jaguar costs Rs. 21 crores to
the Nigerians. But, they are getting
Rs. 2 crores by way of commission. I do
not know how much commission they
gave in respect of the Indian deal and
to whom has this gone. The point is
that we have knowingly gone to the
countries which pay such commission.
And somebody is getting that com-
mission. Otherwise, this kind of a thing
cannot happen. The British offered us
their electronic counter-measure system.
They had agreed that they will give us
adequat electronic system. Now they
have told that this is not the latest
generation one and that they will give
us the latest generation at a price.
Why ? I am told that the Jaguar is a
lowflying aircraft. It is how vulnerable
because even an infantry man with
shoulder hung rocket can shoot it,
(Interruptions) With the Air Force Early
Warning System which Pakistan has,
the Jaguar is completely useless  This
is not what I am saying. This has come
out. You please reply to this. I have
no other way of getting this either
confirmed or contradicted.

The other plane is Mirage. The
first thing about Mirage is that there is
no manufacturing programme for this.
Is it correct or not ? Will the Hon.
Minister reply ? What is the price of
the Mirage 7 Will, you can quote the
price with the total weapon system. I
think that will be the best way of doing
it. In the last year’s debate, when the
question of manufucture of Mirage was
raised, I think, the Hon. Minister replied
by saying that we have not yet finally
decided as to whether we will make the
mirage or not. That was because we
might go in for a twinengine aircraft.
This was in the first week of April.
In June, when the Hon. Minister went
to USSR, at that time, rcports came
out about the negotiation for MIG 29.
In the meantime Mr. Ustinov came.
Obviously the Hon. Minister gave this
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reply because he had information about
the MIG 29. Obviously, before the
Mirage deal had becn complested and
the cotract was signed as late as in
October 1982, it was known to
him about the MIG 29 development.
And obviously, there was no intention
for going in for the Mirage manufacture
here. The country was given an eye-
wash by saying that we were going in
for the Mirage manuficture—some of
them—here. So, there is again the re-
versal of the arms policy knowingly
for the purposc of making a deal and
nothing else. About MIG-29, I do not,
know what are you going to do with
this. You said that the twin-engined
aircraft will be better than the Mirage.
Then, why have the Mirage at all ?

Sir, we have gone in for the sub-
marine deal. with a German firm called
D. W. T.—this is an abbreviation of
a big name—in preference to a Swedish
firm. I have been told like that,
What I have seen in the report is that
this has been don¢ on the basis of the
last wish of a person who had died. I
do not want to name him.

Within a week of the death of that
person of the ruling party, you have
gone in for this deal. What has been
the evaluation report ? Submarines
and things like that are not bought on
the basis of the last wish of somebody.

This is the funniest and the most
ridiculous thing and it is there in print
and the Minister has to reply if he can.
There has been evaluation reports on
these submarines thrice. Why the deal
has been held up ? Has it been held
up because the Nuval Chief of Staff had
demanded a lower noise level 7 Al-
though top brass of the Services arc
rewarded with jobs after retirement
that Naval Chief has not been given
any job after retiremcnt.

Sir, Biretta pistol is being imported
from Italy whereas it could have been
made at Ishapore. This is the state of
a affairs. We are not able to make
medium range artillery., Our Defence
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research and development expenditure is
2 per cent and this is one of the lowest.
There is no reasen why you cannot in-
crease it when you are increasing the
Defence budget through arms purchases
every year from abroad. 1 say the
budget does not reflect the true commit-
ments that the Government is making
because the terms of payment are on 15
years basis.

Sir, before I conclude I would like to
draw the attention of the Hon. Minister
to the fact that there are more than 6
lakh civilian workers in the ordinance
factories and other departments of the
Defence Ministry. All India Defence
Employees Federation has given a strike
notice after their annual conference. It
is for the purpose of implementing the
Third Pay Commission’s report so as to
get parity of wages with the Railways
and P & T workers. This is their only
demand. There are, of course, other
demands of recognition etc. but this is
the main demand. The Hon. Minister
was invited to attend that conference.
It is the wsual practice for the Hon.
Defence Minister to attend annual
conferences but in this particular case
although three days were indicated to
him and he could visit on any one of
these days yet he did not attend. Had
he attended the conference the strike
notice would not have been given. I
think there is still room for settling the
differences. I would request the Hon.
Minister to do his utmost to settle this
difference because what they want is
what is just and due to them. It is going
to make a very small difference. May be
in future only a little more money has
to be given.

Lastly, Sir, the the Hon. Minister
has said that weapon is no better than
the man behind it. In the days of
clectronic warfare we are acquiring more
and more sophisticated weaponary
whereas the intake of engineers in the
Air Force is going down. The report
says during the last five years whereas
the intake should have been 650 it 18
not more than 250 which means our
technical services arc deteriorating
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when on the one hand we are acquiring
more and more sophisticated weapons.
You must improve upon the condition
of service of the engincers  They suffer
from frustration as no promotional
opportunities are offered to them.
Unless this state of affairs is corrected
we are not going to fare well in the
future warfare which will mainly be an
electronic warfare.

SHRI BHOGENDRA JHA (Madhu-
bani) : I beg to move :

“That the Demand under the
head “Ministry of Defence’ be reduc-
ed to Re. 1.7

[Failure to have Common
messes for officers and jawans
in all the three wings of the
defence forces.] (1)

“That the Demand under the
head ‘Ministry of Defence’ be

reduced to Re 1.”

[Failure to increase the ratio
of promotee officers to that of
directly recruited in all the
three wings of the defence
forces.] (2)

“That the Demand under the
head ‘Ministry of Defence’ be
reduced to Re. 1.”

[Failure to inculcate among
officers and jawans the feelings
of anti-imperialism, anticom-
munalism  and democratic
patriotism in the context of
internal and cxternal threats
faced by the country | (3)

“That the Demand under the
head ‘Defence Services-Pensions’ be
reduczd by Rs 100.”

[Need to implement the orders
regarding payment of revised
pension to cx-servicemen by
the treasury at Madhubani in
Bihar as per decision of
Supreme Court on 17.12.82.]
26)



459 D.G. (Genl), Affrs.
—Min. of Def.

““That the Demand under the
head ‘Defence Services-Pensions, be
reduced by Rs 100.”

[Need for raising the rates of
pension of Jawans of the three
wings of the armed forces.[ (27)

“That the Demand under the
head ‘Defence Services-Pensions’ be
reduced by Rs 100.”

[Need of providing self-employ-
ment opportunities to ex-
servicemen by granting loans,
subsidies and knowhow.] (28)

SHRI E.X. IMBICHIBAVA
(Calicut) : I beg to move :

““That the Demand under the
head ‘Ministry of Defence’ be
reduced by Rs. 100,”

[Need to provide funds to set
up a Naval Academy at
Azhimala.] (4)

SHRI RAMAVATAR SHASTRI
(Patna) : I beg to move :

“That the Demand under the
head ‘Ministry of Dcfence’ be
reduced to Re. 1.”

[Need to kecp the Defence
forces in a state of prepared-
ness in order to meet any
situation.] (6)

“That the Demand under thc
head ‘Ministry of Defence, be reduc-
ed to Re. 1.7

[Need to accept maximum help
from USSR and other socialist
countries with a view to streng-
thening our Army, Navy and
Air Force.] (6)

“That the Demand under the
head “Ministry of Defence’ be reduc-
ed to Re. 1.”

[Need to purchase latest wea-
pons from USSR and other
socialist countries.] (7)
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“That the Demand undrr the
head ‘Ministry of Defence’ be reduc-
ed to Re, 1.”

[Need to well equip the
ordinance factories in India with
the help of USSR and other
socialist countries in order to
make them self-sufficient.] (8)

“That the Demand under the
head ‘Minisiry of Defence’ be re-
duced by Rs. 100.”

[Need to have common messes
for officers and Jawans in the
threc wings of Defence Forces.]
(9)

““That the Demand under the
head ‘Ministry of Defence’ be re-
duced by Rs., 100.”

[Need to inculcate the feelings
of unity and fraternity among
the officers and Jawans of the
Defence Forces.| (10)

“That the Demand wnder the
head ‘Ministey of Defence’ be re-
duced by Rs. 100.”

[Need to infuse sense of anti-
imperailism, anti-communalism,
national integration and to
strengthen democratic feelings
among officers and Jawans of -
Defence Forces.| (11)

“That the Demand wunder the
head ‘Ministry of Defence’ be res
duced by Rs. 100,

[Need to remove the discon-

tentment among Jawans of
Defence forces.] (12)

““That the Demand under the

head ‘Ministry of Defence’ be re-
duced by Rs. 100.”’

[Need to revise the Pension
Code formulated for ex-
servicemen.] (13)

“lhat the Demand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 100,”
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|Nced to give cmployment to
ex-servicemen in para-military
and security orgonisations in
public sector immediately after
their retirement.| (14)

““That the Dcmand under the
head ‘Ministry of Defeace’ be reduc-
ed by Rs. 100.”

[Need to establish a separate
Ministry for the rehabilitation

of cx-servicemen.| (15)

“That the Decmand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Nced to grant travel conces-
sion to ex-servicemen.| (16)

“*“That the Demund under the bhead
‘Ministry of defence’ be reduced by
Rs. 100.”

[Need to provide free medical
aid to ex-scrvicemen in military
and civil hospitals | (17)

““That the Demand under the
hecd ‘Ministry of Dcfence’ be re-
duced by Rs. 100.”

[Need to provide froce educa-
tion to thc children of ex-
servicemen getting pension upto
Rs. 1000/- p.m.] (18).

“That the Demand undcr the
hcad ‘Ministry of Dcfince’ be re-
duced by Rs. 100.”

[Need to establish a Defence
Service Bank for ex-scrvicmen ]
(19)

“That the Demand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to fix the age limit for
retirement in respect of officers
in the Defence services as has
been done in regard to Jawans. ]
(20) '

*That the Demand undcr the
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head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to expose the designs of
the imperialists to surround
India from all sides.] (21)

““That the Demand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to stop shifting of Defence
Accounts Office from Patna to some
other place.| (22)

““That the Demand under the
hcad ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to stop tramsfer of
items of work of Defence
Accounts Office, Patna to
offices located at other places.]
(23)

“That the Demand under the
head "Ministry of Defence’ be re-
duced by Rs. 100.””

[Need to stop transfers of
employces of Defeace Accounts
Office, Patna.] (24)

“That the Demand under the
head ‘Minisiry of Defence’ be re-
duced by Rs. 100.”

[Need to extend all the facilities
for the rehabilitation of the ex-
servicemen.)] (25)

“That the Demand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to accept the demands
of employees of Defence
Accounts Office, Patna.] (29)

“That the Demand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to recognise Calcutta-
based Federation of Employces
of Defence Accounts Offices. ]

(30)
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““That the Demand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 10*.”

[Need to check the harassment
of the employees of Defence
Accounts Office, Patna.] (31)

““That the Demand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to ensure better ameni-
ties to Jawans of All the three
wings of Defence Services.]
(32)

“That the Demand wunder the
head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Nced to concede the demands
of the all India IDcfcncc
Employees Federation ] (33)

““That the Demand wunder the
head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to pay bonus to all
civiliun employecs of Defence
Services | (34)

“That the Demand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to provide employment
to ex-servicemen.] (35)

““That the Demand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Failure to solve the problems
of ex-servicemen.] (36)

“That the Demand under the
head ‘Ministry of Defence’ be ro-
duced by Rs. 100.”

[Need to accept the demands
of Indian Ex-servicemen’s

League.] (37)

SHR|1 T.R. SHAMANNA (Bangalore
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Sonth) : I beg to move :

““That the demand under the
head ‘Ministry of Defence’ be re-
duced_by Rs. 100.7

[Failure to reduce defence ex-
penditure by bringing efficiency
in administration effecting
economy and checking waste.]
(38)

““That the demand under the
head ‘Ministry of Decfence’ be re-
duced by Rs 100.”

[Need to check nuisance by
military personncl to civilians
near cantonment areas.) (39)

"Thu! the demand under the
head "Ministry of Dcfence’ be re-
duced by Rs. 100.”

[Need to give adequate service
benefits to army persoasniel and
ex-servicemen. | (40)

“That the demand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to provide concessions
for education and employment
to the children of personnel of
armed forces.| (41)

“That the demand under the
head ‘Minisiry of Defence’ be re-
duced by Rs. 100.”

[Necd to be vigilant and better
prepared to meet all challenges
from Pakistan including use of
sophisticated arms.] (42)

“That the demand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to be vigilant to check

any attack from North-West or
North-East.] (43)

“I'hat the demand under the
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head ‘Ministry of Defence’ be re-
duced by Rs 100.”

[Need to recruit persons to
from army all parts of the
country.] (44)

““That the demand under the
head ‘Ministry of Dcfence’ be rer-
duced by Rs. 100.”

[Need for self-sufficiency in the
manufacture _of all types of
arms in India.] (45)

SHRI SUDHIR GIRI (Contai) : I
beg to move : ’

“That the demand under the
head ‘Defence Services—Army’ be re-
duced by Rs. 100.”

[Need to check malpractices in
supply of food of soldiers. ]

(48)

."*That the demand under the
head ‘Defence Services-Army’ be re-
duced by Rs. 100.”

[ Need to redress the grievances
of the staff of ordnance

factories.| (49)

“That the demand wunder the
bead ‘Defence Services—Army’ be
reduced by Rs. 100.”

[Need to reduce expenditure on
stores.] (50)

“That the demand wunder the
head ‘Defence Services—Army’ be
reduced by Rs. 100.”

[Need to effect economy in
expenditure.] (51)

“That the demand under the
head ‘Defence Services—Army’ be
reduced by Rs. 100.”

[Need to increase the remune-
ration of soldiers.] (52)

“That the demand under the
head ‘Defence Services—Army’ be
reduced by Rs. 100.”

—Min. of Def.

[Need to enhance the privileges:
of the army personnel.] (53)

““That the demand wunder the

head ‘Defence Services—Army’ be
rednced by Rs. 100.”

[Need to reduced the expendi-
turc on entertainnient by top
army officers.] (54)

“That the demand under the

head ‘Defence Services—Army’ be
reduced by Rs. 100.”

[Necd to accept the demands
of staff of ordnance factories.]
(55)

“That the demand wunder the
head ‘Defence Services—Air Force’
be reduced by Rs. 100.”

(Nclé to take steps to check
the ex-Air Force Officers from
indulging in espionage.) (56)

“That the demand under head
‘Defence Services—Air Force’ be
reduced by Rs. 100.”

[Need to ban empioyment of
ex-Air Force Officers by private
firms.] (57)

“That the demand under the
head ‘Defence Services—Air Force’
be reduced by Rs. 100.”’

[Need to effect economy in
expenditure.| (58)

““That the demand wunder the
head ‘Capital Outlay on Defence
Services’ be reduced by Rs. 100.,”

[Need to check the malprac-
tices in construction works.]
(60)

““That the demand wunder the
head ‘Capital Outlay on Defence
Services’ be reduced by Rs. 100.”

[Need to check the malprac-
tices in Inspection Organisa«

tion.] (61)
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“Thet  the demand under the
head ‘Ministry of Decfence’ be re-
duced to Re. 1.”

[Failure to construct a naval
ship-building yard at Haldia in
West Bengal.] (74)

“That the demand under the
head ‘Ministry of Defence’ be re-
duced to Re. 1.”

[Failure to set up an electronic
equipment manufacturing unit
in West Bengal.] (75)

“That the demand wuander the
hecad ‘Ministry of Defence’ be re-
duced to Re. 1.7

[Failure to achicve self-suffi-
ciency _in the production of
defence armaments.] (76)
£
“That the demand wunder the
head ‘Ministry of Defence’ be re-
duccd to Re. 1.”

[Failure to ecquip fully the
defence scrvices with the latest
weaponry without looking for
help from foreign countries. ]
(77)

“That the demand under the
head ‘Ministry of Defence’ be re-
duced to Re. 1.”

| Failure to cvolve a suitable
machinery to redress the
gricvances of the defence
personnel]. (78)

“That the demand under the
hcad ‘Ministry of Defence’ be re-
duced to Re. 1.”

[Failure to narrow down the
dispartities in salaries of the
personnel of differnet categories
in defence scrvices.] (79)

PROF. AJIT KUMAR MEHTA

(Samstipur) : I beg to move :

“That the demand under the head
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‘Ministry of Defence’ be reduced by
Rs. 100.”

[Need to provide suitable jobs
to ex-servicemen.] (62)

““That the demand under the head
‘Ministry of Defence’ be reduced by
Rs. 100.”

|[Need to reduce defence ex-
penditure by improving mana-
gement. ] (63)

““That the demand under the he.d
‘Ministry of Defence’ be reduced
by Rs. 100.”

[Need to reduce dependency on
big powers for defence require-
ment.| (64)

“That the dcmand under the
head ‘Ministty of Decfence’ be re-
duced by Rs. 100.”

[Need to inculcate the feeling
of anti-imperialism, anti-com-
munalism, anti-totalitarianism
and love lor democracy among
the officers and Jawans of the
defence forces.| (65)

“That the demand wunder the
head ‘Minister of Defence’ be re-
duced by Rs. 100.”

[Need to exposc the designs of
cxpansionist“ powers around
our borders.| (66)

“That the demand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to inculcate the feeling
of national integration and
patriotism among our Jawans
and Officers.] (67)

“That the demand under the
head ‘Defence Services—Army’ be
reduced by Rs. 100.”

[Need to give proper represen-
tation to all sections of society
and regions of the country in
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recruitments to the armed
forces | (68)

“That the demand under the
head ‘Defence Services—Army’ be
reduced by Rs. 100.”

[Need to do away with the
system of naming the brigades
after castes and religions.] (69)

““That the demand under the
head ‘Defence Services—Army’ be
reduced by Rs. 100.”

[Need to drop the caste names
of the existing brigades.] (70)

“That the demard wunder the
head ‘Defence Services—Army’ be
reduced by Rs. 100.”

[Need to change th: names of
the brigades given during Bri-
tish regime]. (71)

“That the demand wunder the
head ‘Defence Services—Army’ be
reduced by Rs. 100.”

[Need for proper rehabilitation
of retired army personnel.] (72)

“That the demand under the
head ‘Defence Services—Army’ be
reduced by Rs. 100.”

[Need to have commonnesses
for Jawans and officers to in-
culcate feelings of brother-
hood.] (73)

SHRI ANANDA PATHAK (Darjee-

line) : I beg to move :

““That the demand under the
head ‘Ministry of Defence’ be re-
duced to Re. 1.”

[Failure to engage defence per-
sonnel in productive work
when not in active service.]
(95)

“That the demand under the
head ‘Ministry of Defence’ be re-
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duced to Re. 1.

[Failure to educate the Jawans

_in a regular way to imbibe the
spirit of patriotism and to
raise their political conscious-
ness.| (96)

“That the demand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to check encroachment
on land of Rifle Range at Kur-
seong in the district of Darjee-
ling and relinquish the said
land to the State Government
of West Bengal for constructing
a public stadium and play-
ground.] (97)

“That the demand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to improve the civic
amenities for the civil popula-
tion of Jalapahar, Lebong and
other cantonment areas.| (98)

““That the demand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to give Central Pay
scale and other service condi-
tions to the civilian employees
employed in contonment Board
Services.] (99)

“That the demand under the
head ‘Defence Services—Army’ be
reduced by Rs. 100.”

[Need to check the harassment
of civil population by Defence
pcrsonnel residing in  and
around cantonment areas.]
(100)

“That the demand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to provide suitable em-
ployment to the dependents of
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armymen and ex-servicemen.]
(101)

“That the demand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to stop harassment of
poor peasants in and arouand
Khaprial, Matigara, Bagdogra,
Bengdubi, Salbari and other
parts of North Bengal by
Defence Personnel.] (102)

“That the demand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to set up a Sainik
School at Darjeeling.] (103)

‘““That the demand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to set up a Sainik Train-
ing Centre at Darjeeling] (104)

“That the demand under the
head ‘Ministry of Defence be re-
duced by Rs. 100.”

[Need to give clearance to
Neorakhola Project for aug-
mentation of drinking water
for the Defence and civilian
population at Kalimpong in
the district of Darjeeling.]
(105

““That the demand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to grant bonus to all the
civilian employees in Defence
Services.] (106)

““That the demand under the
head ‘Ministry of Defence’ be re-
duced by 100.””

[Need to give the pay scale of
State Government of West
Bengal to the teachers of Pri-
mary Schools of Jalapahar,
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Lebong and other Canton-
ments.] (107)

““That the demand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to pay bonus to the
Cantonment Board Enployees.]
(108)

“That the demand under the
head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to improve the service
conditions of thc employees of
Border Road Projects, MES
and GREP.] (109)

““That the demand under the
head ‘Dcfence Services—Pensions’
be reduced by Rs. 100.”

[Need for proper assessment
and adjustment for the ex-
servicemen irrespective of the
period of their retirement.]
(110)

“That the demand under the
head ‘Defence Services—Pensions’
be reduced by Rs. 100.”

[Need to enhance the rate of
pension for the defence person-

nel.] (111)

SHRI M. M. LAWRENCE (Idukki):

I beg to move :

“That the demand under the
head ‘Ministry of Defence’ be re-
duced to Re. 1.7

[Failure to inculcate among
army personnel the feeling that
the workers and peasants of
country are their close allies.]
(112)

“That the demand under the
Head ‘Ministry of Defence’ be re-

duced to Re. 1.”

[Failure to give equal opportu-
nity for education to the
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children of defence personnel
irrespective of their status and

ranks.] (113)

“That the Demand under ths
Head “Ministery of Defence’ be re-
duced to Re. 1.”

[Failure in giving proper en-
courngement to the scientists
in the defence department.]
(114)

‘““That the Demand under the
Head ‘Ministry of Decfence’ be re-
duced to Re. 1.”

[Failure to abolish the con-
tract system in defence depart-
ment.} (115)

““That the Demand under the
Head ‘Ministry of Defence’ be re-
duced to Re. 1.”

[Failare to have common mes-
ses for all irrespective of status
and rank in the three wings of
defence forces.] (116)

“‘That the Demand under the
Head ‘Ministry of Defence’ be re-
duced to Re. 1.”

[Failare to increase the ratio
of promotee officers to that of
directly recruited ones in all
three wings of defence forces.]

17

““That the Demand under the
Head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to provide funds to

build 2 Naval Academy at

Azhimala.] (118) .

“That the Demand under the
Head ‘Ministiy of Defence’ be re-
duced by Rs. 100.”

[Need to stop giving facilities
for berth to U.S. Warships in
Cochin Port.] (119)

““That the Demand upder the
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Head ‘Ministry of Defence’ be ro-
duced by Rs. 100.”

[Need to check ill treatment by

the Army Officers towards the
staff of the Border Road Orga-
nisation.] (120)

“That the Demand under the
Head "Ministry of Defence’ be re-
duced by Rs. 100.”°

[Need to extend all the bene-
fits of army personnel to the

staff of Border Road Organi-

sation.] (121)

“That the Demand under the
Head ‘Ministry of Defence’ be re-
duced by Rs. 100.” :

[Need to review the Pension
Code formulated for ex-service=-
men.] (122)

“That the Demand wunder the
Head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to give employment to
ex-servicemen immediately
after retirement.] (123)

““That the Demand under the
Head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to give travel concession
to all ex-servicemen.] (124)

“That the Demand under the
Head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Neced to give free education to
all ex-servicemen.] (125)

“That the Demabd under the
Head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Necd to enhance the pension
of ex-servicemen. ] (126)

“That the Demand under the
Head ‘Ministrv of Defence’ be redy--
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ced by Rs. 100.”

[Need to give bonus to civilian
employees under Nevy.] (127)

“That the Demand under the
Head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to accept the demands
of civilian employees of Cochin
Naval base] (128)

SHRI R.P.L. VERMA (Kodarwa) :
I beg to move :

“That the Demand under the
Head ‘Ministry of Dcfence’ be re-
duced by Rs. 100.”

[Need to modernise Army,
Neavy and Air Force.] (129)

“That the Demand under the
Head ‘Ministry of Defence’ be re-

duced by Rs. 100.”

[Need to attract brilliant stu-
dents in ordance fuctories.]
(130)

““That the Demand under the
Head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need to aclieve self-sufficiency
in the production of arms and
ammunition needed for Nevy,
Army and Air Force.] (131

“That the Demand under the
Head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need for removing the dis-
contentment among the Junans
of defunce services.] (132)

““That the Demand under the
Head ‘Ministry of Defence’ be re-
cduced by Rs. 100.”

[Need to give preference to un-
employed persons for recruit-
ment  in  Defence  Services.]
(133)

“That the Demand under the
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Head ‘Ministry of Defence’ bo re-
duced by Rs. 100.”

[Need to check indiscipline in
Army by wecding out anti-
social elements.] (134)

““That the Demand under the
Head ‘Ministry of Defence’ be re-
duced by Rs. 100.”

[Need for rehabilitating the ex-
servicemen in border areas in
a systematic manner.] (135)

“That the Demand under the
IHead ‘Ministry of Defence’ be re-
cduced by Rs, 100.”

[Need to fix age-limit for the
officers of the defence services
as has been done in the case
of Jawans ] (126)

“That the Demand under the
Head "Ministry of Defence’ be re-
duced by Rs. 100.”

[Nced for piving borus to
civiliun.  employees of the
defence scrvices like the indus-
trial workers ] (137)

“That the Dem:and under the
Head ‘Ministry of Defence’ be re-
duced by Rs. 100."

[Nced for appointing most
competent persons on the
scnior-most  positions in the
defence services in an impartial
and independent  manner.]
(138)

“That the Demand wunder the
Head 'Ministry of Defence’ be re-
duccd by Rs. 100.”

[Need (o recruit one child of
ex-servicemen in the Army.]
(139)

SHRI R. S. SPARROW (Jullundur):
Mr. Chairman, Sir, taking into account
the enormous complexities and magnoi-
tudc of developing India’s multifarious
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problems, especially in regard to its
defence, and economic building, require-
ments for programmes, rationalising,
the allocation on its annual budget,
particularly the defence side of it, is
not an easy matter. In_my opinion,
any amount of fiscal juggling may not
bring about a particular answer to the
problem  Things are moving so fast
and so quick, that it is indeed very very
difficult subject to handle in so far as
the national exchequer is concerned.
None the less what I found was, the
manner in which the demands of the
Defence Bndget grants have been allo-
cated uader defence heads shows a
markedly efficient handling of the case
in hand. And I have rcasons to congra-
tulate the Ministries of Defence and
Finance for producing such a work:uble
Work table : It is a workable work
table. It is not just asking or the moon.
We know where we stand as a country.
We know our limitations. We know
know that there are 700 millions pco-
ple whom we have also side by side to
bring up. We know all the other cons-
traints. We know what is uaround us,
we know what the world is on to. So
taking all that into consideration [
admire the manner in which some allo-
cation has been worked out. Some
constructive improvement pcrhaps can
be done here and there.

Defence preparcdness in its entirely
is an inescapable nced, at this particular
time. The situation is such geco-politi-
cally and gco statistically for India.
Our final aim therefore huas to be such
as to own a first class or first rate
overall defence potential, the modern-
most sophisticated wcaponry the best
trained regular armed force and an in-
exhaustive second line of reserve
defence forces so as to meet adequately
the exigencies of a sudden and an all
out war that may be thrust on us.

As I go on, I will say a little more
on it.

Sir, the war clouds are gathering
rather ominously thick all around, that
there should be no doubt about it.
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Even External Affairs Minister give an
indication on that accouat. Many of
us are aware of this fact. I will there-
fore skip over that part of it.

But just for the moment, if you put
up with me. I will give you impression
of where the world stands. The world,
in my opinion, is expecting to face a
teerible turmoil. We are all human beings.
We know the niture of min. We know
how he has been dealing with—we
remember from old days—that any kind
of wcapons that came to be under his
possession, we know how stones ups-
wards have been used. I pray to God :
now let us put a stop to this. 1 have
visited Hiroshim1 and Nagasaki soon
after the was (World War II) and I know
what type of a catastrophic situation
that onec could sce there. That Is no-
thing compared to what it miy now be.
We know the effect of nuclear war
heads; we know how many nucloar
weapons are there. There are 50,000
nuclear weapoas in the hands of various
powers in the world  USA leads with
10,000, USSR comming number two
is owning 7400. So, there are others
also. So far as nuclear war is concern-
ed, you can multiply any number you
wish to. Statistics are there. But you
all know what it is. This is the 1ype
of situation where war clouds are of
that nature as we see them today. As
chance has it, super powers motivated
by their political cum-idecological cum-
cconomic interest, are not in a mood to
defuse their nuclear backed actions and
attitudes as one sees. All types of
efforts and thoughts have been put in
SALT-I, SALT-1I and what not. And,
every time Pershings, Cruise missiles,
deployment was mooted. Efforts had
been made even in Geneva Convention
again and thuat does not secem to have
worked and so this is the way where
they remain pitched up against in each
other. Their general attitude and
Military Stance on the contrary, each
case, is becoming irretrievably stiff and
in7exible. 1 am very glad that our
country under the leadership of Shri-
mati Indira Guandhi, our Hon. Prime
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[Shri R. S. Sparrow]

Minister and the Government and the
Minister of External Affairs, is the only
basis of hope; ‘India’—the only oasis
of hope.

India is onec place where some kind
of easy breath, one can take, as other-
wise it is horried and the amazing part
of it is that most of these troubles and
most of these wars have taken place
even now appropos this turmoil all
round starting in fiom the Caribbean
cauldron, right from starting end cncirc-
liog all rouad Lebanon, Congo, Katan-
ga, Nigeria, Biafra, Uguanda, Ethopia,
Somalia, Iraq, Iran, (hen go away to
even Korcas, Vietnams then down to
Kampuchea and all round, small time
big time wars. And, thc amazing part
of it is that they are fed by the super-
powers’ armaments like ‘bakshish’ and
through difficult wars they have butcher-
ed their people, they killed each otner.
It took place on Asian soil; for your
kind information it took place on Asian
soil. It was where Koreas, it was
where Indo-China, that is now called
Vietnam, Kampuchea so on and so forth,
such war took place. There was also
Bangladesh trouble. You cannot deny
this. It was also there. There was so
much of killings in one way or th:
other and I have not yet touchcd the
Middle East part of it.

Sir, you remember about the
millions of boatmen who moved about
everywhere. About 8.1 million people
died. Onec of the Committees of Parlia-
ment went to witness Kampuchea and
they saw at one place 7000 persons,
women, children and men; their bones
stacked at one spot and at one go they
were killed.” It is amazing. So, this is a
bad type of omen.

Now, I will come to blood curdling
highlights. The House may perhaps
remember these incidents. The first one
is that destructive nuclear weapons are
consistently piling up unhindered. The
second point is that Nuclear Tests still
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go on in spite of the Nuclear Test Ban
Treaty of 1963. Besides other nations,
the USA has carried out 407 such tests
and the USSR 336 since the inception
of this Treaty. But then the Tests go
on. Third, all wars, after the World
War II, took place in developing count-
ries only and how happily we acquire
all types of wcapons., As far as cost is
concerned, on the arms race, the world
is spending 1.3 million dollars every
minute. The Military Aid that has been
given to the Third World countries goes
up to 400 billion dollars over the last
20 years, as opposcd to only 25 billion
dollars economic aid given over the
same peceriod.

And for war purposes for hundred
billion dollors, so that you should stab
each other and finish off, and later on
whatsoever is left out, we would have a
game fighting with nuclear weapons and
mankind would be eliminated.

In so far as the dead!y weapons are
concerncd, I do not have to say much;
you know about it. [ would only add,
that it is no! only now left to the nu-
cl::ar weapons, nuclear warheads and so
on and so forth, but major powers un-
fortunatcly have added on their arma-
ment list chemical, bacteriological, laser
and cosmic rays, controlled weapons of
warfare aided sophisticatedly by space-
set and other versatile yet death-dealing
systems. It is a terrible things to have
bacteriological warfare—it started in
World War I-——and then chemical war-
fare, the mustard gas; and I know the
countrics where they have been practise
ed again. You have been hearing about
it here and there at certain places, but
the stock-piling is there. There is no
question about it. When these things
are released, that would be detrimental

to the safety of the people on the
surface of this planet.

Now, I come to my own country
and South Asia. Frankly speaking, in
the present day geo-political and geo-
strategical setting, India seems to be an
obvious centre-piece theatre of war. I
do not want war; I have seen all wars
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and I know what terrible type of things
they are the people of India are peace
loving people. The actions of our
Government are all peace-loving; we
permeate peacec and we have shown that
successfully, as has already been cnun-
ciated by one of our friends a few
minutes ago. In the United Nations,
the Non-aligned Conference and every-
where, India’s name has gone sky-high.
1 had the opportunity to go out and
attend international meeting, and there
India’s name was sky-high. About
seventy to cighty foreign countries were
represented there both from Europe and
all over the world. Very good. We
are not out to fight. I have been through
all these wars, Indo-Pak and so on and
so forth. We never aggressed, but as
chance has it, we had to be involved in

war sometimes. N .
-S- SPARRCLO

Unfortunately, the concerned supec
powers’ intentions in this case can easily
be deduced from the headlines of the
newspapers. There are some powers,
who are colluding and pushing people
into each other’s grip to fight out, and
this will be clear from some of the
headings of the newspapers which I am
quoting :

““Zia handing over military bases
to USA ;

US Defence experts stationed in
Quotta, Pak facilities for USA—
Ports, Military Bases and so on.

““Zia harps on Kashmir”

What he says is : “‘Pakistan cannot
forsake or for forget Kashmir”.

Then :

“Pakistan a stop closer to making
nuclear arms.”

Then, we see the significance of the
Karakoram road across our head, a
sword of Damocles. Then, we see the
Chinese military éxperts constructing air
fields and whar not, along the no-man
land, what we call the occupied Kashmir
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and they call it Azad Kashmir territory.
This is what is happening.

Then, thcre is military spying ?
Why are they spying on us ? For what
reasons ? We are not spying against
anybody, and even some of our poor
Generals have been caught because of
something else, because of some mis-
understanding and whatever you call it.
Many spies were captured three years
ago. The super rower agents are aiding
and abetting extremists and terrorists in
punjab and other places

All that is designed to de-stabilize
India. So, take my warning for that.
That gives us some lesson. For God’s
sake, we have to put our heads together,
and treat it as a national question and
not pull each other’s legs.

We have to defend ourselves. We
know how to defend ourselves. We have
defended ourselves. My close friend just
now pointed out that Defence plans
were defective, 1 wish to point out to
him and say : ‘Yes; any time any modi-
fication can be brought about.”” On that
I have full faith in the Ministry of
Defence. They are at it all the time.
Whenever any kind of loophole can be
plugged, it is done. I say this out of
experience. So far, the present system
has really stood the test, Admirably
well,

Every English man had gone away.
Nobody was there to teach and train us
at the highest level. From that day to
the last 1971 Indo-Pak war, it was so.
Pakistanis had their advisers, and what
not. We did not have any—not one.
We fought, planned and did exceedingly
well—from the strategic angle down to
tactical and administrative angle. So, I
would say that whatever has to bc con-
sidered is worth considering; that
wherever some modification is neces«
sary, it can be brought in.

Insofar as the war preparedness is
concerned, I have 1 or 2 words to say.
To start with, I must say that I have a
commending word to say in relation to
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the three Armed Forces—Army, Navy
and Air Force. The Chiefs of Staff of
the three Forces are, take it from me
doing a remarkable job for us. They
are doing very good work indeed. Down
the line, you will always find some odd
types of people here and there. That is
a differcnt question. It is a very la-ge
affairs now. You are now playing not
only with...**

as you were doing only onc or one-and-
a-half or two decades back. You are
now playing with...™

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN) : Don’t
give figures please.

SHRI R. S. SPARROW : Now our
strength is more.

MR. CHAIRMAN : They may not
be recorded. Figures are not to be re-
corded.

SHRI R. S. SPARROW : I agree. I
am sorry, although you know that I am
very much secrecy minded.

So, what I mean is that every day,
things are getting complicated, and we
have to see to the importance all-round.
So, the figures are there; but we are
doing very well. And insofar as our
Armed Forces are concerned, they are in
exccllent mettle. Let anyone come and
try it.

My humble apologies to my one-
time colleague. now a big man in Pakis-
tan, the resident when I tell him : “Be
very careful. Don’t spoil the whole
thing, and also put as in jeopardy.
Don’t let this sub-continent, which is a
beautiful sub-continent, go to the dogs,
as other places bave gone. You say you
want Kashmir. You cannot get Kashmir.
It is not the way to get Kashmir or any
other portion, for that matter. Last
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time you tried. You wanted to get
Kashmir. You know what happened.”

To Yabhya Khan, I even sent mes-
sages saying : “Don’t indulge in that,
Yahya.”” He had scrved under me also
for 14 years. I sent a special word to
him saying : “Don’t indulge in this.
You will spoil all.”> What happened in
the bargain ? He lost Bangladesh.

That is amazing. So, one has to be
a little judicious in these matters.

Nevertheless, I have to make it a
little short. I have 1 or 2 special recom-
mendations to make. My special recom-
mendation in this regard is that our
country has not, for centuries now more
or less, been a theatre. At least for 100
years, it has not itself been a thcatre of
war.

It has ncver been; and general pub-
lic at large are not awared of such
things as defence measures and what
not. So, we have to bring about a
stronger accent on that; and how do we
do it ? Allied with that, we have always
to rig up with our reserve and second
line defence; reserve and second line
defence is very important; it is impor-
tant in the sense that once you go into
big time battics and they are very de-
manding. there can be so many casual-
ties; and it takes time before you can
train a person. In some cases like the
air force or the tank people, it takes
somec years before you can train them
up. Therefore, your territorial arms
may have to be expanded. Your NCC,
after all has an inclination also towards
the armed forces in its own way; and
cvery country does it. Even boy scout-
ing has something to d» with that. Once
you are disciplined, you will be under-
standing things better if some one is
teaching anything for that matter; even
a weapon or anything else for that
matter. So, on that side, I wish to re
commend to the Hon. Defence Minister
that we have to draw our attention
much more cogently and bring it up as
best as we can under the circumstances.

¥¥Nolt recorded.
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The other point that I would like to
commend to you is this. But before
doing that, I would like to answer the
pievions  Soeaker’s question which I

felt T could possibly do, th:t you have
brought out the question about delay in
production of the M.B.T.—Main Buttle
Tank. You see the problem is this.
When you quoted the example of Leo-
pard and Panther and so on and so
forth, that gave me the idea. I tell you
how about the first one which you per-
sonally do not know. For instance,
Englishmen had set up certain tanks,
they had Mark I, Mark II and various

other tanks. You like Churchill Lander

and later on Centurion and so on and
so forth. They had all this. Now, it is
not easy to immediately get things
done. Vijayanta was created at our
factory and as chance had it, I was then
the Director : and it was worked out
with my cooperation to rig up that tank,
It takes a long time to prepare things
according to a certain design—proto-
type alone for the user; the user has to
use the prototype for two years running
or something like that to make certain
that it does do the job well, in consul-
tation with other experts. In the olden
days when those tanks were produced,
for instance, Sherman, what did they do
the Americans ? Within one or two
years, they produced the Sherman. How
they got hold of four Chrysler engines,
banked those together, that gave the
power, and added transmission and it
worked. And a steel cockle shell was put

on top of it with some kind of a gun’

which ultimately turned out to be a very
ordinary gun. But in those days, it was
fine; it was all right. So, that way, it
was different; it was a war like move.
But if you want to do it sophisticatedly
everything, every instrumecnt, everything
else has to have a correlation with each
of the components of a tank. So, it
takes a little more time, but,. I am cer-
tain that the Hon. Defence Minister
will give more details on this point.

I have a very special point to bring
to your kind notice and there I am cer-
tain that all the members of the House
will possibly bear with me. You have
done very much; and the government
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has done very much for the servicemen
as also for the ex-servicemen. The cadre
review has given them a fillip; they have
also given enhancement in pay; they
have been given also more Jacihines; and
ex-servicemen now are also getting
enough and are very happily positioned
in so far as their pension in concerned.
Bat one irksome thing is there. The
ex-servicemen  before  January/April
1979 are not given the same pension as
one after that. This is what you call a
disparity in pension. Disparity in pen-
sion should not be there. It cannot
be there. You had started it well.
We all talked about it. We discus-
sed it in various Committees, the
Estimates  Comnmittee and other
Committees, and so on and so forth,
And then the Supreme Court judgement
came. Then, there were two counter-
parts, which were working. Onec was
the central body, the staff on the civilian
side and the other body was the Service-
men’s side. The Civilian staff have been
able to get what they wanted. The
Armed Force side could get what they
wanted. The civilian staff get readily what
they wanted. They had also-taken me as
one of their promoters and friends, and
we used to work together. They have
got it because their method of service is
based on past services, whereas the ex-
servicemen or the soldiers, their method
of pay and emoluments and everything
about pensionis is worked out on rank
basis. That is because they cannot keep
on working until the age of 58, where-
as the civilians do.

The other point about ex-service-
men is they have leod a hazardous life
all through. They should also be given
‘some concession for that. In so far
as the Supreme Court judgment is cone
cerned, possibly their ranking on the
onc side and the fiscal authority may

~have worked or come in the way, but
the. interpretation seems to vary. For
instance, the ex-servicemen have been
given an option and it looks as if we
were given a certain types of ready-
reckoner to work. It was something
which amounted to higher mathematics
or some such thing. If we think of
Garhwali and Kumaon and some other
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ex-servicemen of the Dogra Regiment
residing in the hills of Uttar Pradesh,
Maharashtra or in Haryana, they can-
not understand it. I have been receiving
letters from all over India, from Kerala,
Maharashtra, Tamil Nadu, Patna, from
all places, singing cut the same diffi-
culty. I think it is a genuine difficulty.
They say, that ‘‘if you do not want to
give any backlog, do not give; but
please do not bring in any disparity.
Start paying.” Because, for them rank
consciousness is there. I think one Sube-
dar Major has gone on retirement one
or two days before a particular day and
a Jawan who goes some time later, gets
more pension, or more or less the same
as the Subedar Major. A Licutenant
Colonel if he goes time previous
to that date, he gets Rs. 625 and
if a Subedar Major who has retired a
day after he gets Rs. 646/-. And our
country is made of such people that
father and son and so on and so forth
they are in the armed forces. Do not let
the father crack jokes or the son crack
jokes on him. They should not say ‘You
retired as such and such and you are
getting this much’ and so on. This sort
of rank consciousness is there. This has
also to be taken into account. You

may very kindly look into this. It is

important. It is my humble appeal
and I hope it will be looked into
cautiously. After that whatever you
decide will be welcome to everybody.
If some of our friends sitting here they
could bring in any formula in relation
to this it will be good. The formula
that was brought out,—does not matter,
some one has done it—and it has done
remarkable good for everybody.

This was the only point that I want-
ed to bring to your notice. Otherwise, I
highly commend the manner in which
things have been carried out by the
Ministry of Defence. Their Planning,
thinking, working methods, all of them
are highly commendable.

With these words, Sir, I thank you
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very much for giving me an opf)ortu- !

nity.

DR. VASANT KUMAR PANDIT :
(Rajgarh) : Sir, my hon. friend just now
commeded the work of the Defence
Department. I do not stand here only
to criticise it. We have here the picture
of a binocular on the report. The
binoculars can show us how the horses .
are running in the race course, at most
the scenic part of the Himalayan moun-
tains. But I personally feel that what
we definitely require is a telescope.

The defence policy  of any country
has got to be geo-centric. We see, from
our point of view, all around us. I have
gone through the Report, it is a very
good one, but there are some lacunae
which I may point out. The question is :
what is our geo-centric position ?

As far as India is concerned, there
is not a single friend around us.
Pakistan is poised for a war against us,
Bangladesh is politically unstable and
there is internal trouble. Both these
countries are not having duly-elected
governments. They . have military
regimes. Our northern borders are
suffering under pressure. The internal
situation is not too congenial either. If
we have to face a war, the morale of
the people is so low that we will find it
difficult to face it.

Our Hon. Prrme Ministre off and on
warns the country against war clouds,
sometimes the Hon. Defence Minister
gives vent to his ideas and some of our
Generals also sometimes talk about our
preparedness. But let us face facts. No
doubt, we have done a lot in creating
an international opinion against war
and to build peace by NAM, CHOGM,
Commonwealth and so on. I am not
under-estimating them. But, in the con-
text of a war, all of us know very well,
we stand alone. There are countries,
there are powers, which do not want a
democratic continent like India to
develop or progress in the Asian field.
Therefore, let us be frank that, unfor«
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tunately, if there is any war, it will be
a war of proxy ; it will not be a war
between two countries only. Therefore,
we have to see what is the situation
around us.

16.58 hrs.

[MR. DEPUTY-SPEAKER  in the
Chalr]

Preparedness for war includes
internal vigilance as well as self-reliance
coupled with a strong defence policy.
Let us do this thing in -a proper
perspective. I will new come to the
three angles from which I would see
the country’s defence preparedness. One
is the intentions and war—Ilike prepara-
tions, policies and strategies employed
by our neighbours. Onthis point there
will be-no misgiving that some day we
have to face a war. The second angle
would be the defence preparedaess,
self-reliance in ocur arms, in our defence
requirements, The " third aspect is the
morale in the country, which depends
on_the morale of not merely the jawans
but also of the general public.

War are not made for nothing ;
they have been made for various
reasons. It is not war mongering, but
full preparedness and seif-reliance “that
would be the réal price of our freedom.
With this angle in mind, I am now
putting forth some suggestions with
regard to the ever- readmess to face a
war.

17.00 hrs.

‘Logistically, the political conditions
in the country have to be contained as
fast as possible. For the last several
months;, I mean; a year and a half, the
tensioas in Punjab have been increasing.
The Punjabis have a galaxy of valiant
records in previous wars ; so also the
other regiments. It is not the man
behind in the tank or in the aircraft
that matters, but it is the linc coming
down up to the village that counts to
Quild up the morale. We have to build
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up that morale. Politically certain
decisions will have to be taken, we
cannot lose time at this stage. There is
instability in the country. There is not
only the law and order situation, but
there are other things like casteism and
other struggles which have been going
on at all times, may be for creating a
vote bank. But we have to pay a very
high price for it in the event of a war.
We cannot sit silent and ponder over
this internal situation in the country.

Sir, the situation in Jammu and
Kashmir is far from satisfactory. You
can imagine what exactly will happen
in the event of war while sending our
troops to the borders. What would
happen to the morale of the general
public ? There are cases like that of
Larkins. Today there was a  question in
the Lok Sabha about a case where
there was insurgency and. leakage of
Defence pictures smugglers in ‘Gujarat
(Kutch) area. This has been happening
for a long time. The foscign agents get
together  with the smugglers. The
smugglers have got a link with the
police, but within the smugglers there
hide foreign agents who are deployed to
get as much information as possible
aad it is a sad story that the strategic
information of the Indian Defence
organisation flows so easily for money
outside the country. I had occasion to
go Gujarat some time back. In reply to
the question on that subject it was said
that they have now alerted the security
forces. But we-have no fast travelling
vessel there to catch them. But the
smugglers have a faster vessel by which
they come and go. This is not a question
concerning the Home Department oaly.
Anything happening on the western
borders, north-castern borders and
north-western borders has to be looked
at from this angle of defeace prepared-
ness, defence ’security and  defence
intelligence.

Now we come to the question of
what is likcly to happen and how much
we are prepared. I am not a Cassandra
of doom. I will be with the Government
and in fact all of us are with the
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Government and we have had the taste
of this for the last three times that the
entire eountry stands as a solid rock.
Whatever Government there is, they
face the eventuality. I wish and hope
the same thing will happen again. But
something needs to be done.

Forewarned is forearmed. The time
is running very short. Our Defence
budgets have gone up and rightly too.
We welcome it. We want only more
results. There is such a big agglomera-
tion or the machinery, weuaponry,
armaments which we do not have and
that becomes a question of public
debate. I will cite a few examples,
recent examples. Here is an article by
Jagan Chawla—"Poor Preduction Plann-
ing.’ It is the Indian FIxpress of 23rd
April, 1983, Tt says :

““When major weapon systems are
bought and produced und.r license
also, their import content in the
initial stages in 100 per cent which
comes down to about 69% when
the production is to be phased out.
Keeping this in view onc reckons
that the value added per man-year
to the equipment produced by the
Defence Production Organisation is
a small fraction of what their coun-
terparts achicve in the collaborating
countries. This is one of the major
causes of high costs of defence
production by the government,
leading to scarcity of resources to
equip the Services adequately. The
increcase in value of production
shown from year to year does not
mean that the quantitics of weapons
or armament product has incrcas-
¢d proportionately.”

There is another article to which I

refer. It is the Hindu of 6th December,

1983. ‘The Changing phase in defence
planing’. Here PAC has been reported

“The Committce consider that
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this could have been avoided had
the Ministry and Air Force subject-
ed the long term requirements to
closer scrutiny. The Committee,
thercfore, reiterate the observations
made earlier th it this case reflects
adhocism in taking decisions and...”

This is dilly-dallying in what exactly
should be manufactured. We are going
through a scientific and sophisticated
age as far as armoury is concerned, war
equipment is concerned. Why should
there be two or threce opinions—this
expert committee, another expert com-
mittee. Their reports clash and ultima-
tely, no decision is taken,

There is a third article which also
brings out the same thing. There is an
article in the Sratesman, New Delhi
dated 7th February, 1984 by Shri S.N.
Antia—Defence Preparedness ‘A decade
of Negleet and Complacency.’

Such articles do come and they
should come. But that becomes a
national debate. These people are
intelligent people We are lay-men. Buat
if we read these with interest, out faith
is shakes. We feel that everything is
not all right. It is not as it is published
in the report and something is lacking
somewhere. Whatever is lacking, I
leave it to you, Hon. Minister, to plug
those loopholes as soon as possible and
do something concrete in the years to
come. Take quick decision.

Here is an article by Shri G.C.
Katoch. It is in the Sratesman, New
Delhi of 1st Junc, 1983 —Defence of
the Skics ‘No room for Half-Measures.’

All thesc show that there is some-
thing lacking in our planning and this
has to be scen seriously. Thercfore,
when we read or listen to these
questions we feel disturbed. In the
event of war with Advance Warning
Aircraft with powerful Radar where do
we stand we do not know ? Has con-
fusion ended with Jaguar, or Mirage
2000 or MIG 29 ? What e¢xactly are we
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going to have ? Are you going to have
all the three ? Because each sophisticat-
ed machine or equipment requires
special type of training, hours of train-
ing and expericnce ? We cannot waste
in having two or thrce of the same
type. Similarly, where is the Main
Battle Tank ? As hus been said by one
of my friends, when will Chectak be
rcady ? Are you going to import T-72
from Soviet Russia ? Are you going to
assemble T-72 on licence ? Would you
give details on these things ? It has
been a subject-matter of common
debate in the newspapeis. There 1s  also
a lot of misgiving with regard to the
Advance Light Helicopters. I am told,
there is no design for thc last one
decade. There is no decision yet as to
which model to follow—whether to get
them imported, buy them or moke
them. I only cited three examples. I
would therefore request the Hon.
Minister to remove my misgivings. I feel
in the whole county therec are misgiv-
ings. I am not fully knowledgeable. But
there are many like me in the country,
who are not knowledgeable. Their
morale will only be boosted when we
are to!d that everything is going on the
right lines according to the plan, the
perspective plan and a close review plan
and everyteing is all right and nothing
will be wrong.

One of the causcs for dilly-dalling
and changing the design etc., is @ craze
to purchase them in the international
markets. May I tell you that there is
an international cartel working against
India ? This cartel will give you first,
prices for a lower model. Again, you
will go to some other country for better
model. Then, they will reduce their
price and in this rigmarole, you will
lose a lot of valuable time. Once you
have decided to purchase a particular
type of sophisticated armoury, stick to
it and buy it from that country which
gives us immediate delivery, with the
know-how. You should also consider
the question of spares. I am horrified
that some of our equipments which are
imported, more than 60%, parts, will

have to be imported. This import-com-

ponent of the spares might throttle us
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at a given moment. Therefore, stockpil-
ing of the spares for defence production
programme, to make them here hais got
to be seen along side with defence
working.

Sometimes, we hear about corrup-
tion in the forces, in the depots and
elsewhere. This needs to be tightcned.
There should be no scope for any rupee
which has been granted in the Defence
Budget, to be ill-spent. On the con-
trary, we should try to give somecthing
more. Unnccessary heavy expeniture on
non-Plan items is there. It should also
be checked and ths loopholes should be
plugged. In purchase of Indian-made
goods also, placing of orders for
indigenous articles also, there is a lot
of politics involved. And then, if there
arc any cases of nepotism and lacunae
in the conditions of services that should
also be plugged out. There should be no
controversy nor national debate on the
purchase of sophisticated weaponry and
equipments. I am confident that the
Hon. Minister will remove my doubts
and also assure the House that all is
being done and will be donc in the ncar
future.

The dcefence preparedness of the
country includes civic defence. It is men
in the country that also mattcrs. The
last threc wars were different. As has
bzen rightly said by my hoa. friends, if
any way is thrust upon us, it would be
different from the previous three wars.
This is going to be a sophisticated war
and an equal part, if not 50 per cent,
will be played by the people at large.

-

I am afraid, there has been a little
bit of neglect of civic defence. In all
the last three wars; when I was MLC
in Maharashtra, we had civic defence
committees. At that time, we found
that even sirens wers not working
properly. This is the time we can train
people. It will take a long time. The
people also have to be educated about
the far-reaching effects of modern
warfare. We have sitting ducks, 1 ke, the
Tarapur Atomic Station right at the
sca cost, the Bhaba Atcmic Research
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Commission, thc Bombay High and
there are many other such places. They
are sitting ducks in a modern warfare.
There are people who are staying at
such vulnerable places which could be
the targets. They have to be oriented
towards how to face modern warfare
Therefore, I would be seech you to re-
organise civic defence committees,
expand N.C.C., deploy home guird;
auxiliary forces; territorial army, ex-
servicemen and put them into some
concrete formula whereby they could go
to the people, not only to assurc them
but also to prepare them to face the
situation in the eventuality of a war.

This is the right time to expand
your Sainik schools. More and more
Sainik schools should be there. We are
talking about the 20-point programme,
about the employment of educated und
also uneducated people. More Sainik
schools are required. The places like
Madhya  Pradesh, Nagpur and
Karnataka arc logistically okay and
these should be utilised for having a
network of Sainik schools.

Similarly, my other suggcstion is,
with regard to either civil or military
hospitals ; as it is, we are far short of
them now. We are also far bchind a
reasonable doctor/patient ratio and
nurse/patient ratio. This should also
be brought up to the international level
so far as doctors, nurses and para-
medical staff in military is concerned.

Now, if all these things are done, I
am confident that our great country can
rise to the occasion and face any even-
tuality if it is thrust upon us at any
time anywhere,

SHRI ARJUN SETHI (Bhadrak) :
Mr. Deputy-Speaker, Sir, at the outset
I thank you very much for giving me an
opportunity to participate in the dis-
cussion on the Demands for Grants
relating to the Ministry of Dcefence.
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While to listening the Hon. Member
opposite who initiated the discussion, I
failed to understand why he had taken
much pain to find fault with the
Ministry of Dcfence. He even had used
the occasion to criticisc. the Ministry
saying that the Ministry has no perspec-
tive planning, nc clear threat per-
ceptions and so on and so forth.

Being a Member of this august
House, I would like to inform the Hon.
Member who spoke that whatever he
has said in the coursc of his specch
bears no relevance to the report of the
Ministry of Defence. The report of the
Ministry of Defence has, at the very
outset itself, pointcd out clearly the
perception of threats to the security of
our countiy. The rcport has also deal
with the perspective planning that the
Ministry of Dcfence has undertaken as
regards the dcfence planning in the
country.

It 1s true that whatever planning or
development or technology we adopt,
there is always scope for improvement.
I admit it. But the Hon. Member from
the opposite has done no better by saying
that the Government lacks the preception
of the threat to the security of our
country and that th¢ Government lacks
the perspective planning that is required
for our country. The Member opposite
has indulged in such talk just with a
view to gain a debating point.

The security threat to our country
needs to be assessed realistically in the
long-term, sub-continental, regional and
global context. This truth should be
brought homec to the planners of our
country.

It is strange that many people
in our country, not to speak of the
motivated people and the people who
are misinformed, continue to discuss
the sccurity problems of our country
only with reference to Pakistan forgett-
ing our Big Brother in the North, China
But, we as a country and the world as
a whole, for that matter, know that we
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have both internal and external prob-
lems to face and Pakistan is not the
solitary instance for us.

Whatever attempts have been made
thc Ministry of Defence to solve these
problems and whatever achievements
have been made by it, are commendable.

The Ministry of Defence has pointed
in its report what steps have been taken
by them to meet the challenge that has
been posed to us from time to time by
our necighbouring countries as well as
by the countries to our North, West,
North-West and in the Indian Ocean.

This task which has to be faced by
the Ministry of Defence is no doubt a
gigantic one. It is commendable that
however enormous the problem may be,
the Ministry of Defence has made
gigantic cfforts to build up a force
which could meet the challenges made
to us by our neighbouring countries as
well as in the Indian ocean.

Many Hon. Members in the House
and many people outside unfortunately
underestimate and  under-rate the
dangers facing the security of our
country. Many of the Hon. Members
are trying their best to make us believe
that their is no threat to our security.
They also pacify us by saying that
Pakistan is not in a position to wage a
war against India and that we have
more military strength compared to
Pakistan and this is the reason why
Pakistan will not dare attacking us.

These pecople are also advancing the
argument that the Government is put-
ting forward the therat to our sccurity
from Pakistan only with a view to creat
a war psychosis among the people,

But the position is not so easy.

We read in the papers what my
Hon. friend, Gen. Sparrow, has men-
tioned ; there has been news in the press
as to what sophisticated weapons are
being poured in Pakistan by the USA as
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well as by the other countries. Such
arming of Pakistan is a danger for us.
We know from our experience that
the arms and weaponry acquired by
Pakistan from timo to time have
been used against us from time to
time, and it is no secret that such
acquisition of arms by Pakistan and
other countries in our neighbourhood
has got a bearing on our security. This
is the problem that our country is
confronted with. Having said this, I
must request the Government as well as
the Hon. Minister to take steps to face
this challenge. Our Navy, our Army
and our Air Force must be rcady to
meet any eventuality that may arise in
future.

We have a vast coastline to guard
against any kind of dangerous develop-
ment. We have many installations,
both off-shore and on-shore, as well as
maritime interests, to guard against,
Similary, we have the exclusive economic
zone spread over an area of 19.5 lakh
8q. kilometres. This is the vastness of
the problem that our Navy is coafronted
with. The naval warfare is also pecu-
liar in the sense that there are no fixed
boundaries of the theatre of war and
the scene of operation can shift drama-
tically from time to time. This necessi-
tates a high degrce of preparedness
and dynamic response to situations as
they emerge. We know that the Hon.:
Minister has stated in this House as
well as in the other House, and it has
also been mentioned in this Report, that
they have taken care of Whatever news
has appeared in the press, whatever
new acquisitions are made by Pakistan
as well as in the neighbourhood, they
have taken care to see that we can
meet those challenges adequately. I
would request the Hon. Minister that
he must specifically spelt out the details
as to what steps they have taken. We
read in the papers that recently Pakistan
has acquired Harpoon missiles to arm
their Navy with. We know that Pakistan
has no coastline as big as ours to guard.
Then what for have they acquired those
missiles ? It is certainly having a
security bearing on our defence. I
request the Hon. Minister that he mugi
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categorically inform the Parliament of
what steps they have taken, the Ministry
of Defence have taken, to meet the
challenge, to meet the new emerging
responsibility that has been cast upon
the Government.

Similarly we read in the press—and
it has been raised in this House as well
as in the other House—that recently
Pakistan has acquired more F-16s along
with AWACS. If this report is true, I
would like to be informed of what steps
Government have taken to meet this
situation as well.

We know and the Hon Minister has
informed the Parliament that we are
acquiring the latest version of MIG to
meet this challenge. And we are also
acquiring the latest version of arms and
weapons. It is all good. But we
must not depend upon foreign sources
always bzcause in times of war and in
critical times therc may be a situation,
there may arise a situation which will
have dangerous repercussions on our
country’s defence preparedness because
a country which is friendly to-diy may
turn inimical at any time. There may
arise occasion which may turn them
inimical to us. Iln that context if we
depcnd on foreign sources for these
arms, our interests may be placed in
jeopardy. Therefore, I request the
Hon. Minister that hc must see that
our dependence on forcign countries
must be minimised and for what I know,
Government take caro to see that whon-
ever they import something, they get a
licence to produce that weaponry in our
own country. But as my Hon. friends
have just mentioned, when we get our
own thing produced, it becomes obsolete.
In that case when we negotiate and
enter into an agreement for acquiring
certain weapons, why not we straighte
away go in for licensed production.
The agreement itself should contain
provisions to enable us to go in for
lincensed production straightaway,
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An Hon. Member has mantioned
about Jaguar as well as Mirage—that
wc have already acquired Jeguar and we
are going to acquirec Mirage from
France. While getting thcse weapons
and aircraft, we must immediately have
an agreement so that their licensed pro-
duction is started in our country in the
interests of our country because unless
we do that, valuable time will be lost
when we go in for the production of
that particular aircraft or weaponry
and they muay become obsolcte also.

Just a few words about our Coast
Guards. As I mentioned carlier, the
Navy aloag with the Coast Guards have
a gigantic task to perform in guarding
the vast coast line of our country
as well as to protect the maritime
interests as well as new instal-
lations that have been coming up
in the sea. I am told that the Govern-
ment has decided to acquire a few
helicopters for our Coast Guards but
that has not been donc as yet. If the
reports are true and I read them in the
press, I would like to know from the
Hon. Minister whether thcy have
decided to acquire helicopters and
whether it has matcerialised or not.
Sir, at the end, the defence technology
that has becn emerging is «1so changing
fast. The technology is a force multi-
plier. And any wcaponry, however
sophisticated or advanced that may be,
becomes obsolete with the advent of new
technology which is very fast in defence.
So, keceping this in view as our goal in
Defence policy, we must try to keep
oursclves ready so that at no point of
time¢ our defence preparedness lags
behind and we do not fall short in our
defence technology.

SHRI N. GOUZAGIN (Outer
Manipur) : Mr. Deputy-Speaker, Sir, I
thank you very much for calling me to
participate in this debate and to speak
from the front lines. I thought that it
would be quite sufficient if someone
speaks from the last bench because the
Ministry is a Defence Ministry.

Of course, defence forces have to
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fight in different lines. If and when
necessary, they have to defend the back
side also. That is why we have here
the front scaters and back-seaters.
First of all, T have to place on record
that our forces are able as well as cap-
able of fighting back any attack from
all sources. This is the confidence of the
people of the country. I am proud
about all the serving. officers and the
personnel in the Defence services I must
give the credit to the Defence Ministers
who are capable of handling the
Ministry efficinetly. I am not going
into details of the budget. But, I
want to say a few words. As you
know, these days we live in free India.
But, in some sectors, we fail to give
equal treatment to the people—I am
talking herc¢ of the pensioners—the
pensioncrs who have served for a longer
period before Independence and retired
immediately after independence. They
are getting a much less pension where-
as those who retired in the recent past
arc getting more pensions than them
even though both of them were holding
the same ranks. What is the difficulty
that is holding this thing on ? Why not
the Minister-in-charge of Defence take
carc of this ? They should give equal
treatment to the pcople who had served
this country faithfully in the past in the
matter of pension. I must say that
this is something wrong that we have
done to the people of our country. If
this is done, if will give some sort of an
incentive to the serving personnel also.
I reguest the Minister to look into this,

Secondly, Sir, in the three wings of
the armed forees, namely, infantry, Air
Force and Nvay, if there is any disparity
in their pay structures then it may lead
to discontentment. This should also be
looked into. As far as possible, the
Minister should give inecntives to the
officers and jawans. Without our
Defence service personnel the country
will not survive. They defend our
country day and night. They guard our
borders day and night. They are not
entitled to any overtime allowance also
because of the nature of their duties.
Therefore, I plead with the Hon. Minis-
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ter that the pay structure of the
Defence Services should be given more
emphasis at the time of making the
budget so that thzy are made to draw
more pay and allowances.

Sir, we talk about Jaguar, Mirage,
F-16, Atom Bomb and Nuclear Bomb.
Why should we not get ready to face
any eventuality even when the other
side uses the most lethal weapons
against us ? Why should we not possess
these items ? It is not our right to
possess them ? If we are afraid of any
attack from the other side why should
we not possess these things ? It does
not necessarily mean that we have to
use them first.

Sir, when you have sophisticated
weapons, then you arc all the time in
a better position to negotiate with the
side. So to be offensive is the best
defenee. We must know this.

Of course, I do not say that we
have to change our policy. We
may continue to follow our policy of
non-alignment and peace but we have
got the right to possess and make these
things. Talking about acquisition of
sophisticated weapons by the neigh-
bouring countries and also criticising
them will not help us. Therefore, my
principle is, to be offensive is the best
defence.

So, Sir, whatever amount is in the
Defence Budget, we have to vote for it
without criticising it and if somebody
feels it is still to small, it should be
increased.

Sir, we are talking about unemploy-
ment. Why don’t we increase
the number of our defence forces and
provide more employment opportuni-
ties to the younger generation ? There-
fore, Sir, while saying all these things
I do not mean that I am not satisfied
with the present arrangements. Rather
I feel and I am proud that we are able
to counter attack. I am saying how
I improve it, Sir. This will only raise,
the image of our country’s defence and
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we will be able to meet any attack from
any sidc,

With these words, I support the
Demands of Grants for the Ministry of
Defence for 1984-85.

MR. DEPUTY-SPEAKER : Mr,
Vairale.

PROF. N. G. RANGA (Guntur) :
He is generally silent but today he is
very eloquent.

SHRI MADHUSUDAN VAIRALE :
My friend was not in the House when I
spoke on General Budget for 40
minutes.

MR. DEPUTY-SPEAKER : Prof.
Ranga spoke on Railway Budget for 45
minutes. Now Mr. Vairale.

SHRI MADHUSUDAN VAIRALE
(Akola) : [ am here to give my whole
hearted support to the Demands and
Grants which have been presented by
the Minister of Defence in the IHouse.
Sir, I must say that we have no doubt
about our prcparcdness in matters of
defence, because, we are very certainly,
under the dynamic leadership of our
Prime Minister and the every efficient
handling of decfence departm:nt by our
Defence Minister ; we presume all
things are being done in the right pers-
pective. My friecnd who spoke just now
before me spoke about the manufacture
of new weapons and other things. I do
not think that I should repeat the same
thing.

But I would like to bring to the
notice of the House certain facts. When
we are preparing or our national
defence wc are aware of the very dan-
gerous international situation. Unforu-
nately the international situation hap-
pens to be very delicate, sensitive and
explosive. First, we arc a developing
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country. I do nnt arrozate to myself
to say that we should follow some
other democratics in this matter but I
feel that we may follow big democratic
brother’s attitude in this field, parti-
cularly becuause it can be helped to us
while making our preparedness. The
latest thsory in the matter of interna-
tional dcfence is the theory of deterrent,
if that theory is considered to be valid
I think it should be given due consider-
ation, while determining our own
defence policy in the country. I have
no doubt that the theory of deterrant
has full validity And if that theory has
some validity. then that has to be re-
fiected in our dcfence preparedncss.

Sir, modern technology is making
great strides. It is a technology in the
field of defence, in the field of produc-
tion of nuclear armaments, in the field
of production of latest missiles and
this technology is becoming morc and
more effective. In fact in some countries
produing arms seems to be their main
industry. If this kind of production of
arms happens to be the main industry in
some countries, then the consequent
theory is very clear. Unless they sell
what they produce, they cannot earn
profits and if they have to scll, unless
there is a possibility of war, people will
not buy arms. So, there has to be a
possibility of war and that is why there
has to be direct or indirect planning of
how more and morec wars will take
place on the earth. It secems that some
big powers plan this through various
methods and suitable agencies. Accord-
ing to me, there is a very deceptive
concept and that concept is that this is
donc for strategic purpose, for working
out defence strategy. Perhaps ten years
before, the word “defence strategy’ had
a differcnt meaning, The word ‘defence
strategy’ has a different connotation
today. If I want to be guarded and
defend mysclf in  Delhi, near Lok
Sabha, then I can very well justify
putting some nuclear missiles in my
constituency with the argument that it
is a defence strategy and I needed that
defence  preparedness. JIn such an
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atmosphere, while talking about the
Dcfence policy, no doubt we shall have
to be morc and more fearful. I would
certainly suggest whcen we read par-
ticularly the Intermational Press, we
cannot imagine that even by an accident
havoc can happen to us, even if we do
not get into war. But if it starts
somewhere clse, it does not mean that
those who are not concerned with that
war, will not be affected. They will
also be affected, they will also be
destroyed. One side says that it has
missiles and it cuon hit the other
country’s capital within 10 minutes.
But the other side says that it has got
missiles which cun hit other countries’
capitals within 7 minutes. Then, again,
there is a stutemcnt coming from a
country that it has got missiles which
can hit the othcr country’s capital
within 3 minurtes Then there are more
and more possibilities of submarines
having unclear missiles under the sea and
again to detect those submarines,they
are developing new technology and now
the latest thing, that I have come across
in the International Press is that some
countries are contemplating for having
some stations in the space from where
they could send the rays on the earth
which would hit these missiles while in
transit.

Now, if these things go like this,
what kind of defence trategy one has to
work out ? I am not advocating that we
have to follow all these strategies. But
what I want to impress upon is that
while chalking out the defence program-
me, while planning our defence require-
ments, I am sure that our strategy must
keep all these factors in mind.

Today, as I said, our ncighbour is
not keeping quiet. We have been
encirculled. To Pakistan—I do not know
whether my figure is correct and I am
open to correction—during the last five
years, arms worth several thousand
crores have been supplied and some
believe that these arms were supplied
to them not as loan, but as I said, I do
not know on what basis they were
supplied to them. Then, again at Diego
Garcia, a nuclear base is being created
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and recently some incident took place
during foot-ball match, in the east of
our country.

I pray to God that it miy not be
an indication of something clse than one
isolated incident, because nothing is
impossible now-a-days. This is because
when something is taking place in one
part of the world, some pcople in this
international situation would very much
like that we are kept busy on our
castern border, they would also like
that they should keep us busy on
coastlire, they would also like that we
should be kept busy in the direction of
Diego Garcia etc. as well as on coastal
line and also in the North., There are
already destabilising forces planted in
all directions,

While supporting the Demands of
Grants for Defence, I deem it my duty
to draw the attention of the Hon.
Minister to these various factors.

When I talk of modern technology
and arms becoming a major industry
for somec countrics, I also must draw
the attention of this august House to
one factor that defence or defending the
countty is not only the problem of the
armed forces, which are standing alert
on the borders of our country. Unless
there is a very high morale inside the
country, unless there 1is a sense of
topmost patriotism in the country,
unless there is & sense of integrity im
the country, unless there is constant
vigilance about our own high morals
and spirit, I do not think, we can only
depend on the armed forces. All these
attucks and aggressions now-a- ays are
not made only *hrough weapons like
aeroplanes, or nuclear missiles, or tanks
or bombs, but therc are other
ways of aggression and those ways of
aggression, particularly in modern days
are by poisoning the minds of our own
people, by creating quarrels amongst
our own people, by creating inferiority
complex in our own population, by
creating diffidence about our Ilcadership
and by creating a sense that we are
smaller, poorer or inferior compared to
other parts of the world. And, there
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could be quite a few agencies either
deliberately or  without intention
playing into the hands of those who
want that our mind, if not wholly, at
least a part of it, should be poisoned,
morale should be weakened and I am
afraid, unless we tcke precautions, we
would be in difficulties.

I know, it is not the direct duty of
the Department of Defcnce. 1 hope, the
Hon. Defence Minister will excuse me,
but when I talk of the car I have neces-
sarily to talk of the stepney along with
the car. And that is why T am montion-
ing this. This is an important factor.
As a patriot, I myself get a suspicion
many times that indirect attacks in a
certain way are being made through
propaganda, through ridio, TV and
even through international ncws agencies
and section of media.

PROF. SAIFUDDIN SOZ (Bara-
mulla) Which radio nd which
television ?

SHRT MADHUSUDAN VAIRALE :

It depends, which station you fune to.
I would say that radio happens to be
one. It only depends on which wave-
leneth you are. It only depends to which
station you tune. It depcnds on which
ncws you would like to hear. It depends
on these and other things ; and that is
why more and more powerful radio
transmitters are being put in all around
our country. That is why Voicc of
America is stronger in Sri Lanka.

MR. DEPUTY-SPEAKER : Mr.
Vairale, I think you are not going to
conclude quickly, because you are
making our poiats very strongly. So,
you can continu¢ tomorrow.

Now we take up the Half-an-Hour
Discussion. Shri Ram Vilas Paswan.

1€ hrs.
HALF-AN-HOUR DISCUSSION
Enquiry Report Regarding Delbi
Electricity Supply  Undertaking
Bill

st T faemg qraaa (FI90g) -

Bills (HAH Dis.) 508

Iqreasy AR, a9 qg« § anug
F& 7 {3 77 Ta7 T wged F1 I
g w7 ggt gmik faw s aifvw
qizEws @t @iga 43 §, 399 uF
9 mzEafa g, afra & smgar g’
f srr7 |3y w17 F1 gaiw |

sitAeY wfaan svgad (Frag-aqe
[ET) : AAY q2127 FEf & 7

SHR1 RAM VILAS PASWAN : Sir,
I want thuat the Cabinet Minister, MTr.
P. Shiv Shunkar should be present here,
because what I am saying is that day
before ycsterday when this Half-an-hour
discussion was listed, then also yester-
Shiv Shankar was here but he was not
present in the House. To-day also he is
in Delhi, in his office.

THE MINISTER OF STATE IN
THE MINISTRY OF ENERGY (SHRI
ARIF MOHAMMAD KHAN) : This is
no Impropriety.

T WA, § 48T 97§ |

ot viwfasia qraam @ § gafac
Fg 8T g f+ 9% 4¢ svgT qF%
ST qF § AT HTT ZaAAT  FiceAlaaee
8 f& #ifaaz IF a1 g4 & 21

oY sifes wWigema @i ITTETer
wErRd, & vy favar faanar § fa
g wrafadrg argard T Fichade
Hz7 ITT @57 3 a1 & gg FieiFde
#eT FT9aTd G g gFATF

MR. DEPUTY-SPEAKER : If you
are not satisfied with his replies, then
you can say this, and ask for the Ilon.
Minister’s presence.

off Tinfasia s@Ew o S9Egy
wgIRy, agd  afewT W F 19 4g
S%9 IT F g2 9T A1 § )
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MR. DEPUTY-SPEAKER : It is
joint responsibility of the Council of
Ministers. Any Minister can represent
Government. Under what rule are you
insisting that tho Cabinet Minister
should be here ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOU-
SING AND IN THE DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI MALLIKARJUN) : It will set a
wrong precedent. What for are other
Minister there ?

MR. DEPUTY-SPEAKER : The
Minister may be busy.

SHRI RAM VILAS PASWAN : The
Minister of State cannot dccide policy
matters, Only the Cabinet Minister can
do it.

SHRI ARIF MOHAMMAD KHAN:
I object very firmly to this.

MR. DEPUTY-SPEAKER : Mr.
Paswan, on your requsst, the Cabinet
Minister has come. There is a proverb
in Tamil that if you are hit in your
hecad, it should happen with a golden
ring.

sit TwiasE qEaE - ITETy
Ry, § gIugn = faamws st o
geaa13 ZAT ATRAT g | HA g8 |
gt 2 f5 faaar & saw fond
FIAT g Saar & o @ifts wigme
gl grga &1 forrs @var g o afea
ATHAT §IAT Ficeliaas ¢ (& S g3
TR FEET qATd A q1 AT @y
NG ATTT | ATGIA & ATAS 7
SATIT FiATFES g |

Iqreas qgigy, a8 § gafaq Fg
Tgrar fv a1 w29 AT & | ¥W
WY F1 AT JFH UEA ][O IET,

1982 1 Izrar g1 1 zHfsw ITar -

g1 f5 gaz ggea) AT ara AT Y
g fufrag €@ 5 fawen & fag
FATT-TAAIT 3T & TA9 @A & | T8
ez Qfzw 577 grar T8 &1 7 70
13 § SgF1 95 FIAT ¢ |

Y TOrAT HEIRA, & W qF
Faar ar fF g« & fa=ri 7 guie
F A1 Fifower &Y S T, gaeT
Fg 17 Frar ar 5 @ex Afeq
A 7% & AT &1 fad eraE T aar
g, ag garg | a3 Y fewmm w g
qrE ¢ gHIfAT 10 e, 1982 T
of g frar ar gar gz 99 %
SINEFTTHT AT FATGAT FT ¥ oaq
fasrett & wifas wfo F fag w5 Na
g qafe ady fgeslt aavwifasr &
fagelt fama w31 @eam & &fy-
Fifat 71 argsrz g asy & f sam
Trg ZAifaas, ¥edavEs v s
g, J&qeT T g & ! glg &f, arany
mfgsr F gex Fesfaaas, g14-
=fzm ganfaae, wafdgfea @i
wgTaF erfaae aar faedr faz
TZ1T GAIF & geq  geatfa4aY, Hiq-
fead gesitfaay, gadeafen gearfaax
FAFIQ graifaaT @z ggras gei-
frar & wa a1 aof ¥ fager & faq
FAT § 3ﬁt gA%T giaarg gaufa
sUIST FAT ¢ ¢ WAT oY 9T & T
¥ Fgl & (F 941 urA A7 57 W@ g
AT TgHl AT F 9 9¢ @ faar
STUAT | IqF A3 TT I dia T4T
THAT g2 & TEd 9T Agl @r T |
fe, 9 O 99T 12 AGT 1983 &l
frar 1 7T § 97 TI7E FA9EA &

T H Fiz W A AFEAT T AT IAT
q‘ “r agizs & sewn waiq faar fg
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[+t Tafaara qEaE]

AT THA F1 A7 @ g A & &
qEe 9T 7@ & JA | 39 faT vy
gATHT AT | HAY WEGT F g9 19
F1 Fgq a1 f5 frafae g==r o
FT QN § | Iegid A1 FF1, 98 § 7g-
FT FATAT ¢ :

“Information is being collected
and will be laid on the Table of the
House.”” Then he further said, "We
just stopped out some officer; e.g.,
one gentleman by name I.C. Sangar,
Chief Engincer. His bills reveal that
for April 1980, it is Rs. 28.20. I
am reading whatever is there.”
Then he further said, “I am myself
not satisfied tnat a person has to
pay Rs. 20/-, Rs. 25/- or Rs. 26/-.
Quite a number of officers are of
this nature. Then he further said,
““I am personally not hippy with
the bills of many officers which have
come to my knowledge.”’

zad aiz fwe zeEia ®@aq
srgatad far f& & @9 9 F1
g3 & 92 97 QU FFRIAAG @
T | & gAFT AT g fF geEm
29 STT F1 &1 AIX aed {39 & 92T
qT <@ fau | & grmar g, AV &
qrg I T G0 dTH FATT FT € AT
Woarg AT E1 T o@F ATFS UFA
few 8 | &g & SATTHT FATAT ATEAT
E' | 113 afasrd g g fsaa fas
gfd 7Tg 20 ®IT § AFT d1q €9C |
124 aifgwrdy vy g faasr fasr @
QY ¥ @FT 419 ®IQ qF g1 A9
afgs1ar oy & famsr o 9T ¥
awe gg waq Sfawig &1 fax@ g |
IA® ATH | AT FIZAT g | G,

a0 T AT,
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drodr faATaT.
THodTe ¥,
dro¥ro T,
ToUHo TIIAT,
HIToTHO HIITT,
oo ATATH,
g3 T T,
dlosTo FET,
77ErT fag, o
MR. DEPUTY-SPEAKER : Please
do not mention any names. It will not

be proper. They hive no chance to
defend themselves.

SHRI RAM VILAS PASWAN :
These 20 officers names are in the reply
given by the Minister. (Interruptions)

MR. DEPUTY-SPEAKER : You
need not mention all the names.

sy wfasg ataTig : 7 ggF)
fewrs a7 A =EAT § |ds o
oFe FIZN, THU FA7F A9 drodlo
ggd, oA ATRIIT, ara feww
ZqI1, dloto @, dloINe 174,
TIRATS, THoTo AT &7 dTToRo
g9qd 48 9419 H g | 57 ATfma<y &7
faer ot €90 4 AFT IT TIT JF g |

These bills are clear. They are of
both sides of people. The Hon. Speaker
bad complimented us and the Hon.
Minister also knows it. So it is very
important. I think you will also com-
pliment me.

qay A1vEIFAT arq g § fw
ars afgmi vg g faa% fawr ow
TIT G 9719 €90 G4 2 | AT ATTodo

graf & 99 ¥90 68 F AT 7Y Ao
o wat & FT ®T70 69 9 AT s

TdonHo fea® & «qig ®IQ 97 q¥
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gfg arg &1 =N ww =NAf 4.4,
st qroFo X, 4.55 4, 5T oo
w9, 4.66 G, = FoFo A¥ 7,
4.36 78, = oo afwsz, 1.70 77
sfY wmoudo fwead, 5.97 ¥, =N
ATT0To WHT 4.69 T& HIT & ATTo
Fo mal, 5.68 49 |

T AT TToSNoUHOHT0 & F1H
N g7d gT &, dgis qrfaarde
gr3T U4 § W1 IAFT E(F g WI-
a1 &1 fzar gur g Tifeardz &1
&% 9197 g 91 3@ &, d qHo
NoNToHT FT TITF AT & 9 11
q9 Az A9 & faAu Jed) o9 qrEw
AT FET o T T qifFarde w@rs
g T 2 ¥ & 1T HAFIT 1 TWo
¥oUToHI0 FT TZIFE 3 A ATHIT
Ay | A fam gAT & 17 Y I
garErg a8t g€ " fudraa 47 g,
qaT AET IAFT I77 AT | TH0ET0THO
o & uF ugouge awl, PIAIFfea
getfaax & gAFT g 1980 F7 fad
§ 27 %o A1, ITET FT 27 Fo F,
faaeas &1 27 %o &1 X feaeay
1980 #1 fam & 21 ®o F1 &I fagraz
1980 F a1z fgasa (981 ¥ 9 AEA
1 faar & 5.41 94 | & GIT FT
SATET FAT AE FAT AT, A
@Y gmir e 99 farr g A
garer faa fegar smar g P agw
1980 # fas arar & 90 T9C T,
g AIFT & A WA H 160 To,
g 7T H 242 ¥o, {IAT g A
287 %o #IT 5. 1. 1981 F1 408 %o
w1 garer fas arar g0

MR. DEPUTY-SPEAKER : You
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can read the Ministers’ bills also.

SHRI RAM VILAS PASWAN :
Ministers’ Bill, he will see. He has
already said that Rs. 1,700 or Rs.
2,800 per month is paid. That is the
average. :

8.2.83 F1 ¥y fa= arar 708 %o
FT |

Tt a7z § A} ArAANT gged)
F1 afg 3G, AANT YFATT FAFI A
gh uF faez ¥ § faad  arare
Faqy, 1981 ¥ 35.40 98 FFIq,
82 ¥ 161.50 T A4, 1983 H
273.76 F1 fas 191 | HLEY, 1981
A 34.40 99 | LAY, 1982 F 305.96
G, ®@A, 1983 4 507.90 q¥ I
a1, 1981 ¥ 3840 T, AT 1982
¥ 337.95 9¥ IT A1+, 1983 H
370.92 4 |

Tl 977 @ AAda agaor St
F1 fad 11.2.83 F1 57 fasqrs7 475
To UT FET 4% FT & fIHFaT, 1983
¥ &Y 7ar 806 To wiT HI1F |

gl Avg ¥ =N 72 fagrd ars.
Ay &1 HIAL, 1983 T 597 To,
a1d ¥ 595 %o, ANT ¥ 562 %o, WS
¥ 486 ®o, INMX H 627 %o, FTeT
¥ 747 To, fagwaz, 1983 # 1,166
®o, AT FAALN, 1984 7 1,185 %o |
7g gafeefadr =1sia & 1 T @A
gFx & g N, ag @ arfqardz &
Jrad FT AHAT | AT AFAL ATF
qifaarde FHATATE 1500 €T AT
IgH 1100v9w gafagrfadt sifwe
3y ¥, ar Fg A TE T,
& FaT FIT—aG T AGT FATT, @Y
FAT FAT ? AT g8 F=&T FIAAT |
gadt ave Afawiizay & faey 4
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[+ Trafasrg qrgar)

Far feafa g ‘? gfg fadr & g7 d
faqelt 7 oY &1, afe fady & 9T 9%

qrar @1 g1, a1 |’ g wqu gfg-Arg
fafage =g &3 &1 «fsFq ga
afawtfwal &1 faw | sqar 70 99 ar
2 &9 § | 3949 F47 afafan g ?

Sq §7 T q17 ;6 TATE, 1983
#1 999 frgr, a9 @i’y 7 ¥
fe &7 st a1 sew fzar g few
&7 qigdl 17 z@ HIAA F1 IIAT |
oF AFF7 A% GifFAIHT FT A F1
qiF 17 &1 grar g | 4fz 919 gra
¥ F@ 1 fagaier 9 21, &7 afg arg
AT gAY AF 4T A F7T AT 7 A0,
at ff7 #1q gq AW KT ISIQA! g9
qW AT a3FHAT A1 g AR A
5 ered, 1983 F1 HA g8 A1X H F2T,
a1 I 9T @ HATAT & WA AZIEY
oY grzig e foz g, &1 99 g1 sy
¥ geq g7 g7 ACF | SeElA qEq19
fear ; —

““So far as the cases of corruption
which Mr. Ram Vilan Paswan right-

ly pointed out in his question dur-

ing the last Session, we have given,
in course of reply, detailed infor-
mation on these issues. We have
ourselves pointed out that these aro
the various irregularities which are
apparent in the information that we
have got from DESU...I would like
to assure Mr. Parwan that we will
see that adequate action or punish-
ment is given to the officer who is
found guilty of such malpractices.”

oo HY gAY JWT F 26 AT
#r wa far 5 fafaqa gro st
fiog oITA & qEAIT A7 QFAT fqar
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TAT g, @ A AR X T
fafasa &1 st garca & o8 &, afg
gl, @l 9@ 93 Fa1 uFwA faar 74t & |
41 wgRa 9 Ja1q faar 5 oaFqr-
g3 9 @ § |

TA-—20 ATH, 1984 &1 -
T3 #9797 ¥aT 3833 ¥ 7o wAiay
q TSI TAT ; —

“Whether there has been lcak-

age of electricity in the bills of
DESU officers in the Capital.”

To that the Minister of State for
Energy, Shri Arif Mohammad Khan
replied

“It was noticed that electricity
consumption as shown in the bills
of some DESU officers was abnor-
mally low. The Vigilance Depart-
ment of DESU is inquiring into the
matter. Suitable action will be
taken on receipt of the report.”’

16 A10@ & qga H B
«fezeft faga sarg qeara (39) &
FO0a qa1®  AfaFrfeat &1 gasar
fawia & fasely =1 %1 29T sgaar
g1 gg W ATWET AAAT AT AT T
g f 57 awad &1 97 A1 Afaw
F ST 7Y & AT gAY 9T JUT Irar
ST XgT & | A wAT 74gIT 41 arfa-
faaa st gR2frdy 9T w1 =13z 98
g | & 31 weaarg 241 § f5 A
aeeAg &1 afe=a fgar g | g «rar
g fFarsr WY o7 g starg T, At
FTCUT F1 §T FA & A we7 F74-
FIET FLT AT NYT FIT | g TEqTT
uF afsa® d=afra § | ana7 987 8
fg & e & afsegs stz &Y
ot g1 feafq § 1 AN Agieg g@
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g sqrar aAa 2 fF TN ¥ gnd
grelt 43 ZU & | gEEY THT ASH! AT
FagrSr w2 g AT ag g fF
FAT ST AFAT & a1 AGA! IAG1T g
ST ZAAT FUTIT gy grar Tfag
tF guaT IaFT 18 HT AT AT |

& 9t walgg ¥ FFAT 5 A
fas 39 & a1t & a7 I3 1 9
AYT Ao oUHoHTo &lAl GATT €Y
A & N Y Fr ogaT gAT
¥ qI gHT AE0 §, aA1 HgAT FT X
faaar aNfras #5 gwzst fzar g,
JaF A1FIT 9T @ fawd 9T 18
92 7F ANA GFHATE |

g7 39 &, TOF 27 AT FHAIA
¥ zg¥ |2 AM@ FGAT 2| [
feaa & 7 15 faar & 919 % 50 91X
& g7 T faar 2y a1 24 oo |
arfeo | oF sfqasar 0 S AT 3@
wrer #7471 & 99 FF fagga: gaa 10
FY 2FITT FIAT IO |

faeslt T 46500 BT ST & 4
A Y 26500 Afaza & faasr
feeelt anT fAamw ¥ gsftewer 48 &
foast 1€ argda & g& a0 faag
F1 az1 faq @1 g afFa gaar faga
frar 78Y 8 | & Frw @ fF Aiav-
aifeT 21ar g A & FLIST grar & |
gg.-gWIk 919 A%, 1983 &7 wrar &
% & zg # g A g fad & gf
g, g gt s H faar § e
FAAY FICAT AT & | ATETE AT
qT UF GFel g fw@Ht 45 Fenare
fasrelr Y IITT & afFT 65 fFa-
gr1e faord ag a7 @I & |

IE AT F 1T 3G, FEgax
faezn &1 Freqer & 60 wfmfua
FAAIN Y g qifzw’ ag 3g & 98
g 1 ot AF aUEId AIFE F AT G
60 HizZ eI TqaFzd F1 AT § |
4 1@ IgMFA0 2 fqwy Nag faa
I FIAT & 47 §9 fa1 98 faswar
a1 | ugdS fawie T W fagr sarn
g 1 ag FvegaT farzg qrawr &
qar FHT TTAT §, T Feeqa? faeew
¥ gg ITFr 9@ 0T FE Frav @
arz fer 3gFr faa =« strar g
AT FTET AN YT &, A4T-TIEE
FIA TEA &, FIS AT FTAT ALY & |
§ qraar wigar 5 gar a7 a@t & 5
1977 ¥ [T F AAATT 90 TI@E
FAFUA & FI¢ /12 zfqaa N7 udo
STosflo®Y AT AZT Y 7 1977 ¥ 7

ar #2299 91 9 vnosodlo Y
qrs o9y

4 UF o3 fFar g, IgF Ja19
4 HAY walgd 7 Far 41 fx I A
6-6-80 ¥ FATA HATT AN & | A
forqar S9a AFsTT agl gerr gaedT
&srie Fq1 217 ? faw S A ¥
I § JAt AAGT AgiE, A at
sxfase gres 7 & 7 Usfufyedfeq
TATT AAAT & 1 FIE AL ¢ 1 afa qd

1 817 I fraraT 13 E 1 g4
qt #1 F15 fraw 78 &

T § T gad i F agy
T f feestt & fwad qra¥ ge-
s § Mz g frasy aaar &
TEETET AT AT 250 ATIAIE FY
g AT USATE F 20 FATATE Y §

wa fF faeeft #Y s7&3T 650 ATIATE
co |
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§ & war 71 FT37 fAFaq
FrarAY § St fawraqd siE § g
fagear 83 & T &1 ITHT IAWF
2 fear war 8 &7 sret aF agi fassr
FT FAFOT TE1 AT 74T |

g wEgigg a1 AAgA g ag fags
FT FAFAT T19 a1; ST F 1 @edqn
FYT TT2AT ? I-T2AT FI9 FATTAT 7
Tz §q 1 99 3HIT qrar g fqger
F1E FFEAFT A9 427 g1 fHar wwE
¥em qT oS g, 5 # Fw Y
STAT | 1% @A 1T AG) & | I
ST AITT FIH FIEFET T AEAW A
99T ¢ |

g2 #19 3 T TAOTToTHeHYo
ATAT FLETAT =12 &1 F9 § FH 20
g% A7 il 1 graerade faq
FFAT & | AAT FAFAF 27 H 40 ®IY
¥ 400 4T aF g AT TIA &
qra< FAF9F & fqy FEr JII7 & 10
gaTe ®ay aF fafaaq s &

qIgA A9 gig 7IHE ¥ ST
Af g@ar =arfen o afEa g
giwg & garfas |7 93§e @157 919
& ag g7 FgI Srar g 7 w1 fasa
F QfgT 78 Y, w571 Hex Afen
TeY grar ) afuawifeat o saarfa
F1 gis-wis ¥ feaaw sw w7 faar
ST § 1 AF A9 gF w19 F fTar,
7 Igy Afew gt 7 TG I |
fet w1 faer 1 ®797 70 G/ YT
frdY 1 faor go & 117 1 {7 2@
R fF o s w1 faw 8-8, 9-9
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aEy aF S AT & | A ag fasedy
FI AT AT A AT AT WAL
FY oeR T rAT 2 1 WS fEdy A
gaqd qrar 9z & 1 a9 q¥I7 q1fAgr-
gz 2, a9 FrEa Fifdo, sraE
SR FIA T FI1E A1 H1dT1 8 av
A HAIGHT F FHIT FIA 97 &
ATQAT | SFTL FF L7 ATAT AT 8
2 gA1T T faar strar a1 arar ) gq
M IQIFT Figd q faad &1 qraw
qifsrardz fasq & 91 s+ hacgga @
fag w7 77 2 1 afFa 13 @7 araT
AgY & drw fed § Wil AR
TFAT TFET AT AN ZAT & 1 AT

g g dfa F1E gaT A qg )
& gz 91 AT Tg @I &F AL
FLAT F JTT F | THH 9EA ofY
FewA Ao 7 AfawEH geqz fFa
qo g Ffpa Ageeza ot 77 fao ag
qifafess gwv av j zafao saFT
ATET T8 75 § AN I TAWT § g8
eYY Y Ngreza oY 21 s | gafoag &
912at g ¥ g9 F70q §  ArHA 9%
ST AT 79 & AT 217 T Jq19 F |

s gvg ¥ § Fgar aigm %
wiEy-2AT8 & wagy 97 fradr fassh
seray g saar 1% feara-frara a8
g | ® grar geafeenwa frar & afea
ag qaaTd & fqu X arg gag FE)
g | § warzeEE agE @ QArn
TEAT |

qgel A1d A1 # qZ STIAAT FIEAT
fr s fafserea #1 grgara Y g gqal
fete ar$ § aragl ? afg ag @
ar sud fea.feg 3 & frad-feaam
snfreT oY 917 o § 7 9% f@w



321  Eugniry Report re CHAITRA 1, 1906 (SAKA) DESU Bills (HAH Dis) 522

ATIX FAT FIFITEY AL AT F AT FAT
FTIAFTIEY T7F T 78 2 |

g qIa § 7Ag SAAT AT §
#1717 @7 2 BF ngd 3@ aT oo
Sourorte & wfasifval &1 wear-
17T & 4190 § aeaE fRan agn 4ar
afsa arg § gasr 719 97 9 faar
Tar 7§ gg WY SIAAT FIEAT FAT 1T
39 3T nTo o w00 & FIATAIN
¥ Fimw VG T faw F15 grE-1rav
oYz wuzr famaw ? Faa f@3qr ok
FAlg H AT a9, g WY & HIZIe
Wt g1 & sig 7 geraeq 919w sy
T 60 AT A1 ATTT AT U ZgHIET
srar a1 Sifs e & 98, A faa
@I El TAT | AL IR AT A N
FATA-7aT &9 41 FAfqT & 940
ITT FIA & fam Far oy oF gre-
qra7 g9 a2y fasmay ?

Tgd qr9 " Az S a9 Figar
g fr 39 Y arfas fdid  1981-82
¥ qrg ArAAT 97AY S W@ HIA
qwr AgY £ & 73l a7 99 1984 A7
@1 & 1 TAozloTrodTe 7Y f2q1E 38
Fgq " quwr g1y & a1 a3 wfsg #
gAAAT §  AW-T.FT gEAy foqE
qeUF aq gq gaq § quw 2 F1fg T
I A ATY FIOUT F GIHAT &Y A
oF g1% a7 AN T FEAT |
s afafad s faasr aveg 8
FCUA I 9FET & ITF qraee § #7471
FITATET &1 2 o7 7 7T 162 Ta1fE-
FIY FCAT F 37 917 qT F, FAA
& arfgwrdy wrewa & A § A1 g+
qvdee 10T 2 97 3FE6 CAAIE FAT
FIAATE 379 91 @ @ ¢ A1 g agh
9% Sy WSSTH(T &41°q § a8 AT I
gvg ¥ galeq 487 € qwAr ay sgi

IF qraT Z1 IgFH 7T T §7 9947
feEar st o

FAT AFATEA W UwT "qeEr (s
qifes MEeAz &f) : ARATT ITeae
ST, AT 9gET F faeqra qigan
it T o1 erfaufagarst & qras 9q1g
g a7 9 zimweE § aarg g SifE
qTAATT FIT RFAT ST & T9 93T H
23 9w, 1983 T @ 47 | SH1T-
faaar ar wezrg= w241 Bedt 9 &7
¥ Et, ITar T AIRETT FT OB
fesriar stimw ar GvFIT T IR SAI9-
19 21 A1 { T@ AT @Ia &Y
wreaTga aq1 FIgar f& IgET FAqT4Y
ST, OFT ATQAT | TF DM &
faei® T19a1d &3 § S afqd-
fraarst ar wearax & &4t , Fre
ff ¥FIT AT FIT IITFT AZF W@
Froay ) @fET a1 FIATd AT ¥
qger &1 Faifas gragia g, 51 JAFT
¥ o =7 WYEg A% & 2, SAET Al
qur wvar g gsary afs fedr &
FYS AT FIT Y ATH ¢ a@ oY
&, 41 Y Zma am@ &1 ag afasrg
Fe & f& 3z woudy 1 oHAT R
g wradl w1 g9 & & fag
T % garfaT, faad # garfas,
g 7 A hagar er, S F &a-
U7 AT AT ST | 4Z FEAT W
Ifgg X & fx ge wrHar 10 o7TEq,
1982 T w Tar & A7 1 @A ¢ fai 9@d
arAAYT AgEg A 10 ATET, 1982 A1
SYT BT A7 | FAFT TATT 29 AT,
1983 %1 fegr 7a1 | wIFHT §3FF
ST 9YF 997 90, &7 ATAT 463 AfH-
Fifeai & 418 § 797 97 | § aaadar
g fr ggv wfawrfedl 1 g=ar gafag
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[ arrfes dizrma @i)

FIAT TNE AT FTH ALY a1 | 577

AT AMAT F AT | AT ITAX
29.4.1983 1 fear war | TaE 18
26 IFTE FT IEA ST 9WT 47 4T,
9z IET FIAT F LA gAT 971, |
AT FAT FATAT g1 T§ FANT
gz ¥ &Y ag o7 ) gua grfq grada
At 7Y st 9 @3 3z wggy fFa
fr za d fasr go w17 F 3w 7 M@
sfaa wdra agY gia g, gafau s
g9 7% & 92 21 gH o &7 fF

Ta¥ stfqafaaard § | g9 «ft 71 fr ag
AHAT FO HAF AN AFT ATAT &
i A% 987 7 929 2 3 7%,
1933 FY ST HATAT T 39 A1 A
qay % g 9 {7 737 & [0 T77)
e oy frey fawrr gra faa
drar gag Nev-afegT (7 fafezT &
T 711 28 g1E, 1983 I8 AFi@ &
gumar g, f& ¥ 99 9% A
qrira o aFdas agr

sft Tmfasig quEgmE @ g3 S
goAw fear ar 5 aw'sr 7 & S
FTATA A | TfEAT ATTFT gg FZAT
T § | A8 TEIT F40AT | Fg faar
qr |

st mifew Agwme aw: AfF
qraArg §AT S A TE QL AT &Y
1= HUF 1 waar & faqr g1 gafag
Yar Al 741 | SNAA S 7 qIHA
#1 QO 919 &304 & fau wga & q1g
f ey 0@ sy & faasr graqg
qrez-Ofer N fafarq 9 81, Igv
28 g w1 ot frmd &, foag

Bills (HAH Dis.) 52 4

FfaF1d grar Gz I FUE TE )
FAT gATa F1 owa qar fF 7@ afa-
FIY FIIT TIT AZT FUL AT, IF
frye a1 st zafan sfiFre a8 fFrar
TaAT FANE IFFT AEATT ¥ FEN A
Fz1 grasg iz Qfza A fafqn g
qr | vz fagw & aAarT fwdr 4R
afaerd grar %1 G99 T 2 10
FTET AT FHAT AATAT T R 3G FY
RgAT S 47 & fAg Fgr 9 F
uF gasar fawmm grer 3 faarar |
ST TI7%9 7 & | UF g SATTHT
AT F fao & AT qrEAT I,
frasr & fegiar adf =g vgre |
faedl Freof & <9 F1  fasieg
femrzdz &rw 1w 98 w7 78T 91
gt 1T TraiFzT fasag T e,
1983 F1 SITAT FITTIT FATAT 15
fageas 71 9 gasar fawmT 7 g9
HIRA AY FIAGIA A€ FT &) 9
aigre o f5 Ft sfgwteY Far q9-
g1 9141 8, €T F47 §, SHFI 9§
frasr a3t 8 1T 99% 97 | qrenor-
Far frgdt fasst @9 2147 =1fgu 59
qrezez  FAI T | IF g1 A
FIAT G937 T 77 9T WY 7% ¢ Iq
7 g9 ¥ qrRa fawer 03 faad
afggifedt & fagelt v aFt & fas
QI &7 O FH I, 37 HIHAL &1
9 & 919 AT AT F fAg DEr
AAT AT

sit yfasa qraa@ @ THoElo
UH odYo & FAT AFT 7T 7

st wifvw wigews @i - SAH A
Woafra &1 & frar odr a1q &

FITF FT F1H TG} FIAT ATZAT §
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9T &, S0FT g O @@y 2 BF fam
g9 AT 9 fF fear o7 &7 fas
grar &, fFEr &1 g1 3971 gieFA g,
FAI0F FW-F oqr W gar g fF
rzz Afsw a8t 2 arf & ar #:3
adyAY &1 faere fas faar qar g

sft Trefasra qrgare @ OAT T8)

g

st mifvw wigez @i § UF
qraay # Frg faoa 987 T V@D g
& fas ad #g wgr g fo feer afa-
F19 7 frg 77 ® fFaa gqq &1
qIarT fFar &, g7 qarT 97 9 39
AT 3T TATE ATT T F9GFA FT
gl g afma St g& q1grT g S
HIAT FTAT AA1AF g, dg AMIT
Sfaa & ar swafaa 2 ar saF ggf
fradY faselr a= v 7 § «i7 faq
fraa &1 fzar agr g agr #¥ET
qifgardez g1 fwdy steg =afFa & 19
gAT T AT gH Ag A I@AT I
f qradia gg3  GIET F FE BT
et g o3 fF g &F sfaswifar
Bz & TAr 3, IAH ATT F JILIT
q¥ 39451 9z Bz fradr g afg g
ggd! fgear< § sraar g 5 fwaay
gz fradl & aY & ag W gqar gFar

off TWiame qraaE @ AT JFEI
qaqrEd, FqiF a8 I geg a1d § )

st anfyw wigeas @i ¢ ST afa-
F1Q fqg Tqx &1 g, Iu% feggra §
Bz & AT &1 A WA FEFAT
a7 afus1d &1 AT FE g Ad-
Ay TEar W @f s oF

afvq1z oF a7 ¥ 100 gfae Fqw
FIAT &, ar Farg 1 Afasrd o1 faq
14 €94 20 9H &1 ATIAT, FA019 2

AfgFT F1 fag WY 14 'IX 20 9
®1 aan, dfFa faasr ez 98 @,

JIHY TF G0 FSLAT FT ITTT 3]
AT AT 99T | AT fFaT &1 500
gfrew FesvaT &1 faq § a1 awg 1
gfasta &1 130 ®IAT FAT FHAT,
FATT 2 AfGFEY FT 142 wIT 27
i, afwa st T ga sgF 182
Y T TIT |

st ymfaqEm g @fEa
fasier 7 ST 41 F9 T F9 F7 fHfy-
AR IS A ZIAT 8, AT FIqTET foy
fasslr 7 starT % feaar fafaag
AT TSAT |

st AT RIgERT & @ &7 a7y
FIGT a1 FZ [IAT K AT 1 WA
FAT |

st vwfase qam ;. JfFT gz
qgeAqo qHAT |

st mifvw  wigewma @i: A
fqea 1< § S &7 ai9d &Faq g1
g o @ H19d #1 OF 98T g W @
fe 37 wfasifeal 1 faq o gz &
qIEr 2 1§ g Ard F1 92 W1 F
qF1 § @< AT gaed unfaaw
S &1 fRT erwgea &TAT ATRAT g %
eq HIAA H FATY a<F g A18 &
IET FT Azl @ TAA—@FI
g sfqafugars &1 UFT #T ST
St & fEears FITATE HIA H Sl
sad faa @iy &1 €9 & Afasmifel
¥ fam g9 # o BT A AT HY FEY
¢ gz e @ ag I 1 % wfg-
F1fedt @1 200 IfAE F BT F |
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st Tfasrg qEeEm ¢ 98 9
A1y § N vt FB 1T W E |

st ofes wigwe @i: 7 9
TEl FAT § 1 ATT MT F T F | AL
gaq gfaz & a1z 3 F+90 T, @
3T F1 G AEl & |

st wwfae@ g @ifFag
gAY ot 43 gu 8, ¥ = fFewrd #7
g adr grEla aarar a1 fw #a
rax gfaz 3 Fegw a Al 3%
EAFT AT TIAT 1T gH TAAT IAT
g YT @A T 200 dfAz AT AT
FLIW S |

st sfes wigwa @i 79 A7
Fer b M 782 4 373 1 B7 47 &T
garg | & afgwifoAal & fqT 200
gfqz &, Frg 2 A7 FAT 3 F oIfa-
Fifedt & fan 150 afaz s @
4 F saaifvat & fag 100 Iz &
S F=awaq 2fvF g, 98 ga9 qfHaE
& Feofqu qF gq atasfear 93
g T M7 I gER SATET @
T, @ SAFT AY TFE AW 9T -
qrg &A1 q8qr, faa g 97 g
T ATARE FAATA FIAT |

grgq fgsierg &Y a1d Fa1 | 36
rdY 9@ TgFr 9 fqar sr FET
2 | fasitefa femddz @17 59 qaa
FY FiF 99 W 8 |

sy i@ q@am . OF 91
q? ;

ot mifes wigewe af @ UF ara
¥ agl, 5 fggraz ¥ gg 9 |9

W e

MARCH 21; 1984
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SHRI RAM VILAS PASWAN : Sir,
you are in the Chair, It is your duty
to protect the Hon, Members.

MR. DEPUTY-SPEAKER : I will
protect both of you. Don’t worry. But
fet him complete. -

=t Tmfas| qEaE o 1982 ¥
qg qTHer 99 @1 8 | sar g fafa.
Ty grga Ay aifas # 77 "rHer
ATAT, AT I gHT w212 8 1€
AR FT @I TAE 1 HA
1984 =« 721 & #AY7 &l & | &Y
gg dE% 2t qigr, A1 §I A7 |

off mifew Wgemz @i : 39 &
qIFHAT faqnr grv1 THH JiF A7 Aqr
Wrg s faarag 11 ag Aig Q€
g€ & 1 (smau@) - § A% A 9
aFr vir g fx sztg:t gawa
faarr 3 7z arar fr gz graqr a0
& &7 famea & at7 97 J2f 97 Tign
fF 7 Fax afqafaaric & afer sar
qaHar fawrT w1 3z 67 397 fF ag
qaradr T AT, a1 Ig4y feqi
q19 ¥ &1 17 96 9717 T 39 F14 -
argt 1 519 5 5197 F qray § gaR
# f@ais ardardY A1 wid 2 S
& waaifoal & faais o gy ‘IEFT';
q TG A1 1E G7 fr o &
faars £ sretr 2

ydg ag v aqmar A g fe g
armAgE 9, f9a% gz wgga fear
aar f& agi az wrevfafar g€ &, oy
I97 fwmadt 9y 7€ #1T 6028 w9
SA" aqd fra ax § wfiq gawr qa-
a9 ag ag¥ & f& gg sv g1 ATREr
g, 9 @eH g1 TAT & | T@ AIAY FY
qd AT g7 W § 1T AT AEFA1G
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qIET A1 A7 AZAA grar g fF aga
IXH 7 & AT aqroE HTEAN
ag Fgar =g fF oS HweAr %
21T, S e faa Sy gw aiF fand
F 3T T 7T T TG I |

s} Twfgeng quEae o a9 dF
1T FAY TET ? AT ATT FIA § 7

st wifvs wgme ai ;o AET
za1t Azi sgazqr (way =af¥q fad
97 qgY =t & & ) gar, ay #f
ZET 2T a7 SATT ZA7 |

st TrfaamE qraEm g -
ar &1 efazgT 2 5 fame 33900

st wifes =wgem at ;a1 §
fafesgq fafa aarvzr g & ag 78
aFA1E & g % gq g aA
FY Fifarer F3T

SET IF F=AEANT FIT F7T g9
& S AT wxeq ¥ w94 ISMAT &,
% graar g fF ga @ 97, g9 I3
z garfay a2 wgar g, ag fund
A9 & a7 @17 dE@ Hggg A
TE, W7 ATgvATAT GRAT qE, Q)
Sar #r gz At g fa e afqa-
fraare a1 af T AAT FTAA FY
fagsrrrastt o1 wF, a1 g fend
F1 Fadr ISTHT TH Fr A @ M,
afew T A & fawre FEAE
FL |

SHRI RAM VILAS PASWAN : Sir,
I want clarifications from the senior
Minister, Shri Shiv Shankarji.

&7 @gLaEr arrTEd gard

fear qr 1 a8 @ IE-UA-ATAT AR

AT AT AT, AP @ HCH AW
sfrafaaarat & 0¥ miger ged
W@a g M f& arfqardz & gy @)
AT 91T | KF g7 gara ge1 91 fF
fafserg feqradz ¥ st g% Far
TFATaY FT g ¢ A9 g 5 e
& faars I &1 geATH QI AAT
g, IaF faars grzaeay g fag &y
TFT 2, 3% f@ers a7 a5 47 F14-

qIET gL & 7

uF faasdr &1 fafgaq It grar
&1 AT ZH ATAT AT FeT FIEH AT
I 10 AT AT FH G237 JAATHT HITT
FTY FIAT 937 & | A3 T 29 ®IY
T FAT T3A1 & | ST S0 #7803
a1 g9 ®TX § F9 &1 fAA Ararv g,
39%F 1L A g §237 I qa71 2 %
g a7 fasay &1 fafaas F1s7 347
AT g 7 FAT IAS AT H S qIOH
fafserg fea@dz a F1€ geagmad
g Y arTFr g fraqnd §r g ?

star fF 74 gza w81 fF arq T
gr 7 918, afz fee st 39 ag =
WEITHTY qoal g 1T AT IH a¥g
FT AT A & ar & &7 9T AI97
AMFar & a7 TE@F WeT A4y
F1 AT A1ZT & 1 A TF Ay gF
Tgd TIFT T AfFT FF ATT N
AHTT & W & 999 | ATT 9T IS
garar g f& @17 wWeT AT FIT
afgsifcal &1 aga 1 Fifaw F
WE L AT AT T AT T Hfww

FT § Al ATT HYH JATEA H TqSSAT

qgY 1 @wy § 1 o fwfreeT g
fafrzex %t & watar gar g, o=
w5t 1ar § | fafqeex ot 1319 q90
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[= TrafaqrE qragna]

? it fogt 77 9x Fifag af g
IqF IR A JITA7 8 |

sa fafaam w15t grar g @ faga
uF T9% @ 99 fe?, smF A A
gy g1 aarar f& Sgw fEwaar
fafama =7st 2971 ar 7 sraw fafserg
feqrd®z J gragrad F& &9 qF
FAT 9T FT0AT §, Ig ATAA A
qITAT |

of mifew Agewz @i fqfqaw
qIT & 13 & oWy Farar g | =aq,
Y qgd Y ATqF R1eAq ¥ JIT F
aracq fear g fa fmdar w1 o wear-
F17 At afqafuaar & qaa § a9+
FT 919 a2Y fFgr 57 <@r g |

(sTauTa)

feadr &7 &1y @41 g7 g, a1
SaHY T g@ FaTd 9 4T FATSAT
& q § ATIFT aA1F | (3qFNTA)

§ oy fa® gz wgA1 /18 T
97 1T H ag 919 A1-91 Tl ¢ fF
A9 o faeaT gH ATHA W sgFA FI
g, gn oY g £ fafraa &1 gw
FTgFy fo7aT & ggAT § |

ot T A fafawes
F1 gy ¥ fgqanr &1 gar Agy [T
qgar g, gafao s fasar ag@ &)
q1q WYYT TI7T &, FIT JTA-TAA HT

wWR

ot wifvw Wigme @i & AmaR
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FAT IZIE, AT A FagT BT AT
g & g & 1 gar T ATT I ATUSA
& ? sftaq wasar fawrT g 63 ¥
gy grgsfewrd faa a7 9 faas
g9 TERHWA HIT F 92 9T @]
g Y ) ITH T 49 WA F gIHAT
fastrm § srodY Sig g FTA 1

st T1q faem| qrgata: ATT I
Fa1 921 gara & fF Sad &9q a1
qrgr ?

st mfes wgwma & §UA
faera S & quAT FEAT § fF 4T
g gT® 97 fHdr &1 A7 FIAT @
o a1 F91T T@FT SA%T FAAFI g fF
y ggaT gar 3 7 fREr Y SisT Ay
gahar fawrT grar Jiw g9 & J1g,
Sud fasxal &1 gga fafsraa wa-
WA HY AAT F1AT § |

(eaaum)

gaw fafase FHwT sqa eoay
T RAT & dT FAAIE AE AN
Sy & ) SuregEr S, &A1Y U oEay
ggq 98 ATHFIA @ ], AT A=
qIg ¥ guA W@ i |

=t ywfasme e ;. 9% T1g
gaz dga fafseta saa § gy

ot mifvw wigwma @i ; =047,
¥y qga &Y FEr g ¥ 49 wrAel #
FiT g g AT 1 AT F ATRA
gy g N FF fafemg fafa T &
a.... |

st vwfawe  qragmw o oTOF
warg & ff Ffegwrd a@d gr e

g1
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I have asked a specific question.
What is the minimum charge of the
meter ?

ot ks wigewme @i 4T
WIE 1§ GuFre 7 q § 919
a ¥ gwar g afsr ggfee agt <
TFAT |

SHRI RAM VILAS PASWAN: 1
am very sorry. What is the minimum
charge ? What is the meter charges ?
You have not replied to this question. I
have asked a specific question.

SHRI ARIF MOHAMMAD KHAN:
I am giving a specific reply. You please
permit me to reply.

SHRI RAM VILAS PASWAN
What sort of reply have you given ?
You have not replied to anything
properly.

SHRI ARIF MOHAMMAD KHAN:
I am on my legs. I have not yet com-
pleted my reply. You do not know it,
unfortunately.

ot vmfasre qragam . & &@ar
garq g® @M g | AT FFAT 4T
FaTq Ag)  FA |

5t wifes Agwe @i ;. § fasga
dlyr g1 19 F W g |

SHRI RAM VILAS PASWAN :
Don’t try to defend yourself. Let the
Minister of Energy Shri Shiv Shankar

reply.

The Junior Minister is misleading
the House.

SHRI ARIF MOHAMMAD KHAN:
What does Shri Ran Vilas Paswan mean
by Junir Minister ?

ot Twfaama qrgaE | WET FT
fafqaa et gqr ?

st wifes wigeme @&t @ AT F3q
gt & qaTT AT

MR. DEPUTY-SPEAKER ; This is
not tho way to discuss matters in the
House. This is not the way for the Hon.
Mcmber to conduct himself in proceed-
ings of thc House.

TF AIAAIG Ieq : IITETE H-
Iq, 3T T Jq19 T8 A gFq ?

&t TwiageE Qe AR O
SAEIA T8 8 1 foavsT o #1 o
JEAFIT

SHRI ARIF MOHAMMAD KHAN:
I am not yielding. Please let me com-
plete my reply. 1 am not yielding.

MR. DEPUTY-SPEAKER : No-
body should interrupt a Minister when
he is replying. At the time of giving
reply by the Hon. Minister, on other
Member can interrupt him. Unless the -
Hon. Minister yields, no Member can
interrupt the Hon. Minister. Does the
Hon. Member follow this rule ? This is
not according to the Rules of Procedure
of the House,

The Hon. Speaker has allowed the
discussion with the idea that the facts
must be known and the culprits should
be punished. The Hon. Speaker has
already given the assurance that nobody
would be permitted to be above law.

The Hon. Member should get the
facts from the Hon Minister. Let the
Hon. Minister reply. The Hon. Minister
also fixed the date. In spite of that, if
the Hon. Member raises some other
issues, it is not proper.

If the Hon. Minister is allowed to
reply fully, the facts will be known, At
present, I am not able to know what
the Hon. Minister is saying. No Mems<
ber in the House is able to follow bim
due to interruptions.
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stofes Mg i fafqum
qrstst & grasg #, =5 & afasiiar
& fre 1§ fafaaw gisfsr A&y &,
fafagy @2z Iz us wqar €1 UHo
fouwodlo & fqu 3 w9ar &1 7w
fastrg St ITqArH qrAT T OA
guma © 49w qedr €@ gAEn
afgFrv & o7 at7 Fa13 T 37 Awfy-
FIT Wl TAFI & | T TAFT T3 7F7-
wgHt & | & at faw 72 &7 aFar g
fe & sgdy qewd 9 aifam 57
2 ff o1 ww I31C AQ  ITFI 3T
2 g% | § oA arg A1 Qgar A8
srear | oar i oaad w7 8 R oaw
giform 57 72 3 vz sfasifeal 1
I AT

We will nsver shield the corrupt
officer. Deflnitely we will not try to
shield a corrupt officer. But, at the

same time, we connot ollow the due
process of law to be corrupted.

st vmfamrg qraam ;. fadea
¥Y TeFaad F 1T FAT AT 7 OHIY
Fq TFAT X7

THE MINISTER OF ENERGY
(SARI P. SHIV SHANKAR) : Sir, I
must compliment my friend, Mr. Arif,
for handling this issue in the most deft
manner. I must say that I could not
have done better than what he has
done. I am only sorry that the hon.
Member has tried to draw a distinction
between me and him. We spcak with
one voice. Hec also appreciates that.
But since...

MR. DEPUTY-SPEAKER : Consi-
dering our age, both of them arc
juniors.

SHRI P. SHIV SHANKAR : But
gsince I do not want that he should go
with dissatisfaction, I an speaking.

In fact, my colleague, Mr. Arif, has
made the position clear that, so far as
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we are concerned, we would not spare
any one, howsocver high liec may be. In
fact, at the time when he and myself
were gctting the bricfing, both of us
were certainly dissatisficd with certain
matlers that were coming to our notice.
It is not possible for me to say ut this
stage anything bccause we would aot
like to give an impression to the officers
that we are guillotining them, that we
are not allowing the¢m to have the due
process of luw. Actually, as Mr. Arif
has very rightly put it, in 49 cases the
reports have been submitted. The
discipliary authority has to examine. He
1s taking his own time. I quite concede
that quite a lot of time is being consum-
ed. We are not defending that, But this
is the official procedure. It is un-
fortunate. Neither mysc!f nor my
colleague, Mr. Arif, would defend this
type of things. This is time consuming.
Very peculiarly, the position of DESU
is like this. Administratively it is under
Home Ministry, but mysell and my

colleaguc are answerable to whiat none
sense takes plice in that Department.
This is something which is  rather
strange. It is o dichotomy. We are con-
fronted with this dichotomy and we
have got to reconcile it.  Ncither myself
nor my colleague is happy with the
affairs that have come to light. I assure
the House, as my collearue has wlready
assured, that we will not sparc any one,
howsoever high he may be. The only
thing is that we have got to ullow the

procedure to be completed. Otherwise,
they will run to the ciuit and get a
stay. That is the whole difficulty, It is
taking time. I quite tealise that. I share
the anxiety of the House that it is
taking quite a good time. The proce-
dures that we have luid down appear to
be obviously tims-consuming., We cannot
help it. It is the rule of law that has
got to govern. Muny of us, perhaps,
would have liked. that many a rule
must be just sidetracked fer the purpose
of doing some justice. The justice that
people get in this country is according
to law, not according to what exactly
is just. We are committed to certain
rules and regulations. Therefore, we
are going on that point. I must submit
that the competent authority who is
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the disciplinary authority is going into
the matter. We are not going to shield
any one, I am sorry to say this,
whatever may be the fecling. It is
possible that some people might feel
unhappy. But so far as my Ministry is
concerned, [ assurs the House that we
are not going to sparc any one.

MR DEPUTY-SPEAKER : Now he
is satisfied. Mr. Ramavatar Shastri.
You should be brief. Alrcady one hour

is over.

sy TwwAAT qWEst (9297
Iqregey S, TEST A1A AT g AAT

g f& & oz % T@ar g W1 @ ar

g, fre qas § a&f vgar g1 wafay
g fag 7 o ¥ 337 FEa7 )

MR. DEPUTY-SPEAKER : You
cannot speak on your personal com-
plaint. You may write a letter.

SHRI RAMAVATAR SHASTRI : I
have also got a complaint: I will only
read the figures.

feselt gwraa & HofordoTo ¥
fasrsly fael &1 & %7 qa73Ed qreTaT
JA T2T & ga7 Ag) fasren & e fvg
GFIT A A @ § 7 S IAAT @ISy
gar Fyar g fradi ? ar S AT H
arar faw @71 fgar ? g9 939 ¥ g9
I FT A-ATT ISIAT AAT E,
fag®r gaf a7 7% foe @ fasef
fasl & &afy adf o 78 &, @@AR
q g AT SOAT F

19.00 hrs.

# araF g §AY WEIRT AT
T qgq fasre faet @1 < famnar
ATEAT § X AT T7% S #47
W g ? Af 1983 H A 29.65 4%
&Y 98, S, 1983 # g1.80 99,

- gerts, 1983 ¥ 14 To, HTET 1983 §

11.50 ¥ FT GwATT FTAT T 777G
gved g fe fggeac § faws wfr
9% FT 56.90 T4 & T | AFTAT FI
fasr &R arg 7Y &, fa=r 98 gafqe
ARTITT AFI TAT  THAT, AT,
1983 ¥ 103.02 & & war, fz
feasa™ 1983 7 140.78 G 21 a1
AT A7 T T, FAT ST A8 §
SUE A1 A999, 1984 H 100.03
G F1 fad@ Y 7a1 HRR wead,
1984 7 152.20 9% #1 fag yuarg
FIAT 787 | Hfggad gasr 152.20
G &1 fam waam s 93 &R
fafraa 11.50 & 1 &tz ot1g & ar
T8 Ag T &, FAT o9 AT § AT
8127 9AT | 1 99 9§ T€T HATH
qrar 8 1 feT o gaAr afas faw
HY AT 7ET & I YT H qF7 FAA
w1 fauz g 1 7z fos ox 21, qrady
#1810 8, fFaal &1 g1 za¥
g 2 fF &Y 9 F8 1zady swx
g fag®r waram ¥ s afwfa
T2 ¥ arg ot sl g% frar A0
9T AEY 9g T AT § | AT9H qarfaw
W faaraz & i o% gu &% WA
e

ard garg AT gigar g fw
ATTET 1 FAFAT 9T § IaH gaEq
FI9 g 70T SAF €99 & fawer ¥
fast &1 a1 gra@ & 7 AT F ausar
g fw magar fawm g sarr a8
FI RN 19 F 0 G €38 T
at ga% Ag1 o1 oalodro & siia
FTA 7

0% WA qTE ¢ % fgq Fq
g1 S |
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sft TrTaaTT wrest : FET oY el
gF qT wiar & f& MoMouro arer

ANA T AT §

ot WE T S (F0EA ANF):
frg &1

=t THTEAT NS | 3 84

AT &w, @ a1 famio 67
graTe Wt (=0 20 fag) o @rest S
FIE FT 0F AT 8 ¢

g fF gz =4,
TAFIHT 9T I3 |

Iy S ARF FY g F 74798
qAXF 2 TAT |

sft TETEAATT SRS ¢ AIGE  Agi
feat o aga @t &, faar aqq
F9f &Y | &Y FTT TEFr O satw 2
& fF oToumoT &7 UAGEoUR,
Fro w¥ AT &1 g1z ¥ Fraar grar

RTETR? -

# ag WY AT FEar g fr oo
WEF a2 sfawmO E—H S Fa-
wifeat Y ara agf FT w@r g

g'ﬁ:ﬁqi;m S IF TN g
AT ALY FE A | e} sr‘r ATTFY BT

g

Y TIATSATT e ; &L J TTT
FF, d1 3% W ogar dfag g g4
FIE TATST AgY g | afFT araalz g3
qE-% HILHTG & TIAF FW ¢ |

Wt avEl & 3G F ag-9¢ afuwrd
§, 41 WW@IT A SAAT geafa &
sAIXT A Y wifmw FY g 7 gar
TEIT g9 17 § a7 fa"rd g7 a1y
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g ar stgt ¥, 7Y § ? % straAT W[/
g fF 2 & sfawifedt & afas
ferfa ar geafe <% feafq Far

73 73 sfaFifcal 1 aga awars
fageft &\ ga@r fawrelt & qraey ¥

BT A T FTIIT FAT T 347 Sifaex

g7

st g Traa (FAHIET) @ JqTeqE
ygrea, =9 41 arfas feafa gaey
gv1g ¢ f 91 sz efars ga fawsr
qee1s FIAT €, IAF AFIA F q1AAZ
qg 9Tq! & IAF FITT €A F¥ IR
TEY FT AT @I 1 gEA qI o+
Y & 29 7 qET AT €, 9E I
A&} 790 AFFT A7 AL FT TETE

Y qrEgIA Ay a1} YT gt wEray
& 997 &1 gAFT gA ogr a7 fF 93
graar 15 defafar &1 Ag 8§,
gfer aId-tha METAFqfTT F1 §
Al HEIRT T T T 19 FT THIFIT
frar f& ggd FI$ AMGII0 G917 §,
raaT &4 fa adf gar aifgg) w1
grag 199 & qET AT T
F fasg THo aTdo ATTo fagr srar
3, a1 fasst &y 0 & fau g
afaFifeal & f@ATE CRoATT0BMTT0
grg7 Fa1 Azt fwar qar 7 99 7g
qraqT wAT wgaT & Aifeg § a07dr,
I GHT THoAMTodA(To ITAT ARY
far mar | && WA gIW@ H IST
sz Sa%1 feawg &1 faar Ta1, su®
IT7 UF TFoATE0HTTo ITAT ' &
fafserg fawrT grar Igdt o= &
ST, T 41T O GEA T AE ATEY |
tar wuar g 6 gr oar epATgSaT
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grer woft & wrawer wre gl fEar
Mg R, AT ATAE FT NIGTET GHEA
¥ fxfww ad #v wf ) A AT
T WHT FT T FIA A KA FL
Tg ATANY ¥ ¥ F g8 FT @IE@AT-
_9F arfgrgan g

srEaT ¥ oir a1 fr 39 & agd
¥ afasrd g fAsi Feafqa) 71 frdy
IFT F FAGWA T @ &, faAd
gEFardY foeet ¥ &, WA FIH-FIT
FegT Y § | IAH AN FT TEIATH
F& M T AMEFTN CF aTF 9741 §
fagq ez @ TFd ¥ WE Al
gad avF IAF1 faad G & @149
¥qgse & F araar wgar g 0w
fraa sfgwr<r &, a faasr awa @
fager €ez a1 @ FTET 9T FIH FT
@ g, 9afs 29 & gra Ia%71 fqaq
YAz § AT TEFT FAT FI7 § |

27 ®¥A0 F Fawrga argvR A
TF AT § wgraar g fF sg 7 T
afgF1a T8 g - gg AIHAT AT II
# 95 qFT ¢ ST Al 97 IqF AR
fag ST A% &; 3§ =lo FoFo wHl,
UHoATT0 T, HloUdo WHI #HIT
aréodTTo @AY, T ¥ g wefafq-
eefeg ez &—fqasr dlodtodlo
¥ 1Y grar @k dFHz frar fr sa
gy A9 foasdy geaist T =;fEe,
SaF AT qfqade T =rfee | Ffwq
fa7 afawifal F fans @odlodlo
7 gg qegfa &Y g, saF faEars o
g% ®1% gFua T8 fFar q47 g A}
. fewelt wefafacdwq &1 SF9TFT AwTEA
SaF F9R § &7 gAT & 1 F A
wrgar g fF _ aar ag gaea g | 4

St& g f 99T /e AR &1 §@ar
usfafaedfey wata 78 8, afFT a7
gIFTT #1 qifardic & A9 998 &
BIBT-ATT g7 FLAT 9§ @' &,
FAT ATT FIY FEAWT FATHT FT AT
AFAIT g A4 AHIT B A Fol
fr od afawifcal & feams afe =18
qradr gr. g @ F IFHe fear § Gt
37 & fawrs ag fgge Tww o 1 2
SE:CACES

gg 89 91 q1gaT & fF F argx
qrEl 3 & fag Tar @1 gF T J1Y
AT A, Fvaq § 3gT IUT G FAE
a1 T &F fog & fHar T FEgra s
feraa s o fodl & grga A&
g &, frelt ¥ war fs megelt #lex
Qfer adl a7 &, B 739 ¥
FIT AT 1T &1 | & gIT ATAT
HAT-TAT AW 4 qAMT, AT & ALY
AYAT FATT ST g 98 Ag & fH SYH
aqdr afFn & o gar fFar , a9
greq gearfa g2 § &t WY §9 ga17
g AT T & A4 WIS AT |
Ffaai § 37 F1 Fa aF foIr FL W
AT FTT &I1T F A1 grATfAT Avaq
F1 3T & fA0 gz FTAT 9 ? oS
AT UHIZET gl AT o AT Y
ag @ f& gqar avdiT Araqr g a9
T HT I W FIE QFAT g1, 9g A9
gag q Agl ey &  AWAT §A o
§T SEAT F WX TqeT IAI A A
FIT FT |

SHRI SUDHIR GIRI (Contai) :
Mr. Deputy Speaker, Sir, I am satisfied
witn answer given by Shri Shiv Shankar
that nobody will be spared however
high he may be. He will be brought tg
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book and dealt with according to the
process of law. So, I am not going to
deal with corruption among the officers.

Sir, the pilferage of power is
widespreadr It is not only in Delhi but
also elsewhere. So, I want to know
from thc Hon. Minister what is the
total number of personnel who prepare
the electric bills ; What is the total
number of people who are only for
meter reading ; and whether the total
selling price of the total volume of
energy generated is equal to the total
amount of money realised from eclectric
. bills. What is the existing machinery
which checks whether the meter reading
personnel have been working properly ?
What is the machinery of chcecking
whether the personnel who prepare
bills are working according to the
prescribed norms ; Whether the total
number of people engaged for meter
reding and bill preparation arc com-
patible with the requirements of
personnel for these purposes and
whether it will be arranged that the
meter reading personnel would contact
the customer and get his or his agent’s
signatures oo the meter reading sheet.

siiAa wfire Fveaq (FFAE IT-
qET) : IUTEAL HgIgy, A AFEY
arf@ §, zafag sar3r sav=aw  ged
FY feafa & & agf g 1 @fvq & z9-
fqq g& Fgar argd g fF gk fas
ggx o § & gar Ag0 gear fE
gl ! g aqarar 41 {5 H19 e &
feai & e aarady § a1 A NS
wrrat § safag ag gar g1 47 W
qrAx garw orar fv fued @i &9
&y SATAT AT TH IS SYIET AMT4AT,
Fq1 ZHIL AT H B SAIIT QT gaT
g1 T a1 4T {1 T4AT ? A d1 TV
qEt wrew fr ag &% &1 Tt 1 ¥ ag
%g e § % Fgi awdr § gz q@ar
qifew | & | faew § a8Y qgdy g

.
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adY fag a1 & FAN, AN &
672 I 40 T FT AT fagA gra
9g fasr A0 287 &9 F1 AT

(=e)

witadt sfaer quegaa @ Ag0 ad),
UET ara A€ g 4 gar faw WY 4
FTAT g qrEf w1 A9 W @A §
gafaq & agar gt g 5 zg W
FEl q FET Tl 3, g 17 af@y |

g9 ag aarar arar & v «Agq
A TS TAd g | Ag F4T g AAAGT
gz1 fag st 9 70, ag 39 A I@AT
qFAT | & Faq gAY a19 g, daf
zq & faq gw Agf enrn 2 feeer ¥
el A8 Sag-s7z 9 gafFzfadr A
ST FF qAE § AN F1 GLATAT § 0

feselt mgv o g saRT @ AlX
gafay g& tgr aaar g f& s Jqar
TZT 9T ATH7 A1 A1 GFAT g, 9%
fag g awwar sifgw | o feeeft &
T SfaF HgAT § AFHA ITF! $1§
gaaTg agl g g | T FIT gAarg
FH AT AT E A1 gar Iqar g faw
g & gAEuAE. 1 & ¥
Oy FTA SN WE | T FHY & qIL ¥
JAT ATT FIANIE FET FIX AT
sAaT #1 fawiag g@y qig @ af
N a1 WIag Jq79 § JTTF §FFI
TETT AT 92 |

g arT g8 § fF sy A 20
FAE FT G127 AT & NI 20 FAF
FI L RE T Y g0 @A
W rgarA & ATE g | 98 @I FO
nifgae uvifanuea 7 &Y § 1 &1 €9
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ST Y A1 A E1 @ g AW
QAFY & fog stra FYq @ FTIATE

FA AT LR

THY AT H 3G A AT F A
fawelt Foqad #1 § St §, SaH
dyefor ag} iy &1 @rw § 99
| et w1 Fgeadsuw i gE fRaT

afea ga¥ fgars ot aga @ A
frgrad &Y & X Fgr g f5 wad
gasar =ifzu | a7 ag grgfefmFa
g1 gFar g ar g1 awar § g &ear
wied) g 5 ux ag gara qrar g fa
B FSGAT & qrg We-Afsw A
frata <@ A< ag @z & fF foed
guy § frgAr fasr st 1 3Edq19 AT
T T gz 2 fa MNe-AfeT &
TR § gw qedr g1 9% § @1 faFraq
AFT FIANT | A =qaTYT GILIHIX
g a+7 WAl A ¢ 47 faedt oA
a% azf g3 & |

Ty 9717 F feedt § 26 AT
FAHATILTE VTSNS A @& & AM[F
fasr<t geamTer F<ar ¥ 1 faes e
fafaedoa 1 39 ATAYTETS  0S-
T g Ay FT A gfa gy W g ag
T arg g Afew fagsr gEAqE
FIT F qME9E I9d 719 T fF Arg-
¥eg AFY ¢ gafag #Wer @1 g g
T wg WET A g a1 Afew &
Q@ 2 AT g avg ¥ N faga &
" R FIT ¢ IgHT 491 I F q19
qgl Srar g | safae gg ot @ &
i g fx feeshy ¥ o1 fagsr ged-
qre F1 1) & Frwwr q@r gy
fasmr =ifgw ag wrgs qur fa@ar
garadi | TaF @A §1 WeEx

dez § 7 o wiw & ganfas 9 W
g §—ag W fasrag § | goleg
FIT ATT 1T qrarg & Arex qfeq
TEqFT @Y | AT A @A AT Y
FTH AT ?

TEF AATAT AT ATATH FT FWN
F factt 1 agr fear qar &, S @
qT FAY T @Y Fray F7 famw @
g 1T &Q FT T ALH T Jq1 faar
ATIT§ | T T IAFI AFT T §
ar o faen #Y &fed fear srar @
AT ¢g a¥g ¥ fa=t &1 Afeq
¥ Y FIWT g TET ], IgF qI 7
Y gar fawrag s & oM ga1 39
graed ¥ fredt & Pasg a9 srdangy
w8, fF@ &1 firzege fear g 7
3 g g fr S T g, @, oo,
qr SFT & & FTH FIA AT oqaTqT F
FR ¥ g9 7T F fag oF a8
fagaa &t wifg 1 qrw & Fogwd
1 faFraal 1 g9 F@ F fqr u=s
F15 qIAEAE ardr afsg A1 Ay
F1fgq SIgi ¢ A1HT Foqud gy
faF1aa F1 32 F7a1 a8 | 39 FFI
T HIE T*T HIIF FATAT A AT FIMET |
1T fwe) w1 Mex gua g1 qrar g
T IF aR A GG FITIE FLA
T1fgq 1 &Y frat &1 Wzt @ua g
JITT Al q7 A UaT  fAF1aET
Sg#\ faer fear srar & 1 Ffsa wrdl
¥ gug e fameg fgar Jrar §
AT F1T F 17 TET F A d ATHIT
0z faw qay fear AraT & W AR A
A1 qarg § 5 sreer @1 agr g fe

_wmifgat & Arge aar€ & 9 710 Al

AT §EH AT AZY AF gFd § Al
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[#htaar gfaar gvead )

Y AT 9EA &) §© vFeer fearfae
FLaT e AT T fasra O FaiFa
T ggFr faw o1 AF AT FLT
qIq g 1T JI9FT T F  [YAT
9fFT & foau ot sgaegT FIET [UfaQ |
forares o adr<g o1 g1 g1 &, A AME
Y &Y @Y &, 99 Y T eI AT
91fgq | ©F Fra & a8 F@gAr =IZA
g [F feet & o 917 65 TS TIQ
# geafan grdr 8, S@d i "
gfegs waifguws F g1 § 5 FO0
qq} &1 WT §F @rar g, faawr ag
¥ 3% & 3w frar srar @ 1 A A4
7z § fr gramm ofeas defsn &
78Y gder swar g, SgEE qiEf 9
g% faar starg 1 uF gAE 3
WY erar a1 f& g @\ afsas
gecefwT & @dzararfgq | g9 91T
QAT §A37 § F13 H #qg 9139
a7 wegT g1 wra & fF I #1 S9®
fau @9 sT1IT FET 9TAT g | HEFEd
WY gfeas sfevdfsw T gf A7
g1 gregde qiFt & fag o § | g Ey
T W FrTFT eqTA AT H;IfRW
Tgd gig & fA¢ AI9HF OF ST
FaeY fagaa <Y wifge, afEd aru
ST qAIET g1 gF | gHST g
. BW & fq aga awEF g, gAfQ
gg #1 fFdy o 1T § FS AgY

BT =g |

g fasrg o 7 fafqw F ak §

oy 9141 &, § gudr wigdt § fF
BT F BT & a13 9 afgwifeay &

fawr fpam ¥ oy & 7 391 § 93 C

BaT I N T 2-4-5-10 To &) 2
wWE?afrdqm N ggar T2 @ §
al ga1d agl 7T ST1Y FT FYE WA
Y 1 qafag & ger wigd § f
AT 4 sqaeqr g€ a1 agf fo wemn
7o fas &% 37 ge #7 fRg § ?

St mifvw wigewr @ ;G
IqTeqeT Y, W G417 ST ¥ Y y9aq
93141 8, 98 89 afgawifeay & fase
fast & @dfaa & 1| Sa% aswrar f=

qEAlT g 7 oged aig § feean
ferar 2....

Wt T fame g 3 A%
g Er.aa.d. <MY & fag 8

®l mfk®s Ng=mT @q : AFI-
frat & fadt & gaa ¥ &, 92 F arfy-
FIU F & & a1 gA.roa.ar. & Y
49 R *q1T TH qEAAAYg  gIeay
grU g5q § ITIq AU § | =T T g
tq favg ¥ gafaa agf g1 &fwa
ag Fg4 & IIrq fF IAF1 IAT A
¥ fag gR afym guar =ifgg, &
ATTY ¥g gIATHA ATEAT fF AT cAg-
TH SEIN SFIT §, 7 gHA AlE FI
fog & 1 Y sorga 3 @afed 1§ §,
W1 gATA, 9 g9 WrAAg g #AY
ST Y AT TR AATAT Y AT I 1
g9 & gafaa &, ¥ g9 91T ¢ fqd
g1 999 g9 REA T Fgi W
2RI 89 1A STAFT qrAArg gaea)
$Y QAT FT & |

o} TFTEAIT gt W Ay
a9 gafag § | sgFT a1 #19 H

Rt T1fgw

Bills (HAH Dis.) 548 '
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st o frx wiwe: o wy-
fafas FTIRoT & uFe #Y 9fgg

st sufis wigeag @@ : (K 98
Wt aform g1 fae of 1Y fr =l
fas afasifeal & faadt faat & ar
¥ A A @, ArEta gIEdl &
fasrett faeY & arx ¥ o gulr, al
(swaem) ... IR a97 AE FE
W@ | w3 9T A1T fuwTAg AgHE
FY &, FET FEAar Iifzu

st T faar| qraaw ;. FEL
fegat 14 & IR A

s wifts Agma am o @
SHFT FAfAT AE FAT R |

st TR fae'@ QT ; A9 TET
g o faw srfaswifeal 1 aryg Y &1
q7 | sfawifeay & fasr F9 §

w5t gifesw Mg @ A
S &Y FHY agf a1 W@ g, § @qd
FAY qq1 @1 § | 39 fag & araF
WEAH ¥ TAY AT ATEAT § |

s gUm TrEw : IqTeAE Wglad,

gAY ST & IAT J il feeer gl

s g | fFd s qug gIed ST g
TEY &, faeell &1 qrq SWIT 7T FAT
g1

st mifew wigeme @@ fasga
TR 1 FT TR &Y Fer g fF gR @
FAIIT WX afess gganh = firg dav
ST A &wET &

sgf 9¢ W aifqafaaar ar weer-
qIT & ATHA GIFI FT JqAATH TG

g1 gEIT 1 Afeq § 41490 9 &

femrs dafas g@aE & qETg
ST FT ¥ ICT-A-qET  FITATET  HV
AT |

AIAAT  gIET  AWIFATT ATEH
Y ¥ gasar favmr Y 5 faaeax &
qIg 1 FITTET FT Ieor@  fHa1 )
gH 19 & gAT] 7 A€ M FLAq
AT § ag vt FaqrAT IEAr g w5
fagrat & arz oeFa@y A FTH
gafa g€ & | w@F aF ATT F W
geATa Gl ar, A€, FIY ATT—FT
qred §, & AT GUHAT §, AT TF
TS g ATT F gATA F1 WA faar
AT Q) ST gEA ATT A F- IgA
feq ax feqid %1 @39 &7 92q 9%
@y & (@ Far &, ag QU Ag &%
aa, 39 fad 5 9g uF avq gear
2 ¥ 7z w9q fqaat AT F1as) &
FHIT Afg FT FFATE FAN AR
Ifs g@ § saer qErg § afawrd
g faa & faars fasrag & zofed
TOH SITIT HT T |

afastfeal #1 grafa afs &
AN ST F AR HF AT A ST T
gagfeFg av &1 9 &Y gawg
F1 AT FT far 1ar & AT W@ AR
araw fow &1 gw & gravy a@ & #w
S FVIAE HATHT FT IF 397 |

gOw Tag S T ¥ F 47 A
firad &t arfas feafs & aR &
78T :—]H s g AR ¥ 3§ &
faear & fya g0w o # 21 gw §
WY for aral ¥ gATNT Avaew A @,
g% X § & feT ad 19 DgaIar
if I qIAEl Y g AT F AW
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lﬁﬁ&vw“twtnt:'m ®
fodr & gg& & a7 & 3w TAT 0%

& gt aw v s ffe fe2 @
g ¥ o AwT W 9§ o 0

¥ fr oo gwa  srmd gEAT g4
Al ff, gy fry A9 FEAFTd & I
gaa Ag ¥ qrIAr, ax F ¥W A
ATAFTY ITFT T Z7 |

ot gdm Ay - A AN gE
®1 #Y Agl, afex @ga & 29 9T ™
Ly

st wrfes dgewe wm A g
firdY &Y sNwaAY gogad o 7 WY FAF
v 78 § fa & 37 qgfiw & an
% g1 qar § o1 faw darv w@ §
e o @z OfeT & fqd
a;iﬁqzlﬁ Wzrﬁ feaat qraT
Fatzy N A1AY § T gEATT A €
gaq I9=ew Ag) §, afg <19 «rEA
@t ¥ gEATd wrAAg gEEd w1 oA
WAATT §39 F1 ITHE FI AT |

gAY zowad N A sow fasreh
& fasr & a¥ ¥ w27 -afz 99 & T
¥ 9 g| 939 ® AT W qq4T
fear frar s 39 & sa1 fawrae
a1 #q7 afvafaaar § @t & Ig+1 W
Far | fee it & 378 favarg faerar

g fE s Y STAETd AT Y AYE &

& st gw 39 51 3@ A7 AN gA1<
T |
sim far wfwer oogad - &7 oriw

F & fad wgr 9

afz gn fedr g g1 & g1 eniw
¥UFT A1 IW 7 9gAY orig swifaq
A il gmife 3 om Fw qEl
wiw afgwrfeat #1 aleq q@q &l 3
fez a2 fat & wiw a8 fag & ¥
T gFA 8 w9 fod ag ¥w 3w ®
fog sfaa agY @) &1 w1t 3@ o9 q
I 7EI R 39 41 food & e R
IT JEAAYT I90T FAY I AT HIHIC
qg ATAVGF FAFA Al 9r€L I 9T
Uied X

wiwat sufesr zwewd ;. &5 an
7319 IZ1A1 8 qE faw %1 gaw aft
2, & M Srzw wANfAT § I wrewa
BIR R YL H w1 ¥ | g famgw
qFqT AT

st wiftw wwpemr @t 0 gAY
WTEAT N1 GWIF 7W U7 WIATHG §)
W

19.30 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Thursday,
March 22, 1984 /Chaitra 2,
1906 (Saka)
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